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LOK SABHA

Wednesday, November 9, 1966/Kartifca 
18, 1888 (Saka)

The Lok Sabha met at Eleven of the 
Clock

[Mr. Speaker in the Chair] 

ORAL ANSWERS TO QUESTIONS

Import of Liquid Ammonia for 
Fertilizer Prodaotlon

+
*181. Shrl P. R. Chakravertl:

Shri Trldlb Kumar Chaudhurl: 
Shri B. K. Das:
Shri H. C. Llnfa Reddy:
Shri Surendra Pal Singh:
Shri P. C. Borooah:
Shri Bhafwat Jha Azad:
Shri S. C, Samanta:
Shri M. L. Dwivedi:
Dr. M. M. Das:
Shri D. C. Sharma:
Shri D. D. Puri:
Shri Daji:

Will the Minister of Petroleum and 
Chemicals be pleased to state;

Ca) whether it is a fact that the 
World Bank has suggested to Gov
ernment to import liquid ammonia 
from USA and other countries for 
fertilizer production in India;

(b) whether Government or any 
fertilizer production unit in this coun
try has entered into any commitment 
in this regard in pursuance of t’le 
proposal of the World Bank; and

(c) whether it is also a fact that 
the Indian Oil Corporation is itself 
exploring the possibility of disposing 
of huge quantities of surplus naphtha 
in foreign markets which could very 
well be utilised for fertilizer produc
tion here?

1970

The Deputy Minister in the Minis
try of Petroleum and Chemicals (Shri 
Iqbal Singh): (a) Yes, Sir.

(b) No, Sir.

(c) The current production of 
naphtha in the country is in excess 
of the requirements and substitantial 
quantities are being exported as 
Motor Spirit and as Naphtha.

Shri P. R. Chakravertl; How far is
it true that it has been calculated 
that when the Barauni refinery goes 
into full production, it will yield at 
least 50 to 60 thousand tons of 
naphtha?

Shri Iqbal Singh: If all the fertiliser 
plants and petrochemical plants go 
into production in time according to 
schedule, there may be a small deficit 
in the last year; otherwise, naphtha 
will be in surplus in the whole of 
the fourth plan.

Shri P. R. Chakravertl: What has 
been done with regard to the propos
ed project in Durgapur based on 
naphtha?

Shri Iqbal Sigh: We have called 
for tenders, all the designs have been 
completed, and its work is according 
to schedule.

Shri Surendra Pal Singh: Before
coming to the decision that the Gov
ernment will use naphtha for fertil
iser production and not ammonia, 
may we know whether any scientific 
and impartial analysis was made of 
the two different processes of produc
tion? What was the basis for this de
cision?

Shri Iqbal Singh: We have studied 
this whole problem in detail, and we 
find that using naphtha as feed stock 
will be cheaper in India than using
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imported ammonia. We have made a 
study Irom all aspects, requirements 
of indigenous components for the 
plant, cost of production etc., and we 
find that use of naphtha, as feed stock 
is more cheap and economic.

Shri Warior: In view of the fact 
that there is so much surplus of 
naptha until the last year of the 
fourth plan, has the Government 
thought of increasing the capacity of 
the existing fertiliser plant at Cochin 
to consume this?

Shri Iqbal Sinffh: We have taken a 
recent decision and its capacity will 
be 145,000 tons per year in terms of 
nitrogenous fertiliser. There is no 
problem because this naphtha will be 
utilised either at Cochin, in Goa or 
in some plant near about Goa. So, 
there is no problem of naphtha sur
plus to meet which the production 
capacity of the Cochin plant has to 
be increased,

Shri P. C. Borooah: Government
have declined to allow import of 
liquid ammonia for manufacture of 
fertilisers by foreign firms because 
there is quite a lot of naphtha avail
able in the country. On the other 
hand, the World Bank is pressing 
that we should have liquid ammonia 
for manufacturing fertilisers here. 
May I know whether this matter has 
been taken up with the World Bank 
delegation which visited New Delhi 
and if so with what result?

Shri Iqbal Singh: In reply to the 
the main question I said that the 
World Bank had suggested it to us. 
We made a detailed study and after 
the detailed study we came to the 
conclusion that it is more economical 
and cheaper to use naphtha which is 
available in this country as feed 
stock for the fertiliser plants that we 
want to put up in the fourth plan, 
than to import ammonia from the 
middle East or any other sourca.

Shri p. C. Borooah: Has the World 
bank accepted your advice?

The Minister of Petroleum and 
Chomicals (Shri Alafesan): Yes, Sir.

It is true that the World Bank has 
been pursuing this idea for some time. 
We have placed all the facts and all 
the comparative details of the import 
of ammonia for production of fertil
iser in our own country from indi- 
geous naphtha. Even the Mission that 
visited Delhi recently wanted to 
know the position about that. We ex
plained the whole thing and I take 
it that they were convinced of the 
stand we have taken.

Shri S. C. Samanta: Has the World 
Bank, while suggesting the import of 
liquid ammonia, also suggested to 
have more production in the country 
to help us?

Shri Alagasan: We want to reach 
a production capacity of 2.4 million 
tons. That is beyond any controversy. 
How to produce this fertiliser, whe
ther it should be based on ammonia 
imi>orted or whether it should 
be based indigenous naphtha— 
that is the question. All the 
factors are in favour of producing 
fertilisers by means of indigenous 
naphtha.

Dr. M. M. Das: What was the oc
casion for the World bank to give 
the suggestion? Did the Government 
approach the World Bank for a loan 
for setting up a new fertiliser factory, 
and if so what was the amount of loan 
asked for, and has it been sanctioned?

Shri Alagesan: It was not with re
ference to any loan. Naturally, the 
World Bank is seized of the economic 
problems of our country because we 
go to them not only for this purpose 
but for various other economic deve
lopment schemes. In that connection 
they said: Here is ammonia, almost 
free of cost, which can be produced 
at a very low cost in Iran and that 
could be imported into India for 
making fertilisers. It was in this con
nection that this suggestion was made
by the World Bank. We examined 
that and it was not feasible for vari
ous reasons. Firstly, we want to 
produce a huge quantity of fertili
sers—2.4 million tons nitrogen is not 
a small quantity. To base the produc-



tion of this entire quantity on im
ported ammonia is not very wise. The 
cost of ammonia produced in this 
country comes to Rs. 310 per ton as 
compared to the imported cost of 
Rs. 450. The foreign exchange cost 
of ammonia made in this country 
comes to 10 US dollars as compared 
to the cost of imported ammonia 
which come to Rs. 40 US dollars. 
Even if we are going to manufacture 
fertilisers on imported naphtha the 
foreign exchange cost of imported 
naphtha will come to 25 US dollars 
whereas imported ammonia will cost 
40 US dollars.

«fy ^o  ftTo ^

Trr f ,  «iT»T?rr sfm
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Shri Vasudevan Nair: May I know 
whether there were reports that in 
the negotiations between certain com
panies which were prepared to start 
fertiliser plants in India, and the Gov
ernment of India, there was a stale
mate, and whether some break
through was made and any of those 
companies agreed to start a fertiliser 
plant based on indigenous naphtha?

Shri Alatresan: As far aa we know, 
all the companies that have agreed
to come into collaboration with pri
vate parties are not interested in im
porting ammonia; So, there is no 
case where there is any breakdown of 

negotiation on account of this poiat.

1973 Oral Answers KARTIKA 18,

Mr. Speaker: Next question.

Dr. M. M. Das: I have a supple
mentary.

Mr. Speaker: No. I have passed
on to the next question.

Industrial Licencei

•182. Shri Yashpal Singh: Will the 
Minister of Home Affairs be pleased 
to state:

(a) whether Government hav« 
studied the question of entrusting the 
work of granting of ^licences for In
dustries to an Independent Authority; 
and

(b) if 80, the results thereof t

The Minister of State in the Minis
try of Home Affairs amd Minister of 
Defence Supplies in the Ministry of 
Defence (Slirl Hathi): (a) and (b). 
The whole question regarding the 
grant of Industrial licences and the 
procedure connected therewith if 
being considered by the Administra
tive Reforms Commission.

im riT  ^  t  3tr
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Shall I put it in Elnglish? Although 
the hon. Member said that it is a bit 
less, yet, even then the Centre thinks 
that even that is more. Therefore, 
as the House knows, we appointed a 
Committee called the Swaminathan 
Committee; the recommendations of 
that Committee have been implement
ed, and letters of intent have now to 
be issued within a particular time
limit.

«ft n5rn?T % f f̂T f j r ’T
?rTq % ^qr sfftf

f̂ T̂T t  ?

Shpi R a n ^ : In view of the fact
that no less a person than the Presi
dent of the Republic himself has 
made a categorical statement in one 
of his speeches, I think at Madras— 
I have referred to it once before— 
that such a Commission was going to 
be appointed and an assurance was 
also given by the Home Minister from 
time to time in regard to this matter, 
may we understand that though the 
Administrative Reforms Commission 
has come to be appointed in the mean
while. the Government are clear in 
their mind that they have accented it 
as a matter of principle and the Ad
ministrative Reforms Commission is 
only expected to prepare a detailed

scheme as to how this independent 
Commission is to be appointed, whe
ther it has to be a quasi-judicial one, 
political and so on, and with what 
authority and what degree of inde
pendence from administrative int.er- 
terence and so on, and the kind of 
staff that they are to have? I make 
a distinction between the principle of 
it and the implementation of the 
sceheme in regard to it.

Shri Hathi: I am glad that the 
question comes from the hon. Mem
ber Shri Ranga with whom also 
several times the Home Minister has 
discussed this question, and the view 
was, as he has rightly said, that there 
may be a Committee or Commission, 
whatever he calls it, presided over by 
no'n-official people,' but then ngain, 
the question of examining all projects 
for which licences have to be given 
arises and a body will have to be 
there and it should be a technical 
body. What kind of power this Com
mission should have, whether their 
recommendation should be final and 
snould be binding on Government, 
whether it should be a quasi-judicial 
body as exists in UK, whether only 
non-officials should be appointed and 
if so, whether it should be an inde
pendent body like the Public Service 
Commission—all these matters are 
actually before Government. Having 
referred the matter to the Adminis
trative Reforms Commission, it would 
not be fair to say that this is what 
Government thinks. We shall cer
tainly say what we have to, but I 
think it will be only fair to the Ad
ministrative Reforms Commission to 
let them have their say. They can 
examine it. Mr. Bhabha is the Chair
man of one of these Committees look
ing into the question. I do not think it 
would be fair to the Commission to 
say that the Government’s decision 
is this.

Shrimati Sharda Mukerjee: May I
know what principles have been ad
opted so far in licensing industries, 
because in spite of the declared policy 
of the Planning Commission and the
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Government, regional imbalances in 
industrial development have taken 
place and monopolistic empires have 
grown. In the last few years may I 
know what basic principles have been 
followed by the Government?

Shrl Hathi: That is a pertinent
question that in giving licences, the 
need of the region, the economy ol 
the project, the availability of raw 
materials, etc., have to be considered. 
This is being done. Still there are 
complaints that this is not what 
should be done. That is why Gov
ernment have referred this matter to 
the Adiminstrative Reforms Com
mission.

Shri Tyagi; Has it come to the 
notice of Government that profes
sional middlemen are allowed to act 
as go-betweens between the appli
cants for licences and the olfcials? 
There are general complaints that 
these professional middlemen are re
cognised by Government.

Shri Hathh This has come to the 
notice of Government. Perhaps the 
hon. member knows that we have 
taken steps to see that these people 
are not interviewed by officers.

Shri Sham Lai Saraf: Since this 
matter was remitted to the special 
consultative committee of the Home 
Ministry, may I know whether two 
other Committees—Swaminathan
Committee and Mathur Committee— 
have submitted their reports and whe
ther any action has been taken with 
regard to those reports, till the Ad
ministrative Reforms Commission 
submits its report?

Shri Hathi: Yes, Sir. Not only
Mathur Committee, but there was 
another committee under the chair
manship of Mr. K. K. Shah, Member 
of Rajya Sabha, for cottorn textiles 
and iron and steel. There were four 
study teams. Some of their recom
mendations have been accepted and 
others are being examined. But they 
were only about their own fields. 
This is a general thing.

Shri Hem Bania: Are Government 
aware of the fact, in pursuance of 
Mr. Tyagi’a question, that there are

some modern fashionable women in 
Delhi, political geishas___

Shri Tyari: Non-political geishas.
Shri Hem Barua:.... non-political 

geishas who approach ministers on 
behalf of certain businessmen and 
industrialists for permits and the 
ministers are only too glad to oblige 
them?

Shri Hathi: I was dealing with this 
question at that level that the 
machinery for issuing licences should 
be so evolved as would not allow any 
doubt or suspicion to remain in the 
minds of the people. Such a machi
nery should be evolved so that peo
ple have -not the least doubt or sus
picion that the cases are not decided 
on merits and they are sure that 
licences are issued on merits and 
on certain criteria. That is why this 
matter has been examined and refer
red to the Administrative Reforms 
Commission.

Naphtlia Steam Reformation Plant

•183. Shri Vlshwa Nath Pandey: 
Shri H. C. Linga Reddy:
Shri P. C. Borooah:
Shri Bhagwat Jha Azad:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shri M. L. Dwivedi:
Shrl Maheswar Nalk;
Shri P. R. Chakravertl:
Shri B. K. Das:
Shri Mohan Swanip:

Will the Minister of Petroleum »nd 
Chemicals be pleased to state:

(a) whether it is a fact that an 
agreement for the installation of a 
Naphtha Steam Reformation Plant at 
Sindri has been signed between the 
Fertilizer Corporation of India and 
Hitachi of Japan;

(b) if so, the main features Ihereof;
and

(c) the estimated expenditure in
volved?

The Depnty Minister in the Minis
try of Petroleum and Chemtcalf 
(Shri Iqbal Sinfh): (a) Yes, Sir.
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(b) and (c). A statement i» laid on 
the Table of the Houae.

S t a t e m e n t

(b) The main featuree of the agree
ment are as follows:—

a )  M|a. Hitachi will design, en
gineer, supply and commis
sion a steam naphtha reform
ation plant that will process 
50 tonnes of naphtha a day to 
supply synthesis mixture for 
production of ammonia.

(2) The foreign exchange cost 
of equipment as per the con
tract will be met out of the 
5th Yen Credit.

(3) Payment for the contracted 
goods will be made as follows:

Ci) 20 (Twenty) percent of the 
price shall be paid within 
four weeks of the contract 
becoming effective, for 
which Hitachi will furnish 
a guarantee from a bank 
acceptable to F.C.I., and 

(ii) 80 (Eighty) per cent of the 
price shall be paid against 
shipping documents.

(4) The contract provides for 
suitable capacity, quality and 
consumption guarantees.

(5) M|s. Hitachi shall make suit
able arrangements for a 
reasonable number of our 
Engineers to receive practi
cal training in the operation 
and maintenance of similar 
plants in Japan.

(c) The value of the contract is 
about Rs. 45 lakhs as detailed below:
(1) Foreign (i) Price for design 185,779,000

Currency engineering sup- Yen (Rs.
ply of equipment 38.70,358). 
C & F  Calcutta 
including licencc 
fee, charge* for 
service of Hitachi 
engineers for 
supervision of 
crection, instal- 
Ution, start-up 
and commission
ing,

( ii)  P ric e  f o r  s p w e s .

3.M,*66)-
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(2) Rupees (i) Price for supply F s. 6,34,2oo. 
of equipment of 
Indian origin 
FOR Slndri, in- 
chiding Sales 
T « , In* urance.
Excise duties, 
other Liccnces 
and expenses for 
Hitachi's engi
neers for their 
stay etc. in India

(ii) Price for spares. Rs. 10,000.

•ft fWHRTV FTTviv :
3rnTT?T ^
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t  ^{T^T jfJTr %
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Shri p. C. Borooah: The Plannmg 
and Development Division of the 
Fertiliser Ccu*poration of India recently 
claimed that India has got the
talent and capacity to raise fertiliaer 
plants. May I know whether this
Division w a s  asked to take up thia
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project before going in for any foreign 
collaboration with any foreign firms?

The Minister of Petroleum and 
Chemicals (Shrl Alagesan): This
relates to steam reformation of 
naphtha. This process was a new 
process and was recently acquired by 
FACT from the Power Gas Corpora
tion of U.K. This scheme was taken 
up much earlier and tenders floated 
much earlier. This is comparatively 
a small plant. In order not to lose 
time and also because of the fact that 
we had only recently acquired this 
process and we are going to apply it 
both at Durgapur and Cochin, this 
was allowed to go.

Shrl S. C. Samanta: May 1 know 
whether any other foreign Arm was 
invited for collaboration with this 
schemes; if not, why this Hitachi
Company only has been taken into 
confidence?

Shrl Iqbal Singh: Tenders were
called for and seven companies had 
submitted their tenders. They are 
Hitachi of Japan, Otto & Co., West 
Germany, Koppers of West Germany 
Uhde of West Germany, UCB of 
Belgium, FRI of Belgium and Onia- 
Oeigi of Ftance.

no  m o fjrJat :
^  18 1 % ^  «rr

^ t  it
f?r-TT t  ;

“the naphtha reformation plant 
will process 50 tonnes of naphtha 
a day to supply synthesis mixture 
for production of ammonia.”

^ ^  ?nfTf?T?TT

^  ^  ^  win
f^qr 1

Shrl Iqbal Singh: The Sindri plant 
is based on coal-based gasiflcatioiL 
This is to supplement coal-based 
gasification by naphtha gasification. 
There is no question of any ammonia 
deficit. This is to supplement the 
production of ammonia in the Sindri 
plant. This is only a small plant for 
supply of 50 tonnes a day so that the 
total production in the Sindi plant 
may go up to 1,10,000 tons of nitrogen 
per year.

Shrl Indrajlt OnpU: From this 
statement I find that a sum of some
thing over Rs. 38 lakhs is put down as 
the foreign exchange expenditure for 
a number of items of which one is 
the supply of equipment, whereas 
Rs. 6 lakhs only will be spent for 
supply of equipment of Indian origin. 
May I know how much of this 
Rs 38,11,000 foreign exchange is 
actually only for the supply of foreign 
equipment, apart from other items, 
and has the Government fully explor
ed the possibility of increasing the 
supply of equipment of Indian origin 
in relation to this?

Shrl Alagesan: The broad question 
of minimising the imported equip
ment and maximising the use of fab
rication facilities within India when
ever we put up a fertilizer plant is 
always under our consideration and 
we give preference to fabrication lo
cally. So, in this case as the hon. 
Member himself has mentioned in 
the question, it is a consolidated 
amount that is given. Naturally, a 
larger part of it will go for the cost 
of the equipment. In all the fertilizer 
factories that we are putting up we 
are trying to use as much as 40 to 50 
per cent of indigenously fabricated 
equipment.

Bharat Barrel and Dram Co. (P) Ltd.
+

*185. Shri Madha Limaje:
Shri Klshen Pattnajak:
Dr. Ram Blanohar LohU:

Will the Minister of Petroleum and
Chemicals be pleaaed to refer to the
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reply given to Unstarred Question No. 
312 on the 27th July, 1966 and state:

(a) the date on which the Bharat 
Barrel and Drum Manufacturing Co. 
(P) Ltd. was blacklisted;

(b) the reasons for the delay in 
conveying this information to the 
Indian Oil Corporation; and

(c) further action taken by Gov
ernment against the firm, in the light 
of the judgement of the High Court?

The Deputy Minister in the Minis
try of Petroleum and Chemicals (Shri 
Iqbal Singh): (a) 25th January, 1964.

(b) General arrangements between 
the Ministry and the enterprises un
der it for the reciprocal application 
of blacklisting orders were finalised 
only in February 1966. Thereafter, 
on a report received in the Ministry 
in April 1966, the fact of the black
listing in this case was specifically 
brought to the notice of the IOC dur
ing that month.

(c) As connected matters are sub 
judice, Government will await Court 
decisions before considering any fur
ther action.

% n  I  ^
wfr qT

^  ^  

^  I  I f w
I  rft WTT |  I

The Minister of Petroleum and 
Chemicals (Shri Alagesan): We are
very much alive to what happens in 
the House and certainly we have 
taken note of the discussion that look 
place on the report of the Public Ac
counts Committee. The Ministry had 
specifically brought to the notice of 
the Indian Oil Company the fact of 
this particular firm having been back- 
listed and shortly thereafter no orders

have been placed by the IOC on this 
firm. V

«?V ^  «TT
% I

^  fm ,.  . . .

«lt
«rr I f f

^  5sfT q r
«fr apt ^  ^  ^

5^^ ^  it
f^qT %, ?frr

^ m  % I

Shri Alagfesan: I should like to
answer this question. I have inde
pendently gone into the question of 
the standardised code. I understand 
the Cabinet is also going into that 
question. It has come to our notice 
that there are several lacunae in the 
standardised Code which have to bo 
rectified. So, the Government is 
seized of the matter and the question 
of reviewing and improving the code 
is actively under consideration.

SfTT 5ff TO t  ^  ^

I  eft
t:v I . . .

WWW TO
^  ^  men t  ^  ^
^  I  ^  ^  t  I5T n
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«ft ^  t
^  I

IT?: t  TO I . .



Shri Alagesan: If a specific ques
tion is put to me, I can get copies. 
How can I say whether anything is 
mentioned in the judgement or not? 
That is a matter of detail.

^  ^  cfT

^  ^  ’pna t  I
^TTT ^  I  I
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fqr?:

^T^rr f  n  ?rifr?T
cqr^ ^  it '̂V

I  ^ r  'tt
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Shri Alagesan: What is the judge
ment that the hon. Member is re
ferring to?

«ft »W ^  I  I
q? ^:r rTft t  I ^  ^  ^1
^  i f̂ t  :

“further action taken by Gov
ernment against the firm, in the 
light of the judgement of the 
High Court?"

-r>r*t3 % n  f  I
Shri Alagesan: It is a Special Judge 

of Greater Bombay who convicted 
this tirm on which the blacklisting 
order was originally based. The firm 
appealed to the Bombay High Court 
over the decision of the Special Judge. 
The High Court differed from the 
lower court and vacated the convic
tion. On that the State Government 
of Bombay have taken the matter in 
appeal to the Supreme Court. That 
is the position.

I

Mr. Speaker: Were there any com
ments made by the High Court judge
ment so far as Amin Chand Pearey 
Lai are concerned?

Shri Alagesan: I do not know. I do 
not have the details of the judgement 
before me.

if
I  ?frT ^  ?TT̂  t  I

TOT ^
5>TT I  I

11.32 hra. .

(Shri Madhu Limaye then left the 
House.)

^  gfWT ^

I  I ^  ^r*T t
^  t  I

«TTI

^  % fw r  ^ f  I

«ft ’ar^ VQirr^
?ne 1 1

I  I f.'̂ T t
f-fT I

Shri DaJI: We also wanted to know 
about that. If one Member walks out, 
you would not do th a t.........

Mr. Speaker: What answer has
been given to part (c) because the
further action taken by Government 
against the firm in the light of the 
judgement of the High Court was 
specifically enquired of? That judge
ment of the High Court was particu
larly referred to and, therefore, the
Minister must have known that,

Shri Alagesan: In answer to part
(c) we have said:—

“As connected matters are sub
judice. Government will await
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Court decisions before consider
ing any further action.”

Mr. Speaker: That is perfectly all 
right that he has said that it is be
fore the Supreme Court; that appeal 
has gone, but because it was referred 
to he should have consulted that 
judgement also.

vif

H jn^«TT f  ^  %

^  H TT?ro'

^  ^rnrr «rr ^ftT 
if w Br? fTTT «TT, ^.T ii? ^  ^ ?

if % 1 ^VT ftcT ar.T^

t  ^5TT t  I

f«P5TT qrr.nwj : r f  t:y 
I  I

jrJTT5T^5>rT I  I

«ft fTOH fV.MT t'
r̂ P ^TT^Tprf̂ n ^
5ETjft<;? ^  ^rrf «ft

^r in?T^ ?

Shrl AUgesan: It is not Amin
Chand Pearey Lai; it is Bharat Barrel 
and Drum Company.

Shri Daji: He has not even read 
the judgement. We have read the 
judgement.

zh  Ma»nw : ^H'T ÎTIT
frri^pT I xr^ ir

t ^  t  I

fnawr ^  ^  t  fV
^ ?TT7:-^HTnrf«^

r ^  i  ’
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«ft 5^  q r̂r
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Shri Iqbal Singh: We are not aware 
of this. This is Bharat Barrel Com
pany. One of the partners of this 
company was convicted in 1964. Then 
they went up in appeal against that 
decision to the High Court and the 
High Court rescinded that decision, 
but the State Government has gone 
in appeal to the Supreme Court 
against that decision.

During that time, they have taken 
some stay orders from the Punjab 
High Couhrt. It is complicated and 
moreover it is not Aminchand 
Pyarelal. It is Bharat Barrel and 
Drum Co. We have asked the LO.C. 
not to place any orders

'TS5Tl»TV : »F!T
«TT r*rPT ^ #  
f i r f ^ c r  ^  ^  ^ ftwT ?

Shrimatl Savltri Nlgam: It is a
usual practice that the companies 
which are blacklisted enter the Gov
ernment departments through back
door, thro^lgh their partners and they 
establish other companies with some 
other names. I would like to know 
what action is taken to stop these 
malpractices, not only to blacklist 
the companies as such but also the 
owners of those companies, so that 
they may not enter the Government 
departments with other names.
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Mr. Speaker: That is only a sug
gestion. That first part only was for 
information.

Shrimatl Savitri Nigam: What ac
tion has Government taken?

Shri Alagesan: The firm wrote that 
because of their acquittal by the 
Bombay High Court, the blacklisting 
order should be revoked. This was 
not agreed to. Again, this is not 
Aminchand Pyarelal. This is another 
party, Bharat Barrel and Drum Co. 
The party then filed a writ petition 
in the Punjab High Court which has 
suspended the blacklisting and this 
has been conveyed to the Government.

^ f w  ?

Shri Alagesan: Action is being
taken to contest the writ petition in 
the Punjab High Court. The case is 
being pursued properly by the Minis
try of Iron and Steel in consultation 
with the Ministry of Law. The mat
ter is sub jttdice.

Mr. Speaker: Shri Indrajit Gupta.

Shrlmati Savitri Nigam: My ques
tion has not been answered. I asked 
about the procedure.

Shri Tyagi: Her question has not 
been replied to. She put a question 
whether the firm is blacklisted or the 
persons involved are also blacklisted. 
That clarification has to come.

Mr. Speaker: She did not ask in 
these terms.

Shrimati Savitri Nigam: Yes. You 
can see the record.

Mr. Speaker: That is another ques
tion that Mr. Tyagi put in the mouth 
of Shrimati Savitri Nigam. ’

Shri Daji: She meant that; she 
could not express it.

Shri Alagesan: The firm is black
listed.

Shri Indrajit Gupta: If I heard the 
Minister aright, he said that the ori
ginal blacklisting was done some time

in 1964, probably in February, 1964, 
but the formal information or order 
was not conveyed to the Indian Oil 
Corporation till April, 1966. I want 
to know whether during this period 
of a little more than two years it is 
a fact that this party, Bharat Barrel 
and Drum Co., was enabled to dis
charge certain very valuable con
tracts for supply of barrels and drums 
to the Indian Oil Corj>oration and, if 
so, what is the value of that?

Shri Alagesan: When the original 
blacklisting took place, it was a 
blacklisting by the Government. At 
that time, there was no arrangement 
that when a firm is blacklisted by 
Government, suo motu, it should be 
blacklisted by the public undertak
ings. (Interruption). Please listen. 
After that, this matter was consider
ed by the Department of Supply In 
consultation with the Home Ministry 
and it was decided that when a firm 
IS blacklisted by Government, it 
should also be blacklisted by the un
dertakings under Government.

Shri Ranga: That means they ag
reed with the Government’s earlier 
decision. Let us understand it.

Shri Alegesan: Kindly listen to me 
That is what I am saying. Then, it 
was written to the various Ministries 
that they should enter into an agree
ment or an arrangement with the un
dertakings that this will be so. This 
took sometime and when it was final
ly decided that all the undertakings 
should abide by this, then we com
municated the order in April and af
ter that no order was placed. In the 
interim period, I understand, several 
orders were placed and they were 
executed by the firm.

Shri Indrajit Gnpta: I wanted to 
know the value of the orders sup
plied during the intervening perioJ 
of two years by this blacklisted firm 
to the public sector undertaking.

Shri Alagesan: I should like to 
have notice of that question.

Shri S. M. Banerjee; It would have
been better if the Steel Minister had
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also been present here, because the 
question mainly concerns the Steel 
Ministry.

Mr. Speaker: Shri Kishen Pattnayak 
also had made that complaint, but 
the question has been addressed to 
the Minister of Petroleum and Che
micals in his own handwriting. So, 
what should my office have done?

Shri S. M. Banerjee: It is because 
of the pipe-line.

Mr. Speaker: The notice itself is 
addressed to the Petroleum Minister.

Shri S. M. Banerjee: May I know 
whether it is a fact that this firm 
namely Bharat Barrel and Drum Co. 
(P) Ltd. is a concern of the famous 
Jalans and whether it is also a fact 
that even after blacklisting they got 
regular quotas of steel despite black
listing, because they have pulls in the 
Ministry? May I know t what extent 
this is true and whether this quota 
was issued despite blacklisting___

Mr. Speaker: A straight question
might be asked there should not be 
these inferences and arguments. The 
question whether they got the quota 
is a perfectly valid one----

Shri S. M. Banerjee: Despite the 
advice of the officer of the Technical 
Development Wing, the quota was 
issued even up to last month.

Shri Alagresan: Perhaps, the ap
propriate Minister should be able to 
answer this question. This is a mat
ter relating to iron and steel quota. 
That is dealt with by the Iron and 
Steel Ministry. So, I shall not be 
able to answer it.

Shri S. M. Banerjee: I rise on a 
point of order.

Mr. Speaker: Where is the point of 
order.

Shri S. M. Banerjee: Kindly hear 
me. I have a submission to make. In 
the month of September, when this 
question was asked, the Fininace 
Minister gave some reply and said

that he wanted notice; he said that 
if the details were given to him he 
would investigate into this matter. 
Now, the Minister of Petroleum and 
Chemicals also asks for notice. This 
question has been repeatedly asked in 
this House, because the Jalans are 
concerned, and no action is taken 
against them.

Mr. Speaker: There ought not to be 
such unnecessary inference in the 
question. I have said that the sponsor 
of the question had himself addressed 
it to the Ministry of Petroleum and 
Chemicals.

Shri S. M. Banerjee: This is con
cerning the Bharat Barrel and Drum 
Co. (P) Ltd.

Mr. Speaker: Whatever that may 
be, the question that we are now 
discussing is addressed to the Minis
try of Petroleum and Chemicals.

Shri S. M. Banerjee: This arises in 
a supplementary question.

Mr. Speaker: He has said that ano
ther question might be tabled. So, 
where is the harm?

Shri Shivaji Rao Deshmnkh: Under 
which clause of the blacklisting code 
was this order of February, 1964 pas
sed? For, the PAC at least had been 
given to understand that the black
listing code as it stood even then had 
a clause by which suo motu all the 
Ministries and Departments of Gov
ernment and public undertakings had 
to blacklist the firm.

Shri Alagresan: I am not able to 
place my hand on the particular 
clause.,But I understand reliably that 
as it stood at that time, it was not 
possible for the order to apply suo 
motu to public undertakings under 
Government.

^  f:
^  xrj\ m  \ i
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Shrl Ranga: What is the latest posi
tion? The hon. Minister said that in
1964 that was the posi-tion that every 
public enterprise also had to be per
suaded to agree to that blacklisting 
along with Government. Is it the 
position now that once Government 
come to the conclusion that a parti
cular firm should be blacklisted all 
the public enterprises also are to be 
expected to do the same? May I also 
know whether the present policy of 
Government is that when once a firm 
is blacklisted and then the firm goes 
to court, till at some stage or the 
other some finality is reached, the 
blacklisting would continue and they 
would not hastily remove it just be
cause one of the courts suggests that 
blacklisting should be dropped?

Shri Alag:esan: The present position 
is that when once Government black
list a firm, all the Government under
takings also should treat the firm as
a blacklisted Arm. In fact, it is not
only that. Similarly a public under
taking can blacklist a firm; then that 
undertaking communicates the black
listing order or the blacklisting view 
that they have taken to the Ministry

concerned, and then that Ministry 
concerned processes it with the Home 
Ministry, and if they are satisfied 
that the blacklisting done by the par
ticular undertaking is correct. Gov
ernment themselves blacklist the firm. 
So, the arrangement is a reciprocal 
one. Government blacklists, under
takings blacklist; the undertakings 
blacklist, then the Government black
lists. That is the position.

As was pointed out, as soon as this 
High Court order was received acquit
ting the firm, the firm wanted the 
blacklisting order to be revoked. We 
did not revoke it. So they have gone 
to the Punjab High Court and have 
filed a writ petition and have got the 
order suspended. But the Ministry 
of Iron and Steel has taken it up. It 
is going to argue the case before the 
High Court. Whatever be the deci
sion, the matter is sub judice now.

This firm has been blacklisted. We 
have not placed any further order on 
this firm.

Mr. Speaker: Question No. 186.
Shrl DaJI: Question 191 may also be 

answered with this.
Mr. Speaker: It may also be ans

wered.
The Minister of Education (Shri 

M. C. Chagla): Question 191 is sepa
rate, dealing with pay scales of tea
chers in various States whereas Q. 186 
deals with pay scales of Teachers in 
Delhi. Anyway, if you so desire, I 
shall answer both together.

Mr. Speaker: If it is convenient for 
the Minister, he may.

Pay-Scales of Teachers

<̂ 186. Shri Yashpal Singh:
Dr. Ram Manohar Lohia;

Star! Bagrl:
Shrl Ram Sewak Tadav;
Shri Hukam Chand 

Kachhavaiya:
Shri Bade:
Shrl Eswara Reddy:

Will the Minister of Edncation be
fileased to refer to the reply given to
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Unstarred Question No. 3734 on the 
31st August, 1966 and state:

(a) whether Government have re
ceived the report regarding the pay- 
scales of teachers in Delhi;

Cb) if so, the main recommenda
tions thereof; and

(c) the reaction of Gk)vernmenl 
thereto?

The Minister of Education (Shri 
M. C. Chagla): (a) The Directorate of 
Elducation, Delhi are already examin
ing the cases of teachers who come 
within the purview of Ministry of 
Elducation letter of 7th July, 1965.

(b) Salaries will be re-fixed by the 
Directorate of Education on the basis 
of orders mentioned under (a). The 
question of the Delhi Administration’s 
making any recommendation does not

been one of sympathy and support 
It has been Government’s endeavour 
all along that teachers at all levels 
should receive at least such minimum 
emoluments and other benefits as they 
deserve by virtue of their qualifica
tions and professional responsibilities.

HSnrtT : f  TT ifV
^fT K  I

% firTTT ^
f ^ r

?r̂ :zTr'T̂  q?

cr̂ , -T ^  ^

(c) Does not arise.

Pay-Scales of Teachers

*191. Shri Indrajlt Gupta:
Shri S. M. Banerjee:
Shri Daji:
Shri Prakaah Vir Shastri:
Dr. L. M. Singhvi:
Shri Sarendra Pal Singh:
Dr. Ranen Sen:
Shri P. C. Borooah:
Shrimatl Bamdnlari Slnha:

Will the Minister of Edncailon be 
pleased to state:

(a) whether be is aware of the 
continuing agitation in the various 
States by secondary and primary 
school teachers for better emolu
ments; and

(b) if so, Government’s reaction to 
the Teachers’ demands for better 
emoluments and for linking of their 
Dearness Allowance with the cost of 
living and Provident Fund benefits?

The Mnister of Education (Shri 
M. C. ChagU): (a) Yes, Sir.

(b) In general the Government’s
reaction to the teachers’ demands has

Shri M. C. Chagla: I have given 
considerable thought to this question 
and have compared the pay scales of 
Delhi teachers with the pay scales 
prevailing in other States. I think, on 
the whole, the Delhi teachers get 
better pay scales than the ones given 
in other States. Even so, I agree with 
my hon. friend that the emoluments 
paid to our teachers are not adequate.

^  TT nV?: tr
% rr^ ^  sfr

t  •

Shri M. C. ChagU: I th b k  it is a
shocking thing that we should consi
der a chaprasi more useful to our 
society than the teacher; I entirely 
agree.

Shri Indrajlt Gupta: Is it a fact, 
as reported in the press, that the 
Central Government have directed 
the State Government of West Bengal 
that out of the allocations to be 
made from the Centre to that State 
for educational purposes during the
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4th Plan, no amount should be speci
fied or earmarked for increasing the 
emoluments of primary and secondary 
school teachers? If so, as the Draft 
Flan says that there is to be a big 
expansion of education and many 
new teachers will be required, how 
do Government expect to attract peo
ple with proper qualifications if the 
minimum standards of emoluments 
are not given to them?

Shri M. C. Chagla: As far as I
know, the question of settling the 
State Plan is still under consideration 
between the State Government and 
the Planning Commission. Whether 
they will get a block grant for edu
cation or whether they will get a 
grant which will be earmarked for 
various aspects of education I do not 
know. I am not sure, but I agree with 
my hon. friend that the Stite Govern- 
m<*nts oueht, in the interests of educa
tion. to devote a considerable portion 
Of the amount which they will get in 
the plan for education or otherwise, 
to the emoluments of the teachers 
and the improvement of their scales.

Shri Indrajit Gupta: The second
I>art of my qu^^tion was not answered. 
There are certain targeted figures 
mentioned in the draft plan that dur
ing this period so many extra, ad
ditional teachers will be required, 
secondary and primary school teach
ers, and if the hon. Minister, as he 
said just -now, is not able to assure 
them of certain minimum standards, 
Iiow do they hope to get that number 
of teachers targeted for in the plan?

Shri M. C. ChlgU; I cannot assure 
them of It. As my hon. friend knovra, 
this is a State subject, but if thte 
Planning Cnmmission specifies a tar
get and allocates an amount for that 
target, it i.s incumbent upon the States 
tb  spend that money bn that item.

, qTuaprtr
qft' ^  t

j r r  ‘>n 
l 949(Ai)LSI>-a
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Shri M. C. ChagU: I have got th f 
Delhi Secondary Education Bill here 
pending for over a year. It has gone 
through a Joint Select Committee. If 
my hon. friends opposite will only 
find some time for me to carry 
through this Bill, we will bring about 
all the reforms about payment to 
teachers, but unfortunately no time can 
be found for this Bill.

TO
irrr '4t 1% ^'r

fof.f wrw.^T ^
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Shri ttl. C, Chagla: Whenever our 
attention is drawn to the fact that the 
teacher does not get his salary in 
time or that the salary to be paid 
to him is misappropriated by the 
management, we takfe strong action.

Shri A. P. Sharma: Is the Govern
ment aware that dissatisfaction 
among the teachers is also one of the 
causes for the dissatisfaction amongst 
the students?

Shri M. C. Chagla: Yes, Sir. Only 
yesterday in the other House on ihe 
discussion on student unrest one hon. 
Member said it should be called 
teachers unrest and not student un
re s t

Shri S. M. Banerjee: I would like 
to know whether the hon. Minister 
is aware that after repeated assur
ances by him in this House and out
side that the State Governments havft
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been asked to implement the various 
recommendations of the University, 
Grants Commission in the case of uni
versity teachers as also in respect of 
secondary and primary teachers, all 
State Governments have definitely 
declined to do so only on the ground 
that the Centre is unable to help 
them financially tg raise the status 
and pay of the teachers. I would like 
to know whether this all-India agita
tion whether in the form of hunger 
strike or boycotting of examinations 
will not be further fomented by the 
teachers legitimately because of the 
non-acceptance of the advice of the 
Centre. I would like to know what 
positive action is being taken by the 
Centre to aflord necessary financial 
help to the State Governments to 
better the lot of the teachers.

Shrl M. C. Chagla: I sincerely hope 
and trust that my  hon. friend wiU 
not foment any agitation.

Shrl S. M. Banerjee: There is no 
question. What I meant was there 
is growing discontent.

Shri M. C. Chagla: I will answer 
the second part. It is not correct to 
say that no State has accepted the 
offer made by the Central Govern
ment. The day after I announced it 
in this House I wrote to every Chief 
Minister pointing out what our offer 
was and asking them to accept it. So 
far, West Bengal has accepted i t  
With regard to Kerala and Bihar, 
negotiations are going on because 
their acceptance is not imconditlonal.

Shri S. M. Banerjee: They get less 
than class four employees.

Shri M. C. Chagla: Will my hon.
friend permit me to finish? What 
more can the Government do than 
telling a State that we are prepared 
to pay eighty per cent and you have 
to pay 20 per cent; accept the offer, 
come to Delhi and work out the 
arrangements. If the State Govern
ment does not accept the offer of the 
Government of India, what can we 
do? f

Shri Daji: If the teachers are under
paid to the level of sweepers and 
chaprasis we will have no other al
ternative but to foment agitations; we 
shall be proud to foment agitations. 
Let me make it quite clear. During 
the Second Plan and the Third Plan 
continuous efforts to better the lot of 
the teachers have failed because of 
the attitude adopted by the State 
Government. They appoint part-time 
teachers or they do not employ tea
chers; they ate employed after the 
vacation and are given lower salaries. 
They make a show of educational 
progress against the continuous effort 
of the Centre to see that some modi
cum of progress is there. In view of 
such a past record is anything done 
to bring about uniform scale of pay 
for teachers in all the States so that 
these complaints do not remain?

Shri M. C. Chagla: The whole object 
of the U.G.C. fixing scales of univer
sity and college teachers was to have 
uniform scales of pay all over India 
in the colleges and universities. The 
second step was that the Government 
said: 80 per cent of the expenditure 
will be paid by us; 20 per cent may 
be paid by you. Why is my hon, 
friend criticising the Government of 
India? What more could we have 
done? Criticism should be levelled 
against the States which are not 
accepting this offer. I share the 
indignation of my hon. friend about 
the States.

Shrl DaJI: You can refuse to give 
any grants to States that do not give 
effect to this.

Shri Sorendra Pal Sloffh; Is it a fact
that very recently the UNESCO hai 
adopted a charter underlining certain 
measures which member countries 
should adopt to improve the lot of 
the teachers all over the world? Am 
India is a member of the UNESCO, 
may I know if the charter does not 
commit the Government of India to 
implement thp terms of the charter?

Shri M. C. Chafla: Yes. Sir;
UNESCO has adopted a charter. W»
have not yet received a copy of I t
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But even before the UNESCO adopt
ed the charter I was fully conscious 
of the status and dignity of the tea
chers. If my hon. friends only give 
me the resources, I will do all that 
even without that charter.

Dr. Ranen Sen: This question of the 
emoluments of teachers was brought 
before this House by many Members 
in the last few years and the answer 
of the Government has been: no
money. While the Government is 
prepared to spend Rs. 100 crores for 
television ostensibly with the objec
tive of improving the level of educa
tion, how is it that the Government 
ig not prepared to pay a few crores 
of rupees to meet the demand of the 
primary and secondary school tea
chers?

Shri M. c. Chafrla: May I give a 
few figures to enlighten the House? 
The total number of secondary and 
primary teachers in India is 19 lakhs. 
Even if the Government were to 
increase the salary of primary tea
chers by Rs. 15 and the salary of the 
aecondary teachers by Rs. 30, the cost 
per year will be 50 crores. That is the 
astronomical figure that we have to 
tkink of.

Dr. Ranen Sen: Still Rs. 50 crores 
is less than Rs. 100 crores which they 
are spending on television.

6hrl Harl Vishna Kamath: They 
have no vision, but only television.

Some hon. Members rose—
Mr. Speaker: The Question Hour is 

over. I could not call even some of 
the signatories. Short Notice Ques-

WWW Jjn jj
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Mr. Speaker: Short Notice Question. 
It is for the Minister of Labour. Em
ployment and Rehabilitation.

Shri Indrajit Gupta: Before you call 
upon the Minister to answer tliii 
question, I may point out that thera 
is a very serious printing error in 
part (a) of the question. At the end 
of the sentence, it says, “during 
Pujah holidays under Pujah protec
tion.” It is not “Pujah protection” 
but “police protection.”

Mr. Speaker: I also could not follow
K.

SHORT NOTICE QUESTION 
Caltex Oil Co., Calcatta 

+
S.N.Q. 1. Shri Indrajit GopU:

Shrimati Benv ChakiA  ̂
vartty:

Shri Daji:
Shri Umanath:
Shri Nambiar:
Shri Dinen EhattaoharTBt 
Shri Imbichlbava:
Dr. Saradish Koj:
Shri Laxmi Dass:

Shri M. N. Swamy:
Shri Bade:
Shri Hokam Chand 

Kachhavaiya:
Will the Minister of Labour, Em

ployment and Rehabilitation be 
pleased to state:

(a) whether the Caltex manage
ment in Calcutta have surreptitiously 
removed all office documents and 
equipment at dead of night during 
Pujah holidays under Police protec
tion;

(b) whether the foreign oil com
panies were called for a meeting with 
the representatives of his Ministry on 
the 27th October, 1966 and if so, the 
results thereof;

(c) whether any measures have bean 
taken to impose job security for . the 
employees; and

(d) whether Government feel the 
evil effects of automation and propose 
to ban it?

The Deputy Minister in the Minis
try of Labour, Employment and Bcfaa-
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MUtAtKm (Shri Shahnawac Khaa):
(a) Yes.

(b) and (c). Yes. It was decided 
that the management of each com
pany will have consultations with its 
onions with a view to ascertaining 
any outstanding grievances on this 
Jubject and trying to arrive at an 
anUcable settlement through bipar
tite negotiations.

(d) Government’s policy on auto
mation is based on the recommenda
tions of the 15th Indian Labour Con
ference on Rationalisation.

Shri Indrajit Gapta; Am I to under
stand that on the 27th October, when 
this conference took place in Delhi 
between the Ministry and this foreign 
etJmpany it was agreed that they 
would be allowed to have discussions 
with their employees to trv and set
tle the dispute, when already three 
days Or four days previous to that 
conference as the Ministry had been 
informed by numerous telegrams 
sent from Calcutta, the management 
had already at dead of night remov
ed all the typewriters, comptometers, 
records, files, papers, everything from 
the office altogether? Am I to under
stand that all that was discussed on 
the 27th was that the management 
which had presented the employees 
with this kind of fait accompli would 
now be permitted to go ard  talk at 
its own sweet will to the employees 
and the Government could do nothing 
in the matter?

Shri Shahnawaz Khan: This matter 
of removal of furniture files, type
writers, etc., is already tmder conci
liation by the Deputy Labour Com
missioner, West Bengal Government. 
That is being dealt with bv him, and  
today he is having a meeting of the 
union representatives, and the union 
representatives were asked by him 
whether they would like the matter 
to be referred to adjudication. They 
desired that they should continue to 
conciliatp. We are doing our very 
best and if their union v/ants the 
matter to come Upto adjudication, 
Oiere should not be much difficulty 
about it.

Shri Indrajll Gupta: Does bot the 
Government consider th 'i action of 
the Caltex management at Calcutta 
to be a deliberate and gross violation 
of the assurances given earlier on re
garding job security, and do they not 
know that when the Deputy Labour 
Commissioner in Calcutta was about 
to hold the conciliation meeting, th6 
management asked for two or three 
days’ postponement and utilised the 
postponement period during the holi
days) to remove all these things at 
dead of night? This is ‘he way the 
case is being handled.

Shri Shahnawaz Khan: We asked
the management to explain, why they 
had done so. They produced a letter 
which they had written to the union 
saying that those record^ furniture, 
etc., were their property and they 
had every right to remove them, and 
they had done it on the instruction* 
of the headquarters office at Bombay. 
Anyhow, the matter is under concilia
tion and when there is a dispute it will 
be settled in accordance with the In
dustrial Disputes Act.

Mr. Speaker: I should make one
thing clear. Shri Indrajit Gupta was 
of the opinion that the mistake had 
crept in, in printing. But it was In 
drafting, in the original question, and 
not in printing alone. He ha«< signed 
it.

Shri Indrajit Gnpta: The draft Ifl
not made by me.

Mr. Speaker: You have signed it.

Shri Indrajit Gupta: I might make 
one thing clear: there is no such
thing as “Pujah protection” in Cal
cutta. There may be seme Sticll 
practice in Madhya Pradesh or Uttar 
Pradesh!

Mr. Speaker: My office tells me that 
it struck them, they got a doubt about 
it and they wanted to change it, but 
they felt rather nervous and thought 
there might be something special 
there in Calcutta which they might 
not have understood.

Shri Umanath: At tho 27th October 
meeting, I understand the Government
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had invited only the employers’ 
representatives and not the employees’ 
representatives. May I know whether 
the Government have received £iny 
representation from the Petroleum 
Workers’ Union, Calcutta, demanding 
that a tripartite conference should be 
held with aU the three representatives 
to discuss the question of non-imple
mentation of the tripartite decisions 
and of the Government resolution by 
the employers?

The Minister of Labour, Emploj- 
meni and RehabiUUtion (Shri Jagji- 
van Ram): So far as the Calcutta 
dispute is concerned, as pointed out 
by the Deputy Minister, the Labour 
Department of West Bengal Govern
ment is seized of the problem. 
Regardinig the general question, I had 
instructed my Secretary to call the 
petroleum employers and tell them 
that these are the grievances of the 
workers and Government hope they 
will abide by the resolution of the 
Government on these matters. After 
some discussion, they requested that 
the individual company would like to 
discuss with the individual union 
whatever outstanding grievances there 
might be and they would try to come 
to some settlement with their own 
unions by 15th December. They had 
given that date. If bipartite agree
ments come about, there will be no 
occasion for having a tripartite con
ference. But if that does not succeed 
Government will certainly take appro
priate action.

Shri Nambiar: May I know whetlier 
at any time the employees’ represen
tatives agreed to introduce automa
tion or whether it is a pressure 
brought by the oil companies on the 
workers so that the workers may be 
retrenched?

Shri Jafjivan Ram: So far as auto
mation is concerned, he is aware of 
the resolution of the Indian Labour 
Conference. If there is any retrench
ment on account of automation, the 
principle laid down in the Indian 
Labour Conference resolution has to 
be foUowed. If there is any breach.

that will be dealt with under the 
Industrial Disputes Act.

Shri Nambiar: By then the em
ployees would be retrenched. Many 
have already been retrenched. What 
is the remedy?

Shri Ja«jivan Ram: The remedy is 
that the State Government will deal 
with it.

Shri Umanath: State Government
is giving police protection to cari^ 
out the management’s orders.

Shri Jagjivan Ram: When I am giv
ing a very reasonable answer, the 
hon. member wants me to give the 
technical answer. My technlcAI 
answer is that the appropriate Gov
ernments are dealing with th a t

Shri A. P. Sliarma: May I know
whether these typewriters and furni
ture were supplied to the union as a 
term of recognition or as a matter of 
favour?

Shri Jagjivan Ram: Perhaps the
hon. member has not listened to the 
reply. The typewriters were not of 
the union, but of the employers.

Dr. Ranen Sen: A little while ago, 
the minister said that the company 
had been given time till 15th Decem
ber to have negotiations with the 
employees’ union. In the meantime, 
even the attendance register of the 
company has been removed and the 
employees cannot even sign in the 
register. They are virtually thrown 
out already. Under these conditions, 
which are quite well known to every
body in the Labour Ministry, what 
steps is the Government going to take 
to keep their services at least, so that 
by December, there can be some 
negotiation with the employees and 
they are not reached in the mean
time? That is the only worry,

Stal JaKltvaa *«in; I wish unneces
sary enthusiasm was not shown 4n 
the matter. C«re has been takttn |o  
see that during this period the 
quo will be maintaiot<L ^
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Shii Nath Pai: I do not know what 
the Labour Minister will call my 
question—technical or non-technicaL 
The reply by the Deputy Minister to 
part (a) was “Yes’\  What is the 
meaning of this that the police of this 
country can be used as a tool by com
panies—I do not care whether they 
are foreign or Indian. He said 
“yes”. The question was cate-
^ ric a l, whether police protection 
was given. Is that true, and what is 
the inference of this? What kind of 
police protection was ^iven?

Shrl Jafjivan  Ram: I do not know 
what inference the hon. Member 
wants.

Shrl Nath Pal: Don't you draw an 
inference? Is it not commonsenie?

Shrl JagJIvan Ram: If somebody
wants to shift his own property from 
one place to another, what is the in
ference that the hon. Member wants?

Shri Nambiar: There is a dispute. 
There is conciliation pending.

Shri Hem Baraa: It is not as simple 
as that. The police gave protection 
to a foreign company to remove do
cuments, papers, machines and every
thing at dead of night during the 
puja holidays and that too with a 
deliberate purpose of creating mis
chief (Interruption).

Shri Jagjivan Ram: Hon. Members 
are again confusing the whole thing. 
The police were not concerned with 
the dispute. The whole issue was 
whether there should be retrench
ment or not. Where one employer 
removes his own property from one 
place to another, that is a separate 
question. I will admit that the whole 
thin" has been a disgraceful one. But 
the hon. Member, Shri Nath Pal, ask
ed what is the inference. The in
ference is a simple one. The employer 
wanted to shift his own property from 
one place to another. The whole 

' point here is whether retrenchment 
is Roing to be effected or not. As I 
have said, during this period the 
•tatiw quo will be maintained.

Shri S. M. Banerjee: The hon.
Minister has just stated that the 
status quo will be maintained. I would 
like to know what is the fate of these 
105 workers who are just sitting cn 
the streets. They have no future. 
They do not know what to do. May I 
know whether those employees will 
be regarded as employees serving in 
this particular company and they will 
be protected against discharge durinf 
this pendency period?

Shri Jagjiraii Ram: Again the hon. 
Member is not aware of the factsi 
Nobody is sitting in the streets. They 
have not yet been retrenched.
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WRITTEN ANSWERS TO 
QUESTIONS

Civil Defence in Border Areas
•184. Shrl D. C. Sharma; Will the 

Minister w  Home Affairs be pleased 
to state: ,

(a) whether any civil defence mea
sures have been taken in the border 
areas in the country in view of the 
possibility of external aggression;

(b) if so, the details thereof; and

(c) the steps taken to keep them up 
till the emergency lasts?

The Deputy Minister in the Minis
try  of Home Affairs (Shii P. S. 
Naskar): (a) Yes, Sir.

(b) It will not be in public interest 
to disclose this information.

(c) The arrangements have been 
made more or less on a permanent 
basis.

Interpol Conference

•188. Shrl Shree Narayan Das: Will 
the Minister of Home Affairs be 
pleased to state:

(a) whether India participated in 
the Conference of Interpol held in 
September, 1966;

(b) the nature of India’s participa
tion;

(c) subjects and problems discussed
and conclusions arrived at;

(d) whether any scheme for secur
ing more international co-operation 
between the Police Forces of the 
world for preventing soaring inter
national traffic in drugs, forged 
money, fake passports and airline 
tickets was evolved; and

(e) if so, the important features of 
such a scheme?

The Deputy Minister in the Minls^ 
try  of Home Affairs (Shri Vidym 
Charan Shnkla): (a) and (b). India 
participated in the Conference of 
Interpol as a member country of the
I.C.P.O.

(c) to (e). A statement is laid on 
the Table of the House. [Placed in 
Library. See No. LT-7267/66],

Separate Public Service Commission
for Public Sector Undertakings

•189. Shrl Bagri:
Sbri Tashpal Singh:
Shri Ram Sewak Tadav:

Will the Minister of Home Affairs 
be pleased to refer to the reply given 
to Starred Question No. 210 on the 
3rd August, 1966 and state:

(a) whether Government have since 
received the recommendations of the 
Commission to establish a separate 
Public Service Commission for public 
sector undertakings; and

(b) if so, the reaction of Govern
ment thereto?

The Minister of SUte in the Minis
try  of Home Affairs and Minister of 
Defence Supplies in the Ministry of 
Defence (Shri Hathi): (a) No, Sir.

(b) Does not arise.

Text-Books in Kashmir

•190. Shri Harl Vishnu Kamnfh:
Shrl Surendranath Dwlvedj: 
Shri Hem Barua:

Will the  Min is te r  of Home Affairs
be pleased to refer to the reply jfiyen
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to Unstarred Question No. 3282 on the 
24th August, 1966 and state:

(a) whether the said corrigenda 
will be laid on the Table;

(b) if not, the reasons therefor; 
and

(c) the present position with re
gard to the erroneous text-books?

The Minister of Home Affairs (Shri 
Nanda): (a) and (b). A copy of the 
Corrigenda is available in the Parlia
ment Library.

(c) The State Government have 
informed that instructions have been 
issued to the teachers for omitting the 
undesirable portions from the syllabus, 
corrigenda have been circulated to the 
schools and some manuscripts have 
also been received for preparation of 
the revised text-books.

Mizo National Front

*192. ShrimaU Tarkeshwari Sinha: 
Shri Hem Baroa:
Shri Hari Vishnu Kamath: 
Shri Sorendranath Dwlvedy:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether Government have 
received reports that Mizo National 
Front has opened large number of 
camps in East Pakistan and establish
ed provisional Government to carry 
out its subversive activities in India; 
and

(b) If so, the action taken by Gov
ernment in the matter?

The Deputy Minister in the Minis
try of Home Affairs (Shri Vldya 
Charan Shukla): (a) Government
have information that Mizo National 
Front volunteers receive training in 
camps in East Pakistan. A provisional 
Government by the Mizo National 
Front is operating from East Pakistan 
and cUrecting subversive activities in 
VOzo and Cachar Districts.

(b) Our Security Forces are taking 
all possible step^ to prevent any un
authorised movement across the 
border with East Pakistan.

Inter-State Disputes
*193. Shri R. Barua:

Shri E. S. Pandey:
Shri D. D. Puri:
Shri Warior:
Shri Vasudevan Nair:
Dr. Ranen Sen:

Will the Minister of Home Affairs 
be pleased to refer to the reply given 
to Starred Question No. 629 on tne 
24th August, 1966 and state:

(a) whether Government have come 
to any conclusion about the setting up 
of an agency to solve the inter-btaie 
boundary disputes or evolving any 
other procedure in this regard; ana

(b) if so, the broad details thereof?

Hie Minister of State % the Minis
try of Home Affairs and Minister of 
Defence Supplies in the Ministry of 
Defence (Shri Hathi): (a) and (b).
Boundary disputes between States 
should normally be settled by mutual 
negotiations and agreement. The 
forum of Zonal Councils is also avail
able for discussing and making recom
mendations on matters concerning 
boundary disputes. When necessary, 
Commissions or Committees have been 
appointed in the past to deal with 
specific inter-State disputes having 
regard to the nature and require
ments of each case. After considering 
the matter in all its asapects. Govern
ment have come to the conclusion that 
no standing agency or machinery is 
necessary for the settlement of such 
disputes.

Automation In LJ.C.

•194. Shrl P. B. Charaverti:
Shri B. K. Das:

Will the Minister of Labour, Emp- 
lorment and BebablliUtloB be plea»e<I 
to state:

(a) whether it is a fact that the All- 
India Insurance Employees Aswcia-
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iion has taken a  flecision to strike 
work on the 25th November, 1966 
against the Corporation’s policy of 
automation;

(b) whether Government have taken 
steps io discuss the problem of the 
employees of the Life Insurance Cor
poration throughout the country and 
bring about a proper vmderstanding 
and settiement; and

(c) if so, with what result?

The Minister of Labour, Employ
ment and RehabUitation (Shri Jafji- 
van Ram): (a) Yes.

(b) and (c). The Association was 
advised not to go on strike and accept 
the proposal of the Life Insurance 
Corporation for a joint discussion of 
the matter; the Association has not so 
Ifar accepted this advice.

Printing of Text-Booka by Soviet 
Publishers

•195. Shri Maurya:
Shri Yashpal Singh:
Shri Ram Sewak Yadav;
Shri Bagri:

Will the Minister of Education be 
pleased to state;

(a) whether a Soviet publishers’ 
team visited India recently and pro
mised to consider the proposal of prin
ting more text-books;

(b) whether they have made any 
concrete proposals to the Indian Gov
ernment for publishing books in the 
Indian languages for University stu
dents in India; and

(c) if so, the reaction of Govern
ment thereto?

The Minister of Education (Shri M.
C. Chagla): (a) and (b). Two Russian 
specialists came to India in August 
1966 in connection with an Exhibition 
of isoviet educational materials. This 
was in implementation of an item in 
fhe Indo-^viet Cultural Programme. 
No proposal were i>iade by them for 
publishing books in Indian languages.

(c) nq\ rlie.

Emergency

•196. Shri S. MJ. Banerjee:
Shri Daji:
Shri Bhagwat Jha Azad;
Sliri S. C. Samania:
Shri P. C. Borooah:
Shri M. L. Dwivedl:
Shri Subodh Hansda:
Dr. M. M. Das:
Shri Hari Vishnu Kamath: 
Shri Kishen Pattnayak:
Shri Madhu Limaye:
Shri D. C. Sharma:

Will the Minister of Home Affaln 
be pleased to state:

(a) whether a final decision nas since 
been taken to withdraw the Emergen
cy in view of impending General Elec
tions; and

(b) if not, the reasons therefor?
The Minister of Home Affairs (Shn

Nanda): (a) and (b). No, Sir. Any 
decision to revok® the Proclamation 
of Emergency wiii depend only upon 
an assessment of the degree of 
external threat fjiccd by the country 
and factors bearing on national 
security and on no otlier consideration 
including that of impending General 
Elections. The '̂ull position has been 
explained in the various statements 
On the subject made in the House 
during the Budget Session.
Pakistani Espionage and Subversion 

Plan
•197. Dr. L. M. Singhvi:

Shri Vishwa Nath Pandey: 
Shri H. C. Linga Reddy: 
Shrimati Savitri Nigam: 
Shrimati Tarkeshwari Sinha: 
Shri Bagri:
Shri Yashpal Singh:
Shri Ram Sewak Yadav:
Shri P. C. Borooah:
Shri Bhagwat Jha Azaa:
Shri S. C. Samania:
Shri Subodh Hansda:
Shri M. L. Dwivedl:
Shri Maheswar Nalk:
Shri S. M. Banerjee:
Shri DaJl:
Slirl P. R. ChakfUTtfli:
Shri B. K. Das;

■ ' I P al 1
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Shri Hukam Oband 
KacHhavalya:

Shri Bade:
Shrimati Renuka Ray:
Dr. M. M. Das:
Shri BibhuU Mishra:
Shri K. N. Tlwary;
Shri Vishram Prasad:
Shri Kashi Ram Gnpta:
Shri Nardeo Snatak;
Shri Mohan Swarup:
Shri C. M. Kedaria:
Shri R. S. Pandey:
Shri P. K. Deo:
Shri Kapur Sin^h:
Shri Narasimha Reddy:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether it has been possible to 
piece together the story of infiltration, 
espionage, sabotage and subversion 
from the Pakistani agents captured re
cently and in particular from the six 
associates of Major Amanulla of Pakis
tan Army; and

(b) if so, the broad details thereof, 
their modus operandi and their con
tacts in this country?

The Deputy Minister in the Minis
try of Home Affairs (Shri Vldya 
Charan Shukia): (a) and (b). Pre
sumably the reference is to the 
incident in Sopore in Kashmir last 
September when one person was 
killed in the encounter and four 
others were captured. Three of them 
are already standing trial in a Court 
in Srinagar. The matter is thus sub 
judice.

Science Education in Schools

•198. Shri Warior:
Shri Daji:

Will the Minister of Education be 
pleased to state:

(a) whether Government have any 
scheme under consideraUon to re- 
orf!ani.«̂ e and expand teaching of 
science in schools; and

(b) if so, the main features thereof?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.

(b) Some of the proposed feature! 
of the Scheme are: preparation of
improved syllabi and instructional 
materials, improvement of training 
programmes and training of key 
personnel, provision of adequate 
laboratory facilities in schools for an 
improved science teaching programmer; 
development of simple science kits 
and preparation of science equipment

Tariff body to study the cost stroeture 
of Drugs

*199. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jlia Axad:
Dr. M. M. Das:

Will the Minister of Petroleum and 
Chemicals be pleased to state:

(a) whether it is a fact that Govern
ment have appointed or propose to ap
point a Tariff body to study the cost 
structure of drugs which are very 
costly;

(b) if so, whether this body will go 
into the cost structure of all kinds of 
drugs or to a limited number;

(c) when this is expected to finish 
the work; and

(d) when such study was made 
last?

Th»» Minister of Petroleum and
Chemicals (Shri Alagesan): (a) to (d).
Yes, Sir. Government have requested 
the Tariff Commission to enquire into 
the prices and cost structure of 
eighteen important drugs and their 
essential formulation^ and furnish 
their recommendationsjreport to Gov
ernment as early as possible.

No such study into the cost struc
ture of all these drups was undertaken 
by the Tariff Commission in the past

Substituting Coal by Furnace OU

•200. T>r. M. M. Das: ,
Shri Rhairwnt Arad:
Shri M. L. Dwivedi:
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Shrl S. C. Samanta:
Shri Snbodh Uansda:

Will the Minister of Petroleum and 
Chemicals be pleased to state:

(a) whether the policy ol substitut
ing coal by Furnace Oil in the produc
tion of power for industries is still 
being continued;

<b) if so, the amount of subsidies 
that Government had to give during 
Ihe last 4 years on this account; and

(c) the justification for pursuing this 
policy?

Tile Minister of Petroleum and 
Chemicals (Shri Alagesan): (a) No.
There has in fact been no such policy. 
The use of coal or oil for power gene
ration is decided on the facts of each 
case.

(b) The reference Is presumably to 
the subsidy on railway freight given 
on furnace oil movements. This sub- 
gidy has been discontinued from 1st 
January, 1966, except in respect of 
furnace oil produced from indigenous 
crude and supplied to public utilities 
for power generation. The expendi
ture ini'urred in the subsidy during 
the past four years has been as 
under;—

1962-63 'Rs. 46,12,508
1963-64 Rs. 107.24,322
1964-65 Rs. 136.01,863
1965-66 Rs. 149,86,617

(c) In the form in which the con
cession is now in force, it is justified 
by the dual need to find economical 
outlets for furnace oil and to provide 
for power generation at reasonable 
cost in public utilities.

Fertilizer Factories

•201. Dr. Kami Singhji: Will the 
M in is te r of Petroleum and Chemicals
be pleased to state:

(n) whether the Government of 
India have come to any Tindertandin? 
with the International Finance Cor
poration for equity particioation in

stead of loans for setting up fertilizer 
factories in India; and

(b) if so, the details thereof?

The Minister of Petroleom and 
Chemicals (Shri Alagesan): (a) No, 
Sir.

(b) Does not arise.
Cochin Refinery

*202. Shri Snrendra Pal Singh: 
Shrimati Savitri Nigam:
Shri Naval Prabhalcar:
Shri P. C. Borooah:
Shri Bhagwat Jha Axad:
Shri S. C. SamanU:
Shri Subodh Hansda:
Shri M. L. Dwivedi:
Shrimati Tarlceshwari Sinha: 
Shri Yashpal Singh:
Shri Basumatari:

Will the Minister of Petroleum and 
Chemicals be pleased to state:

(a) whether it is a fact that the 
Cochin Oil Refinery has been com
missioned and has gone into produc
tion;

(b) if so, its likely annual produc
tion and areas or regions of the coun
try to which its products will b« 
supplied; and

(c) the manner in which the si^- 
plus products are proposed to be dis
posed of and the difficulties encoun
tered, if any?

The Minister of Petroleum and 
Chemicals (Shri Alagesan): (a) Yei.
Sir.

(b) When In full production. It will 
process about 2.35 million tonnes 
crude oil per annum,

(c) The products of the refinery will 
be marketed mostly in the present 
Cochin and Madras supply areas.

(c) Motor Spirit/Naphtha will b« 
surplus for some time to come. Ar
rangements for their export or dl>- 
po-;al othorwi^o aro under considera
tion: it i.s hoped that there wUl be 
no diHiculties in the matter.
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Levy on Industry for Technical 
Education

*204. Shri Bibhuti Mishra:
Shri K. N. Tiwary:

Will the Minister of Education be 
pleased to state:

(a) whether it has come to the 
notice of the Government that at a 
Seminar on the Education Commis
sion organised by the Congress for 
Cultural Freedom in September last 
recommended two per cent levy on 
Industry to raise funds for financing 
technical education; and

(b) if so, Government’s reaction 
thereto?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.

(b) The Education Commission 
which considered the question was of 
the view that such legislation would 
not be needed in the early stages and 
that the industry should be encourag
ed and assisted to develop training 
facilities on a voluntary basis. The 
recommendation is now under 
nation.

One-Man Post Office Banlc

*205. Shri Maheswar Naik:
Shri Vishram Prasad:
Shri Maniyangadan:
Shri Surendra Pal Singh:

Will the Minister of Communica
tions be pleased to state:

(a) when the first One-Man Bank 
under the Post Office Savings Bank 
Scheme is going to be opened in Rama- 
krishnapuram, New Delhi;

(b) whether similar facilities will 
be made available in other localities 
of the city as also other metropolitan 
cities; and

(c) the precise benefits of the sche
me to the sponsors as well as the bene
ficiaries?

Ik e  Minister of SUte la  the D epvt-
n f « t  of ParUmmnUinr Afl^frq and
o— iMw JwH«»wi <siW

Rao): (a) There are already several 
thousand one-man offices doing S.B. 
work. Postal Savings Bureau doing 
Savings work only also exist in some 
towns. A Postal Savings Bureau 
transacting only savings business is 
likely to be opened by the end of 
November, 1966 in Sector VI Rama> 
krishnapuram.

(b) Yes, if the Bureau at Rama- 
krishnapuram proves a success.

(c) With the experienced staff 
att^iched to the Bureau the depositor! 
are likely to get better specialised 
services and the Government ^  
expected to get more deposits in the 
Post Office Savings Bank.
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Jaipnr Bench of Hiffh Conrt df 
Rajasthan

•208. Shri M. B. Bhargrava: Will the 
Minister of Home Affairs be pleased 
to state:

(a) whether the recommendation of 
the Law Commission to abolish the 
existing Benches of the Hight Courts 
in Various States and to establish uni
fied High Courts was rejected as be
ing impracticable at the Conference 
of the Law Ministers of various 
States presided over by the Union 
Law Minister;

(b) whether it is a fact that the 
main basis upon which the Rao Com
mission had proposed to establish uni
fied High Court of Rajasthan at Jodh
pur and to abdlish the then Jaipur 
Bench was based on the recommen
dation of the Law Commission; and

(c) whether in view of the non
implementation of the Law Commis
sion’s recommendation to establish a 
unified High Court, Government pro
pose to restore the abolished Jaipur 
Bench of the High Court of Rajas
than; if so, when and if not, the re
asons therefor?

The Minister of Home Affairs (Shri 
Nanda): (a) The recommendation cf 
the Law Commission was cons’dercd 
by the Law Ministers’ Conference held 
in June, 1960, and it was decided that 
the question whether the High Court 
of any State should ?it at more than 
cne place within the SI otc should Dt; 
decided in each case by the Ministry 
cf Home Affairs in consultation witn 
the State Government ccrcerneu, 
having regard to the circumstances 
prevailing in the State.

(b) The recommendation of the 
Law Commission was one of Ihe ro»i- 
siderations and not tho KÔe consid^- 
rntion which weighed w ith th*' "najas- 
than Capital Enquiry Committee 195H 
(known as Rno Committee) to recom 
mend the abolition of the Jaipu- 
BeAch and to have the prwnpa] seat 
of the Rajasthan High Court , t Jodh
pur.

(c) No, Sir. The decision to hav* 
the principal seat of the Rajasthan 
High Court at Jodhpur was taken on 
the recommendation of the Committee 
referred to. The Commitleo had given 
very weighty reasohs for making the 
1 (commendation in ppragraphs 120 to 
131 of their report a cc>Py which 
is available in the Library cf the 
House. There Are no spccial fircum- 
stances to justify a change in the 
decision already taken.

Nafa Hostlles

*209. Shri Nath Pal:
Shri Surendranath Dwivedj: 
Shri Hem Barua:
Shri Hari Vishnu Kamath:

Will the Minister of Home Aflain 
be pleased to state;

(a) whether it is a fact that Naga
hostiles have set up, what they call 
the Southern Army Head-Quartert 
at Paroyi;

(b) whether a group of hostile* 
ambushed a party of Assam Rifles at 
the Rangagazak River on the Khas- 
krasem hills; and

(c) how did the Assam Rifles deal
with this situation?

The Deputy Minister in the Minis
try of Home Affairs (Shri Vidya 
Charan shukla): (a) According to
information received from Manipur 
administration, the headquarters of 
the so called Naga Army Southern 
Command II was reported to have 
shifted to Paoyi in Manipur.

(b) Yes, Sir.

(c) Effectively.

Employees of N.P.L., New Delhi

•210. Shri R. S. Partdey: Will the 
Minister of Education be pleased to 
state:

(a> whether it is a fnct that the 
services of some employees working 
in the National Physical Laboratory, 
New Delhi were terminated after 
their putting in some months’ servic# 
there;
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(b) if so, the total number of em
ployees, their designations and the 
reasons for termination of their ser
vices;

(c) whether any representations 
have been received in this connection 
from these people; and

(d) if so, the action taken by Go
vernment in the matter?

The Minister of Education (Shrl 
M. C. Chagla): (a) and (b). Yes,
Sir. During the last three years, the 
services of six employees of the 
National Physical Laboratory, New 
Delhi were dispensed with on account 
of various reasons viz., their being 
medically unfit; adverse report on 
their character and antecedents; un
satisfactory work and conduct; and 
irregularity in attendance. Their 
designations are; Senior Storekeeper 
(one), Junior Storekeeper (one), 
Lower Division Clerk (one), Operator 
Trainees (Skilled) (Two), and
Cleaner (one).

(c) and (d). Yes, Sir. Represen
tations from four of them were re
ceived; of which three were not ac
ceded to while the fourth is under 
consideration.

886 . fziT ftpffT
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Oochin-Coimbatore Pipe Line

889.Shri A. V. Raghavan;
Shri A. K. Gopalan:

Will the Minister of Petroleum tuid 
Chemicals bs pleased to refer to the 
reply given to Unstarred Question 
No, 2476 on the 17th August, 1966 nnd 
state;

(a) whether the investigation to lay 
a pipe line from Corhin to Coimbatore 
to transport petroleum products has 
been completed;

(b) if so, the estimated cost of con
struction; and

(c) when the work is likely to com
mence?

The M’nlster of Petroleum and
Chemicals (Shri Alagesan): (a) No.
The matter is still under the exami
nation of the Indian Oil Corporation.

(b) and (c). Do not arise.

Head Post Office Building at Cannanore

890. Shri A. V. Raghavan:
Shri A. K. Gt)palan:

Will the Minister of Communications 
be pleased to state:

(a) whether the preparation a£ 
working drawings have been complet
ed and necessary sanction accordid to 
construct the Head Post Office build
ing at Cannanore in Kerala;

(b) if so, the estimated cost of the 
building; and

(c) when the work is likely *X) com
mence?

The Minister of State In the De
partments of Parliamentary Affairs 
and Communications (Shri Jafanatha 
Rao); (a) Preparation of working 
drawings will be taken up after the 
administrative approval and the ex
penditure sanction based on the
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preliminary estimates is issued. The 
preliminary estimates are now under 
preparation.

(b) This will be known after pre
liminary estimates are received.

(c) The specific date by which 
construction will commence cannot be 
stated at present as various formali
ties, such as issue of sanction and pre
paration of working drawings are yet 
to be completed.

Supply of Kerosene Oil in Tank 
Lorries

891. Shn A. V. Raghavan:
Shri A. K. Gopalan:

Will the Minister of Petroleum and 
Chemicals be pleased to state:

(a) whether it is a fact that instruc
tions have been issued by the Madras 
Branch of the Indian Oil Corporation 
to their Cannanore Depot not to sup
ply kerosene oil to their agents in tank 
lorries; and

(b) if so, the reasons therefor?

The Minister of Petrolenm and
Chemicals (Shri Alagesan): (a) and
(b). During April to June, 1966, to 
cope up with the heavy demand for 
HSD, company-owned tank lorries 
had to be used exclusively for main
taining supplies of HSD to retail out
lets. During this period, kerosene 
agents were, therefore, psked to obtain 
their supplies direct from the Can- 
nanore Depot. Since July, supplies of 
kerosene are again being made in 
tank lorries.

Cheating by Delhi Coloniser

892. Shri A. K. Gopalan:
Shri Nambiar:
Shri ITmanath:

Will the Minister of Home Affair  ̂
be pleased to refer to the reply «iven 
tb iJnStarred Question No. 1186 on 3rd

August, 1966 regarding
Coloniser and state:

cheating b j

(a) whether the investigation* 
under Section 420/120-B, Indian Penal 
Code against Shri H. R. Mittal, Mana
ging Director of M/s. Mittalsons P vt 
Ltd., Delhi conducted by police have 
been dompleted; and

(b) if not, the time by which the 
investigations are likely to be com
pleted and the reasons for the delay?

The Deiraty Minister in the Minis
try of Home Affairs (Shri Vldya 
Charan Shnkla): (a) and (b). The
police investigations against Shri
H. R. Mittal and two others have been 
completed and the case put in the 
Court on 17th October, 1966.

Land for Chemical Complex in Keratt

893. Shn A. K. GopaUn;
Shri Nambiar:
Shri Umanath:

Will the Minister of Home Affairs 
be pleased to refer to the reply given 
to Unstarred Question No. 1185 on the 
3rd August, 1966 and state:

(a) the number of families who 
were given land out of the families 
affected as a result of acquisition of 
land for the Fertiliser and Petro-Che- 
mical Complex in Chemmanand Vil
lage in Ernakulam District in Kerala;

(b) the number of families who 
have not been given land so far and 
the reasons therefor; and

(c) other steps taken by Govern
ment to help these families?

The Minister of State in the Minis
try of Home Affairs and Minister dt 
Defence SuppUes in the Ministry of 
Defence (Shri Hathi): (a) 11 families.

(b) 724 families, who have not 
been provided with land, have not 
been evicted from theii" present hold
ings. They will be provided with 
alternative house sites when acqui^- 
tion advances to the Stage of evTctioli 
of these families.
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(c) Koads and wells are being pro
Tided in the area allotted for rehabi
litation at Company’s cost.

The Company is selecting persons 
-who have a certain educational quali
fication, from among the persons to be 
evicted, for training them to take up 
jobs in the Cochin Fertilizer Project.

Permission has been given to the 
owners to take the structures in the 
acquired land costing less than

1.000 free of cost.

Judgement in E^ionage Case
894. Shri Utiya: Will the Minister

of Home Affairs be pleased to state:

(a) whether the Government’s 
attention has been drawn to the judge
ment delivered by the Presidency 
Magistrate, Calcutta in the Azizul 
Islam espionage case;

(b) whether it is a fact that there 
is no law under which espionage cases 
can be prosecuted and conviction ob- 
lained in peace time and/or/when 
Ihere is no emergency; and

(c) if so, whether Government have 
under consideration a proposal to in
troduce legislation making espionage 
offences punishable with imprison
ment and fine?

The Deputy Minister in the Minis
try of Home Affairs (Shri Vidya 
Cbaran Shokla): (a) Yes, Sir.

(b) and (c). The Indian Official 
Secrets Act, 1923 provides for prose
cution of persons involved in espion
age cases even in peace time. It is 
proposed to make the existing pro
visions of the Act more rffective and 
an amending Bill has been introduced 
in the Lok Sabha for this purpose.

Inland Letters
895. Shrimati Ramdnlari Sinha: Will 

the Minister of Communications be 
pleased to state:

(a) whether it is a fact that inland 
letters are not available in most of 
the Post Offices of Patna and muffasil 
lor several days;

1949 (Ai) LSD—3.

(b) whether it is also a fact that in 
Mahendrughat Post Office of Patna, 
there was a dearth of inland letters 
for several days in the second week 
of October;

(c) if so, the reasons therefor; and

(d) whether Govenrment are aware 
that such scarcity has resulted in 
black-marketing of .inland letters?

The Minister of State in the De
partments of Parliamentary Affairs 
and Communications (Shri Jaganatha 
Rao): (a) There had been some
shortages of Inland Letter Cards in 
post Offices under Patna H.O. in the 
first fortnight of October, 1966.

(b) There is no post office by the 
name of Mahendrughat. There was 
however shortage of Inland Letter 
Cards in the first fortnight of October 
1966 at Mahendru Sub Post Office 
under Patna H.O.

(c) Due to lack of printing capa
city there had been inadequate supply 
of Inland Letter Cards from the Con
troller of Stamps, Nasik Hoad.

(d) No such information is avail
able with the Department. However 
necessary foreign exchange has been 
released and orders for additioxial 
printing equipment have been placed 
for augmenting the capacity for 
printing of Inland Letter Cards at 
the Security Press, 'Nasik.
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PriYate College Manafc KenuA

897. Shri Vasuderan Nait; 
Shri Warlor:

WiU the Minister of 
pleased to state:

Education be

(a) whether all the private college 
managements in Kerala have imple
mented the revised salary scales for 
college teachers;

(b) if not, which are the colleges 
that have not yet implemented the 
same; and

(c) the steps taken for the speedy 
implementation of the revised scales?

The Minister of Education (Shri 
M. C. Chagla): (a) to (c). The in
formation is being Collected and will 
be laid on the Table of the Sabha in 
due course.

Unscmpiiloiis Contractora
S98. ShriUtiya:

Shri Madha Limaye:
Sbri Kishen Pattmayalc:

Will the Minister of Home Affairs be 
pleased to refer to the reply given to 
Unstarred Question No. 302 on the 27tli 
July, 1966 and state:

(a) whether the list of unscrupulous 
contractors/suppliers/cleaning agents 
has since been prepared; and

(b) whether the action indicated iu 
part (b) of the said answer has aiM 
been taken?

The M in i^ r of State in the Minis
try of Home Affairs and Minister of 
Defence Sunriies hi the Ministry of 
Defence (Shri Hathi): (a) Lists of
Unscrupulous Contractors/Suppliers/ 
Cleaning Agents are under prepara
tion by the different D ^artm ents, 
Undertakings and Administrations.

(b) Necessary action will be taken 
as soon as the lists are ready.

^  5TTnfTV g w r  
SfftWT̂T

8^ 9. «fV W  :

irq r

(^ )  ^FjriTrtft ^
^RT’TcT ^  ^

srfFreTT mT %;

(^ )  ^  sirf â-
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Theft of Secret Maps In Andaman

900. Shri Utlya:
Shri Kishen Patinajak:
Shri Madha Limaye:

Will the Minister of Home Affairs 
be pleased to refer to the reply given 
to Unstarred.Question No. 448 on the 
27th July, 1966 and state whether a 
•onviction has since been obtained 
against Shri Paul, a former employee 
of the Andam an, and Nicobar Islands 
Administration for stealing Andaman 
and Nicobar maps under the Indian 
Official Secret Act?

The Minister of State in the Minis
try of Home Affairs and Minister of 
Defence Supplies in the Ministry of 
Defence (Shri Hathi): The matter is 
still sub-judice.

901.

Central Tax Conrt

Shri J. B. S. Bist: 
Shri Bibhnti Mishra: 
Shri K. N. Tiwary:

Will the Minister of Ho 
pleased to state:

(a) whether Government have de
cided to set up a Central Tax Court;

(b) if so, the details thereof ; and

(c) when it is likely to be formed?

The Minister of SUte in the Minis
try of Home Affairs and Minister of 
Defence Supplies in the Ministry of 
Defence (Shri Hathi): (a) to (O.
There is no such proposal yet before 
the Government. The Law Minister 
is exploring the methods by which
the High Courts may be relieved of 
the arrears and the cases decided 
more expeditiously.
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Corruption at Top Level

903. Shri Kami Singhji: Will the
Minister of Home Affairs be pleased 
to state:

(a) whether it is a fact that the 
Chairman of the Administrative Re
forms Commission expressed the view 
that the Commission was seriously seiz
ed of the problem of corruption at the 
top in the administration and that 
even Ministers are involved in this; 
and

(b) if so, whether any specific ins- 
tanccs have been discovered by the 
Commission?

The Mhiister of State in the Minis
try of Home Affairs and Minister of 
Defence Supplies in the Ministry of 
Defence (Shri Hathi): (a) No, Sir.

(b) Does not arise.
Enquiry a<faiast K anpar Businessman

904. Shri Kishen Pattnayak:
Shri M adhu Limayc:

Will the Minister of Home AAaftn
he pleased to refer to the reply given
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to Unstarred Question No. 341 on the 
27th August, 1966 and state:

(a) whether charge-sheets against 
eight accused have been filed in the 
case of corrugated sheets involving a 
Kanpur industrialist; and

(b) if so, the progress of the pro
ceedings?

The Minister of State in the Minis
try of Home Affairs and Minister of 
Defence Supplies in the Ministry of 
Defence (Shri Hathi): (a) Yes, Sir.

(b) The court proceedings in the 
case are expected to commence 
shortly.

Fam ily Pension Scheme

905. Shrimati Savitri Nigam: Will
the Minister of Labour, Employment 
and Rehabilitation be pleased to refer 
to the reply given to Starred Question 
No. 755 on the 31st August, 1966 and 
state the action taken and the amount 
given to the various States for the 
fulfilment of the Family Pension 
Scheme?

The Deputy Minister in the Minis
try  of Labour, Employment and Re
habilitation (Shri shahnawaz Khan):
The rejKDrt of the Working Group 
which is considering the m atter is 
still awaited and detail are yet to be 
worked out.

Wage Board for Municipal Exployees 
in Kerala

996. Shri Warior:
Shri VasudevaB Nair:

WUl the Minister of Labour, Em
ployment and Rehabilitation be 
pleased to state:

(a) whether the Wage Board for 
Municipal Workers in Kerala has 
submitted its final report; and

(b) if so, the action taken by 
Government thereon?

The Deputy Minister in the Minis
try of Labour, Employment and Ee- 
ba1»nitatlon (Shri shahnawaz Khan):

(a) and (b). Information is being 
obtained from the Government of 
Kerala and will be placed before the 
house as soon as it is received.

Increase in Soap Priocs
908. Shrimati Rena ChakraTartty: 

Shri Yashpai Singh:
Shri Bibhati Mlshra:
Shri K. N. Tiwary:
Shri Vasudevan Nair:
Shri Warior:
Shri Hem Raj:
Shri Sezhiyan:
Shri Kishen Pattnayak:
Shri Madhu Limaye:

Will the Minister of Petroloom 
and Chemicals be pleased to state:

(a) whether the main manufac
turers of soap have recently declared 
an official increase of 10 per cent in 
their prices of toilet, washing and 
bar soaps;

(b) whether Grovernment are aware 
that the retailers have been charging 
higher prices for the last two months; 
and

(c) if so, the justification for such 
an increase?

The Minister of Petroleum and 
Chemicals (Shri Alagesan): (a) to
(c). Soap manufacturers in the or
ganised sector increased the retail 
selling prices of soaps by 7 to 8 i>er 
cent with effect Trom the 8th Sep
tember, 1966 due to increase in the 
cost of production mainly accounted 
by raw materials. The manufac
turers have no effective control and 
supervision over retailers. No com
plaints as such have been received by 
this Ministry to the effect that re
tailers are charging" prices higher 
than those prescribed by the manu
facturers.

♦TnTTU'lf ^

If? ^  frqr 
^  fTTTTWr

909.
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(^ )  18 jpt I ^efn
5zd% mT ^  I

Petr»-Cheinical Complex at Koyall
913. Shri D. C. Sharma:

Dr. M. M. Das: ‘
Shri Bhagwat Jha Aiad:
Shri M. L. Dwivedi:
Shri S. C. SamanU:
Shri Sabodh Hansda:
Shri Maheswar Naik:
Shri P. C. Borooah:
Shrimati Tarkeshwari Sinha: 
Shri Yashpal Singh:
Shri Jashvant Mehta:
Shri P. H. Bheel;
Shri Kapur Singh:
Shri Man Sinh P. Patel:

Will the Minister of Petroleum and 
Chemicals be pleased to state:

(a) whether Government is keen
to have U.S. collaboration for the 
petro-chemical complex around
Koyali Refinery near Baroda;

(b) if so, the steps taken therefor; 
and

(c) the result thereof?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) and
(b). Government are keen to enlist 
the collaboration of any well-known 
foreign firms whether from U.S.A. 
or any other friendly country for the 
Petrochemical complex at Koyali 
provided the firm possess the requir
ed technology and offer terms that 
are acceptable to us. The House is 
aware of the fact that certain ten
tative proposals for financial and 
technical collaboration were received 
towards the end of 1964 from a Group 
of three American firms for the pro
ject. These have been discussed at 
length with their representatives.

(c) It has so far not been possible 
to come to a satisfactory agreement.

Assets of Ministan and Others

914. Shri Madhn Limaye:
Shri Kishen Pattnayak:
Dr. Bam Manohar Lohia:

Will the Minister of Home Aflmin
be pleased to refer to the reply given

2 0 ^

to Starred Question No. 1080 on the 
3rd August, 1966 and state:

(a) whether there is any proposal 
before the Government for either 
making necessary legislation or 
bringing Constitutional changes for 
the recovery of disproportionate 
assets of Ministers and their rela
tions/Gazetted Officers and Police
men;

(b) if so, when; and

(c) if not, the reasons thereof?

The Minister of State in tBe Minis
try of Home Affairs and Minister of 
Defence Supplies in the Ministry of 
Defence (Shri Hathi): (a) No, Sir.

(b) Does not arise.

(c) The present law is considered 
adequate.

New Oil Bearing Regions

915. Sliri Madhu Limaye: Will the 
Minister of Petroleum and Chemicals
be pleased to state: '

(a) the names of the places where 
test boring has been carried out to 
find oil during the last two years in 
Assam and Gujarat;

(b) the regions which are defini
tely known to have commercially 
exploitable oil; and

(c) when Commercial Production 
of crude oil will begin and what will 
be the target for these new oil wells 
each year from 1966 to 1971?

The Minister of Petroleum and 
Chemicals (Shri Alagesan): (a) The
exact locations cannot be disclosed as 
per the Defence of India Rules.

(b) Cambay basin of Gujarat State 
and the alluviam covered Brahma
putra Valley of Upper Assam have 
been definitely proved to have com
mercially exploitable oil.

(c) Commercial production of crude 
oil is already in progress in Gujarat 
and Assam.
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Following i3 the ONGCs plan of 
IJToduction of crude oil during Fourth 
J^ve Year Plan period*—

Oil Production {Million tonnes)

Year G u jarat Assam Total o f O N G C

1 9 6 6 - 6 7 2 . 3 0 1 2 4
1 9 6 7 - 6 8 3 3 0 - 2 3 5
1 9 6 8 - 6 9 3 6 1  0 4 * 6
1 9 6 9 - 7 0 3 ’ 7 1 - 9 5 - 6
i 9 7 ‘>-7 » 3 ' 7 2 - 8 6 - 5

In so far as Oil India is concerned, 
annual production of about 24 million 
tonnes in 1966-67 and 3.00 million 
tonnes from 1967-68 onwards is ex
pected.

P. & T. Services to Andamaa

916. Shri B. K. Das:
Dr. M. M, Das:
Shri M. L. Dwtredl:
Shri S. C. Samanta: 
Shri Subodh Hansda:

Will the Minister of Co 
tions be pleased to state:

(a) whether any decision to 
improve the Posts and Telegraph 
services to the Andaman and Nicobar 
Islands by setting up Radio-teleprin
ters has been taken;

(b) if so, the broad features thereof; 
and

(c) the total expenditure involved 
therein both in respect of rupee and 
foreign exchange component?

The Minister of State in the De
partment of Parliamentary AiTairs 
and Communications (Shri Jaganafha 
Ilao): (a) Yes.

(b) The scheme envisages Intro
duction of Radio teleprinter working 
between Calcutta and Port Blair. Part 
of the equipment for providing this 
facility is available from indigenous 
sources.

(c) The Project Estimate has been 
sanctioned at a total cost of 
Rs. 2,91,200 involving foreign ex
change of Rs. 85,976.

917. •

Tw :

(^ )  fJTT Jf,
5n r^  if j?r>?5>Tlr ^  |  ;
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( ^ )  ^  I

(m) «r̂ 'f tV
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HTJT of r̂ ?Tf;r7ff5 5Tr4?TT ^

^  I — I

( i j )  1 9 6 6 - 6 7  ^  8 7 , 4 0 0  

1 9 6 7 - 6 8  1 , 2  6 , 0 0 0
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% ^"KR Ĵ Î% 3TTT n i  % mTTK
qr ?̂T% ^  ‘̂iTrf'T̂
f w  W  I : 3 ^  ^

er̂ sT̂ r̂ f ^
jrm I

(^) T.f^ i \  I

AUotment of Land in Cbanda 
District

919. Shrimati Rena Chakravartty: 
Shrl Mohaniniad Elias:

Will the Minister of Labour, Em
ployment and Rehabilitation be
pleased to state:

(a) whether the land proposed to
be given in Chanda District to the
refugees is sub>marginal;

(b) whather any irrigation facili- 
««s are arailable there; and

(c) the reasons for not offering 
land-purchase loans to them to buy 
land from open market elsewhere in 
India?

The Depaty Minister in the Minis
try of Labour, Employment and Re
habilitation (Shri D. R. Chavan):
(a) No, Sir. The land which is being 
given in Chanda District to East 
Pakistan migrants is forest land 
selected after thorough Soil survey. 
The lands being allotted are potential
ly productive and are responsive to 
good soil management and cropping 
practices. In the case of land reclaim
ed from forests, it takes about three 
years or so to bring them to the 
normal state of cultivation.

(b) The average annual rainfall of 
the agricultural rehabilitation sites 
in Chanda District ranges from 50 to 
over 60 inches. Proposals are under 
the consideration of the Government 
of Maharashtra to provide irrigation 
facilities through lift irrigation by 
the blocking of existing Nallahs 
during the monsoon, by installing lift 
pumps to lift the water from Nallahs 
to the fields and by construction of a 
few irrigation tanks at suitable sites.

(c) The Government of India has 
not been generally in favour of pur
chase of private lands for, or by, the 
migrants for the reasons mentioned 
below:—

(i) It is difficult to safeguard the 
utilisation of the loan for the 
purchase of land.

(ii) It is difficult to protect the land 
purchased from being mort
gaged or sold to other parties.

(iii) State Governments will have 
serious objection to it if done 
on any sizeable scale.

(iv) Resistance and opposition from 
local population, if sizeable 
migrants purchase land in any 
locality.

(v) Purchase of land from private 
owners may result in displace
ment of the local people who
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might be tempted to sell their 
lands and thus render them
selves landless.

(vi) Purchase of land from private 
owners will not result in any 
net increase of the cultivated 
area; on the other hand, it 
might result in speculation and 
further rise in the land prices.

Payment of Botaus Aet, 196S
m .  Shri 

Shri 
Shri 
Shri 
Shri 
Shri 
Shri 
Shri 
Shri 
Shri 
Shri 
Shri 
Shri

Shree Narayan Das: 
Maiirya:
Ba^i:
Ram Sewak Tadav: 
Yashpal Sinrh: 
Madhn Limaye: 
Kishen Pattnayak: 
Onkar Lai Berwa: 
Sezhiyan:
Indrajit Gnpta:
P. C. Borooah:
D. C. Sharma:
D. S. Patil:

Will the Minister of Labour, Em- 
ploymeat and BehabiUtation be
pleased to refer to the reply given to 
Starred Question No. 853 on the 7th
September, 1966 and state:

(a) whether Govemment have 
finally considered the question of 
amending the Payment of Bonus Act 
to safeguard the interests of workerg 
following the recent Supreme Court 
Judgment in-validating sections 33, 
34 (2) and 37 of the Act;

(b) if so, the nature of decision 
taken; and

(c) if not, the reasons therefor?
The Deputy Minister in the Minis

try of Labour, Employment and Be- 
habUitation (Shri Shah Nawaz Khan):
(a) to (c). A special session of the 
tripartite Standing Labour Committee 
was convened on the 27th October, 
1966 to consider the situation arising 
from the judgement of the Supreme 
Court declaring Sections 33, 34(2) and 
37 of the Payment of Bonus Act, as 
constitutionally invalid. A number 
of alternative proposals/suggestions 
for amendment of the Act were made 
in the course of discussions and it was 
decided that these may be considered

by a bipartite committee consisting of 
three representatives each of em
ployers and workers. The committee 
held its first meeting on October and 
is scheduled to meet again on the 
10th January, 1967.

Translation of Foreign Text-Books

921. Shri Shree Narayan Das: Will 
the Minister of Education be pleased 
to state:

(a) the number of standard foreign 
classics and other text-books which 
will have to be translated if Indian 
Universities have to teach in the 
regional languages;

(b) whether any estimate has been 
made as to the amount (Government 
wUl have to pay for copyright fees 
for all these translations;

(c) if so, the amount so estimated;

(d) whether efforts in the direc
tion of compiling text-books in Hindi 
and other national languages are 
proceeding apace; and

(e) if so, the progress made in 
this direction?

The Deputy Minister in the Ministry 
of Education (Shri Bhakt Darshan):
(a) to (c). To facilitate a smooth 
changeover of medium of instruction 
from English to Hindi and other 
regional languages at the University 
stage, the Ministry of Education has 
launched a scheme for the prepara
tion, translation and publication of 
selected works of University level. 
Since all the Indian Universities have 
not yet taken a firm decision in re
gard to the changeover of medium of 
instruction from English to Hindi and 
other regional languages, no assess
ment of the actual needs of all the 
Universities has so far been made. 
The Commission for Scientific and 
Technical Terminology which is im
plementing the scheme has, however^ 
selected so far 462 titles for transla
tion out of which 282 titles involve 
payment of royalty to foreign copy
right holders. The foreign exchange 
requirement for payment of copyright 
fees in respect of these 282 titles ia
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estimated at Rs. 9 lakhs approxi
mately.

(d) and (e). Out of the 462 titles 
approved for translation in Hindi. 60 
titles have already been published and 
the remaining 402 titles are in various 
stages of production and publication. 
These include 82 titles approved for 
original writing in Hindi, out of which 
13 titles have so far been published. 
Besides this, translation as well as 
original writing of books in various 
other Indian languages. such as
Gujarati, Marathi, Punjabi and Kan^ 
nada is also proceeding apace. In 
there languages, 17 books have been 
published so far and 7 are in the 
Press.

Inclusion of Langoages In Eighth 
Schedule of Constitution

922. Shrl Shree Narayan Das:
Shri S. M. Banerjee:
Shri J. B. S. Bist:
^hri Indrajit GUpta:
Shri D. C. Sharma:
Shri Bagri:
Shri Yashpal Singh:
Shri Ram Sewak Tadav:
Shri D. S. Patil:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether Government have
approached either through represen
tation or resolutions passed by orga
nisations appealing to Government
to include certain Indian languages 
in the Eighth Schedule of , the Consti
tution;

(b) if so. the names of such lang
uages on behalf of which claims have 
been made; and

(c) the reaction of Government
thereto?

The Deputy Minister In the Minis
try of Home Affairs (Shrl Vidya
Charan Shukla): (a) Yes Sir.

(b) Sindhi, Maithili. Manipuri, 
Konkani, Rajasthani and Dogri.

(c) Govermnent have decided to 
include only the Sindhi language in 
the Eighth Schedule to the ConsUtu- 
tion.

Book Developmei
923. Shrl Shree Nuayan Daae 

Shrl BlbhuU Mlihra:
Shri K. N. Tlwary:

Will the Minister of Edueatkm be 
pleased to state:

(a) whether the work of book 
developments has become the ree- 
ponsibility of his Ministry;

(b) if so, the precise nature of 
responsibility in this regard that has 
developed on the Ministry; .

(c) the nature of organisation set 
up to carry out this work;

(d) whether any plan and pro
gramme has been formulated; and

(e) if so, the important features 
thereof?

The Minister of Education (Shri 
M. C. Chagla): (a) and (b). Yes,
Sir. The Ministry has been charged 
with the responsibility of promoting 
publication of indigenous books, 
particularly in the field of textbooks, 
with a view to meeting the increasing 
requirements of students as well as 
general public for .«;uitable books at 
reasonable prices.

(c) to (e). It has been decided to 
set up a National Book Development 
Board. Detailed plans and pro
grammes for book development in the 
country are being formulated.

92 4. m© :
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A d  H oc  Stenofraphers

925. Shrl N. R.
Star! Liladhar Kotoki:
Shrl R. Barna:

Will the Minister of Home Affatrs 
be pleased to state:

(a) whether it is a fact that there 
ore Stenographers working in cer
tain Ministries, who were appointed 
on an ad hoc basis, although they

could not qualify 
amination;

(b) whether it is a fact that their 
services were not terminated even 
after the declaration of the U.P.S.C. 
Stenographers’ Examination, resulting 
in depriving the qualified stenogra
phers; and

(c) if so, the number of Ministries 
employing them and the reasons for 
their continuance and the number of
such employees?

The Deputy Minister In the Ministry 
of Home Affairs (Shri Vidya Charan
Shukla): (a) and (b). In order to
meet the pressing demand of steno
graphers in the CSSS, the clerks/
stenotypists employed in the various
Ministries/Departments who had
qualified in the written part of the
1965 Stenographers’ Examination con
ducted by the U.P.S.C. were allowed 
to be appointed as stenographers on 
ad hoc basis on the clear understand
ing that they would be replaced by 
qualified stenographers unless they
themselves qualified for appointment 
in the CSSS. The nominations of 
the qualified candidates were made in 
August 1966 and the ad hoc steno
graphers have been/are being re
placed.

(c) (Complete information is not 
readily available and will have to b^ 
collected from the Cadre authorities.) 
Information will be laid on the Table 
of the House after it has been collect
ed.

Sales Organisation of Fertilixer Cor> 
poration of India Ltd.

926. Dr. P. N. Khan;
Dr. M. M. Das:
Shrl Bhagwat Jha Aaad:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Snbodh Hansda:

Will the Minister of Petroleum and 
Chemicals be pleased to state:

(a) whether the Fertilizer Corpora
tion of India Ltd. is going to set up 
its own sales organisation;
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(b) if so, whether any detailed 
scheme for the purpose has been pre
pared; and

(c) when the implementation of 
the scheme is expected to begin?

The Minister of Petroleum and 
Chemicals (Shri Alagesan): (a) to
(c). There is no proposal to form a 
single sales organisation for the 
Corporation as a whole. The pro
duction Units of the Corporation have 
their own sales organisations and 
these are being developed according 
to requirement for direct distribution 
of fertilizers to Consumers.

Pak. Raid on a Town in West Dinajpnr

927, Shri Vishwa Nath Pandey: Will 
the Minister of Home Affairs be pleas
ed to state;

(a) whether it is a fact that two 
persons, husband and wife, were kil
led and some persons were injured 
when many Pakistanis armed with 
deadly weapons raided the house of 
Chotan Hansda in Tapan Police Sta
tion of West Dinajpur district (West 
Bengal) on 16-8-1966; and

(b) if so, the .reaction of Govern
ment thereto?

The Deputy Minister in the Minis
try of Home Affairs (Shri Vidya Cha- 
ran Shnkia): (a) and (b). It is a fact 
that two persons were murdered in 
Tapan Police station on 15th Augu.st, 
1966. A case has been registered by 
local Police and investigation is in 
progress. There are no indications, 
however, pointing to the Commission 
of the offence by Pak. criminals.

Postol Services in Uttar Pradesh

928. Shri Vishwa Nath Pandey: Will 
the Minister of Communications be
pleased to state:

(a) the number of villages cover
ed by the postal services in Uttar 
Pradesh till the end of September, 
1966; and

(b) the details thereof?

The Minister of State in the De
partment of Parliamentary Affairs 
and Communications (Shri Jaganath
Rao): (a) 1,12,624.

(b) All the villages in Uttar P ra
desh are covered by postal services. 
These are being served by 52 Head 
Post Offices, 1712 Departmental Sub
Post Offices, 157 Extra Departmental 
Sub-Post Offices, 1 Dak Sevak and 
9740 Extra Departmental Branch 
Post Offices.

Gandhi Murder Case

929. Shri Vishwa Nath Pandey:
Shri H. C. Linga Reddy:
Shri Yashpai Singh:
Shri Hukam Chand 

Kachhavatya:
Shri Onkar Lai Berwa:
Shri Bade.
Shri R. S. Tiwary:
Shri D. C. Sharma:
Shri Bagri:

Dr. Ram Manohar Lohia:

Will the Minister of Home Affairs 
be pleased to refer to the reply given 
to Unstarred Question No. 340 on 
the 27th July, 1966 and state:

(a) whether Government have 
since taken a decision to appoint a 
new commission to enquire into the 
circumstances of the murder of 
Mahatma Gandhi;

(b) if so, the names of the mem
bers of the Commission; and

(c) when it is likely to start its 
work?

The Minister of State in the Minis
try of Home Affairs and Minister of 
Defence Supplies in the Ministry of 
Defence (Shri Hathi): (a) to (c).
Necessary orders appointing Shri 
J . L. Kapur Chairman of the Law 
Commission, to complete the inquiry 
and submit a report to Government 
are being issued.
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CoDtactmen and Contactwemen

93ft. Shii Vishwa Natb Pandey:
Shri H. C. Linra Reddy:

Will the Minister of Home Affairs 
be pleased to refer to the reply given 
to Starred Question No. 65 on 
the 27th July, 1966 and state:

(a) whether reports have been re
ceived or called for from the various 
Ministries and Departments as to the 
nature of action taken against the 
undesirable contactmen and con- 
tactwomen;

(b) if so, the particulars thereof; 
and

(c) if not, when the report is like
ly to be submitted?

The Minister of State in the Minis
try of Home Affairs and Minister of 
Defence Supplies in the Ministry of 
Defence (Shri Hathi): (a) to (c).
Imports received from the various 
Ministries|Departmcnts to whom lists 
of undesirable contactmen and con- 
tactwomen were circulated show that 
the names of these persons have been 
brought to the notice of the officers 
dealinp with contracts, supplies, licen
sing, permits etc. and to other officers 
concerned to enable them to be on 
their guard.
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National Council for Training and 
VocaUonal Trades

932. ShrimaU Savitri Nigam:
Shri Ram Sewak Tadav;
Shri Bagri:
Shri Yashpal Singh:

Will the Minister of Labour, Em
ployment and Rehabilitation be
pleased to refer to the reply given to 
Starred Question No. 760 on the 31st 
August, 1966 and state;

(a) whether the recommendations
of the National Council for Training 
and Vocational Trades have since
been considered by Government and 
if so, the result thereof;

(b) whether the Council had also 
recommended that the training faci
lities should be provided to the peo
ple registered in the Employment Ex
changes opened to provide employ
ment to the handicapped people;

(c) the amount of money spent on 
the training of a normal man who is 
being given vocational training by 
the Ministry; and

(d) the number of handicapped 
people trained so far?

The Deputy Minister in the Mixiis- 
tfy of Labour, Employment and Re- 
habUitation (Shri Shahnawaz Khan):
(a) Yes. The recommendations re
lating to the change of duration etc.,
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of various Engineering Trades and 
fixing the lower age limit at 15 years 
instead of 16 years for admission of 
trainees under the Craftsmen Train
ing Scheme have since been accepted 
by the Government of India and com
municated to the State Governments 
for implementation with effect from 
the session commencing from 1st 
August, 1966. The recommendation 
relating to the enhancement of the 
rate and coverage of stipend under 
the Craftsmen Training Scheme is, 
however, still under consideration.

(b) No. The Council, however, felt 
that physically handicapped persons 
with specific physical disabilities 
could become good workers in certain 
trades. Accordingly the State Govern
ments have been asked to admit the 
orthopaedically handicapped persons 
in the I .T .Is . in certain trades de
pending upon the nature of the han
dicap .

(c) The training expenses per trai
nee vary according to the size of the 
Institute, scales of pay admissible 
under the State rules, type of trade, 
period of training etc. etc. Accord
ing to the norms approved for the 
different items of expenditure, the 
training expenses, however, work out 
to a maximum of Rs. 78.10 per trainee 
per month. The above figure of Rs. 
78.10 represents only the recurring 
expenses per trainee per month and 
does not cover the expenditure of 
non-recurring nature such as an ac
count of provision of buildings, tools 
and equipment, furniture etc. etc. 
which cannot be worked-out per 
trainee. The expenditure both on re
curring and non-recurring is share
able between the Central Government 
and State Governments in the ratio 
of 60:40 and in the case of union terri
tories the entire expenditure is borne 
by the Central Governrnent.

(d) Information is not available.

Indian Telephone Industries’ Export 
Plan

933. Shrimati Savitri Niffam: Will
the Minister of CommunicaUons be
pleased to state: ‘

(a) whether the Indian Telephone 
Industries Ltd., Bangalore have 
made any export plan in order t« 
earn foreign exchange; and

(b) if so, the amount of foreign 
exchange expected to be earned dur
ing the Fourth Five Year Plan?

The Minister of State in the De
partment of Parliamentary Affairs 
and Communications (Shrl Jaganatha 
Rao); (a) Yes Sir.

(b) During the first two years of 
the Fourth Five Year Plan period i.e., 
in 1966-67 and 1967-68, approximately 
R5. 158 lakhs worth of foreign ex
change is expected to be earned by 
the Indian Telephone Industries Limi
ted from exports. Further earning of 
foreign exchange by the Company 
frorm exports will depend upon the 
supply and demand.

Teenagers to U.S.A.

934. Shri Savitri Nigam: Will the 
Minister of Education be pleased to 
refer to the reply given to Starred 
Question No. 768 on the 31st August, 
1966 and state:

(a) whether teenagers are being 
invited by U.S.A every year;

(b) the facilities which are being 
given to these students;

(c) the programmes in which these 
teenagers are participating; and

(d) whether there is a similar 
scheme for visit to U.S.S.R,?

The Deputy Minister in the Minis
try of Education (Shrimati Soundaram 
Ramachandran): (a) Yes, Madam. 
Teenagers in the age group 16-18 are 
invited by a private organisation in 
U .S .A .—The American Field Service 
International Scholarships Organi.sa- 
tion, New York.

(b) Boarding and lodging witii 
American families, (2) Pocket money,
(3) Travel facilities to and from New 
York in the U .S.A . and (4) passage 
cost from and to India.

(c) Attendance in public schools 
for about one year; and three weeks
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tour to various parts of U .S.A . for 
gight-seeing and for *meeting similar 
scholars about 3,000 in number, from 
other countries.

(d) No Madam.

RefionMl En^eerinf CoUefe, Calkwt
f35. Shri A. V. fUffhavaD:

Shri A. K. OopaUn:
Shrl P. Konhan:
Shri Umanath:
Shri Imbichlbaya:

Will the Minister of EdacaUoa be 
pleased to state:

(a) whether he is aware of th« 
acute scarcity of hostel accommoda
tion at the Regional Engineering 
College, CaUcut;

(b) if so, the steps taken to pro
Tide additional hostel accommodation 
to the students; and

(c) the number of students who 
are now accommodated in the hostel 
and the average number of students 
ia a room?

The Minister of Education (Shri 
M. C. Chagia): (a) Yes, Sir. There is 
some shortage of hostel accommoda
tion.

(b) Two more hostel buildings are 
under construction. For the time 
being some students have been accom
modated in staff quarters.

(c) 647 students are accommodated 
in regular hostels and 90 in staff 
quarters. Three students are housed 
in each room of the trlple-.seated hos
tel, one student in each room of the 
single-seated hostel and three students 
in each staff quarter.

Paper Corporation

tS6. Shri Ram Sewak Yadav:
Shri Yashpal Singh:
Shri Bagri:

Will the Minister of Labour, Em
ployment and Rehabilitation be 
pleased to refer to the reply given 
to Unstarred Question No. 453 on 
the 27th July, 1966 and state:

(a) the time by which the Paper 
Corporation will be set up; and

(b) the main functions proposed 
to be entrusted to the Corporation?

The Deputy Minister in the Minis
try of Labour, Employment and Re
habilitation (Shri D. R. Chavan): (a)
and (b). It will take about six months 
to set up the Paper Corporation and 
to formulate its functions.

SaUry of Executive CoancUlora

9S7. Shri Bibhnti Miahra:
Shri K. N. Tiwary:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether it is a fact that Gov
ernment have received a representa
tion by the Executive Councillors of 
Delhi about their salary and allow
ances;

(b) if so, the details thereof; and

(c) the action taken by the Gov
ernment thereon?

The Deputy Minister in tli* Minis
try of Home Affairs (Shri Vidya: 
Charan Shnkla): (a) and (b). It has 
been suggested that a sumptuary 
allowance of Rs. 150 per month may 
be given to each Executive Coun
cillor. It has l>een further stated that 
the existing conveyance allowance of 
Rs. 100 per month is inadequate. Every 
Executive Councillor Ls entitled to the 
free use of a motor car and the ser
vices of a chauffeur; conveyance 
allowance of Rs. 100 is pjiid for the 
maintenance of such cars.

(c) For purposes of salaries and 
allowance.'! the Executive Councillors 
in Delhi have been equated with the 
Ministers in Union territories. Having 
regard to the pattern followed in res
pect of such Ministers it has not been 
found feasible to give any sumptuary 
allowance to the Executive Council
lors. The question of increasing, on 
account of special conditions prevail
ing in Delhi, the existing conveyance 
allowance is under consideration.
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11-Year Higher Secondary and 3-Year 
Degree Courses

938. Shri S. C. Samanta:
Dr. M. M. Das:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri Bhagrwat Jha Axad:
Shri P. C. Borooah:

Will the Minister of Edacatlon be 
pleased to state:

(a) the States which have not so 
far introduced the eleven-year higher 
secondary education course in schools 
and the three-year degree course in 
colleges;

(b) the difficulties in the way cf 
these States in introducing these 
courses and the steps the Govern
ment are taking to remove them;

(c) whether any drawbacks have 
so far come to light in the execution 
of the scheme; and

(d) if so, the details thereof?

The Minister of Education (Shri 
M. C. Chagla): (a) Andhra Pradesh, 
Gujarat, Kerala, Madras, Maharash
tra, Nagaland, Orissa and Uttar P ra
desh have not introduced eleven-year 
higher secondary course. The Univer
sity of Bombay and the Universities 
of Uttar Pradesh have not adopted 
three-year degree course.

(b) The difficulties in not adopting 
these courses are financial and non
availability of qualified teachers.

(c) and (d). Paragraph 2.09 of the 
Report of the Education Commission, 
a copy of which has been placed on 
the Table of the House may please be 
seen.

IVage Board for Engineering Industry

939. Sliri Indrajit Gupta:
Shri S. M. Banerjee:
Shri A. K. Gopalan:
Shri Imbichibava:
Sliri Umanath:

Shri P. Kunhan:
Shri Lazmi Daas:

WUl the Minister of Labour, Em
ployment and Beliabilltation be
pleased to state:

(a) whether the interim relief for 
engineering workers recommended 
by the Wage Board has been paid by 
all the employers concerned;

(b) if not, the number of default
ing units and the steps proposed to 
be taken against them; and

(c) by when the Wage Board is 
expected to submit its final recom
mendations?

The Deputy Minister in the Minis
try of Labour, Employment and Re
habilitation (Sliri Shahnawas Khan):
(a) and (b). The recommendations 
are being implermented through State 
Governments. Progress reports are 
awaited and the information asked 
for is not now avaOable.

(c) It is not possible at this stage 
to indicate the time by which the 
Board’s final recommenations would 
be submitted.
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Bomb found at Dimapnr BaUwaj 
Stotion

Ml. Shri Bade:
Shri Hukam Ghand 

Kachhavaiya:
Will the Minister of Home Affairs 

be pleased to refer to the reply given 
to Starred Question No. 485 on the 
17th August, 1966 and state:

(a) whether the report regarding 
the enquiry into plastic explosive 
bomb found at Dimapur Railway 
station has since been received;

(b) if so, the action taken in re
gard thereto; and

(c) if not, the time still likely H 
be taken?

The Minister of SUte in the Minis
try of Home Affairs an^ Minister of 
Defence Supplies in the Ministry of 
Defence (Shri Hathi): (a) Yes, Sir.

(b) Vigorous investigation is still 
in progress to irace the culprits and 
seven persons including one Naga 
have so far been arrested.

(c) Does not arise.
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Imported Books on Selcaoe and 
Teclinolofy 

MS. Shri R. Baroa:
Dr. Kami Singhji:

Will the Minister of EdmtlMi b« 
pleased to state:

(a) whether Government are 
aware of the fact that the prices of 
imported books on science and .̂ech- 
nical subjects have been increasing 
daily and especially after devalua
tion; and

(b) if so, the steps taken by Gov
ernment to stop the increase in the 
prices of such books?

The Minister of Education (Shri 
M. C. Chagla): (a) It has been gene
rally represented to the Government 
that the devaluation of the Rupee 
has caused increase in the price o' 
imported books on science and tech
nical subjects.

(b) The import policy for books on 
science and technical subjects has 
been liberalised and it has been de
cided that import licences for books 
excluding periodicals and journals, 
will be issued on the condition that 
the i-mporters should charge no more 
than the regular retail price expressed 
in rupees at the revised official rate 
of exchange. It has also been decided 
to step up all necessary measures for 
increasing production of indigenous 
text-books.

Triple Benefit Seheme for Teachers

M4̂  Shri P. B. Chakraverti:
Shri H. C. Llnga Beddy:
Shri Bhafwat Xha A iad:.
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Shrl S. C. Samanta:
Shri M. L. Dwlvedi:
Shri Sabodh Hansda:
Dr. M. M. Das:
Shri P. C. Borooah;
Shri P. Kunhan:
Shri Imbichibava:
Shri M. N. Swamy:
Shrl Vishwa Nath Pandey: 
Shrl Maurya:
Shrl Yashpal Sinfh:
Shri Ram Sewak Tadav:

Shri Bagri:
Shri Tan Singh:
Shrimati Jyotsna Chanda:
Shri Daljlt Singh:
Shri P. H. Bheel:
Shrimati Ramdulari SInha:

Will the Minister of Edncativa be 
pleased to state:

(b) whether the State Governments 
and Union Territories have taken 
rteps to introduce the triple benefit 
scheme proposed by the Centre to 
improve the lot of the Government 
and private school teachers;

(b) the State-wise analysis of the 
progress made in the implementation 
of the scheme;

(c) the nature of benefits accruing 
from the scheme; and

(d) the extent of financial assist
ance given so far by the Centre to 
the State Governments in making the 
scheme effective and really beneficial 
to the school teachers?

The Minister of Education (Shri 
M. C. Chagrla): (a) Yes, Sir. Several 
State Governments including Union 
Territories have taken such steps.

(b) As given in the Statement laid 
on the Table of the House on 25-7-66 
in fulfilment of assurance given in 
the Lok Sabha on 15th April, 1964 in 
connection with Starred Question No. 
1048 when a supplementary question 
was asked by Shri Yudhvir Singh 
Chaudhary.

(c) The scheme provides for pen
sion and gratuity, Contributory Pro
vident Fund and Insurance'.

(d) The figures are not available 
because financial assistance from the 
Centre for this purpose is released to 
the States for the head of develop
ment as a whole and not specifically 
for this particular scheme.

Review of Various Wafe Boards

945. Shri P. R. Chakraverti:
Shri H. C. Linga Beddj:
Shri Yashpal Singh:
Shri Namblar:
Shri Umanath:
Shri A. V. Raghavan:
Shri Dinen BhattacharyA:
Shri M. L. Dwlvedi:
Shri Sabodh Hansda:
Shri Bhagwat Jha Azad:
Shri S. C. Samanta:
Dr. M. M. Das:
Shri P. C. Borooah:

Will the Minister of Labour, Em
ployment and Rehabilitation be
pleased to state:

(a) whether the Central Govern
ment propose to set up a committee 
to review the working of the various 
Wage Boards;

(b) if so, its personnel and termi 
of reference;

(c) whether different Wage Boards 
reached at different conclusions on 
the minimum wage, despite positive 
directions by Government to work 
out a wage structure on the princi
ples of the report of the committee 
on Fair Wages;

(d) whether any time-limit has 
been fixed by Government within 
which the Board should submit their 
recommendations; and

(e) whether a Central Secretariat 
to serve all the Wage Boards ie pro
posed to be set up?

The Deputy Minister of Labour, Em
ployment and Rehabilitation (Shrl 
Shahnawaz Khan): (a) Yes.

(b) The personnel and terms of 
reference of the Committee are being 
finalized.
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(c) The Wage Boards are being set 
up for individual industries which do 
not necessarily have similar pros
perity and prospects rather have spe
cial f£atures and circumstances of 
their own. Wage Boards are no doubt 
required to base their recommenda
tions on the principles in the report 
of the Committee on Fair Wages tak
ing into account the conditions of in
dividual industries.

(d) No. However, the proposed 
Committee would consider the quCvS- 
tion of time taken by the Wage 
Boards.

(e) The matter is under considera
tion.

Archaeolofical Exploration

946. Shri Manrya:
Shri Yashpal Sinfh:
Shri Ba«ri;
Shri Ram Sewak Tadav:

Will the Minister of Education be 
pleased ta  refer to the reply given 
to Starred Question No. 85€ on the 
7th September, 1966 and state:

(a) whether the matter regarding 
the exploration and excavation of 
sites of archaeological importance has 
since been considered by the Central 
Advisory Board of Archaeology; and

(b) if so, the details of the decision 
taken thereon?

The Deputy Minister in the Minis
try of Education (Shri Bhakt Dar- 
shan): (a) Yes, Sir.

(b) A statement giving the details 
is laid on the Table of the House. 
[Placcd in Library. See No. LT- 
7268166].

Wafes of Workmen in Ballbari 
OoUiery

947. Shri Maurya:
Shri Tashpal Singb:
Shri Ram Sewak Yadav:
Shri Bafri;

Will the Minister of Labour, Em
ployment and Rehabilitation be

pleased to refer to the reply given to 
Unstarred Question No. 4273 on the 
7th September, 1966 regarding the 
non-payment of wages to workmen of 
Balihari colliery and state the details 
of the legal action taken or proposed 
to be taken against the management?

The Deputy Minister in the Minis
try of Labour. Employment and Reha
bilitation (Shri Shahnawaz Khan):
Claim applications under the Pay
ment of Wages Act have been filed in 
the Labour Court for monthly wages 
for April to August, 1966, and leave 
wages upto July 16, 1966.

As for non-payment of bonus tor 
the quarters ending December, 1965 
and March, 1966, requisition for cer
tificate has been issued to the Certifi
cate Officer. Similar action is being 
taken for the quarter ending June 
1966.

As regards non-payment of bonu.s 
for 1964 under the Payment of Bonus 
Act, leave wages from July 23, 1966, 
weekly wages and other dues, appro
priate legal action is in progress or 
is being initiated.

Quarters for P. & T. Department 
Employees

948. Shri S. M. Banerjee; Will the 
Minister of Communications be pleas
ed to state:

(a) whether any scheme has been 
chalked out for the construction of 
quarters for the P. & T. Department 
employees during the Fourth Plan 
period; and

(b) if so, the number of quarters to 
be constructed?

The Minister of State in the Depart
ments of Parliamentary Affairs and 
Communications (Shri Jaganatha Rao):
(a) and (b). The Fourth Plan is yet to 
be formally approved by the Gov
ernment. However, based on tho pre
liminary indications, it is proposed to 
construct about 8000 quarters subject 
to availability of funds and resources.
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Beport on Basiar n r in c

949. Dr. L. M. Sin^hvl: Will the
Minister of Home Affairs be pleased 
to state:

(a) whether the one-man Inquiry 
Commission have submitted its report 
an Bastar firing and whether a copy 
thereof has been received by the 
Central Govermnent;

(b) whether Government propose 
to place it on the Table of the House; 
and

(c) whether any punitive steps 
liave been taken as a result of the 
fladinffs of the inquiry?

Th« Minister of State in the Minis
try of Home Affairs and Minister of 
Defence Sufiplies in the Ministry of 
Defence (Shri Hathi): (a) The Com
mission was appointed by the Madhya 
Pradesh Government and will submit 
its report to the Government. The 
report has not yet been submitted.

(b) and (c). Do not arise.

Proocribed Books
950. Dr. L. M. Sinyhvi: Will the

Minister of Hom« Affairs be pleased 
to state:

(a) the books proscribed, prohibited, 
or forfeited so far by Government;

(b) whether Government have re- 
Tlewed the entire question of pros
cription and forfeiture of books in 
the light of the development in differ- 
ant parts of the world in this respect?

The Deputy Minister In the Minis
try of Home Affairs (Shri Vldya 
Charan Shukla): (a) Books are pro
scribed by the Ministry of Home Aff
airs under the DIR or the Criminal 
Law (Amendment) Act, 1961. Pros
cription orders under the latter are 
always notified in the Gazette. Pro
scription orders under the DIR are 
also generally notified in the Gazette.

Government have no information re
garding forfeitures, which are made
by the State Police.

(b) There has not been any change 
in the policy relating to the question 
of proscription and forfeiture of books 
which is based on the extant law of 
the country.

Target for Production of Nitrogenous 
Fertilizers

961. Dr. L. M. Singhvi:
Slirl Tashpal Singh:
Shri P. C. Borooah:
Shri Bhagwat Jha Azad:
Shri S. C. Samanta;
Shri Suhodh &ahsda:
Shri M. L. Dwivedi:

Will the Minister of Petroleum and 
Chemicals be pleased to state:

(a) whether the Government have 
recently revised the target for produc
tion of the nitrogenous fertilisers; and

(b) if so, the extent of upward re
vision and the manner in which the 
target would be achieved?

The Minister of Petroleum and 
Chemicals (Shri Alagesan): (a) No.

(b) Does not arise.

Spinning Mill in Dandakaranya

95S. Shri Vishram Prasad:
Shri Yashpal Singh:
Shri Ham Sewak Tadav:
Shri Bagri:

Will the Minister of Labour, Em
ployment and Rehabilitation be 
pleased to refer to the reply given 
to Unstarred Question No. 454 on the 
27th July, 1966 and state:

(a) whether any decision has since 
been taken for the location of the 
Spinning Mil' in Dandakaranya and 
a project report prepared; and

(b) if not, when a decision is likely 
to be taken in the matter?

The Deputy M inister in the Minis
try  of Labour, Employment and Reha- 
habilitation (Shri D. R. Chavan): (a)
and (b). The Board of Directors of 
the Rehabilitation Industries Corpora- 
ration has since decided to drop the 
Scheme. Detailed reasons which led 
the Corporation’s Board of Directors
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to drop the scheme are contained in 
the reply to the Unstarred Question 
No. 981 answered today.

KeservaUon of Posts for Scheduled 
Tribes iB P. & T. Department

MS. Shri Snbodh Hansda:
Shri S. C. Samanta:
Shri Bhafwat Jha Aiad:
Shri M. L. Dwivedl:
Dr. M. M. Das:
Shri P. C. Borooah:

Will the Minister of Comm uni ca- 
be pleased to state:

(a) whether there is any reservation 
of posts in class III and II (non
gazetted) in the P. & T. Department 
for Scheduled Tribes;

(b) whether this is maintained in 
all the Postal Circles particularly in 
the West Bengal Circle;

(c) whether the Tribal employees 
in West Bengal Circle get equal 
opportunities for promotion to higher 
posts in reserved vacancies; and

(d) if so, the number of promotions 
made within the last two years in this 
Circle and in Calcutta Offices sepa
rately?

The Minister of State in the Depart
ments of Parliamentary Affairs and 
Communications (Shri Jaganatha 
Rao): (a) Yes, There are no class II 
(Non-gazetted) cadres except Foremen 
in workshops which is a dying cadre. 
In class III, the special reservation 
orders apply to all posts filled up by 
direct recruitment. In respect of Cadres 
which are filled up purely by promo
tion through competitive examina
tions or selection from serving officials 
of the Deptt., the reservation orders 
apply.

(b) and (c). Yes.
(d) (i) W. Bengal Circle. 1.
(ii) Calcutta Offices (Including 

those of W.B. Circle located at Cal
cutta): 7.

National Chemical Laboratory, Poona

954. Dr. M. M. Daa:
Shri Bhagwat Jha Azad:

Shri M. L. Dwlredl:
Shri S. C. Samanta:
Shri Subodh Hanada:

Will the Minister of Education b% 
pleased to state:

(a) whether the National Chemical 
Laboratory at Poona was approached 
•■ther by a Government Organisation 
or any private concern to carry out 
research for the manufacture of urea 
from naphtha on a commercial scale;

(b) whether the Laboratory hm  
carried out any research in the field 
of manufacture of fertilizers; and

(c) if so, the results thereof?

The Minister of Education (Shri M. 
C. Chagla): (a) No, Sir.

(b) Yes, Sir. In the early fifties 
leading to two patents,

(c) The two patents were released to 
industry in i960 but they have not 
been commercially exploited so far.

Extraction of Sulphur from Pyritaf 
Ores from Amjhore

955. Dr. M. M. Daa:
Shri Bhagwat Jha Axad:
Shri M. L. DwiyedI:
Shri S. C. BamanU:
Shri Subodh Hanada:

Will the Minister of Petroleum aad 
Chemicals be pleased to state:

(a) whether a few hundred tonnai 
of pyrites from Amjhore in Bihar was 
sent to a firm in Finland to datermin# 
the possibility of extracting aulptiur 
from the ores;

(b) if so, the amount of fees paid 
or a^eed  to be, paid to the Finnish 
firm and whether the report from tba 
firm has been received;

(c) w^iether at any stage any refer
ence was made to any of tba 
National Laboratories for carrying 
out necessary Investigation about tha 
Amjhore pyrites; and
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(d) if so, the results thereof?

The Minister of Petroleom and 
Chemicals (Shri Alagesan): (a) Yes.

(b) An amount of $69,000 (Ameri
can dollars) was paid to the Finnish 
firm. The report from the firm has 
been received.

(c) and (d). Yes. Laboratory in
vestigations and thermal behaviour 
of Amjhore pyrites were undertaken 
by National Metallurgical Laboratory, 
Jamshedpur, Fuel Research Institute, 
Dhanbad, Indian Bureau of Mines, 
Nagpur, as well as certain Universities 
including Jadavpur University, Indian 
Institute of Technology, Kharagpur, 
ctc. The National Laboratories and 
Universities carried out only prelimi
nary tests and the investigations were 
limited to laboratory tests and thermal 
behaviour of pyrites, beneficiation of 
low grade pyrites ore etc.

The laboratories are not at present 
equipped for carrying out large scale 
experiments or pilot plant tests.

Admiasion in Delhi Collefes

956. Dr. Kami Sin^hjl: Will *ht
Minister of Education be pleased to 
state:

(a) whether it is a fact that about 
1400 eligible students failed to get 
admission to Degree Courses in Delhi 
University Colleges in the current 
year; and

(b) if so, the steps taken to provide 
facilities to enable the students to 
FMTOsecute their higher studies?

The Minister of Education (Shri M. 
C. Chagla): (a) No, Sir, All ellglbit 
students who finally turned up for 
admission to the Arts and Social 
Sciencc Courses were admitted in 
various colleges. However, in Science 
Courses 196 students were refused 
admission to the B.Sc. (Genl.) Course 
Groups A and B due to want of labo
ratory facilities.

(b) Efforts are being made to in
crease the number of seats.

Separate State for U. P. Hill Districte

957. Shri Surendra Pal Sinyh: Will 
the Minister of Home Affairs be pleas
ed to state:

(a) whether it is a ^act that a 
demand has been put forward before 
the Union Government by several 
legislators of U. P. including some 
M.Ps. from that State for a separate 
hill State consisting of Kumaun and 
Uttarakhand Divisions of Uttar P ra
desh; and

(lb) if so, the genesis of this demand 
and Government’s reaction thereto?

The Minister of State in the Minis
try of nome Affairs and Minister of 
Defence Supplies in the Ministry of 
Defence (Shri Hathi): (a) and (b). A 
suggestion has been received for the 
hill districts of Uttar Pradesh along 
with their terai areas being constituted 
into a separate State on the ground 
that this would ensure concentrated 
attention being given to the develop
ment of these areas. Government do 
not favour the suggestion.

Pick-Pocketinf in Delhi

958. Shri Yashpal Slnfh:
Shri Bairri:
Dr. Ram Manohar Lohla:

Will the Minister of Home ACalrs 
be pleased to state:

(a) whether it is a fact that cases 
of pick-pocketing in Delhi are on the 
increase during the last six months;

(b) if so, the number of cases regis
tered with thf police during the same 
period; and

(c) the steps taken or proposed to 
be taken to bring down this evil 
practice?

The Deputy Minister in the Ministry 
of Home Affairs (Shri Vidya Charan 
Shukla): (a) and (b). No, Sir. 731 
cases of pick-pocketing were reported 
to the police in Delhi during the last 
six months (1.5.1966 to ai-10-1966) as 
compared with 744 cases during the 
corresponding period in 1965.

(c) Sorxne of the important steps
that have been taken to keep the
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incidence of pick-pocketing under 
check are as follows:

(i) Policemen in plain clothes are 
specially deputed at important 
bus stops, crowded market 
places, cinemas, railway sta
tion platforms and other 
public places to spot known 
pick-pockets.

(ii) Photographs of notorious pick
pockets have been prepared 
so that police staff can enforce 
surveillance effectively.

(iii) All pick-pockets who are ap
prehended are questioned 
thoroughly with a view to de
tect gang activity or other 
pick-pocketing cases.

(iv) Steps have been taken by the 
Delhi Police to keep up-to- 
date record of the activities of 
known pickpockets including 
their previous convictions, to 
insist upon deterrent punish
ment under section 75 of the 
Indian Penal Coae.

(v) Periodical drives are also 
launched to apprehend the 
pick-pockets.

National Commission on Lalmiir

»59. Shri P. R. Chakraverti:
Shri Tashpal Singh:
Shri H. C. Linga Beddy:
Shri Bagri:
Dr. Ram Manohar LohU:

Will the Minister of Labour, Em
ployment and RehabUitetion be
pleased to refer to the reply given to 
Starred Question No. 764 on the 31st 
August, 1966 and state:

(a) whether the composition and 
terms of reference for National Com
mission on Labour to investigate mat
ters affecting labour have since been 
considered by Government; and

Cb) if so, the broad features there
of?

The Depnty Minister in the Ministry
of Labour, Employment and RchabUi-

tation (Shri Shahnawaz Khan): (a)
and (b). The composition of the 
National Commission on Labour and 
its terms of reference are still under 
consideration.

Arrests in States under D.1JI.

960. Shri Kolia Venkaiah: WUI the
Minister of Home Affairs be pleased 
to state:

(a) the number of persons arrested 
in different States since 15th August, 
1966 under the Defence of India Act, 
1962;

(b) the reasons for their arrest;

(c) whether any persons were re
leased after their arrest;

(d) whether the persons detained in 
Assam have resorted to hunger-strike;

(e) if so, the number of persons who 
resorted to hunger-strike;

(f) the reasons and demands ad
vanced by the detenus for the hunger- 
strike; and

(g) the action taken to meet the 
demands?

The Minister of State in the Minis
try of Home Affairs and Minister of 
Defence Supplies in the Ministry of 
Defence (Shri Hathi): (a) to (g). The 
information is being collected from 
the State Governments and will be 
placed on the Table of the House.

Evacuee Property in Delhi .

961. Shrimati Tarkeshwari Sinha:
Will the Minister of Labour, Employ
ment and Rehabilitation be pleased
to state:

(a) whether Government are aware 
of the cases in which the allottees ot 
the evacuee property in Delhi have 
initiated eviction proceedings against 
tenants of such properties before the 
payment of their full value and re
gistration of transfer deeds in their 
favour; and

(b) if so, the steps taken by Govern
ment to prevent such irregular pro
ceedings causing harassment to the 
tenants?
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The Deputy Minister in the Minis
try of Labour, Employment and Reha
bilitation (Shri D. R. Chavan): (a)
and (b). A purchaser of an acquired 
evacuee property is given provisional 
possession on payment of purchase 
price by him througji compensation tor 
verified claims payable to him or his 
associates. The tenants are attorned 
to him and they enjoy protection of 
two years frcrai ejectment from tne 
said date. The purchaser, to whom 
the tenants are attorned, can under 
the ordinary law maintain a suit for 
ejectment. The purchasers cannot be 
prevented from taking recourse to 
civil courts if they are entitled to get 
relief.

Surplus Land with Fertilizer Factory 
Nangal

962. Shri Daljit Singh: Will the
Minister of Petroleum and Chemicals
be pleased to refer to the reply given 
to Unstarred Question No. 1832 on the 
9th March, 1966 and state:

(a) the land that has been given to 
the cultivators so far;

(b) the land cultivated by the Fer
tilizer Factory; and

(c) the land that is still lying un
used.

The Minister of Petroleum and 
Chemicals (Shri Alagesan): (a) lu
(c). Information is being collected 
and will be placed on the Table of 
the Sabha.

Wkge Board for Heavy ChemicaAs and 
Fertiliser Industries 

m .  Shri P. Kunhan:
Shri Laxmi Dass:
Shri Umanath:
Shri Dinen Bhattaoharya:

Will the Minister of Labour, Em
ployment and R ehabilitation be pleased 
to state:

(a) the progress made by the Cen
tral Wage Board for Heavy Chemicals
and Fertiliser Industries;

(b) whether the Wage Board has 
recommended any interim relief to the 
workers and if so, when; and

(c) when the final report of the 
Wage Board is likely to be received 
by Government?

The Deputy Minister in the Minis
try of Labour, Employment and R«- 
habilitath>n (Shri Shahnawaz Khan):
(a) The Wage Board has visited fac 
tories in Kerala, Maharashtra, Bengal, 
Punjab, Uttar Pradesh. Rajastnan, 
Mysore, Andhra Pradesh and Madras. 
A detailed questionnaire was issued 
on 1-9-1966 asking for replies by 
31-10-66. The last date has been ex
tended upto 30-11-1966 in response to 
the requests receivea.

(b) Not yet.

(c) It is not possible at this stage 
to indicate the time by which tne 
Board’s final recomvnendations would 
be submitted.

Wage Board for Textile Industry

964. Shri P. Kunhan:
Shri Laxmi Dass:

Will the Minister of Labour, Em
ployment and Rehabilitation be pleas
ed to state:

(a) the progress made by the Se
cond Central Wage Board for the Tex
tile Industry;

(b) whether the Wage Board has 
any proposal under consideration to 
recommend interim relief for the 
workers; and

(c) whether Government have fixed 
any time-limit for the submission of 
the Report by the Wage Board?

The Deputy Minister in the Ministry 
of Labour, Employment and Rehabili
tation (Shri Shahnawaz Khan): (a)
The Board has so far held eleven 
me»2tings and has heard the submis
sions of the Central Organisations of 
Employers and Workers.

(b) Yes. The question of interim
relief to workers in certain low wage
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pocket areas is being considered by 
the Board.

(c) No.

Overtime to Employees in Central 
Telep-aph Office, New Delhi

965. Dr. Melkote: Will the Minister 
of CommunicatiT>ns be pleased to state:

(a) whether the employees of 
C.T.O., New Delhi, who participated in 
the lightning strike on the 13th July,
1966 from 3.30 p .m . to 9.30 p .m : were 
engaged on overtime work to clear 
the accumulation in Telegraph traffic;

(b) if 90, the total amount of Over
time paid; ana

(c) whether the workers who went 
on strike werr entitled to Overtime 
payment on that day?

The MinLster of State in the De
partments of Parliamentary Affairs 
an  ̂ Communications (Shri Jaffanatha
Rao): (a) to (c). There was some al
tercation between the staff, as a con
sequence of which work was suspend
ed for some hours. Due administra
tive notice is being taken of this inci
dent. Overtime had to be ordered to 
clear the traffic accumulated. Pay
ment was made as usual for the over
time p«3rformed. The amount of 
overtime paid for work during 22-00 
hrs. to 7-00 hrs. following the incident 
is Rs. 1,092.35 of which Rs. 495.45 was 
paid to staff who were on duty earlier 
during the period of suspension of 
work.

Postal Services

966. Shri Mohammed Koya: Will the 
Minister of Communications be pleas
ed to state:

(a) whether it is a fact that many 
of the letters posted by M.Ps. from 
Delhi during the last Session reached 
the addressees long after they reach
ed home;

(b) the reasons for this sudden in
efficiency of the Department; and

(c) whether he is aware that news
papers posted in Calicut reach Delhi 
after a week?

The Minister of State In the De
partments of Parliamentary Affairs 
and Communications (Shri Jaganatha
Rao): (a) No case of delay to letters 
posted by Members of Parliament 
during the last session has come to 
notice. About a doz*3n complaints 
from the Members of Parliament re
garding delay in delivery of their 
letters were, however, received dur
ing the year and these were enquireo 
into.

(b) Complaints only of individual 
cases of delay were brought to notice 
of the Department and there is no 
reason to believe that there has been 
any sudden deterioration in the effi
ciency of the department. Delays oc 
curred due to various reasons includ
ing such as cancellation of Air ser
vices, insufficient address or occasionuj 
holdup of mails at some points.

(c) Newspapers posted at Calicut in 
the afternoon are normally due to be 
delivered at Delhi on the . 6th dt’y 
because unless airsurcharge is paid, 
these are carried by surface route. 
No complaint regarding delay to such 
newspapers has been received by the 
P. & T. Directorate.

Collectton of Insurance Premia thr<Mifh' 
Post Offlcca

967 Shri Subodh Hansda:
Shri S. C. Samanu:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Aaad;
Dr. M. M. Das:

nicaUaWill the Minister of Co 
be pleased to state:

(a) whether the collection of Insur
ance premia through Post Offices has 
proved very successful;

(b) if so, in how many Post Offices 
has this been tried;

(c) whether this will be introdu«*d 
in all the,Sub-Offices; and

(d) if so, when?
The Minister of SUte in the Depart

ments of Parliamentary Affairs and 
Communieations (Shri Jaganatha
Rao): (a) Yes.
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(b) The scheme is now in existence 
in 1988 Post Offices—in nine P. &; T. 
Circles.

(c) Orders have already been issued 
to introduce this scheme in those post 
offices where the L.I.C. desire the faci
lity to be provided. As and when 
the L.I.C. approach the department for 
the facility to be provided at any 
particular P.O. the same is extended.

(d) Does not arise.

Haldia-Baranni Pipe-line
M8. Shri Subodh Hansdm:

S>hri S. C. Samanta:
Shrl Bhairwat Jba Axad:
Shri M. L. Dwlvedi:
Shrl P. C. Borooah:
Dr. M. M. Das:

Will the Minister of Petroleum aad 
Chemicals be pleased to state:

(a) whether the construction ot the 
Haldla-Barauni pipeline hag been 
completed;

(b) if not, how long will it take to 
complete the work;

(c) whether the construction work 
is in keeping with the schedule; and

(d) if not, the reasons therefor?

The Minister of Petroleum and 
Chemicals (Shri Alagesan); (a) Yci.

(b) Does not arise.
(c) The work was delayed some

what.

(d) Land acquisition for some of 
the pump stations took longer. More
over more rock was encountered in 
CTccavations for pipe-laying.

ftw V  ^  ^  JITT
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Employees State Insurance 
Corporation

980. Shri Umanath:
Shri Dlnen Bhattacharya:

Will the Minister of Labonr, Em
ployment and Rehabilitation be pleas
ed to state:

(a) whether it is a fact that the 
Review Committee on Employees State 
In3uranco Corporation has severely
criticised the functioning of the
Scheme in Delhi centre;

(b) if so, whether Government have 
considered tba recommendations ot 
the said Committee; and

(c) the steps taken by Government 
to improve the working of the Scheme 
in Delhi?

The Deputy Minister in the Minis
try of Labour, Employment and Ko- 
habllltatlon (Shri Shahnawaz Khan);
(a) In its Report which has been pub
lished, the Committee has criticised 
the administration of medical benefit 
under the Employees State Insurance 
Scheme in Delhi.

(b) The recommendations of the 
Cc*.-nmittee are under consideraUon of 
the Central Government in consulta
tion with the interests concerned, in
cluding the Employees’ State Insurance 
Corporation and the State Govern
ments.

(c) As suggested by the CommiLte\ 
the Corporation has already initiated 
action to get the dispensary buildings 
repaired and white-washed and mea
sures to improve the administration 
of ’inedical benefits under the Scheme 
in Delhi are und«3r consideration.

Spinning Mill at Jagdalpur

Ml. Shri Wadlwa;
Shri U. M. Trlvedl:
Shri Hnkam Chand 

Kachhavalya:
Dr. Chandra Bhan Sinffh:

Will the Minister of Labour, Em
ployment and Rehabilitation be pleas
ed to refer to the reply given to Un
starred Question No. 4129 on the 2nd 
September, 1966 and to lay a state
ment giving detailed reasons which 
led the Corporation’s Board of Dirtc- 
tors not to proceed with the much 
publicised Spinning Mills at Jagdal- 
pur for providing employment to the 
new migrants from East Pakistan?

The Deputy Minister In the Minis
try of Labour, Employment and Rc- 
hablilUUon (Shri D. R. Chayan);
According to the minutes of the 
meeting of the Board of Directors 
Rehabilitation Industries Corporation, 
held on 23rd August, 19fl(J, there was
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a discussion of the ratio of capital 
investment in the Spinning Mill lo 
the number of displaced persons to 
be employed and the general view 
was that the project appeared to be 
rather capital intensive. Certain 
broader considerations like the role 
of the Spinning Mill in the industria
lisation of Dandakaranya, were urged 
by some of the members. On tHe 
other hand, some other members 
were doubtful about the economic 
viability of the Project and also about 
the likelihood of funds being avail
able for a new project involving 
capital investment of this magnitude 
at the present juncture. Eventually, 
the Board decided by a majority that 
the Project of the Spinning Mill to 
be set up at Jagdalpur may be drop
ped.

Media of University EdueatloB

MS. Shrl P. C. Bwooah:
Shri Bhagwat Jha Aiad:
Shrl S. C. Samanta:
Shri Subodh Haaada:
Shri M. L. Dwiv«dl:
Shri Basappa:
Shri D. J. Naik:

Will the Minister of Edneatira be 
pleased to state:

(a) whether there have been sharp 
differences between the Planning 
Commission panel on education and 
the Education Commission on the 
languages to be used as media of ins
tructions in the Universities;

(b) if so, the nature of the differea- 
ces; and

(c) how the same has been reaolv- 
ted?

The Minister of Edncation (Shrl M.
C. Cliagla):(a) and (b). The views of 
the Education Commission and the 
Panel of the Planning Commission 
are given in the statement below: 

S t a t e m e n t

The Education Commission’s re
commendation on the medium of 
education at the university stage, 
para 134 summary, is as below:

“(1). The regional languages 
should be adopted as media

of education at the univer
sity stage in a phased prog
ramme spread over ten years.

(2) At the earlier stage of the 
undergraduate course, the 
bulk of the instruction may 
be given through the regional 
language while at the post
graduate stage, it may be in 
English.”

2. The views of the Panel of the 
Planning Conmiission, which met in 
the last week of September, are as 
below:—

‘‘The Group considered the 
question of medium of instruc
tion at the secondary and the 
university stage. A majority held 
that the medium should be an 
Indian language, but there was 
a minority which held that one 
language should be the medium 
of instruction in all universities 
though there was a difference of 
opinion whether this should be 
English or Hindi. There was, 
however, unanimity of opinion 
that at the university level bilin
gualism is inescapable for many 
years to come.”

(c) The reconunendation of the 
Education Commission is serving as 
the basis of discussion by different 
bodies on educational issues. The 
question of any resolution in the dif
ference of views expressed does not 
arise.

AndeDt City Find in DarJeeUac 
District

»83 Shrl H. C. Lin«a Reddy:
Shri Vlatowa Nath Pander:

Will the Minister of Edaeatlon be 
pleased to state;

(a) whether it is a fact that an an
cient city of fortification, walls and 
monuments scattered among pony 
tracks and high cliffs has been dlB- 
covered on the southern heights of 
the great Rangit below Badamatam in 
Darjeeling District; and
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(b) if so, a brief account of this 
ancient find?

The Deputy Minister in the Minis
try of Education (ShH Bhakt 
Darahan): (a) Yes, Sir.

(b) Among the ruins of Badama- 
tam, mention may be made of a large 
hall of dry rubble masonry and of 
what might have been a fortification- 
wall. Besides, a large group of stone 
circles, simulating megalithic monu
ments, had also been noticed in the 
area. Another find meriting atten
tion was a -neolithic celt similar to 
those from the Kalimpong plateau.

PubUc Call Office in Kerala

984. Shrl Maniyangadan: Will the
Minister of Communications be
pleased to state:

(a) whether it is a fact that sanc
tion was accorded in 1963 for opening 
a Public Call OfHce at VellathooTal in 
Kerala;

(b) if so, the reasons for not open
ing it up till now; and

(e) when it is Mkely to be opened?

The Minister of SUte in the Ue- 
I»artments of Parliamentary Affairs 
and Communications (Shrl Jaganatha 
Rao): (a) Yes.

(b) It could not be opened due to 
technical difficulties.

(c) The case is being re-examined 
by the Postmaster General, Kerala 
Circle to assess its technical feasibilty 
and the remunerativeness.

It is not possible at this stage to 
indicate the likely date for its open
ing.

Evictions in Kerala
985. Shri Mohammed Koya: Will

the Minister of Home Affairs be 
pleased to state:

(a) the action taken by Govern
ment to implement the recommenda
tions of the Maniyangadan Commit
tee on eviction# In Kei-ala; and

(b) the recommendation accepted 
by the Government?

The Minister of State in the Minis
try of Home Affairs and Minister of 
Defence Supplies in the Ministry of 
Defence (Shri Hathi): (a) and (b). 
The State Government have taken 
the following decisions on the recom
mendations of the Maniyangadan 
Committee:

(i) Survey and enumeration of 
the occupied areas and issue 
of identity cards to the oc
cupants should be completed 
without any delay and on 
completion of this work, per
sons found in the forest areas 
without identity cards should 
be summarily evicted.

(ii) The Government of India 
should be approached to 
know whether the financial 
assistance to the State as also 
assistance for any colonisation 
scheme outside the State for 
displaced persons from the 
forest areas would be forth
coming.

(iii) To maintain stitus quo in 
regard to all other issues con
tained in the recommenda
tions of the Sub-Committee.

Firing by Police

986. Shri P. H. Bheel: Will the 
Minister of Home Affairs be pleas
ed to state:

(a) \he number of time Police 
authorities resorted to firing in Sep
tember, 1966 throughout India;

(b) the number of Police stations 
attacked by the public or students in
this period;

(c) the number of students and 
others killed as a result of these fir
ings;

(d) the total value of Government 
or non-Government property destroy
ed; an d '
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(e) the number of Police oA dali 
killed and of those who received in
juries in these firing#?

The Deimty Minister in the Minis  ̂
try of Home Affairs (Shri Vidya 
€haran Sholcla): (a) to (e). A state
ment is laid on the table of the 
House. I Placed in Library. See No. 
LT-7270/66],

Central Bioloffieal Research Labora
tory at Palamiiur

987. Shri Hem Raj: Will the Minis
ter of Education be pleased to state:

(a) whether it is a fact that the set
ting up of the Central Biological Re- 
.seurch Laboratory at Palampur has 
been postponed during the Fourth Five 
Year Plan; and

(b) if not, when the work on the 
laboratory is likely to start?

The Minister of Education (Shri
TW. C. Chaipla): (a) The priorities of 
the Fourth Five Year Plan of the 
Council of Scientific and Industrial 
Research, of which the Biological 
l^aboratory is a part, is yet to be de
cided upon.

(b) It is difficult to indicate the 
time schedule for setting up the La
boratory at this stage.

Education among Scheduled Tribes

988. Shri Maheswar Nailc Will the 
Minister of Education be pleased to 
state:

(a) whether Government are aware 
that no data for Orissa were made 
available to the Education Commission 
in their compilation of the figures in 
respect of “Education among the Sche
duled Tribes (1961)” and relevant de
tails thereunder, as per Table 6.8, 
page 140 of the Rep>ort of the Com
mission;

fb) if so. the red.wns therefor;

(c) whether the observation of the 
Commission that they will welcome
1949(Ai)LSD—5.

the introduction of the new forms for 
statistical information and launching 
special investigations regarding im
portant aspects of the spread of edu
cation amongst the tribals has been 
taken into account; and

(d) if sO, measures of reform beintf 
proposed to be introduced?

The Minister of Education (Shri 
M. C. Chaffla): (a) Yes, Sir.

(b) Data about education among 
the Scheduled Tribes in Orissa for 
the year 1960-61 were received from 
the State Government after the sta
tistical returns and publications were 
finalised and as such it was decided 
that these should not be taken inte 
account.

(c) Yes. Sir.

(d) The new form for the collec
tion of statistics about Scheduled 
Castes and Tribes has been introduc
ed with effect from 1964-65. The 
question of undertaking special in
vestigations is under consideration.

Prices of Drugi

989. Shri Dinen Bhattacharya:
Shri Ununath:

Will the Minister of Petroleuih ami 
Chemicals be pleased to state:

(a) whether the prices of a large 
number of important drugs have 
gone abnormally high during the 
last two months; and

(b) if so. the steps Governtnent 
propose to take to check this rise in 
prices?

The Minister of Petroleum and
Chemicals (Shri Alai^esan); (a) The
Government are not aware of any re
ports to the effect that the costs of 
a large number of important drugs 
have gone abnormally high durinf 
the last two months.

(b) Does not arise.
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Holiday with Pay on Gandhi Jayanti

990. Shri Dinen Bhattacharya:
Shri Umanath:
Shri A. V. Raffhavan;

Will the Minister of Labour, Em
ployment and Rehabilitation be pleas
ed to state:

(a) whether it is a fact that the 
workers at Ayudhya Textile Mills, 
Delhi who were picketing in support 
of their demand for holiday with pay 
on Gandhi Jayanti D a y  on October 2, 
1966 were lathi-charged by the watch 
and ward staflF;

(b) whether it is also a fact that 
some brick-bats were thrown at the 
workers from inside the factory, when 
they were standing in front of the 
factory gate;

(c) if so, the steps taken by the 
Police authorities on the spot in the 
matter;

(d) whether Kapra Mazdur Lai 
Bhanda Union has lodged complaint 
with the Police authorities in this con- 
sectten; and

(e) if so, the steps taken by Gov
ernment thereon?

The Depaty Minister In the Minis
try of Labour. Employment and Re
habilitation (Shri Shahnawac Khan):
(a) and (b). The workers unions 
lodged a report.in which such an al
legation has been made.

(c) The Police rushed to the spot 
and brought the situation under 
control.

(d) 'yes.

<e) A case has been registered on 
ihe report of the Lai Jhanda Union 
and is under investigation.

Paid Holidays in Ajudhya Textile 
MUls

991. Shri Dinen Bhattacharya: 
Shri Umanath:
Shri A. V. Ragfaavan:

Will the Minister of Labour, Em
ployment and Rehabilitation be pleas
ed to state:

Ca) whether it is a fact that majority 
of the workers employed in Ajudhya 
Textile Mills, Delhi rejected the agree
ment signed between the Manage
ment and some Unions regarding holi
days with pay and other facilities given 
to the workers and whether a memo
randum was submitted by these 
workers to the Labour Department, 
Delhi;

(b) the steps taken by the Labour 
Department, Delhi Administration on 
the memorandum;

(c) whether the Unions signing the  
agreement informed the Labour De
partment not to register the agree
ment and if so, the names of such. 
Unions; and

(d) whether the agreement is still 
binding on the workers?

The Deputy Minister In the Minis
try of Labour, Employment and Re
habilitation (Shri Shahnawac Khan);
(a) Yes.

(b) The agreement objected to was 
not registered’.

(c) Yes, the names of the unions 
are Kapra Mazdoor Ekta Union and 
Textile Mazdoor Sangh.

(d) It is not binding legally.

Holiday on Gandhi Jayanti

992. Shri Dinen Bhattacharya:
Shri Umanath:

Will the Minister of Labour, Em
ployment and Rehabilitation be pleas
ed to state:

(a) whether it is a fact that the 
management of Ajudhya Textile Mills, 
Delhi refused to grant a holiday to 
its workers with pay on Gandhi Jay
anti this year though it used to be 
given in the past;

rb) whether it is also a fact that 
this holiday with p>ay was not given 
as a result of the agreement signed 
between the management and some 
Unions and if so, the names of the 
Unions;
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(c) whether any Union among the 
signatories disowned the agreement 
later on and if so the name of the 
Union;

(d) the reasons given by the union 
for disowning the agreement; and

(e) the steps taken by Government 
thereon?

The Minister of Labour, Employ 
ment and Rehabilitation (Shri Jaf̂ - 
Jivan Ram); (a) Yes; According to 
the management, Gandhi Jayanti was 
being observed as a holiday in the 
past without pay for employees other 
than the monthly rated staff.

(b) Yes. the names of these unions 
are (i) Kapra Mazdoor Ekta Union, 
branch Ajudhya Textile Mills (ii) 
Texile Mazdoor Sangh, branch of 
Ajudhya Textile Mills (iii) Kapra 
Mill Mazdoor Sangh, branch of 
Ajudhya Textile Mills.

(c) Both the Kapra Mazdoor 
Ekta Union and the Textile 
Mazdoor Sangh disowned this agree
ment (dated 15th March, 1966).

(d) The General Secretary, Kapra 
Mazdoor E3cta Union disowned on 
the ground that it had been signed on 
their behalf by persons who had no 
authority and that as per their re
gistered constitution, no person other

^ihan the General Secretary can sign 
any document, unless duly authorised 
by the Working Conunittee of the 
Fnion.

The Textile Mazdoor Sangh dis
owned the agreement on the ground 
that their union was not aware of 
any such agreement.

(e) In view of these objections, the 
agreement was not registered under 
the Industrial Disputes Act, 1947 read 
with Industrial Disputes (Central) 
Rules. However, the Delhi Adminis
tration, is looking into the matter and 
trying to settle it amicably.

Teachers in Delhi Corporation Schools

993. Shri Nambiar;
Shri Umanath:
Shri A. V. Raghavan:
Shri Dinen Bhattacharya:

Will the Minister of Education be 
pleased to state:

(a) whether it is a fact that tea
chers in the Delhi Corporation Schools 
went on a chalk-down strike on the 
28th September, 1966;

(b) if so, the number of teachers in
volved in the strike; and

(c) the demands of the teachers and 
the action taken by Goviernment 
thereon?

The Minister of Education (Shri 
M. C. Chagla); (a) Yes, Sir.

(b) 395.

(c) Statement is laid on the Table
of the House. [Placed in Library. See 
No. LT-7271/66].
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Installations at Cochin
999. Shri Warior:

Shri VasndeTan Nair:

Will the Minister of Petroleum and 
Chemicals be pleased to state:

(a) whether it is a fact that the 
Indian Oil Corporation negotiated 
with the Burmah-Shell and other oil 
companies for taking over their instal
lations at Cochin; and

(b) if so, the result thereof?

The Minister of Petroleum and 
Chemicals (Shri Alageaan); (a) and
(b). The Indian Oil Corporation are 
still negotiating with M/s. Caltex 
(India) Limited for the purchase of 
their installations at Cochin. There 
were no such negotiations with 
Burmah Shell or ESSO.

Movement of Petroleum Products 
from Bombay to Cochin

1090. Shri Warior:
Shri Vasndevan Nair:

Will the Minister of Petroleum ami 
Chemicals be pleased to state;

(a) whether it is a fact that aM' 
movement of petroleum products by 
sea from Bombay to Cochin has been 
banned; and

(b) if so, the measui'es taken to see' 
thlBit the products do not move by 
land?

f^nrm
^  Tm -H ift («ft 5Tn«5ITO TT^) : (w:) 

fsnrrifV̂ T t w  f [  ^
^  ^ I

(’f )

(»t) T-?r̂
^  11

y ftm fh ff  ffT̂ T 'JTT ^

The Minister of Petroleum and ' 
Chemicals (Shri Alagesan): (a) It'
has been decided that the products 
of the Cochin Refinery will recelW 
priority in distribution in the Cochin 
Supply Area. There will therefore be 
no movement of petroleum products, 
by sea from Bombay to Cochin, to; 
the extent the requirement can be 
met by the Cochin Refinery.

(b) Such movement by rail is 
neither feasible nor permitted by the 
Railway Board. The present pricing 
structure also precludes the possibi
lity of movement from Bombay to> 
Cochin in tank trucks by road.
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De«U Camp

IMl. Shri VasadeTaa Nair:
ShH  Wartor:

Will the Minister of Home Affaln 
be pleased to state:

(a) whether there have bees
charges of corruption against the
Commandant of the Central Intern
ment Camp at Deoli;

(b) if so, since how long this has 
been pending; and

(c) the action taken so far in the 
matter?

The Minister of State in the Minis- 
tiT of Home Affairs and Minister of 
Defence Supiilies in the Ministry of 
Defence (Shri Hathi): (a) to (c).
Some complaints against the Com
mandant of the Central Internment 
Camp, Deoli were made by a con
tractor in June, 1965. They were con
sidered by the Government and re
ferred to the Central Bureau of In
vestigation for enquiry, in February, 
1966. Their report is awaited.

Ee-Empioyment of Retired Personnel

1002. Shri Warior: Will the Minis
ter of H'ome Affairs be pleased to 
state:

(a) whether there are any retired 
people at present who have been re
employed in hi5 Ministry; and

(b) the special reasons for continu
ing them in service?

The Minister of State in the Minis
try of Home Affairs and Minister of 
Defence Supplies in the Ministry of 
Defence (Shri Hathi): (a) Yes.

(b) In public interest.

Land for Floorco. Factory in Qnilon 
Talulc, Keilala

1M3. Shri Imbichibava:
Shri A. K. Gopalan:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether it is a fact that the 
Kerala Government are acquiring

about 9 acres of land for the Flooroo 
Factory in Kurumandal Cheri In 
Pravur Village of Quilon Tahik 
(Kerala);

(b) whether Government havo re
ceived any petition from the owners 
of the land proposed for acquisition 
requesting the Prime Minister to 
intervene in the matter and propos
ing some alternatives; and

(c) if so, the action taken by Gov
ernment thereon?

The Minister of Stote In the Minis
try of Home Affairs and Minister of
Defence Supplies in the Ministry of 
Defence (Shri Hathi): (a) There was 
an application for acquisition of 6 
acres and 60 cents of land in Paravur 
village to set up a factory for mecha
nised manufacture of coir matting.

(b) Yes, Sir.

(c) Steps are being taken to acquire 
the land with the least hardship to 
occupants.

Private Sector Oil Companies

1004. Shrt P. C. Borooah: Will the 
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether serious diflferences had 
arisen between Government and US 
Private Sector Oil Companies follow
ing commissioning of Cochin Refinery 
with regard to the Government's stand 
that these Companies would no longer 
be allowed to market their producte 
from Refinerie.s in Bombay and 
Visakhapatnam in the Zone; and

(b) if so, the precise stand taken 
by the private companies and by CJot- 
emment and how the differences 
have been resolved?

The Minister of Petroleum and 
Chemicals (Shri Alagesan); (a) No, 
Sir.

(b) Does not arise.
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Saperanmiation Age

1005. Shri P. C. Borooah; Will the 
Minister of Home Affairs be pleased 
to state:

(a) whether there is a proposal to 
raise the age of superannuation in 
resepect of Central Government em
ployees upto 60 years;

Government’s attitude(b) if so, 
threto; and

(c) the extent of educated un
employment, under emplo3rment and 
inadequate employment in the coun
try at present and how the proposed 
raising of the age of retirement will 
effect this situation?

The Deputy Minister in the Minis
try of Home Affairs (Shri V. C. 
Shnkla): (a) There is no such
proposal under consideration.

(b) and (c). Do not arise.

Rebuilding of Khem Karan Town

1006. Shri P. C. Borooah:
Shri Basumatari:

Will the Minister of Labour, Em
ployment and RehalbUitation be
pleased to state:

(a) whether a plan was submitted 
to Government for rebuilding the 
Khem Karan town;

(b) if so, the salient features there
of; and I I

(c) the decision of Government 
thereon?

The Deputy Minister of Labour, 
Employment and Rehabilitation (Shri
D. R. Chavan): (a) No, but a plan 
for the construction of a complex of 
public buildings and residential 
colony at a site adjacent to the old 
Khem Karan town has been received:

(b) The salient features are:
(i) acquisition and development 

of about acres of land;

(ii) construction of essential pub
lic buildings, such as educa
tional institutions, dispensary.

municipal office, veterinary 
hospital etc;

(iii) construction of a residtintial 
colony of 275 houses of vari
ous types;

(iv) Grain market-cum-shopping 
centre, bus stand, Tractor 
workshop-cum-Training cen
tre.

(c) The matter is under the consi
deration of Government.

Former I.G.P. Gujarat

1007. Shri Nath Pai:
Shri Hem Barua:
Shri Surendranath Dwivedy: 
Shri Hari Vishnu Kamath:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether report of the Devan 
Commission on (Sri Ngarvala), the 
former I.G.P., Gujarat, has heen 
examined by the Vigilance Commis
sion;

(b) if so, its findings; and

(c) the action, if any, Government 
propose to take in the matter?

The Minister of State in the Minis
try of Home Affairs and Minister of 
Defence Supplies in the Ministry of 
Defence (Shri Hathi): (a) Yes, Sir.

(b) It will not be in public interest 
to disclose C.V.C.’s findings at this 
stage.

(c) The matter is being pursued 
and further action is being taken.

Payment of Bonus

1008. Shri Indrajit Gupta: Will the 
Minister of Labour, Employment and 
Rehabilitation be pleased to refer to 
the statement made by him in the 
Lok Sabha on the 9th December,
3 965 and state: '

(a) the number of public sector 
undertakings which have made ex- 
gratia payment.^ in lieu of bonus to
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their employees in terms of the Cabi
net decision of 2nd Decemer, 1965;

(b) whether the quantum of such 
payments corresponds to the percent
age prescribed by the Pa)rment of 
Bonus Act, 1965;

(c) whether it is a fact that Bonus 
is also being paid to Dock Workers 
-despite their exclusion from the pur
view of the Act; and

(d) if so, why similar payments are 
not being made to employees of the 
major Port Trusts?

The Deputy Minister of Labonr, 
Employment and Rehabilitation 
(Shri Shahnawaz Khan): (a) and
<b). The information is being collec
ted and will be placed on the Table 
of the House ns soon as it is received.

(c) Dock Workers are being paid 
bonus at the major ports of Calcutta, 
Bombay, Madras and Cochin in pur
suance of the Bonus Commission’s 
recommendation. At other major 
ports also efforts are being made to 
pursuade stevedores to pay bonus to 
Dock Workers.

(d) The iijuestion of making an ex- 
gratia payment is lieu of bonus to 
Port workers is under the considera
tion of Government.

Profit Sharing Bonus

1009. Shri Mohammad Elias: Will
the Minister of Labour, Employment 
and Rehabilitation be pleased to state:

(a) whether the management of 
the Babisole Colliery have paid the 
profit sharing Bonus for 1964; and

(b) if so, when and the number of 
workers who were paid the Bonus?

The Deputy Minister in the Minis
try of Labour, Employment and Re
habilitation (Shri Shahnawaz Khan):
(a) and (b). Babisole Colliery man
agement had drawn up a plan to 
make payment of profit sharing 
bonus for 1964 to the various cate- 
:gories of their employees cm dif

ferent dates between the period 22
9-1966 to 30-11-1966. The manage
ment have confirmed that they have 
started making payments accordingly. 
Field offlcers of the Central Indus
trial Relations Machinery have been 
adviced to verify whether the man
agement have actually made pay
ment in accordance with the plan 
drawn up by them.

Provident Fund in Coal Mines

1010. Shri Mohammad Elias: Will
the Minister of Lajbour, Employment 
and Rehabilitation be pleased to state:

(a) (he names of Collieries which 
have not deposited the Provident 
Fund dues to the Coal Mines Provi
dent Fund for the years 1964, 1965 
and upto October, 1966; and

(b) the action taken in the matter?

The Deputy Minister in the Minis
try of Labour, Employment and Re
habilitation (Shri Shahnawaz Khan;;
(a) and (b). The information is being 
collected and will be laid on the 
Table of the House.

Payment of D.A. by Mines

1011. Shrimati Vimla Devi: Will
the Minister of Labour, Employment 
and Rehabilitation be pleased to state:

(a) the number of Coal Mines which 
have paid variable Dearness Allow
ances of Rs. 4.87 Paise from 1st. 
October, 1966 following a rise in the 
cost of living index by 10 points; and

(b) the names of the coal mines 
which have not paid the above D.A ?

The Deputy Minister in the Minis
try of Labour, Employment and Re
habilitation (Slu’i Shahnawaz Khan):
(a) and (b). The Ministry of Mines 
and Metals have notified on 1-10
1966 a price increase of 36 paise por 
tonne of coal and 48 paise per tonne 
of soft coke to enable the colliery 
owners to pay variable Deamew 
Allowance at enhanced rates conse
quent on the increase in the average 
All India Consumer Price Index.
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Government have received report# 
that 479 collieries have since paid 
enhanced V.D.A. with effect from 
1-10-66. Complete information with 
regard to the names of Coal Mines 
which have not yet paid the en
hanced variable dearness allowance 
is not available at present.

Accident In Goal MIbm

m z .  Shri Indrajit OupU:
Shri Warier:
Shri Daji:

Will the Minister of Labour, Em
ployment and Rehabilitation be pleas> 
ed to state:

(a) the names of the Coal Mines 
where fatal accidents took place 
during 1965 and upto 31st October, 
1966; and

(b) numcr of persons killed in 
each accident?

The Deputy Minister of Labour, 
Employment and Rehabilitation 
(Shri Shahnawai Khan): (a) and
(b). 342 fatal accidents took place 
during the period January, 1965 to 
the end of October, 1966. These ac
cidents relate to 280 coal mines in the 
country and 661 persons were killed 
in all including 268 in the Dhori Col
liery Disaster on 28-5-65. In 92.8 
of the accidcnts the number of per
sons killed was one.

Malayalam in Kerala
1013. Shri Mohammed Koya:

Shri Vasudevan Nair:
Shri Warier:

Will the Minister of Home Affairs 
be pleased to state the progress made 
by Government in the introduction of 
Malayalam in Kerala State Adminis
tration?

The Minister of State in the Minis
try of Home Affairs and Minister of 
Defence Supplies in the Ministry of 
Defence (Shri Hathi): A special
officer was appointed by the State 
Government to study and report on 
the introduction of Malayalam as the 
official language. Based on his re
port, the State Government have 
issued two orders according to which 
all Departments are to introduce

Malayalam tn some measure at all 
levels in all offices. A few ad hoc' 
measures have also been taken.
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Walcott and Donze Case

1015. Shri Nath Pal:
Shri Hem Bama:
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Shri Snrendramith Dwivedy: 
Shri Hart Vtslma Kamatli:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether any of the cases against 
Daniel Walcott and Donze have been 
decided;

(b) the details of the court orders 
passed so far; and

(c) whether any cases are still 
pending against them?

The Minister of State in the Mlnl»- 
trj of Home Affairs and Minister of
Defence Supplies in the Ministry of 
Defence (Shri Hatht): (a) Yes. One 
case against Daniel Hailey Walcott 
and not David Walcott and another 
case against Jean Claude Donze have 
been decided in the court.

(b) Both D. H. Walcott and J. C. 
Donze have been convicted and sen
tenced to 5 years’ R. I. as stated 
below:

1. u /s 5 and 14 of the Foreigners 
Act, 1946—3 years’ R. I. (for 
using false name).

2. u /s  5 of Registration of Foreig
ners Act, 1939, for giving false 
name in Oceanic Hotel, Madras 
acquitted.

». under rule 55 (2) (b) of DIR, 
1962—3 years’ R.I. (for posses
sion of forged documents)

4. under rule 55 (2 ) (c) of DIR, 
1962—3 years’ R.I. (for cheating

airport officials, Madras;

5. under rule 55 (2) (c) of DIR,
1962—2 years’ R.I. (for cheating 
Hotel Oceanic, Madras)

6. under rule 26 (2) of DIR 1962—
5 years’ R.I. (entering India at 
an unauthorised place)

7. under rule 5 of the Passport 
Rules, 1950—3 months’ R.I.

(for cheating) 58. u/s 420 IPC 
years’ R.I.

f. u/s 419 IPC (cheating by im
personation) 2 years’ R. I.

- 10. u/g 467, 471 IPC (using forged 
 ̂ passport) 5 years’ R.I.,

all sentences to run concurrently.

(c) Yes, two cases in which- both 
Daniel Hailey Walcott and Jean 
Claude Donze are involved and one 
case each agfiinst Walcott and Donze 
are pending.

Investment of Scientific Research.

1016. Shri P. Konhan:
Shri Imbichibava:
Shri M. N. Swamy:

Will the Minister of Education be 
pleased to state:

(a) whether it is a fact that the 
Study conducted by the Research 
Survey and Planning Organisation of 
the Council of Scientific and Indus
trial Research noted that investment 
in scientific research in India was 
neglibigle;

(b) whether it is also a fact that 
more than 75 per cent of the capital 
expenditure on research was taken by 
the Atomic Energy Department;

(c) whether Government have con
sidered the report and if so, the con
clusions thereof; and

(d) whether Government propose 
to investigate into the standard of the 
scientific research conducted in India 
and, if so, when?

The Minister of Education (ShiI M. 
C. Chagia): (a) It has been mentioned 
in the Study report that as compared 
to developed countries investment in 
Scientific Research in India is negli
gible in terms of the national income 
or gross national product.

(b) The Study has indicated tnat 
about 75 per cent of the Capital ex
penditure* on scientific research end 
development by the Central Govern
ment was incurred by the Atomic 
Energy Department during 1965-66. 
The major part of this expenditjre re
lated to power generation scht^mes cf 
the Department which cannot be 
classified as research expenditure.
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(c) The study indicates the tr?nds
and analysis of Government expendi
ture on scientific research and doss
not call for any specific action.

(d) At present, there is no such pro
posal under consideration of the Gov
ernment.

National Federation of Posts and 
Telegrraphs Employees

1017. Shri Sham Lai Saraf: Will the 
Minister of Communications be
pleased to state:

(a) whether the National Federa
tion of Posts and Telegraphs fi.nplo- 
3’£?es have accepted the joint consultE- 
tive machinery scheme and have ex
pressed willingness to give tair trial 
to the sa'me; and

(b) whether the terms on'ered ear
lier, in this behalf, have been modi
fied and if so, the details thereoi?

The Minister of State in the Depavt- 
ments of Parliamentary Afifaii  ̂ and 
Communications (Shri Ja^anatha 
Rao): (a) Yes.

(b) On the National Council, the 
Ministry of Home Affairs had allocat
ed seven seats for the representatives 
of the employees in the Department uf 
Communication.s. All the seven seats 
on the National Council were allocal- 
cd by the Department to the N.F.P T.E. 
and nominations have been received 
from them for acceptance by the 
Ministry of Home Affairs.. The con
stitution of the Departmental Council 
has been discussed with the N.F.P.T.E. 
and a decision is likely to be taken 
shortly. It is not intended to make 
any chanj»e in the terms of the :;cnen\e 
offered and announced by the Mmis- 
try of Home Affairs.

Displaced Persons from ChlU<mb- 
Jaurian  Sector

1018. Shri P. C. Borooah: V/iil the 
Minister of Labour, Em ployment and 
Rehabilitation be pleased to state:

(a) the nu'mber of persons displac
ed from the Chhamb-Jaurian Sector- 
during the Indo-Pak. conflict 1965 who

have been sent back to their ho ne« 
and rehabilitated so far;

(b) the number of persons still re
maining outside their homes but have 
been rehabilitated at places away 
from the original homes; and

(c) the number of persons not reha
bilitated so far?

The Deputy Minister in the Ministry 
of Labour, Employment and Rehabi
litation (Shri D. R. Chavan): (a)
About 24,000 families comprising about 
one lakh persons were displaced from 
the Chhamb-Jaurian Sector during the 
Indo-Pak conflict 1965. Of these, 
about 22,000 families have been sent 
back to their homes and about 15,000 
rehabilitated so far.

(b) and (c). About 9,000 families 
are still to be rehabilitated of which 
about 2,000 are still living in camps 
but arc in the process of leaving them 
to return home. All the families 
which have not been rehabilitated so 
far will be rehabilitated as early as 
possible.

About 1,300 families residing on the 
Chhamb border have been offered 
allernative land for resettlement ic 
Dtlier parts of Janrmu Division. Some 
have started ’inoving to the allotted 
lands while certain others are going 
back to their original villages. The 
exact position will be known shortly.

Regional Engineering: College,
Kozikode

1019. Shri Vasudevan Nair:
Shri Warior:

Will the Minister of Education be 
pleased to state;

(a) whether it is a fact that the 
Regional Engineering College at 
Kozikode, Kerala is closed; and

(b) if so, the reasons thereoi?

The Minister of Education (Shii M. 
C. Chagla): (a) and (b). No, Sir The 
College is not closed at present. 
However, on account of students' 
strike, the College was closed from 
4th to 23rd October, 1966.
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Export of Petrol and Naptha

1020. Shri R. Bania: Will the Minis
ter of Petroleum and CheniicalB be
pleased to state:

(a) whether India exported Petrol 
and Naptha to foreign countries in
1965 and 1966;

(b) if so, the amount of foreign ex- 
.change earned ther^rom ; and

(c) the agencies through which the 
^export was made?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) Yes.

(b) 1965: Rs. 332.00 lakhs.

1966: 1-1-1966 to 5-6-1966—Rs.
236.00 lakhs. 6-6-1966 to 30-9-1966— 
Us. 320.00 lakhs (After devaluation).

(c) Burmarh-Shell, Esso and Caltex.

UNESCO Charter for Teachers
1022. Shri Hari Vishnu Kamftth: 

Shri Surendranath Dwivedy: 
Shri Hem Barua:
Shri Shree Narayan Das:

Will the Minister of Education be 
pleased to stale:

(a) whether 11 is a fact that the 
XTNESCO has adopted a charter for 
teachers regarding fhetr status, rights 
and obligations;

(b) whether Government has ac- 
icepted and approved the Charter;

(c) if not, the reasons therefor; and

(d) whether a copy of the charter 
will be laid on the Table?

The Minister of Education (Shri 
M. C. Chagla): (a) A special Inter
governmental Conference on the 
Status of teachers convened by 
Unesco in Paris from 21st September 
to 5th October, 1966, has approved an 
international instrument regarding the 
professional, social and economic 
status of teachers, as well as their 
rights and responsibilities.

(b) and (c). The question will be 
considered on receipt of the text of

the international 
UNESCO.

(d) Yes, Sir.

instrument from

Employees Provident Fund Scheme

1023. Shri Ba^ri:
Shri Yashpal Sil^h:
Dr. Ram Manohar Lohia:

Will the Minister of Labour, Em
ployment and Rehabilitation be pleas
ed to refer to the reply given to Un
starred Question No. 3879 on the 31st 
August, 1966 reg^irding Employees 
Provident Fund Scheme and state:

(a) whether any decision has been 
taken on the proposal to amend the 
Employees’ Provident Fund Act, 1962 
to extend the benefit of Provident 
Fund to certain categories of workers; 
and

(b) if not, when a final decision i« 
likely to be taken on the proposal?

The Deputy Minister in the Minis
try of Labour, Employment and Re
habilitation (Shri Shahnawaz Khan):
(a) No. Sir.

(b) As a number of proposals for 
amendment of the Act are under 
consideration, it will take some more 
time before a decision is taken.

Gun Factory in UJ*.

1024. Dr. Mahadeva Prasad: Will
the Minister of Home Affairs be 
pleased to refer to the reply given to 
Unstarred Question No. 1639 on the 
1st December, 1965 and state;

(a) whether the matter regarding 
Gun Factory in U.P. has since been 
considered;

(b) whether the details have been 
worked out by Uttar Pradesh Govern
ment; and

(c) if so. the nature thereof?
The Deputy Minister in the Miniii- 

try of Home Affairs (Shri Vidya 
Charan Shukia): (a) and (b). De
tails have not been worked out by the 
Uttar Pradesh Government.

(c) Does not arise.
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Educational Institutes in Rural and 
Urban Areas

1026. Dr. Mahadeva Prasad: Will
the Minister of Education be pleased 
to state:

(a) whether his attention had been
drawn to the fact revealed by the 
All-India Educational Survey (1957
59), viz., important gaps in the dis
tribution of educational institutions 
between rural and urban population; 
and ,

(b) if so, the manner and the ex
tent by which the aforesaid gaps have 
been filled up?

The Minister of Education (Shri 
M. C. Chaifla): (a) Yes, Sir.

(b) The targets for primary, middle 
and secondary institutions suggested 
in the Survey Report have already 
been exceeded, and the overall situa
tion in the rural areas has become 
anore favourable. The proportions of

educational institutions at the pri
mary, middle and secondary levels in 
the rural areas in 1958-5(9 and 1961-62 
are given below:

1958-59 1961-62
Primary level 90.1 91.1
Middle level 81.3 81.8
Secondary level 47.2 54.5

Basic Education

1027. Dr. Mahadeva Frasad: Will
the Minister of Education be pleased. 
to state:

(a) whether all the elementary 
schools were desired to be oriented 
to the basic pattern during the Third 
Five Year Plan; and

(b) if so, how far this objective has 
been achieved?

The Deputy Minister in the Minis* 
try of Education (Shrimati Soundaram 
Ramachandaran): (a) Yes, Sir.

(b) No statistics are collected re
garding schools oriented to the basic 
pattern since the programme includes 
only introduction of a suitable com
mon syllabus, simple crafts and other 
activities like social service, com
munity living etc. not involving much 
expenditure. However, in so far as 
basic schools are concerned, in 1963
64 there were 83414 Junior Basic 
Schools out of a total of 3,76,619 P ri
mary Schools and n,085 Senior Basic 
Schools out of a total of 65,655 Middle 
Schools.

Alignment of Pipe-line carrying 
Naptha

1028. Shri Radhelai Vyas:
Shri Hukam Chand

Kachhavaiya:
Shri Wadiwa:
Shri Parashar:
Shri Chandak:

Will the Minister of Petroleum and 
Chemicals be pleased to refer to the 
reply given to Unstarred Question 
No. 3264 or the 24th August, 1966 and 
slate:

(a) whether any request has been 
received from the Government of



21 17 Written Answers KARTIKA 18, 1888 (SAKA) Written Answers 2 1 1 «

Madhya Pradesh to make available to 
them the complete chemical analysis 
of white oil products and the route 
and alignment of the pipe-lines which 
are being laid for carrying Naptha 
from Barauni Oil Refinery to Kanpur 
and frohi Koyali Oil Refinery to Kota; 
and •

(b) if so, the decision taken in the 
matter?

The Minister of Petroienm and 
Chemicals (Shri Alairesan): (%) Yed.

(b) The details are being collected 
and will be supplied to Madhya Pra- 
•desh Government shortly.

Sex Education in Schools

1029. Shri Basumatari: Will the
Minister of Education be pleased to
state:

(a) whether it i<f a fact that an 
International Seminar of Women held 
recently recommended introduction 
of Sex education in Schools; and

(b) if so, the reaction of Govern
ment thereto?

The Deputy Minister in the Minis
try of Education (Shrimati Sonndaram 
Ramachandaran): (a) No, Sir.

(b) Does not arise.

Security Measures in Kashmir

1030. Shri Basumatari: Will the 
Minister of Home Affairs be pleased 
to .state;

(u) whether it is a fact that a high 
level a.sses.sment of the security 
measures taken so far in Kashmir is 
expected to be made by Government 
in Srinagar; and

lb) if .so, whether Government are 
.satisfied thiit the security measures at 
present in the State art. ;»dequate?

The Minister of State in the Minis
try of Home Affairs and Minister of 
Defence Supplies in the Ministry of 
Defence (Shri Ilathi): (a) and (b).
The security measures in Jammu and 
Kashmir State are reviewed from 
time to time by the Central Govern- 
TDcnt in consultation with the State

Government, in order to ensure that 
whatever is necessary and possible it 
done in this behalf.

Prices of Sulphuric Acid

1031. Shri Umanath:
Shri A. K. Gopalan:
Shri Imhichibava:

Will the Minister of Petroleum and 
Chemicals be pleased to state:

(a) whether it is a fact that the 
Fertilizer Corporation has been allow
ed to increase the prices of sulphuric 
acid;

(b) If  30. the extent of increase per
mitted and since when it was allowed;

(c) the reasons therefor;

(d) whether the Government are 
also aware that the factories using 
sulphuric acid are likely to increase 
the prices of their final products; and

(e) if so, the steps taken by Gov
ernment to prevent the increase iif 
prices?

The Minister of Petroleum an« 
Chemicals (Shri Alagesan): (a) t o
(e). The required information 13 
being collected and will be laid on 
the Table of the Lok Sabha in due 
course.

l.L.O. Conference

1032. Shri priya Gupta: WiU the
Minister of Labour, Employment and 
RehahlUtatHm be pleased to state:

(a) whether it is a fact that a meet
ing of the l.L.O. is bemg convened , 
in Geneva in November/December,
1966 to consider the principles of the 
wage structure and service conditions 
of Inland Transport Workers includ
ing tho.se of Railwaymcn;

(b) if so, whether any represen
tatives from India are likely to attend 
the meetinff; and

(c) whether any memorandum has 
been submitted by India and if .so, 
the details thereof?

The Deputy Minister in the Minto-
t r y  of Labour, Employment and Re-
habUitation (Shri Shahnawaa Khan):
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(a) Yes. The 8th Session of the I.L.O. 
Inland Transport Committee is sche
duled to be held at Geneva from the 
21st November to 3rd December, 1966.

(b) Yes. A tripartite delegation 
from India will be attending the 
Session.

(c) No. Papers on the Agenda items 
are prepared by the International 
Labour Officice and the delegates will 
Ijresent any special views of their res
pective countries, in the course of 
the discussions.

Gorakhpur Telephone Exchange
1033. Shri Priya Gupto: W ilf the

Minister of Communications be pleas
ed to state:

(a) whether it is a fact that Gorakh
pur Telephone Exchange is facing a 
©risis due to unwieldy pressure of 
Trunk Calls;

(b) whether Government proposes 
to expand it; and

(c) if so, details of the ex|>ansion 
programme?

The Minister of State in the De< 
partments of Parliamentary Affairs 
a»d CommnnTcations (Shri Jaganatha 
Rao): (a) The trunk traffic is high
but no crisis as such, is being faced 
by Gorakhpur Exchange.

(b) Yes.

(c) Expansion of trunk position to 
double its present capacity has been 
planned. The extension of the ex
change building for this purpose is in 
progress.

Vlee-Chancellors' Conference

1084 Shri H. C. Linga E«<ldy:
Shri Yashpid Singh:

Will the Minister of Education be 
plea.sed to state:

(a) the recommendations made by 
the Vice-Chancellors’ Conference at 
the meeting held in October, 1966; and

(b) the action initiated to imple- 
■lent them?

The Minister of Education (Shri 
M. C. ChagU): (a) and (b). A state
ment is laid on the Table of the House. 
[Placed in Library. See No. LT-7272/ 
66].

Chief Vigilance Officers’ Cdnference

1035. Shrimati Maimoona SulUn:
Will the Minister of Home Affairs be 
pleased to state:

(a) whether a Conference of Chief 
Vigilance Officers attached to different 
Ministries and Departments was re
cently held in New Delhi to review 
the progress of anti-corruption drive; 
and

(b) if so, the main observations 
made and decisions taken in the Con
ference?

The Minister of State in the Minis
try of Home Affairs and Minister of 
Defence Supplies In the Mini^ry of 
Defence (Shri Hathi): (a) Yes, Sir.

(b) The main purpose of the meet
ing was to pool the experience so as 
to improve vigilance work. It was 
decided that the work should be 
continued with vigour.
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( ^ )  ^‘ (cr). ^  ^{
Tf̂ t ^ ^̂ r̂ T ii-qm w fT̂ T q r 
^rt^'V I

Scheduled Castes and Scheduled 
Tribes Students

1038. Shri Dasaratha Deb: WiU the
Minister of Education be pleased to -
state:

(a) when the rates of stipends for 
boarding, given to students belonging 
to Scheduled Castes and Scheduled 
Tribes were fixed

(b) whether the cost of lfvln^~has 
risen since then; and

(c) if so, whether there Ts a propo
sal to enhance the rates of stipends 
for boarding for schools ~airft college- 
students?

The Deputy Minister in the Minis
try of Education (Shrimati Soundaram- 
Ramachandran): (a) In 1954-55.

(b) Yes, Sir.

(c) The matter is under considera
tion.

Repayment of Loans by Displaced 
Persons in Tripura

1039. Shri Dasaratha Deb: Will the 
Minister of Labour, Employment and' 
Rehabilitation be pleased to state:

(a) whether the decisions of Gov
ernment to condone the repayment o f 
a part of the loan advanced to dis
placed persons have been implement
ed in full in Tripura;
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(b) if so, the number of displaced 
persons benefited by those decisions; 
and

(c) if the decisions could not be 
implemented in full, the reasons 
therefor?

The Deputy Minister in the Minis
try of Labour, Employment and Re
habilitation (Shri D. R. Chavan): (a)
to (c). The decisions could not be 
implemented earlier because the ac
counting procedure for the remission 

-of the loans had not been finalised by 
the Accountant General. This has 
now been done. The number of 
those benefited will be known after 
implementation.

GandhljI’s Portrait

104d. Dr. P. Srinivasan: Will the
Minister -of Home Affairs be pleased
to state:

(a) whether it is a fact that 
Gandhiji’s portraits have been exhibit
ed in India and abroad;

(b) whether there is any proposal 
to have Gandhiji’s portrait published 
officially so that there may be exact 
resemblance of Gandhiji; and

(c) if so. Government reaction 
thereto?

The Deputy Minister in the Minis
try of Home Affairs (Shri Vidya 
Oharan Shukla): (a) Government
"have not issued any instructions for 
the exhibition in India or abroad of 
the portraits of national leaders in
cluding Gandhiji.

(b) No such proposal is under 
•consideration.

(c) Does not arise.

-Qualifications for the Post of Jamadar

1042. Shri Gulshan: Will the Minis
ter of Home Affairs be pleased to 
•state:

(a) whether it te a fact that the 
knowledge of Hindi is compulsory for 
the post of Sub-Inspector (Jamadar)

in the Border Security Force, Minis
try of Home Affairs; and

(b) if so, whether Government pro
pose to modify the rules to accommo
date those who have only elementary 
knowledge of Hindi?

The Deputy Minister in the Minis
try of Home Affairs (Shri Vldya 
Charan Shukla): No, Sir.

(b) Does not arise.

fs ir  ('Tfz-r)
Sr?5T>*t
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( j^ )  ( i r ) . if T  I
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sg’sfbfr ^  I n ir  
«rr -̂ \ ?T% I
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Pak Infiltration in Kutch

1046. Shri Harl Vishnu Kamath:
Will the Minister of Home Affaira be 
pleased to state:

(a) whether it is a fact that there 
has been in recent weeks large-scale 
Pakistani infiltration in Kutch;

(b) if so, the details thereof; and
(c) what action has been or is being 

taken to counter such infiltration?
The Minister of State in the Minis

try of Home Affairs and Minister of 
Defence Siq>plies in the Ministiy of 
Defence (Shri HathI): (a) No, Sir.

(b) and (c). Do not arise.

Trfvf^T f̂V Tfv 

1047. :
W^T ^cTT% ^  fT'TT

+< r̂ pp •

( ^ )  TO t  31 w f ,
19 66 ^
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( ^ )  2Tf̂  m  ^  ¥T sirkr
^  f, ; w tr

(̂ T.) *ftJTT^ ^  iTWfTVf ^
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«Tirm»T H TT5H-4^> («ft 
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(^ )  ^  TOT
2Ft s?T̂ «TT I  I

IA.S./1JP S. QnoU for Mymure

1046. Shri fl: C. Lingra Keddy: Will 
the Minister of Heme Aff«in be
pleased to state:

(a) the quota of officers in the I.AJS. 
and I.P.S. cadres fixed for Mysore to 
serve the Central Government;

(b) the actual number of officers 
deputed to serve the Central Govern
ment at present in both the cadres;

(c) the reasons for the shortage if 
any; and

(d) the time by which the same will 
be made up?

The Deputy Minister In the Ministry 
«r ftome Affairs (8hrl T ld ja  Ctaanm 
Shakhi): (a) and (b).

Camral
Deputation

(^ota/or
Mysore

N4>. of officers 
OH dtpmaiion to 

the Central 
Government

I.A.S. 33 23
I.P.S. 16 13

(c) and (d). The Central Deputa
tion quota of Mysore has recently
been increased from 28 to 33 for I.A.S. 
and from 11 to 16 for I.*P.S. The 
increased quota will be drawn upon 
as and when officers are needed by 
the Central Government and suitable 
officers become available.

Strike in tlie Delhi Engrineerinir Collegre 
1049. Shri D. C. Shanna:

Shrimati Jyotsna Chanda:
Will the Minister of Edocation be 

pleased to state:
(a) whether the students of the 

Delhi Engineering College held a 
strike on the 24th October, 1966 to 
protest against inadequate staff, ill- 
equipped laboratories, over-bearing 
attitude of the Principal and some 
c^her staff memi>ers, victimisation of 
students and mismanagement of the 
hostel;

(b) if so, the steps taken to look into 
the matter; and!

(c) the outcome thereof?

The Mfiilster nf Edaoaiioii (Shri M.
C. Chagla): (a) Yes, Sir.

(b) and (c). The Delhi Adminis
tration has looked into the demands 
made by the students, and has taken 
action in respect of some of them. The 
Delhi University is also examining the 
issues relating to academic matters. 
The officials of the Administration 
have had talks with the students and 
have advised them to give up the 
strike. The students, however, conti
nue to abstain themselves from the 
classes.

Drilling of OU

1060. Shri Bamesltwar Tftntla: WUl 
the Minister of Petroleum and C^iemi. 
cals be pleased to stata:

(a) the number of oil wells drilled 
So far in India and how many are in 
production;

Cb) the average cost of sinking a 
well so far;

(c) the total cost of e^ lo ra tion  and 
drilling and production of oil upto the 
surface including tankage and other 
facilities; and

(d) the average production of oil 
per well and the average cost of pro
duction of crude oil per ton in India?

The Minister of Petroleum and 
Chemicals (Shri Alagesan): (a) The
total No. of wells drilled so far up to 
30th September, 1966 is 1754, of which 
870 are now in production.

(b) Rs. 16.76 lakhs.

(c) Rs. 168.21 crores.

(d) The average production per well 
on an all-Tndia basis is 4S.10 tonnes 
per day and the average cost of pro
duction Rs. 37.4 per tonne.
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Coal Mines Labour Welfare 
Organisation

1051. Shrl Rameshwar Tantla: Will 
the Minister of Labour, Employment 
anA B eiiaM U tate be pleased to state:

(a) the Annual Income of the Coal 
Mines Labour Welfare Organisation;

(b) the brief outline of disburse
ments made durin^f the last three 
years by the Organisation; and

(c) the control exercised by Govern- 
m«nt over the management of funds 
and programmes of the organisation?

T9ie Dftpnty Miniflter la  tbe Minis
try  of Labour, Emplejment and Be- 
haUlitation (fihri Sbalmawas Ktaaa):
(a) About Rs. 3.5 crores.

(b) The disbursements from the 
Fund are mostly made for providing 
welfare facilities such as housing, 
medical, educational, recreational and 
water supply, and for setting up of 
cooperative credit societies and co
operative stores, for the benefit of 
persons employed in coal mining in
dustry. A statement showing the 
main items of disbursements during 
the last three years is laid on the 
Table of the House. [Placed in Lib
rary. See No. LT-7273/66].

(c) The Fund is administered by the 
Central Government with the assist
ance of a tripartite Advisory Commit
tee, of which the Chairman is a Joint 
Secretary of the Ministry. The Coal 
Mines Welfare Commissioner and other 
officers of the P\ind are all Govern
ment servants. Normal financial rules 
and orders p f  the Government as ap
plicable to Government establishments, 
also apply to the Fund.

List of Blaok-marketen

1052. Shri Bari V IA nu  Kamath: Will 
the Minister of fiame Affairs be pleas
ed to state;

(a) whether the attention of Gov
ernment has been drawn to a news 
item (vide the Times of India, 21st 
October, 1966, late edition, that the 
National Federation of Indian Women

“will soon prepare a list of black- 
marketers”;

(b) if so, whether such a list has 
been prepared and reached Govern
ment; a,nd

(c) tHe action taken in the matttrT

Tbe Ministar of State in the Minis
try of Home Affaiik and Minister ^  
Defence Supplies in the Ministry of 
D etaee (Skri HiOU): (a) The follow
ing news item which appeared in the 
Times of India, Bombay edition, dated 
October, 20, 1966 has been noticed;

“New Delhi, October 19. A list of 
black-marketeers will soon be 
prepared by the Nationa? 
Federation of Indian Woxnen 
A country wide drive to pre
pare the list will be launched. 
I t will be sent to various 
State Governments.

At its last meeting, the federation 
offered, to help the Govern
ment by taking g t^ s  to en
sure that the price line is 
maintained in various
regions. The Secretai^ of the 
federation is of the view that 
the prices should be checked 
at the manulactairer’s level. 
The federation has also decid
ed to hold demonstrations be
fore the offices of leading 
manufacturers.”

(b) No, Sir.

(c) Does not arise.

;Or«a

1051 Shri SarJoo Pandey; WUl the 
Minister of Labour, Employment and 
Rehabilitation be pleased to refer to
the reply given to Unstarred Question 
No. 2501 on the ITth August. 1966 and
state:

(a) the name of the Promotion Posts 
directly filled up through the agency 
of empjoyment exchange;

(b) the composition of the Depart
mental Promotion Committae; and
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(c) the powers and functions of the 
Committee?

Tllie Deputy Minister in the Minis
try of Labour Employment and Re- 
luibilitation (Shri D. R. Chavan): (a)
Nil.

(b) The Departmental Promotion 
Committee consists of:—

(i) Head of Office/Department or 
an officer nominated by him; 
and

(ii) other officers who are familiar 
' with the work of the candi

dates to be considered for 
promotion.

(c) The powers vested in the
Members of the Departmental 
Promotion Committee are enume
rated in the instructions issued 
by th6 Ministry of Home
Affairs from time to time vide their 
Office Memoranda No. 33/46-Ests(R) 
dated 17th June, 1946, No. F.l|ll55- 
RPS, dated iVth February, 1955, and 
No. 1I4!55-RPS, dated 16th May, 1957 
Copies of which are laid on the Table 
of the House. [Placed in Library. See 
No. LT-7274/66].

Price of Crude Oil

1054. Shri Hari Vishnu Kamath: Will 
the Minister of Petroleum and Chemi
cals be pleased to state:

(a) whether it is a  fact that the 
working group on oil prices submitted 
a Report in 1965;

(b) whether it has been strongly 
urged therein that an investigation 
into the causes of the high price of 
crude oil is necessary in order to safe
guard the position in future; and

(c) if so, the action taken thereon?
The Minister of Petroleum and

Chemicals (Shri Alagesan): (a) and
(b). Yes.

(c) The question of getting price ad
justments On imported crude oil has 
been constantly engaging the atten
tion of Government and during the last

two years, substantial price reductions 
have, in fact, been obtained.

Linemen in P. & T. Department

1055. Shrimati Jyotsna Chanda: Will 
the Minister of Communications be
pleased to state:

(a) the number of linemen employ
ed by the Post & Telegraph Depart
ment throughout the country;

(b) their pay scale; and

(c) the number amongst them who 
have been confirmed?

The Minister of State in the Depart
ment of Parliamentary Affairs and 
Communications (Shri Jaganatha Rao):
(a) 17,572.

(b) Rs. 75—1—85—EB—2—95.

(c) 12,158.

Abductions in Delhi

1056. Shri D. C. Sharma:
Shri Bade;
Shri Hukam Chand 

Kachhavaiya:
Sliri Krishnapal Singh:
Slhri Lakhmu Bhawani:

Will the Minister of Home Affairs be 
pleased to state:

(a) whether there have been two 
cases of abduction of Yoimg married 
women in South Delhi recently;

(b) whether it is e fact that the 
Police arrangements in South Delhi 
are inadequate; and

(c) the steps taken to 'trace the cul
prits and the action proposed to be 
taken to ensure security of life of the 
residents of South Delhi?

The Deputy Minister in the Minis
try of Home Affairs (Shri Vidya 
Charan Shukla): (a) Yes, Sir.

(b) and (c). The women have been 
recovered and two accused persons in 
each of the two cases have been 
arrested. Vigorous efforts to trace the 
remaining two culprits are being
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made. Patrolling in the affected areas 
has been intensified to restore confi
dence in the public.
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Deikartment of Adult Education in 
. Universities

1058. Shri Surendra Pal Sinffh: Will 
the Minister of Education be pleased 
to state:

(a) whether it is a fact that in a 
Seminar, recently held by the Asian 
South Pacific Bureau of Adult Educa
tion, a strong plea was made to all 
the countries of Asia to set up a De
partment of Adult Education in all the 
Universities;

(b) if so, the main details thereof; 
and

(c) the reaction of Government 
thereto?

The Minister of Education (Shri M. 
C. Chagla): (a) Yes, Sir.

(b) The main details are given 
below:—

1. The Seminar has recommended 
that XJniversities should undertake 
extra-mural adult education activities 
and establish separate Departments 
for this purpose. .

2. The recommended functions of 
this Department arc as follows:—

(a) Training:

(i) The special contribution of 
Universities should be to

train the trainers of adult 
literacy.

(ii) The trainm|{ programme 
should have a functional ap
proach and should prepare 
personnel for planning, im
plementation evaluation and 
training in adult literacy.
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(iii) The duration of training 
should be aboirt 0 months.

(iv) The content of training 
should incllide adult psycho
logy, culture and history of 
the coramtniity; meiihods of 
planning and evaluation; 
techniques and teaching 
methods; field experience; 
use of instructional material.

(b) Research and EvcUuation:

(i) XJniv€ I shoukt place 
emphasis on action research

e.g., pilot projects, experi
mental approaches, prepa

ration of vocabularies etc.

(ii) Research should include 
evahiation.

(c) PuJylicationa:

These wouldi include:—

(i) WenualB for literacy teachers
and administrators.

(11) Model literature matfrtai.

(iii) Graded reading material for 
oontinulng and functional 
educeSlon.

(iv) '^ a d e d  supplementary
material.

iv )  Annotated bibliographies of 
adult literacy literature.

<(c) The report is under examination.

fihri Hari Vlslma Kamath: Not the
senior Minister? (Interrupticm).

Mr. Speaker: I have told that Shri 
Jaisukh Lai Hathi has signed it (In
terruption) .

Shri Nambiar (Tiruchirapalli): Is
he the present Home Minister?

Mr. Speaker: Order, order. When I 
am speaking nobody else should speak. 
It is a wrong thing.

Shri Hari Viahnu Kamath: How has
he signed it, as Minister of State or 
Home Minister?

Mr. Speaker: He has signed “Ja i
sukh Lai Hathi”.

Shri Hari Vishnu Kamath: Not by
designation, by name only.

Shri Hem Bania (Gauhati): May I 
know whether Shri Nanda is keeping 
well? Why is he not making that 
statement?

Shri NomUar: He has already re
signed or he is likely to resign?

Mr. Speaker: Order, order. I have 
also asked the Minister of Health to 
make a statement on the nurses’ 
strike and she would be making that 
statement at 5.45 p.m. to day.

Jrt  ^  I  I

: iTTT
siTefWT ITTfT  ̂ I

1IB.14 tos.
RE: BUSINESS OF THE HOUSE

Mr. Speaker: I have received this
intimation from the Home Minister 
that he would make a statement giving 
Information on the Delhi incidents 
because that was being asked for. 
That would be done at 5.30 today.

8hrt Ifari Visliini Kamath (Hoshan- 
gabad): Which Home Minister? That 
intimation has been signted by whom?

Mr. Speaker: Shri Jaisukh Lai
Hathi

r ^  Ir
Vrgitft ^  ^5rr ŴcTT I

^  T̂TT !Tr3rfiT  ̂ ^  eft 
tf+di sfVr ^  ^  if f?F>̂  ^

^  ^  ^ I I

: i r a m f  if I
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»f ̂  *Frr I  *T| ^WRTTt If flftr
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^  in j f?FnrJ: t̂TT ^T
5rf?T| I

W W iTifhril : I

S hu  8. M. Baneijee (Kanpur): It 
has come in the newspapers.

Mr. SpMker: The House should
not concern itself with what appears 
in the newspapers.

Slirl Hari Viahnu Kamath: Sir, I
rise on a point of order under the 
proviso to sub-rule (2) x>i rule 376, 
about the arrangement of the busi
ness of the House. After some strug
gle yesterday, we have bean sucaess- 
ful in getting the first Calling Atten
tion Notice on the agenda paper today. 
But I And a curious foot-note that it 
is to be taken up at 6 cyciock this 
afternoon.

Shri TyafI (Dehra Dun): It is al- 
wajrs done.

Shri Vasudevan Nalr (Ambalapu-
zha): No.

Shri Haq VtahBa Kaniath: Now,
may I invite your attention to rule 
197 read with the amended rules re
garding the arrangement of business 
amended only last session or the 
session before that? 1 will read rule 
197 first. Sub-rule (1) aays:

“A member may, with the pre
vious permission of the Speaker,”

—that is already secured, because 
it is in the Order Paper—

“call the attention of a Minister 
to any matter of urgent public 
importance and the Minister may 
make a brief statement or ask for 
time to make a statement at a 
later hour or date.”

The last sub-rule of that rule 
says:

“The proposed matter shall be 
raised after the questions and 
before the list of business is en
tered upon and at no other time 
during the sitting of the House.”

Please mark 4he words “at no other 
time during the siting of the House” 
Now, it has hapenned in the past. I 
do concede, that whenever 2 or 3 call
ing attention notices were given, you, 
Sir, in your wisdom which is never 
questioned in the House, ordained 
that the second one may be taken up 
later on in the evening, say, 6 
O’clock. Well and good; we did not 
question it at all. Today, after wait
ing for a week , JRft̂ TT ^  ^—
we had waited for a week—we have 
got this calling attention notice.

Mr. Speaker: I said yesterday that 
I called the Minister----

«hri Bari Viahnn Kammtti; Sir, 
this House, after all, is the min-or of 
the aspirations of the people, the in- • 
•Itilment <jf lihe will of the people,
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[Shri Hari Vishnu Kamath] 
and I do hope you will have some 
patience with us of the opposition, as 
with the members ot the Congress 
Party. Now, you said yesterday that 
you had sent this to the Minister 
concerned, but we were under the 
impression, may be a wrong impres
sion—because we are not infallible— 
that it would be taken up today 
morning. You have told us in the 
last session, or the session before that, 
that a Minister is usually given two 
or three days to make a statement, 
whether he accepts it or not. We 
waited and waited lor 8 days ns>w and 
we are happy that it has at least 
been reached. Under this rule, read 
with the amended rule with regard to 
the arrangement of the business of 
the House, how does it read? First of 
all, oath or affirmation, then obituary 
references, then questions (including 
short notice questions) and then, im
mediately after that^ calling attention 
notices. This rule makes it man
datory that, unless the Speaker is 
satisfied Eind unless there are con
vincing reasons to the contrary, the 
calling attention notice that is on the 
Order Paper, that is, the first one if 
not the subsequent one, must be taken 
up after questions and before the 
regular business is entered ui»n.

An hon. Member: No.

Sliri Hari Vislmu Kamath: Do not
just say, “No” . Listen and then 
think about it, if you can.

Then, sub-rule (1) says that the 
Minister may ask for time. That is all 
right. The Minister is present there. 
He is sitting there as large as life. 
Has he asked for time? We do not 
know. If he has written to yau a 
private letter, it is another m atter. 
If he has asked for time, we are 
completely in the dark about that. 
But usually the convention or tradi
tion has been that you call the Mem
ber concerned, he reads out the cal
ling attention notice and the Minis
ter asks for time. Almost everyone 
has asked for time in the past. I

know that. If he asks for time, we 
have no objection. But today in the 
Oreder Paper itself the footnote 
says..........

Shri Ranga (Chittoor); Even then 
the Speaker must be satisfied.

Shri Hari Vishnu Kamath: For
everything the Speaker has to be 
satisfied. We cannot do anything if he 
is not satisfied. That goes without 
saying.

Shri Nath Pai (Rajapur): He does 
not look very satisfied.

Shri Hari Vishnu Kamath: My col
league, Shri Nath Pai, says that you 
do not look satisfied about this mat
ter at all. I do not know; I do not 
presume anything about it.

Without the Minister asking for 
time publicly, in the House, the busi
ness has been so listed that this is 
to be taken up at 6 O’Clock in the 
evening. The rules are all in con
sonance with article 118, clause (1), 
of the Constitution and the Rules 
Committee is the sole authority, so 
far as this House is concerned, to 
recommend changes in the rules. If 
there has been a change in this rule, 
rule 197, the Rules Committee should 
have recommended that rule and it 
should have been published in the 
bulletin concerned. i have scanned 
all the bulletins in the last few days 
one after another, but no change in 
the rule has been notified in the bul
letin so far.

Now, what happened yesterday? It 
is a sad commentary on the ugly 
disarray in the ranks of the Govern
ment party (Laughter).

An hon. Member: Yes, Why laugh?

Shri Hari Vishnu Kamath: Hardly 
had the words that had fallen from, 
the assurance giver; by, the Leader 
of the House disappeared into thin 
air when there was no quorum in 
the House. Here is the record. At 
16.48 hours my gallant friend, Shri 
Radhelal Vyas had the honour.. . .
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An hon. Member: All honour to
him!

Shri Hari VishBu Kamath: A mem
ber of the Congress Party had the 
guts to rise on a point of quorum. 
Shri Radhelal Vyas said: —

“There is no quorum in the 
House.”

A very good statement he made.

The Minister of State in the De
partments of Parliamentary Affairs 
and Communications (Shri Jaffa- 
natha Rao): Please read also the 
earlier statement of Shri Radhelal 
Vyas. ,

Shri Hari Vishnu Kamath: That
you read for me. I am n!ot going to 
read that and waste the time of the 
House. He is asking me to waste the 
time of the House. Let him read it. I'

I am glad the reporters mark th t 
time also; otherwise, we would n o t ' 
have known the time. At 16.48 what " 
happens? You were not there unfor- || 
tunately, but some Chairman was 
there. The Chairman says: —

“The bell is being run—Still”,

he says—he must have had a little 
pang in his heart perhaps—

“Still there is no quorum”
Then what happens? Then, he says 

—another directron from the Chair—

Shri Hari Vishnu Kamath: What a
i pathetic confession or admission, 
\ “ ...a n d  still there is no quorum. The 

House stands adjourned till 11 a .m . 
 ̂ t«Dmorrow.”?

Shri S. M. Banerjee: Even today
in the morning there was no quorum.

Shri Hari Vishnu Kamath: To sum
up, I would briefly say this. I would 
plead with you, because you are the 
supreme custodian of the rights, the 
liberties and the privileges of this 
House, if you fail us, Parliament will 
fail. But knowing you so well, as I 
do, I am confident that you will not 
fail. This listing of the business at
6 O’clock today .. . . . .

Shri Tyagi: How many points?
(Interruptions)

“The bell may 
second time” .

be rung

Look at the disarray in the ranks of 
the Congress Party! ’ The Leader of 
the House gave us a solemn assur
ance in your Chamber and then in the 
House that at 6 O’Clock and after
wards they will ensure the quorum 
because they have come before the 
House to change these rules. But what 
happens? Again, the Chairman says: —

“The second bell has been run 
and still there is no quorum.”

Shri Indrajit Gupta (Calcutta 
South West): For whom the bell 
tolls?

Shri Hari Vishnu Kamath: Please
keep quiet.

^  ^  veivm : ^  ^
^  ^  I

Mr. Speaker: Order, order.

Shri Hari Vishnu Kamath: You
have kept quiet after Tashkent. This 
footnote, I venture to submit, could 
not have been done with the whole
hearted concurrence of those who are 
concerned at the highest level here. 
I venture to suggest that it is a clumsy 
ruse, if not a dirty trick, on the part 
of the Minister of Parliamentary 
Affairs. Knowing you well, I am 
confident that you will not be a party 
to this dirty trick. It is a ruse on the 
House. I hope this matter will be 
taken up now.

Mr. Speaker: There is nothing so 
extra-ordinary as should be empha
sized in this manner, as has been 
done by the hon. Member----

Shri Hari Vishnu Kamath: Why
not? It is very important, ilnterrup- 
tions) .

Mr. Speaker: Hear me.
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Sliri VaaudeTtn Nftlr: This is a
dirty trick planned by the Minister 
of Parliamentary Affairs and not 
y o u .. . .  {Interruptions)

&hri Hari Vislinu
to keep quiet.

Ask him

lF?r W T R  : lIBJTeiT

I

Mr. Speaker: I had said yesterday
that 1 had sent the Call Attention 
notice to the Minister for informa
tion. It must be made clear first that 
I do not ask for his permission or 
concurrence. It is only the informa
tion that I want to get before 1 decide 
it. I was inclined to accept and, 
therefore, I had asked him to give 
some information atiout it. 1 have 
also ruled that if I do not get infor
mation within 48 hours, I will be ob
liged to put it on the list. Because I 
had not got that reply, I had to put 
it on the list and I ----

An hon. Member: Shame!

Mr. Speaker: Order, order. What
is the question of shame?

Shri Hari Vishnu Kamath: They do 
not heed your advice. And what is 
all this coming to? Let them all get 
out. {Interruptions)

Shri D. C. Slutrma (Gurdaspur): 
It is very unparliamentary.

Mr. Speaker: Mr. Kamath has
read the amended rules and he him
self quoted them. They are not 
amended rules. They are rather 
Directions by the Speaker about the 
precedence that the business shall 
have and there it is put down defi
nitely, “unless the Speaker otherwise 
directs.” Therefore, there is no won
der if I have concurred and I have 
mjrself put it at 6 O’Clock. Then 
again----

Shri S. M. Banerjee: You take the 
entire blame on you.

Mr, Speaker: May be. Then again, 
rather I left an opportunity for the 
Opposition that there might be some 
Call Attention notice that might 
come up today. Here is the Minister 
asking for time that he will answer 
it at 5.45 P.M. I have read it and 
the House knows it.

Shri Hari Vishnu Kamath: The
Minister asked *or time.

Shri S. M. Banerjee: He had eight 
days.

Mr. Speaker: The Minister has
asked for time that she would be 
able to make that statement and ans
wer the Call Attention notice at 6.45 
P.M. I read that just now to the 
House.

Shri Hari Vishnu Kamath: In this 
case, the Minister has not asked for 
time.

Mr. fipeaker: Then again, I say
that that was an addition. I rather 
left an opportunity for the Opposi
tion that I have given. ^

Shri S. M. Ba^erlee: Kindly hear 
m e ...

Mr. Speaker: As regards the cal- 
ling-attenti»n-notice about nurses, I 
have announced that that would be 
taken up; the hon. Minister has 
asked for time up to 4.45 p.m. and she 
will be making a statement........

Sliri S. M. Banerjee: Kindly hear 
my submission----

Sliri A. K. Gopalan (Kasergod): 
This question was about the calling- 
attention-notice on the question of 

^scarcity conditions in UP and Bihar, 
this had been given on the first day 
and on the second day and repeated
ly. Yesterday also you had given it 
to the Minister saying___

Mr. Speaker: There also, the hon. 
Member should realise that for four 
days We had been discussing the No- 
confiedence Motion.
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Shri A. K. Gopalan: I do not know 
why the Minister has not been ready 
with an answer today.

% sr̂ cTF̂  spi ^
^ ^  5T5t I  I

Sliri Nath Pal: In the first place, 1 
should like very respectfully to draw 
your attention to this fact t^at we 
would plead with the Minister of Par
liamentary Affairs that the impracti
cability of his suggestion be taken 
into consideration, because that is 
borne out by the fact that it is al
ready past 12.30 P.M.

Shri Hari Vislrnu Kamath: That
has been demolished already.

Sluri Nath Pai; In the eagerness to
rectify their own past li«>ses, let him 
not behave in a manner which sets up 
a dangerous precedent,

I want to recall to you a very im
portant sanction which you had given. 
The precedent used to be in this 
House, till you change^ it with the 
concurrence of Government and the 
leaders of the Opposition Groups, on 
every d*^ on every important deve
lopment tir occurrence in the coun
try , an adjournment motion, and 
there used to be a spate of them 
every day, and those adjournment 
motions used to be bit>ught up here. 
You then made an appeal and sug
gested that unless there was an ex
traordinarily important matter you 
would not allow an adjournment mo
tion. We told you that this was an 
inherent right. To that you replied 
like this. This is all in an agreement. 
You replied that Members would be 
allowed to table calling-attention 
notices in place of adjournment mo
tions. We said that the calling-atten- 
tion-notice would not meet the pur
pose. You then extended this right 
and said that questions would be 
allowed to be asked at the rate of one 
per each party.

Shri S. M. Banerjee: Only signa
tories could ask.

Sliri Nath Pai: First you had said 
ihat one question would be allowed 

each party, and then yau said 
that chance would be given to the 
signatories to the notice. This was 
the clear understanding. This was 
agreed to by the whole House, and 
we thus gave away a very important 
right, namely that of moving ad
journment motions. It is at this 
stage that this is not even allowed 
to be mentioned. For, what we are 
today doing is in accordance with a 
well-established convention which is 
the result of a deliberate agreement 
reached with the concurrence of the 
whole House; it is this today which is 
in jeopardy. This was the conc^uus 
then, and the Speaker gave his sane* 
tion to it, and, therefore, it had the 
authority. And it is that which is 
being violated now. That brings us 
into a difficulty especially men like 
me who temporarily are not able to 
raise the volume of their voice and 
claim your attention. 1 would ask 
whether the new rule is Spencer re
versed in the Lok Sabha in India, 
namely not survival of the fittest but 
the survival of the loudest. The Min
ister of Parliament are Affairs could 
not get any agreement so far on this 
question, and I am sure you would 
bear me out with the help of the 
Secretariat if necessary, and I think 
that Shri Satya Narayan ‘Singh* or 
Sinha, unless his memory fails----

Shri Hari Vishnu Kamath: He is a
*Simha’ a lion.

Shri Nath Pal: I would, therefore, 
submit that it is in your hands now. 
We do not want anything except 
what was clearly understood arni 
what practice has prevailed in the 
House for long and what has been 
long enjoyed by this House. An ar
bitrary and mechanical curtailment 
and infringement of this well estab
lished convention is the thing which 
is bringing in a new precedent which 
is not likely to enhance the liberties 
of the House.



[Shri Nath Pai]
Finally, I want to know whether I 

am quoting you aright, i want to 
ask whether this is not in jeopardy..

Shri Tyaffi: It is n«t a debate.

iShri Nath Pai: It is a very import
ant m atter..........

Mr. Speaker: There was a debate 
once on this matter, and there was a 
debate for a second time when an 
attempt was made to have the deci
sion re sc in d e d ..

Shri A. K. Gopalan: That is not
the question, but the question is this. 
You had just now said that you had 
written to the Minister and given him 
notice that within 48 hours he should 
reply. You did not tell us whether 
he had replied saying that he wanted 
time. You did not answer that ques
tion and there was no reply to that. 
That is a very important thing.

Shri Hari Vislmu Kamath: No
courtesy even.

Shri A. K. Gopalan: When you 
have given notice, he would at least 
say that he wants time and it should 
not be taken up today.

Mr. Speaker: That is a different
thing altogether.

Shri Ranga: It is an important
thing, and we are not able to discuss 
it here. Are we the only people to 
respect the Chair? Is it not their duty 
also to respect the Speaker? Why is 
there a Speaker at all? Let us con
sider that very important issue. Why 
do we want a Speaker at all in this 
House? We want the Speaker to be 
respected both by the Opposition as 
well as by Government. Many a 
time you have drawn our attention 
to this that we did not behave as 
well as you thought we should have 
behaved, and we accepted your judg
ment. But when It comes to the 
Ministers, what happens? How many

times have they flouted the direc
tions, the advice, the suggestions made 
by the Speaker? Should we not have 
an occasion to take them to task in 
regard to that particular matter?

Here is a blatant, glaring, disobe
dience On their part, showing disre
gard to the Speaker, It is not you we 
are concerned with; we are concern
ed with the Speaker. You are there 
today as Speaker; tommorrow there 
would be another gentleman there. 
But we are concerned with the office 
of Speaker.

What happens? What are the rules? 
What is the convention here? When 
the Speaker sends a call attention 
notice to the Minister, he asks him 
that within two days,‘or at the most 
three days he should be prepared to 
answer. They do not reply. Then the 
Speaker again , writes to them. They 
ignore that also.

Mr. Speaker: Again on.

Sliri Ranga: All right.

Mr. Speaker: Then I put it on the 
agenda.

Shri Ranga: What does that mean? 
It means that they disobey you or 
you disobey them. You cannot dis
obey them, because they have got to 
obey you. That is certain. When they 
disobey you, what does that mean? 
You are forced now to enforce the 
law by yourself as a judge. Instead 
of being in the position of command
ing from them implicit obedience, you 
are faced with a position in which 
they do these things in a deliberate 
manner.

Three days were given to him. He 
was reminded also—T am sure—and 
in spite of it, he does not care. He 
does not care to give a reply to the 
Speaker. If he had not cared to give 
a reply to our Secretary, even that 
would have been a terrible offence. 
But on top of it, they treat the Spea
ker in this manner. Do you mean to 
say that there is no redress at all
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in this House and it is not possible to 
take the Minister to task?

Shri Hari VishBii Kamath: Adding 
insult to injury!

Shri Ranga: There was another
case. There was a Minister who had 
to answer a short notice question on 
a particular day. You called him. He 
would not rise in his seat. It—is 
within your memory—he would riot 
rise. Then you reminded him of his 
duty. What did he do then? He had 
the temerity to say that he had no 
information. Then your secretariat 
had tt) remind you and were able to 
tell him that he knew and the answer 
was already sent to your office; there
fore, it was his duty to answer it. 
Did he answer it? Did he think it 
proper to apologise to you and the 
House? No. But in your generosity— 
that is the real trouble; you are too 
generous—you allowed that Minister 
to go scot-free when he should have 
been condemned and censured in this 
House. Never before has a thing like 
that happened in all the years that 
I have been in this House.

Therefore, 1 am not prepared to 
agree with you when you say ‘it is 
another matter’. We cannot allow 
these things to go on in this manner, 
when such tJhings are simply dis
missed as being of no consequence.

We find now that these Ministers 
are really Intent t>n disobeying, dis
regarding and ignoring the existence 
of the Speaker here. We must have 
a clear assurance from Government 
that they would show some sense of 
regard to, respect for, and compli
ance with, your wishes, as we are 
expected to do. If they do not do it, 
then as .I told them yesterday, and I 
repeat it today, it only means that 
they have made up their mind to 
make short shrift of parliamentari- 
anism and democracy in this House.

Shri A. K. Gopalan: There are two 
points (Interruptions).

Mr. Speaker: I will call one by
one.

I

«ft ^

^  I

% 5PFT 'TT ^  ^̂ n»TT

^rrfi|rr 1 %TT
%  5TT^ ^  ^  I t

<s|€( ^  ^T,
w  ^ i 

Tnn ^ I #  ?

Shri Tya^: 1 remind you that there 
is an established practice not only 
here in other parliaments as well. 
The opposition or other members have 
got a right to raise points of order. 
Of course, they have just to put the 
point exactly, not to deliver speeches, 
but when a point of order is raised....

im  frmd: ^
^  T O

t  I ■

WWW m ?T
^  t  I #  ^  !T̂ TT ^  I

Shri Tyayi: I want to raised one
point for your ruling. Points of order 
are raised and then the Speaker gives 
his ruling. Unless the Speaker is 
anxious to collect the reactions of 
others on that point of order, no de
bate is permitted. So, if a point of 
order is raised, immediately after 
that the Speaker’s ruling is given, and 
the point is immediately finished. So, 
let not points of order be a matter of 
regular debate.
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flWW : ^
J % sJ9*1 ^R»T 3TV*T

^3T5TT I  I ^  f^ra^T

?̂TTiT OfihT ?ftr qTvm,
^  9)̂ iWT ^  ^  ^  f^nr

I ^  t̂̂ TT f ^
^  ^ftr ^rsq’aif^

m €\ % «̂fT r̂ ^ rm  | ,  ^ faw rr 
?fk ^
5RT r̂f̂ THTJT «̂TT fjT̂ JT qT^f % 

ŝn% rft 'TT^TO ^  ^  f^ T

I #  ?rnr ^  f?r»hr

m w  I t  T̂TT ^  SJTPT n=RT̂  37 2
¥ t  f̂ TWTTr ■'i l^crl ^ , ^  ^  WTT

^  .
“A statement may be made by 

a Minister on a matter of public 
importance with the consent of 
the Speaker but no question shall 
be asked at the time the state
ment is made.”

fTTTtr JT̂  ^ j, T K ^ i\  5T? ^
?rr'T % W{^ T R  ^
^  ! 'iW cTC?> % h<*mM %
fWHfJ ?TPT F̂t ^  ?TtT ?TTQ

M r  ?TPT ^'K-
fT̂ fST ^

% ?m r ^ m r  §• ?rk 
?iTM% 11 'TT oft qrppT
5Fft «fV f^̂ ^  ̂ ^
WTT *FT To t  Jpn I

?R t  qr'T^T RTF  ̂ Hf̂ STPT % ?TJT- 
’s d ?  11 3 f^ JT T  f  cifT
?RJTT^ '̂Y »mff % if I  I ^

SRTR I  ;

“So much of the said estimates 
as relates to the expenditure shall 
be submitted in the form of de
mands for grants to the House 
of the People, and the House of 
the People shall have power to as
sent, or to refuse to assent, to any

demand, or to aMent to any de
mand subject to a reduction of the 
amount specified therein.”

fTHWT ^  ITTSrnft ^
?T^ I  I

^  : ?lr
nST5f-d 9Ft T̂TcT V% T |I  g  I ITFq

f R  i w  if f\\
T;r5Tf JT̂1f I t  ^

T?  ̂ i  ^  % 5TT̂  ?rr«T ?TT?TT
I

1 %  f  *T ^  M I
2 08; 2 0 9 ’rfVT 210%  
ifV ? F [^
^  m  %_— 5̂2t
T̂tTT % ?TT^nff TT ^  I ^

iW 5R t *riTFf T̂T ^ ^ .
JTWT^ v t  ^ T 3 T  t a r r  I m«TTT
TT ? ?mrrT tt f̂ F t ?:
^  Tfi m«T ^  f^ofu i t  I  I 
ST̂ r̂T frf^ETFr % 1 1 3 sfY'T f^’TJT
208, 209 I^T 210 ^  ^  f-lrH
fcnrr ^nr i

?nr it ?n'«T ^  1 9 7 ( 5 )
T:t ?ftT f^?TRT ^F5r»T
rrt̂ fPT jf t  I

:

“Tile proposed matter shall be 
raised after th« questions and 
before the list of business is en
tered upon and at no other tiaofe 
during the sitting of the House.”

3r?r cj???TfT
^JTcT 5nftT ^  ?ft»T f^*T ^  

? r m r T ^ | ,  ?rrT I  fsF'HT'ttt 
% r^cR>^ I  I

if Jttt |
^  ^ «T?r% ^  ?r>7
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% STT? %
ifVT q T ^ ? T  I

» tJiT̂  5, =ft ^'T ^  r^irr
t  ^

%ax ^  if 3rr^ I , ?»■>
?rrT TTnTTT ^  ? I ^
% f^rrr ?tt«t ^ U  ^
HT7»r\fiT̂ cTT ^  JTT  ̂ I r̂
^T?(TT * i% C??F 5RT5TT 
% ?T^?TTT ^  ^ T T  TTJT-TT^T I

WWWiT^^ni : ^
I , ^  ?A”

t  ?T>T “dlT % 3TPT^9P^ t  1
?r^ I  I Tt

I  ? if %fV ?rrF7^
1 1 3  ^T '4̂  sr̂ 'V ^  I

sft w  mr f[ I

WWW ^>5rr : rrr
f  *T 5ITd vr ^  t  ^  M ^ -

^ 't  % ^  it T r-^5 F ^
5frr̂  w\n^ «rr

^  ?T3f  ̂ ^  ^ I
^  ^ 5  I  'ir?rr

w t  IX ^ i r  <f̂ T
^  ^  qr JT̂V T^'it I

vft x{^ ?mr ^  ^q;r
?rV ^ T  ’sftr Tn^" ^  i 

20a, 20^) r̂̂ T 210 % fPT̂ TT̂
^  T̂f!I'fTT % r -̂ T̂T f^jfy '̂Y 
% 5TTT t  t  I

«TfiW ’Rfftn :
^  I ^  ^  f%  f^.?T fsr^T

i lM  ^  ^  ^  ^  '*1^ ^
qr, ^  ^  9Tscr 1 1 3 ^  »f»r

F r t  I

v®mff iT^hnr  ̂ ^  t  i

<ft i r j  fsw^ • *rr  ̂ t
^  f  f  t  I

insnff - fV’T fJT%fft ^
^ T  5TPT ?tVt ^  f̂ TTT 3rr^, 

i i m r  fT Mfirr.T<
o I

ftrox^ : ^ ' f  ^
^ T  TT5JT W^r % ir ^
^  ITTT t  < f»T ?TT  ̂ <rrq

r ^  1

iraW i!^hPT: ifV
inl^rW  ^  1T>T *fjff 0 ^

t  I r r  f̂ ^  f̂ r9TT i i m \
TfT  ^  I

Shri S. SI Banerjee: On a point of 
order.

Shri A. K. Gopalan: May I make a 
submission.

Mr. Speaker: Point of order, Mr.
Banerjee has been standing.

IT o THI V rt^ ĤjWT (THg’T̂ T?):
?f6?nn •jft

t?t » I q-q-?; trnr =^|, ^
»fV ^  5*7̂ -̂ T =TT 5T1R ^ I ?n«T 
*T5T fft f I T T T  irft cTrf.
W l ^JTHT^ =^'\f5n r  I

u n n r  : srar 
eft mq iPfV 2F̂  I 5?raF«Tr
% ST3?r f  I

Shri S. M. Banerjee; My point of
order is this. Kindly read Direction
2 .

Shri Tyaii: How can a point of
order be a subject of discussion?

Mr. Speaker: I am not discussing it. 
He is raising a different point of onler.
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Shrl S. M. Banerjee: The point is 
that Mr, Tyagi has not become mature 
in 15 years, I have become mature in 
ten years!

^  r̂ TTifV 
^  T̂T I, I  I

Shri Nambiar: Over-mature!

Shri S. M. Banerjee: Direction 2 
says:

“Unless the Speaker otherwise 
directs the relati^vie precedence of 
the classes. . . .

w m  it
m r  I  I

«fV Wo iT>o w?nff: m'T trfy <jnci ^  

^  ^ I

I ,  -B-̂ T -:5r^ ^ Y  ^  % I

T̂o ifto ^
I

«ft TT^mn
wnT "̂hr %

jp|fr 11 f t  3Ft w n  i

^  I '

«o ifto sRirf ; =5rew 
5RT'T ^  ^  ^

IJWWT ^Trqf
=qr-^r ^ TT
I  I r r ^  ^  ^

sr<?n T̂ T I  fsr ^rrl ^  
t ' . . .

W«WT : 'i^ \ #  1?^ ^
TfT ^ ^  * ' , . . .

Shri Nath Pai: It shows only its 
impracticability.

WWW : 5FTT ^  W t iR
'̂f> % ffirr^fT f w  stptt

m  i m v  5qx7̂ T
^>TT I r̂\T r̂r
f w  ^T^i, m  ?rr fg:in
^ r ,  fTT̂T'T

^lT!T%%'T?r t  I

«ft ^  fewr v m  : !T̂  T'l rp ^

?T«*WT 5R^>m ; %
f^ifr T7-

i:\ ^?T!7r <r î>?: ^ ^ T f .  ^  
3T?ft ^  ^ ir  t  Btt -77T̂ ^

=?T'T I

Shri Hari Vishnu Kamath: Is is
still born. It will remain a dead let
ter.

The Minister of Food, Agrriculture, 
Community Development and Co
operation (Shri C. Subramaniam):
After the admonition of the Leader of 
the Swatantra Party, I am entitled to 
be heard, I want to say a few words.

aR iff: ?iT'r ^  ?T̂ nr 
. . {Interruptions)

Just see. Too much of indiscipline.

Mr. Speaker: He should not say
like that.

Shri S. M. Banerjee: Why should he 
get up and speak like this now, Sir? 
Wc are thrown out every day; we do 
not fefel regret. But there is indisci
pline to the core there.

Now, Sir, kindly allow nie to make 
my submission.
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^  ^N ic i i r i r  ^  vevff
I 5ft <TR ^  ^

iflft <TT
%TTW *ftr 6 ^  ^
T̂ n* I ^  T̂?T r̂fVr F̂»i(t f%

f*rOr^ 5 ar^vx 45 
TT irr 53T̂  5 ^  IJTR W  I eft ^  

vfTT '̂ npTT jf ĵJF̂
^  ^  « I ^ . t  «Ttr ^  ^  2 6 -2 7

^  folT 
hIvIH ^  «(T̂  «ft
^ « P R  2 6 -2 7  ? f K t ^ ^ m ^ c r p ? m  

f w r  5T^ ?tVt f '̂^TT r̂ ^
I  ^  ŜfTTTVrtt 

VX% % ^  ^  y W5T9T ^ *f5? ?TT?r
^  H r f ^  ?ft ^  ^T^R ?T̂
5 ^  ^HT ^  sptfiir r̂ ^  ^ HH

^  ?T^Tr «IT«T% ^  ^^r<T
»R»T ?̂T ^  ^cRT ^  )f5m

2lf 3 0 -3 5  SfKlfV wnrf^
IlCTnT Pt»̂  ^

^  h1+i ^  I

r+ipTftci qfT
i(T  ̂ r̂ t  «rrq^
•f ?rnT ^  '4i^^«tih»i 4 7—ĉ  ir v r f ^  
VCTFT % flfT̂  Jr ^  I ^  ?rrT % v r f ^  
% ( ^  eft ^  f w  % f ^  «TT̂
^  T̂?T fv  ^  <TT I
?ft fyRT «T̂  'Ĵ fV
iftftRT ^  ^  55rm «fk ^  cqrri^

?TT̂ T, V tf ift ?f+cll , .
(«jmpT)

Shri A. K. Gopalan: I want to
submit that ever since Parliament 
began on the 2nd November, the 
scarcity conditit)n.s in U .P . and Bihar 
had been agitating the minds of peo
ple as v/e'l as Members of Parlia
ment. You said that because there 
was a no-confldence motion, this 
-ŵ ould not be taken up. We raised 
j k »  (Ai) LSD—7.

this question even yesterday. After 
that you sent it to the Minister but 
the Minister did not even care to re
ply and then he said that he wanted 
time because it was vexy important. 
It is very very important. How can 
we go on like this when the Minister 
does not even say that he wants time 
and d<:>e8 not even reply to that. We 
read in the papers that the Prime 
Minister went to U .P . and Bihar; we 
have seen reports and also plcturen 
teying that the Prime Bfinister was 
so n r  about it. We felt that the Prime 
Minister would have given a state
ment instead leaving it to the Pood 
Minister to make a statement. This 
is not Aanly disrespect to the Chair 
but it is disrespect to the people. 
They do not care for the people who 
suffer on account of scarcity condi
tions in the country. Government has 
already declared a war on the people.

Mr. Speaker: The position is this.

Shri A. K. Gopalan: 32 Members
of Parliament of the Opposition signed 
that notice but he has cared not to 
Teply.

Mr. Speaker: I have to make the 
position clear. Probably i had been 
misunderstood. I did not take up 
these notices when the no-confidence 
motion was being discussed. I kept 
them with me because if some sub
jects of great public importance were 
not discussed and replied to, I thought 
I could consider those notices. So long 
as that discussion continued, i did not 
admit any notice. When that was 
concluded and notices continued to 
pour in, on the 7th, after the discus
sion on the no-confidence motion had 
been concluded, I asked the Minister 
to give me facts and to tell me whe
ther he would make a statement 
That was on the 7th. Then, on the 
8th, because there was a pressing 
demand and a reply by that time had 
not been received, 7. informed him 
that I  am putting up this motion for 
the 9th and he will have to answer 
it.
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Shri Hari Vislmii Kamath: He did
not reply.

Mr. ^leaker: There was only one 
day and how could he reply. On the 
8th» I sent the direction, that it would 
be put for the 9th.

Shri Hari Vishnu Kamath: What 
did he say?

Shri C. Sabramaniam: Mr. Spea
ker, I would like to say at the outset 
that there was no question of any 
disrespect to the Chair, even in
directly and if it is felt that there 
was any disrespect, even indirectly, I 
would like to apologise to you. But 
fortunately there is no need to do flo 
as no question of disrespect to you 
or to the House arises in this instan
c e . . . .  (Interruptions.)

Shri Hari Vishnu Kamatin The
Government says nothing. Why?

Shri C. Sabramaniam: Please hear 
me; I  have to be heard.

Shri Hari Vishnu Kamath: We will 
hear you though we do not tolerate 
yxju.

Shri C. Sabramaniam: My parlia
mentary assistant received notice at 
8 A.M. yesterday that I should give 
information about it and we were 
gathering information. At 3 p ;» l 
again, we were informed: that this 
was being put on the  lda« of business 
for the 9th, that is, today and there
fore I should get ready. Therefore, 
there is no question of my failure to 
reply to you within the allotted time 
of 48 hours. In fact because o f  the 
urgency of the matter, you were good 
enough to say that I should get ready 
to reply and I am ready and I am 
prepared to make a statement as direc
ted by you at 6 O’clock. The Leader 
of the Swatantra Party wea^ves out a 
case—one communication, another re
minder and so on and in spite of all 
that I show disrespect to the Chair; I 
paid scant courtesy to your direction!
It is not so and I wish to tell the Pro- 
fes.sor that I try to observe decorum 
as much as possible and in this case

there was absolutely no cause for his 
comments. As far as I am concraed,. 
when you said that I should get ready 
I have got ready and I am prepared 
to make a statement at 6 O’clock.

Shri Hem Barua: He is contradicting 
your statement. You said that the 
Mini.ster requested you to put dOwn> 
the notice at 5.45. i

Mr; Speaker: No, no; the Minister 
did not say. ‘

Shri C. Subramaniam : I would say 
to Prof. Ranga that I have not done- 

thing Which is disrespectful- tô  
the Chair or to the House.

13 hrs.

TTo r m

f  I
fVcHT If^ ^

5TRT WIFT ^  ^  I

^nrr ^  ^
t ,
^  HT 5TT, iRT̂ lT,
^  i n n  vitv T̂Hi

*PiT ^Tcfhrr ^  f%?rr %
if- TO ^  flT ^

^ ^  I f̂ FKl%.9rt’r 
TO ^  % ?TT»T ^  . . .

T̂PSf WT

^  1 1

¥To TTV ^
I  I t  ^  g TwK

% JTrir 3rr?T̂  f
. . .

. . . llT’li



^ i6 i R«. B.O.H. KARTIKA 18, 1888 (SAKA) Re. B.OH. 216^

♦Oc.0 ^  •TPT 'Tni% vnnft
^  ^  »T^ 5rnr^

^  t  I f ^  »T̂ ,
f?TT t  f% 20 I , t  ^  5TT T |

5® w r ^ ,  ^  % 3TTT ^  ^
?T ^ P̂RT ^  ?T^ ^  TRT I #

^  'TT :̂̂ T% ̂  JT̂  IT^ ^
V2TVT ^V< '^2’ T̂PTT «f>T^ ^  I

?TT̂  WTvT-^rm’ T̂̂ T?!T ^ I J #  
^ f t ^  ^l^ai 5 4 0 -5 0
^rer ^  ^FTtr nr^ift ^
5Err̂  m  ?ni% ?rr^ *f

%  3 TTT v i t v  ^ n r r  ^  W4i»i ^ * t t  ^  

wff% ^  T*r ^STRT ^  T̂ T I,
IFTT ^  ^  'R  ^  T̂
T̂|[)r V2VX I

srtr 1̂  ^  xftir ^  ?T^ VT̂ TT fv
^ y r v r f t ^  % ^  v v f t
^  ^  STTf?: MHHI *T¥T,
Q[v n̂r̂ T ^^rr ^  m  h+^i ^ ^  vttvY 
^ x  ^  *̂t ^  ^  imHT q i I

?rr^ 'ifVsT̂  sfT?: ^  ^  ^
^5?T ^  T TfT . . .

^n^WT ^  V t f r t  I

¥To <TW »?iT>5T ?T>f5lTT I WSiVSf 
n^hnr, urnr «ft^ ^ft gre^^ft Tf^St,

% <fPT % ’!Tr«r
^1 ^  *j1’?T sftr^r irof^RcT^Tvft

% ^  i f ’SRt, TSr ^  apT ĴTTBT
f>TT I

Wv̂  nf>m f% f̂v

p̂nWT W5̂ ‘?*7 : T̂PT ^
^ ; i l^  I ?n'T^> ’5?T ?T̂  ^
3|ftW  I

¥To rm  w ft i^  ertfpn : ^  ^  
T ^  ? I

w«4w «n(hnT: f ^  ^nnr
T ^  I  ?

¥To TTW iFlt^C Htf^m : 
f^ r n ft  7 T  f t  T ^  ^  irr^T ^  ^
v t f w  ^  ^  T f t  ^  I ^  v t  iTfe ^TTT

^tPft

v ^  i^ tx  VBTVT f ^ n i # ^ , f ^ ^ f v n f t  
^  «rnr i îtt ^  ^  § fv
y x v r t t  ^  %  tfH W H i ^  w  5 R  f W ,
# HTW^ I Wn 5 fv  ?t(T;
vm>T, ^  ih r

^  i??TT i t  t m  \ . . .  . 
(•mrm^f) . . . .  ?nrr5T ^n*iwtr ^  

T|{t J ,  S ' l T  ^  ^  ^  ^THT, ITTT
w n i  ?

Sbri Tyagri: Nothing to be recorded. 
Do not record.

Shri Hari Vlshnn Kamath: I want an 
assurance from you. If history re
peats itself, and like yesterday, if 
there is no quorum again today, I hope 
this item will not lapse.

Shri G. N. Dixit (Etawah): A’l that 
the hon. Member Dr. Lohia said is 
irrelevant. They should be expunged 
from the records. There is no point of 
order in his remarks and what he has 
said should be expunged. (Interrup
tion) .

Mr. Speaker: Order, order. Let us 
proceed to the next item.
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11,96 bra.

PAPERS LAID ON THE TABLE

iNTERNAnONAL COPYRIGHT OrDER
1%e Miifister in the Ministry

of Education (Shri Bliakt D«rsli^): I
beg to lay on the Table a copy of the 
International Copyright (Fifth Amend
ment) Order, 1966, published in Noti
fication No. S.O. 3157 in Gazette of 
India dated the 19th October, 1966, 
under section 43 of the Copyright Act, 
1957. [Placed in Library. See No. LT- 
725»/66],

N o t if ic a t i o n s  u n d e r  A p p r e n t ic e s  A c t , 
«ic.

The Depaty Minister in the Ministry 
of lAbour, Emplpyment and Beha]^ll- 
tation ($hri Sliahnawaz Khan): i beg
to lay on the Table:

(1) A copy each of the following 
Notifications under sub-section (3) of 
section 37 of the Apprentices Act, 
1961: —

(i) The Apprenticeship (Am
endment) Rules, 1966, pub
lished in Notification No. 
G.S.R. 1538 in Gazette of
India dated the 8th October, 
1966.

(ii) The Apprenticeship (Second
Amendment) Rules, 1966, 
published in Notification No. 
G .S.R.. 1580 in Gazette of
India dated the 15th October, 
1966.

(Placed in Library. See No. LT- 
7259/66].

(2) A copy t>f the Payment of 
Wages (Manner of Recovery of Ex
cess Deductions) Rules, 1566, pub
lished in Notification No. S.O. 3096 
in Gazette of India dated the 15th 
October. 1966, under sub-section (6) 
of section 26 of the Payment of 
Wages Act. 1936. [Placed in Library. 
See No. 7260/66].

(3) A copy of the Mines (Amend
ment) Rules, 1966, published in
Notification No. G.S.R. ”1511 in 
Gazette of India dated the 1st Octo

ber, 11^6 under 8ub-8eclion (7) <tf 
section 69 t>f the Mines Act, 1^53. 
[Placed in Library. See No. LT-726i/ 
66].
N o t if i c a t i o n s  u n d e r  A l l - I n m a  S k -  
vicss A c t , K e r a l a  E s s s n t i a l  Sqtviav 
(BCa in t k n a n c e ) O b d i n a n c s ,  $ b c o n »  

A n n u a l  R e p o r t  o r  C e n t r a l  Vna- 
LANCE C o m m i s s i o n  a n d  D b c l a r a t io s s  
o p  E x e m p t i o n  u n d e r  R e g i;^t r a t i o n  o r  

F o r q g n e r s  A c t

XhA Deputy Minister in the Minis
try of Home Affairs (IShri Vidya 
Charan Shulcla): I beg to lay on the 
Table—

(1) (i) A copy each of the fol
lowing Notifications making 
certain amendments to Sche
dule III to the Indian Police 
Service (Pay) Rules, 1954, 
under sub-section (2) of 
section 3 of the All India 
Services Act, 1951: —

(a) G .S .R . 1536 published in
Gazette of India dated tl̂ .e 
8th October, 1966.

(b) G .S .R . 1596 published in
Gazette of India dated the 
15th October, 1966.

(c) G .S .R . 1596 published ia
Gazette df India dated the 15h 
October, 1966.

[Placed in Library. See No. LT- 
7262/66].

(ii) A copy of Notification No. 
G .S .R . 1593 published in
Gazette of Undia dated the 
15th October, 1966, malting 
certain amendment to Sche
dule TII to the Indian Ad
ministrative Service (Pay) 
Rules, 1954, under sub-Sec
tion (2) of section 3 of the 
All India Services Act, 1951. 
[Placed in Library. See No. 
LT-7263/66].

(2) A copy of the Kerala Essen
tial Services (Maintenance) Ordin
ance, 1966 (No. 3 of 1966) promulga
ted by the Governor of Kerala on the 
24th September, 1966, under provi
sions of article 213(2) (a) of the
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Constitution read with clause (c) (iv) 
<3t the Proclamation dated the 24th 
March, 1965, issued by the Vice-Presi
dent, discharging the functions of the 
President in relation to the State of 
Kerala. [Ploccd in Library. See No. 
LT-7t64/66].

(3) A copy of the second Annual 
Report of the Central Vigilance Com
mission for the year 1965-66 together 
with a Memorandum explaining the 
reasons for non-acceptance by the 
Government of Commission’s advice. 
[Placed in Uhrary. See No. LT-7265- 
661.

(4) A copy each of two ‘Declara
tions of Exemption’ dated the 15th 
September, 1966, under section 6 of
the Registration of Foreigners Act,
1939. [Placed in Library. See No. 
LT-7266/66].

Shri Hari Vishnu Kamath (Hosh- 
angabad): Sir, on a point of clarifi
cation and information. In item 6, 
under sub-item (3), a copy of the 
second Annual Report of the Central 
Vigilance Commission has been laid 
on the Table today. You are well
aware, and ihe House is also well
aware that discussion on the first an
nual report of the Vigilance Commis
sion which was taken up last Novem
ber is still hanging fire. Now, the se
cond report has come. The first one 
has not been fully discussed so far. 
■WTiat is the Government’s plan? Let 
us know what they plan to do. The 
Minister is here.

Mr. Speaker: Order, order. That
does not arise here now. Let us 
wait.

Food, Agriculture, Community Deve
lopment and Co-operation, Industry 
and Department of Social Welfare 
(Formerly Department of Social Secu
rity).

13.07 hn .

PUBLIC ACCOUNTS COMMHTEE 

F ir r v - N I N T H  R e p o r t

Shrl Morarka (Jhunjhunu): I beg 
to present the Fifty-ninth Report of 
^the Public Accounts Committee on 
Appropriation Accounts (Civil), 
1964-65 and Audit Report (Civil), 1966 
relating to the Ministries of Education,

13.08 hrs.

REPRESENTATION OF THE PEOPUC 
(AMENDMENT) BILL AND CONSTI
TUTION (TWENTY-FIRST AMEND

MENT) BILL—Contd.

Mr. sP «^«r: The House will now
take up further consideration of the 
following motions moved by* Shri 
G. S. Pathak on the 8th November, 
1966, namely: —

“That the Bill further to amend 
the Representation of the People 
Act, 1950 and the Representation 
of the People Act, 1951, as re
ported by the Joint Committee, 
be taken into consideration.”

and
“That the Bill further to amend 

the Constitution of India, be taken 
into consideration.”

The Minister of State in the Depart
ments of Parliamentary Affairs and 
Communications (Shrl Jaganatha 
Rao): On the Constitution (Amend
ment) Bill, I would like to know when 
the voting will take place.

Mr. Speaker: We had five hours for 
both these Bills; they have been mov
ed separately, but they are being dis
cussed together. First, we shall have 
to take a decision on the Representa
tion of the People (Amendment) Bill, 
and then, if it is passed, afterwards, 
we will have the vote on that. There 
are four hours and 50 minutes left. 
Only 10 minutes had been taken.

Shri Hari Vishnu Kamath (Hoshan- 
gabad): You will have to extend the 
time.

Mr. Speaker: I was going to enquire 
how much time they would like to 
have for general discussion 

Shrl Hari Vishna Kamafh: We have 
got so many amendments. We want
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[Shri Hari Vishnu Kamath.]
at least two hours more for the gene
ral discussion of the BilL

Mr. Speaker: 4 hours and 50
minutes are left. If we have three 
hours for general discussion, after 
that,—

Shri Daji (Indore): Four hours.

of the People
(Arndt.) Bill

2168

Three hours will beMr. speaker:
enough.

Shri Daji: All the Members of the 
Opposition would like to speak.

Mr. Speaker: There are amend
ments also.

Shri Daji: Extend the time by one 
hour.

Shri Sezhiyan (Perambalur): Four 
hours for general discussion and one 
hour for the clauses and the amend
ments.

Mr. Speaker: I have no objection.
There ought to be some decision. (In
terruption) .

An hon. Member: Four hours.
Mr. Speaker: Well; four hours for 

general discussion; we finish it at 
5 O’clock; and just have the vote on 
the Representation of the People 
(Amendment) Act at that moment. 
Then we will take up the clauses of 
the Bill. After that, after it is passed, 
I do not think it would be possible to 
have the voting on the Constitution 
(Amendment) Bill today.

Shri Ranga (Chittoor): You have
agreed, I suppose, for an extension of 
time by one hour at least.

Mr. Speaker: The extension of the 
time could be seen when the clauses 
are taken up.

Shri Ranga: Four hours for gene
ral discussion. That means, what 
would happen is, somebody else will 
sit in the Chair and then all sorts of 
difficulties would be created about the 
time. So, let us be very clear. We 
wwit one hour more. As it is, there

are 4 hours 50 minutes left, accord
ing to the Business Advisory Com
mittee’s recommendation. We want 
one hour more. That means, 5 hours 
50 minutes, out of which three hours 
will be for general discussion m d  2 
hours 50 minutes will be for clause- 
by-clause consideration.

Mr. Speaker: If that has to be de
cided in advance, then the Members 
shall have to bear in mind that there 
may be a question of closure also. If 
it comes to closure, we have no other 
authority on that.

Shri Hari Yishnii Kamath: You are
the judge; you can refuse admit the 
motion for closure. (Jnterruption).

Shri Daji:
cult.

Then it would be diffi-

Mr. Speaker: So, at this time, it
may not be asked.

Shri Ranga: At least it must be ex
tended by one hour.

Shri Hari Vishnu Kamath: Sir, I
rise on a point of order. If I heard 
you aright, you said that both the 
Bills—the Constitution (Amendment) 
Bill and the Representation of the 
People (Amendment) Bill—are being 
discussed together, but it would be 
voted upon after this Bill is passed 
entirely, (;ompletely and fully adopted 
by the House. Now, If I understand 
it aright, there is one difficulty. That 
is, in the Bill, there is a provision 
seeking to abolish election tribunals.

Shri Jaganatha Rao; It was decided 
yesterday.

Shri Hari Vishna Kamath: The rule 
was suspended. Some rule has been 
suspended, in our absence, of course, 
but that does not matter. There is a 
provision in the Bill which seeks to 
replace election tribimals by H i^  
Courts. Article 824 however, of tht 
Constitution provides for the consti
tution of election tribunala.
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Article 324 says: 
t '

“ (1) The superintendence, direc
tion and control of the pre
paration of the electoral rolls for, 
and the conduct of, all elections 
to Parliament and to the Legisla
ture of every State and of elec
tions to the offices of President 
and Vice-President held under 
this Constitution, including the 
appointment of election tribu
nals---- ” etc.

Mr. Speaker; His point is that the 
Constitution should be amended first?

Shri Hari Vishnu Kamath: Yes, Sir.

Mr. Speaker: I think that is correct. 
!I will have to agree with that.

The Minister of Law (Shri O. S. 
P a t ^ ) : Ordinarily the Bill on
which another Bill is dependent 
is taken up for consideration first. 
But the proviso to rule 69 has been 
suspended. Here the position is, it is 
not a case of one Bill being dependent 
upon another; it is a case of each Bill 
being dependent on the other; it is a 
case of inter-dependence. This point 
has been discussed yesterday.

Mr. Speaker: That is right. That 
rule was suspended. But when we have 
discussed both the Bills and when we 
come to voting, unless we have taken 
a decision so far as the Constitution 
Amendment Bill is concerned, how 
can there a vote t»n the Representation 
of the People (Amendment) Bill giv
ing this authority to the High Courts?

Shri G. S. Pathak: It can be done 
for the reason that mere votinp can
not make the Bill an Act, because it 

^ i l l  be the first stage, namely, that the 
Bill be taken into consideration.

Mr. Speaker: Does he mean to say 
that we will only take a decision that 
it be taken into consideration and then 
•we will take up the Constitution 
(Amendment) Bill?

Shri G. S. Pathak: After that the 
amendments to each of the' Bills will 
t>e taken into consideration and votef

will be taken on each of the amend
ments and the clauses separately. 
When that is done, the motion will 
be made that each of the Bills be 
passed. Bills do not become Acts after 
voting, because they will have to be 
assented to by the President

Shri N. C. Chatterjee (Burdwan); I 
would draw attention to the manda
tory provision in article 324:

“ ..the  appointment of election 
tribunals for the decision of doubts 
and disputes arising out of or in 
connection with elections to Par
liament and to the legislatures of 
states shall be vested in the Elec
tion Commission.”

So long as that provision is there, how 
can you discuss and pass a Bill con
ferring this power on the High Courts? 
It is clearly against the mandatory 
provisions of the Constitution. It will 
be unconstitutional. So, it will be 
proper that we should first amend the 
Constitution.

Dr. L. M. Slnghvi (Jodhpur): The
question before the House is one of 
sequence in the business of this House. 
So far as the sequence is concerned, 
even for the time being to consider 
and pass a piece of legislation which 
is contrary on the face of it to the 
Constitution would be wrong. To pass 
the Representation of the People 
(Amendment) Bill before we have 
passed the Constitution (Amendment) 
Bill would be wrong in principle, be
cause we would then be countenanc
ing a piece of legislation which we 
know to be contrary to the Constitu
tion. Therefore, the sequence has to 
be changed. The Constitution (Amend
ment) Bill has to be passed first and 
then alone the other Bill can be pas
sed.

Shri RadheUl Vyas (Ujjain): I am 
glad. T raised this very point yester
day and pleaded vehemently with the 
Law Minister not to proceed with this 
Bill unless the Constitution (Amend
ment) Bill was passed. I cited arti
cle 324. I am glad T am being s u ^  
ported by very eminent lawyers. I do 
not think I shall be disclosing a secret
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[Shri Radhelja Vyas].
if I submit that I raised this point in. 
the Joint Select Committee aA well 
and the minister was kind enough to 
aasura us tha t when the stage of pass
ing the Bill comes, the a>nstitution 
(Amendment) Bill will be passed 
first.

Shri G. S. Pathak: I d6 not know 
that, but I have no objection to 
changing the order.

Mr. Speaker: He may kindly recon
sider it because I do apprehend a diffi
culty in that. We may discuss both 
the Bills and afterwards, we may 
pass the Constitution (Amendment) 
Bill first and then pass the other Bill.

Shri G. S. Patliak: I have no ob
jection to any order which the Chair 
may prescribe, but I may i>oint out 
that supposing the Constitution 
(Amendment) Bill is passed, then 
there will be no power left in the 
Election Commission to appoint a tr i
bunal. Later if that part of the Re
presentation of the People (Amend
ment) Bill which confers this jurisdic
tion on the High Courts is not passed, 
the result will be that there will be 
power neither in the Election Com
mission to appoint a tribunal nor in 
the High Court. As I submitted, I 
have no objection to any order you 
may prescribe.

Shri Radhelal Vyas: I have not yet 
concluded. Yesterday I had to dis
charge that unpleasant duty of call
ing for quorum because this Bill was 
being proceeded with.

Mr. Speaker; Is Mr. Ismail moving 
his amendment?

Shri Muhammad Ismail (Manjeri): 
Yes, Sir. I beg to move:

“That the Bill be recommitted to 
the same Joint Committee for incor
porating in the Bill, the principle of 
multi-member constituencies with 
cirniulative voting in the place 
of single-member constituencies.”

’TTftw % I ^  eft ?TTcTT

'TT̂  ^  ^
f?RT I

^
^  ^  1

Mr. Speaker: At that time I did
not realise that diflficulty. I have 
already said that 4 hours would be 
spent on general discussion. Now we 
can continue it upto 5.30 when the 
Home Minister is going to make a 
statement. Tomorrow morning there 
will be voting.

Shri Hari Vishnu Kamath; We are
beholden to you for your ru lfhg .. . .

Mr. Speaker: I have only said that 
he might reconsider it.

Shri Hari Vishnu Kamath: One
point of order has been disposed of 
and I am beholden to you for up
holding the point of order. The 
second objection is this. The first one 
we have won, namely the Constitu
tion (Amendment) Bill will be taken 
up first. On that, we have won.

Mr. Speaker: How many times
would he like to repeat that he has 
won?

Shri Hari Vishnu Kamath; Not me,
but the House has won. It is a good 
point that the House has won in 
spite of the Law Minister’s resistance.

The second point of order is under 
rule 66. The House has come to this 
decision that the Constitution-
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(Amendment) Bill will be j>assed first 
atld then the o ther BUI will be taken 
up. The proviso to rule 66 says:

“Provided that the second Bill 
shall be taken up for consideration 
and passing in the House only 
after the first Bill has been passed 
by the Houses and assented to by 
the President.”

Now, Sir, unless this Constitution 
(Amendment) Bill is assented to by 
the President.........

Mr. Speaker; Thaf rule has been 
suspended.

Shri Hari Vlshna Kamath: With 
regard to this matter or some other 
matter?

Shri G. S. Pathak: It has been sus
pended in regard to both.

Mr. speaker: Now, does Shri Is
mail want to say anything?

Shri Muhammad Ismail: Yes, Sir. 
In moving my amendment I want to 
say a few words on the necessity to 
make a fundamental change in the 
provisions of the Bill. That change 
cannot be made in the House by 
amending one or two clauses. The 
change I am proposing would need 
very extensive and radical changes in 
the provisions of the Bill, That is 
why I propose that the Bill be re
committed to the same Joint Com
mittee with the recommendation that 
another system of election might be 
incorporated in the Bill.

Sir, as it stands, we have got the 
system of single-member constitu
encies in the country. It has been in 
practice for the last three general 
elections. We know and the world 
knows the eflFect of it and the results 
it has produced. By this system very 
grave injustice is being done in the 
matter of representation of people’s 
views and rights in the Parliament 
and in the legislatures. Now, for 
example^ everything depends upon 
the vote of the people obtained by 
the Members who speak for the 
nation in the Parliament and also in

the various legislatures of the coun
try.

If you see the total number orf votes 
obtained by the Ruling Party upon 
which they base their authority for 
ruling the coimtry, you will find that 
election after election they have con
sistently been getting only a minority 
number of votes. Firstly, they are in 
a minority even when we take into 
consideration the number of votes 
actually polled at the time of elec
tions. The number which they 
obtained in the first general elections 
was, it is said, 45 per cent, but my 
own calculation was considerably less 
than that. In the second general 
elections also, it is said, they got 
something around that figure. In the 
third general elections they ha\te 
obtained about 43 per cent o! the 
total polled votes. This shows that 
the party in power has got the 
authority only from 43 per cent of the 
voters who actually took part in 
these general elections. But when we 
take the total number of electors in 
the country, in all the States, we find 
that not more than 70 per cent of the 
total voters of the country have 
taken part in any of these general 
elections. Therefore, their nimiber, 
45 per cent, becomes even much less 
when we take the total number of 
voters in the country. Then they get 
the authority, the active authority, 
the deliberate authority of only 30 
per cent of the people to represent 
them in the Parliament as well as in 
the State legislatures. Thi.s is the 
position. And, with this authority 
they havTe been ruling this country 
for the last more than twenty years, 
an unusually long time in the history 
of democracy, as I had occasion to 
point out earlier.

Mr. Speaker: He should make out 
a case for recommittal to the Joint 
Committee and not discuss only the 
merits of the case. They have given 
one opinion. They have arrived at a 
decision. Only because the hon.
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[Mr. Speaker]
Member differs from that, tliat is not 
a case for recommittal What are the 
p o u n d s on which he wants the Bill 
to be recommitted to the Joint Com
mittee? He may say whether they 
have to examine any additional 
material, whether there are any other 
witnesses that they have to examine, 
whether he has some other material 
in his possession now which he would 
like to place now and which he was 
not able to place at that moment and 
so on. There must be some jxjstifica- 
tion for recommittal.

Shri Muhammad Ismail: First of all 
I am stating the position as it is now 
so that I may propose a remedy for 
rectifying that position if that position 
is found radically defective. That is 
what I am doing. There can be no 
doubt about the position that I have 
stated. Do you want me to produce 
evidence to show that they have 
obtained only a minority number of 
votes?

Mr. Speaker: I do not want.

Shri Muhammad Ismail: That is
known throughout the country. We 
have got documents published by the 
Election Commission themselves. 
Therefore, I did not think it neces
sary to produce any document or to 
place it on the Table of the House to 
show that the Congress had obtained 
only a minority number of votes in 
these elections. If it can be proved 
otherwise by the other party, then I 
am prepared to accept it, But they 
cannot prove it because I am speak
ing of very hard facts.

This is all being effected by the 
single-member constituency system. 
Because of that system, they get only 
45 per cent of the votes whereas^ on 
the other hand, they get 75 per cent 
of the seats in Parliament and in the 
State legislatures. That is unfaiiV 
Only 45 per cent of the people who 
voted, which works out to only 30 
per cent of the whole number of 
^voters, have voted tar the CongreM
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and yet they appropriate 75 per cent 
of the seats allotted by the Constitu
tion for this Parliament as well os 
the various State legislatures in the 
country. That is very unfair and that 
does not require any argument.

Now, under the single-member 
constituency system, supiposing one 
candidate for the Parliament gets
2.00.000 votes and another candidate 
gets 2,00,001 then the candidate who 
gets one vote more has got the right 
to come and sit in this House. The 
result is, all the 2,00,000 votes cast in 
favour of the other candidate lose 
their value. Under this single-mem
ber constituency system there is no 
device for reflecting the views of those
2.00.000 voters whose votes have been 
obtained by the other candidate and 
which by virtue of the other candi
date getting one more vote have 
become useless.

Therefore, what I say is, the num
ber of votes cast in the elections must 
be able to reflect its strength in the 
Parliament as well as in the State 
legislatures, that is why I am suggest
ing this change. This system of 
single-member constituency has been 
tested. We have carried on the ex
periment in the last three general 
elections. We have found it defective. 
Therefore, what I propose is that if we 
adopt some other device, some other 
system of election, which would be 
able to represent the real strength of 
the votes cast.

^  ?nwV 5 I ^
if I

Mr. Speaker: The hon. Member
may resume his seat. The quorum 
is being challenged. The bell is beinf 
ru n g ... .Now there is quonn.
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13.3« hrs.

[Mr. DEPVTY-SpcAKxat in the Chair}

Shri G. S. Pathak: Sir, I rise on a 
point of order.

Mr. Depnty-^peaker: Under what
rule? 11

Shri G. S. Pathak: Under rules 77 
and 78. Rule 77(1) says:

“After the presentation of the 
final report of a Select Commi
ttee of the House or a Joint 
Committe of the Houses, as the 
case may be, on a Bill, the mem
ber in charge may move—

(a) that the Bill as reported 
by the Select Committee of the 
House or the Joint Committee of 
the Houses, as the case may be, 
be taken into consideration:”
The proviso is not relevent here. 

Then, (b) says:

“that the Bill, as reported by 
the Select Committee of the House 
or the Joint Committee of the 
Houses, a<» the case may be, be 
re-committed to the same Select 
Committee or to a new Select 
Committee, or to the same Joint 
Committee or to a new Joint 
Committee with the concurrence 
of the Council....*’
Now the question is this. This 

point was never raised before the 
Joint Committee. So, this does not 
arise out of the report of the Joint 
Committee . You can ask the recom
mittal of the Report to the Joint 
Committee only where you have raised 
the point there and the point emerges 
from the report of the Joint Commit
tee. It is not as if on every possible 
point you can ask for re-committal of 
the report to the Joint Committee. It is 
only the Representation of the People 
Amendment Bill which was sent to 
Joint Committee. You cannot have 
an amendment of the Parent Act----

Shri SeEhlyan: The Rules of Pro
cedure do not tay th a t

Shri G. S. Pathak: You cannot have
an amendment which does not con
cern with any part of the Bill, an 
amendment which is foreign to the 
Bill, an amendment which is abso
lutely foreign to the Report of the 
Joint Committee. How can any mem
ber ask for the re-committal of. the 
Report of the Joint Committee on a 
point which is absolutely irrelevent 
to the Report? That is the point,

Mr. Deputy-Speaker: Please read
sub-rule (2) which says:

“If the member in charge moves 
that the Bill as reported by the 
Select Committee of the House or 
the Joint Committee of the Houses 
as the case may be, be taken into 
consideration, any member may 
move as an amendment that the 
Bill be re-committed or be circu
lated or re-circulated for the 
purpose of eliciting opinion or 
further opinion thereon.”

Shri G. S. Pathak: I am not saying 
that a member cannot move an 
amendment asking for re-commitai. 
That is not my point or objection. My 
point is that there cannot be re-com
mittal based upon some matter whien 
is foreign to the Bill, or foreign to 
the Report itself. That is my point.

Mr. Deputy-Speaker: The House 
may vote it down, but there is no 
point of order.

Shri Hari Vishnu Kamath: His
point is pointless absolutely.

Mr. Deputy-Speaker: I have ruled
• it out. Shri Ismail may continue his 
speech.

Shri Muhammad Ismail: The ques
tion of the system of elections has 
been raised in the Joint Committee 
and there is dissenting note given by 
a very promiment Member.

bit. Deputy-SpeiJter: Please mak«
out your point and be brief.

of the People 2178
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Shrl Mnhammad OntMU: Though it 
if not necessary for a member to 
raise it in the Committee first to 
move for re-conmiittal of the report 
to the same Joint Committee, the ob
jection of the hon. Law Minister is 
met by the fact that it has been 
raised in the. Committee by one of the 
members of the Committee.

As I was pointing out, the system 
of single-member constituencies is 
not able to reflect the real opinion, the 
real position of the people in the 
legislatures of the country. So, we 
must have a different system. For 
devising such a system, the Joint 
Committee might take the assistance 
of eminent jurists, lawyers and legal 
experts in the country, and even from 
outside, because various systems of 
elections have been tried in various 
democratic countries of the world, and 
we may be able to get effective help 
from such an inquiry and from such 
examination of the experts not only 
from within the country but even 
from without. For all these purposes, 
it has to be re-committed; it cannot 
be thrashed out on the floor of the 
House.

For example, one of the systems 
they may consider is multiple-member 
constituencies with cumulative voting. 
This is a system which will give more 
or less equitable representation in the 
legislatures, in the Parliament, in ac
cordance with the number of votes 
obtained by the candidates of each 
party in the country. Now there is 
absolutely no relationship at all bet
ween the votes cast and the number 
of seats obtained by the various 
parties. By this system of multiple 
member constituencies with cumultive 
voting, the radical and fundamental 
defects of the single-member consti
tuencies may be remedied to a very 
large extent.

It may be said that the multiple- 
member constituency system will in
volve greater hardships, because the 
constituency has to be made a much 
larger one than it is at present. But 
now things are being done by parties,

of the Pibpte 
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not by individuals; even in our coun
try the position is now coming to that. 
Everyone has now came to think that 
he must work on party lines, not on 
independent individual lines. Since 
it is the cocern of the parties, it would 
not be so difficult for the candidates. 
It would not be difficult for the 
voters because they will continue to 
vote for the same candidates whom 
th ey  want to support in the same pol
ling booth as now. Therefore, the 
abjections that may be raised by  some 
friends will not be valid sO far as the 
hardships and difficulties to the voters 
and candidates are concerned.

Mr. Deputy-Speaker:
conclude now.

He should

Shri Muhammad Ismail: Can I
speak on the other provisions later?

Mr. Deputy-Speaker: No, he can
not have another chance. There are 
several parties, bigger parties, to 
whom I have to give time and the 
time available is limited. So, there 
has to be a limit on time.

Shri Muhammad Istnall: The elec
toral roll which I am proposing will 
be able to make Parliament more re
presentative of the views of the peo
ple. Now a party which has secured 
only 30 per cent of the total votes— 
by another calculation 4'5 per cent— 
is ruling the country continuously. 
This does not at all allow the actual 
position existing in the country being 
reflected in the legislatures.

Apart from this, there are other 
points which have also to be served 
by recommitting the Bill to the Joint 
Committee. Coming to expenses, the 
part that money plays in the elections 
is a very crucial one. Nobody can say, 
particularly members of the rulimg 
party cannot place their hands on 
their hearts and say, that money doe« 
not play aTJy part in the election of 
candidates.

They cannot say that no malprac
tices are deliberately employed by 
them in the matter oi elecUons. If 
they consider anything sacred—I do
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not know what is it that they consi
der sacred— t̂hey may swear that 
sacred thing and ^ay that they do not 
know of such comipftion in their 
party. By the money, which they are 
able to attract by virtue of their be
ing in power, they are influencing 
the elections. Therefore some radical 
provision^ must be there to eliminate 
the part which money plays in the 
elections and sufficient provisions have 
not been made in the Bill as it has 
■emerged from the Joint Committee, 

Then, again consider another in
fluence which the ruling party has 
got on the course of elections. We, 
who go and speak to people and 
know many voters who vote in the 
elections, know how they are being 
threatened and how they are beinig 
influenced by Government officers 
not only of the lower type but of 
«ven high standing. Even threats 
a re  being used at the voters. Apart 
from  whether threat is being used 
or not, it is very evident that when 
the ruling party does its election cam
paigning, ministers and leaders of the 
ruling party are accompanied invari
ably by Governments servants— n̂ot 
at the cost of the ruling party but 
at the cost of the people’s money, the 
tax-payers’ money, that is, on public 
cost. This fact cannot be hidden. 
What is it that the Bill has done to 
provide against such a contingency?

These are the crying defects of the 
electoral system as it ig obtaining in 
the country now and for this and 
several other matters concerned, it is 
very very right and proper that A e 
Bill must be recommitted to the Joint 
Committee for the purpose of making 
proper provisions for the removal of 
these serious defects.

Mr. Deputy-Spcaker: The Amend
ment of Shri Ismail is also before the 
House.

Shri N. C. Chatterjee: Mr. Deputy- 
S peakcr, Sir, I want to point out that 
there have been some distinct im
p rovem ents made in the Bill in the 
Joint Com m ittee. One of them  is the 
p r o v is io n  for High Court Judges to 
try  election  disputes. This ia very

important and, I think, evien tf we 
have got to a in ^ d  the Conatiti|ti<»» 
we should do so im order to ensure 
apeec^ juatice and lÔ o Justice whi<* 
should be* acc^ ted  by the country 
imd the nationL

As a m atter of fact, I know that in 
diflferent High Courts there is large 
accimiulation of arrears. When I 
left the Calcutta High Court, the 
Chief justice told me that 11,000 com- 
merical and other suits were pending 
in the High Court for years together. 
When I went to argue a big case in 
the Allahabad High Court, after I 
came to Delhi, the Chief Justice of 
India told me that about 55,000 ap
peals were pending for years in the 
Allahabad High Court. That High 
Court had beaten all records. I hope, 
the Law Minister and the Home Minis
ter—I do not know who is the Home 
Minister of India or whether we have 
got a Home Minister; whoever it is— 
with whom we have been pleading 
that the High Courts should be placed 
under the Law Minister, will consi
der this. What is the good of having 
a Law Minister and placing the High 
Courts under the Home Minister? 
This was the old British bureaucratic 
method because they did not want the 
High Courts to be placed under the 
Law Minister who was usualljy an 
Indian.

Shri Warier (Trichur): Under the 
thumb of the executive.

5hri N. C. Chatterjee: But I do not
think that we should pursue the old 
method. The Law Minister should be 
in charge.

I would appeal to the Law Minis
ter or, if it is not accepted, to the 
Home Minister to see that these elec
tion disputes are finalised within six 
months at the latest and proper provi
sion for High Court Judges should be 
made.
I am very happy that one suggestion, 

which we put forwrd has also been 
accepted, namely, that the High 
Court Judges may sit not only in the 
capitals of the States but can move 
nbout from place to place. That is 
very essential specially for instance
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' tShri N. C. Chatterjee] 
for Darjeeling and Kalimpong in my 
^tate where there may be cases, and 
it will be very very difficiilt for them 
ail to come down to Calcutta with a 
large number of witnesss.

Shri G. s. Pathak: I have to say 
somethi-ng about it. I have not yet 
accepted it.

Shri N. C. Chatterjee: I thought, it 
was accepted. The Joint Committee 
has recommended it.

Shri G. S. Pathak: Yes. The Joint 
Committee has recommended it.

Shri N. C. Chatterjee: I think it is 
a distinct improvement.

But what is most depressing today is 
that big money is still playing a con
spicuous part in the elections and is 
contaminating democracy in this 
country. That is the main thing which 
we should try  to weed out. I refer to 
a judgement of Chief Justice Chagla, 
who was Ihen the Chief Justice of 
Bombay High Court—it is quoted In 
one of the minutes of dissent^who, in 
J. R. Koticha vs. Tata Iron & Steel 
Co. Ltd. gave a forceful warning to 
the whole country and said:_

“any attempt on the part of 
anyone to finance a political party 
is likely to contaminate the very 
springs of democracy.”

Nntil the contaminating influence of 
big money and black money is eli- 
miated the springs of democracy will 
be turned into poisonous pools of 
corruption and that is the great dan
ger. I do not like the idea of comple
tely  abrogating the Con.<ytitution so 
as to make all democratic govern
ments ineffective for some time, but 
it ig our unfortunate experience—and 
what is my experience, I am quite 
sure, is the experience of many of my 
friends here—that when the election 
starts, ministers go about touring and 
making large promises. The rural 
areas, particularly, are very vulner
able and susceptible to ministerial 
promises and pressures. So, some
thing should be done to have some

kind of caretaker government just 
two months before the elections . so 
that ministerial pressure and pro
mises, specially in the rural areas, 
can be eliminated; otherwise, demo
cracy will be a farce.

We have not been able, I am sorry 
to say, to put effective curbs on elec
tion expenses. It is no use putting 
up maxima. We know, the maxima 
are merely on pai>er. Actually, 
these maxima are mocked at and peo
ple spend any amount of money. Un
less and until you make it effective 
that transports are not available, 
particularly to the ruling party who 
rule by permits and licences and all 
kinds of favours, these elections wilt 
be farcical to a large extent. The 
Parliament should pay its attention to 
that. Some of us have drawn atten
tion to that aspect of the matter.

Then, of course, my friends have 
raised the point. I do not think we 
can do anything now—that in 1952, 
45 per cent of the votes were polled 
by the ruling party but they get 75 
per cent of the seats; next time it was 
48 per cent but they again got 76 p e r  
cent of the seatg and the same para
dox continues.

Shri K. C. Sharma (Sardhana): 
We have got the wiser elements of the , 
voters.

Shri Sezhiyan: You have got the
minority of votes and the majority o£ 
seats.

Shri N. C. Chatteijee: That means, 
actually for 50 per cent or a little 
more the Opposition is getting only 
29 per cent of the seats in the House. 
It is a very peculiar thing.

Then, we have made some provi
sions for District Election Officers. 
That also is good and I welcome it. 
But the greatest impediment is the 
undesirable practice, particularly, of 
State ministers going about and can
vassing, moving about from place to
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place, making cheap promises, large 
promises and distributing favours
just before the elections. That is a 
thing which should be put down with 
an iron hand. Unless you can make 
some law which will make it impossi
ble for them to function as ministers, 
you will never be able to have fair, 
free and honest elections in this 
country. The Constitution should be 
suitably amended, if necessary, in 
order to achieve this object though 
I am not in favour of changing the 
Constitution.

The other day Shri S. K. Patil
asked, “Where in the world is there
such a Constitution?” “Where in the
world, may I ask Shri Patil and those
who support him, is there a country 
where ministers go about like that? 
Last time when I stood from Burdwan 
parliatnentary constituency, at least
12 ministers were going about from 
door to door and village to village. 
The Chief Minister of West Bengal 
was in Arambagh, his own constitu
ency, going from door to door and all 
sorts of promises were made. You 
know what kind of fair and free elec
tion is there. Therefore, it is very 
important that some suitable action 
should be taken.

I am not in favour of tampering 
with the Constitution which is orga
nic law and which we should hold in 
respect, but you must mould it. We 
have moulded it 19 or 20 times; we 
have amended it. If you want 
democracy to thrive and to succeed, 
the best and the finest mechanism is 
fair and free elections whereby you 
keep the national legislature full of 
men who can command confidence 
and you really enjoy the verdict of 
the nation. If you cannot do that, 
there is an end of democracy in the 
country. I am, therefore, appealing 
that something should be done to 
make it impossible for political parties 
to get these big election funds in this 
way from big concerns. That should 
be put a stop to. You can say, other 
parties can also approach. That is 
unfair. You must mould the system

(Arndt.) Bill 
according to the conditions prevail
ing. You must be realistic and you 
must root out aU kinds of corruption 
.so as to make free and fair elections 
in the country.

There are other things which have 
been envisaged in some of the dis
senting minutes. But, on the whole, 
we have tried to improve on this Bill. 
We have succeeded to some extent. We 
have failed on three or four things. 
We have not been able to weed out 
ministerial pressure. We have not 
been able to put a curb on the election 
expenses. We have not been able to 
ban the contributions to party funds. 
You Icnow tliat party gets the money 
which delivers the permits and licences 
and patronage and so on. Therefore, 
it is not fair and free election but it 
is an election which is always over
loaded in favour of the ruling Party; 
particularly Ministers going about like 
this with all sorts of promises. Those 
ministerial pressures should be elimi
nated effectively and for that reason 
even if the rules relating to corrupt 
practices are to be amended, that 
should be welcome by the Parliament 
so as to make it impossible for them 
to throw out promises and to make 
the elections a mockery to a large 
extent, .specially in rural areas where, 
as you know, there are a large num
ber of illiterate people.

Shri Daji: Mr. Deputy-Speaker, Sir, 
after much ado, this Bill to amend 
the Representation of the People Act 
has been brought before the House 
but virtually it has come to a very 
minor amendment or a few minor 
amendments without dealing with the 
important points raised in the Report 
of the Election Commission reviewing 
the last elections.

At the very outset, I would like to 
submit that our nascent democracy is 
in a great danger of being corrupted 
and corroded by the influence of big 
money and unless we are able to pro
tect our democracy from the influence 
and pulls of big money, we shall very 
soon have a House, not a democrati
cally-elected House, but almost an 
oligarchy of the nominees of the rich.
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1 would recall, a few years back, 

when this House referred a measure 
lo the Select Committee, a measure to 
acquire shares of companies who have 
defalcated and have not paid back the 
Joan taken from the Government^ in 
that Committee we saw the ^ r r y  
spectacle of twelve Congress Mem
bers belonging to the m ajority'Tarty, 
voting agamst ihe BilT 6f the G5vern- 
ment, defeating that Bill, and only 
two Members, Mr. Krishnamachari, the 
then Finance Minister and M rrindrajit 
Gupta, a Communist Member, were 
left to support the Bill. The entire 
Committee voted the measure out 
sponsored by the Government itself.
It was then at the intervention of the 
then Prime Minister that the Report 
of the Select Commitee was quaked  
by a direct motion of the House and 
the Bill bad to be passed. It was 
then that the realisation dawned on 
the ruling Party as to how far the 
influence of big money corrupted their 
own Party and their own Members of 
Parliament, that twelve elected Mem
bers of the Select Committee vcJted 
against the Government and the Min
ister and the Communist Member 
were left to append the minutes of 
dissent. That is fhe limtt to wTiich 
the influence of the big moftey can 
reach.
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What happened to the Bill tftfrt ‘̂ as 
passed? i l ie  Bill has been enacted 
into law. But the law is a dead letter 
because for more than 3 years, Rs. 30 
crores taken on loan from the Gov
ernment by the Tatas and the Birlas 
and by the Indian Iron Co. have not 
been recovered and the Abt which has 
been enacted by both Houses of 
Parliament and assented to by the 
President is allowed to remain a dead 
letter. Rs. 30 crores have gone down 
the drain; not even interest is. being 
realised by the Government. All this 
is happening despite a clear mandate 
from the Parliament. This is the 
extent of the danger of influence of 
the big money corrupting the very 
foundations of democracy, the very 
springs of democracy and reducing 
democracy to an oligarchy of the rich.

(Arndt.) Bill

The Election Commission itself hibd 
occasion to review one aspect of it, 
namely, the aspect of electoral ex
penses and they passed certain re
marks, and the remaiics are;

“After the experience of Gene
ral Elections of 1962, the Com
mission reliterates jts view th^f 
the legal provisions relating to 
electoral expenses, as they stand 
at present, are of rxo use and 
for drastic amendments or total 
repeal.”

But I regret to say that the Select 
Conunittee could not address itself to 
this task because the Government is 
not prepared either to amend that 
provision or to repeal it. What is the 
law? The law prescribes certain 
maximum limits of expenses for an 
Assembly constituency and for a 
Parliamentary constituency. SophRtry 
and casuistry apart, most of the Mem
bers present in this House know that 
more expenses than the prescribed 
limit are incurred. We have to beg. 
borrow or steal the money during the 
tempo of elections and it has g ^ ^  
be brought and poured in. Now, the 
question is how it is to l)e adjusted. 
The law is brushed aside because the 
law provides a limit only to The ex
penses by the candidate but d6es not 
provide any limit to expenses by 
friends and political parties. 1 know 
from my own experience of my o>jni 
constituency that each nyU supplied 
an Ambassador car to the C o n g r^  
candidate—that is a friend’s car—and 
there were six mills ahd so six cars 
were running. Now, the Section 
expenses do not coVer th a t because 
the law does not provide fo r that. 
Therefore, what is the use of having 
such meaningless provisions* in the 
election law which are honoured more 
in their breach? ^ th e r  make this 
election-expenses limit appHtable to 
all the moneys spent by friends and 
parties or do away with that. Why 
have this farce of maintaining some
thing which you cannot really main
tain? I really feel that if we want to 
make democracy meaningful and i^
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iwe want to make the highest echelons 
of office accesstble to the poorest man 
in the country, something radical and 
serious must be done by the G^>vem- 
ment. Therefore, the Members sug
gested a few steps in this direction.

The democratic process has gone 
very far. In Sweden, recently, the 
Govermnent has passed a law where
by political pai*ties are given grants to 
n in  daily paper proportionate to the 
vbles polled. Each political party, 
even of the Opposition, is pftid from 
the treasury a certain an^ottnt of 
money proportionate to the votea 
polled, so that daily paper can be run 
by a political party. We havS*  ̂ not 
suggested anything so drastic as th a t

Shri Warior: That is also done here 
through advertisements to the papers 
which support them.

. Shri Daji: That is only for one
party. '

Why should ballot papers be disftri- 
buted by the Government? Why 
should vehicles be permitted? Provide 
ti total ban on the use of vehicles 
except by tbo agents. No one should 
1>e allowed to use even a friend’s 
vehicle. That is an eupTitmism.

An hon. Mem|l>er: This is at the
time- of election propaganda.

SJMi Dajl: On the day of the elec
tion. Friend’s car becomes an euphe
mism. Who is to find out whether it 
18 the candidate’s car or his friend’s 
cttr or what is what? There should 
be a total ban on it. We have sug
gested four Or five such steps wf'ich 
could be foTfowed so that at least some 
Sort of curb on election expenses can 
be put.

' Again and again, in this ITouse, an 
assurance was given by the then Law 
Minister, Mr. Ashok Sen, that the 
•Gbvernment was serious and consi
dering it. But I regret to say that 
the attitude of the Government in this 
Tegard is absolutely parochial. It is 
very advantageous to Ihe Government 
today. But let me warn the Govern-
1949 (Ai) LSD—8.
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ment that the time may cottie and th% 
time has already come because th^ 
representatives of big business havt 
no>Y openly said that they are a o l 
going to g|ve money directly to th« 
Congress P^rty but only to such of tht 
jiominees of the Congress Pariy aa tum 
amenable to the influence of hig busi* 
ness—that it will become a reaTdanger 
to them. Today* it only affecta t ^  
Opposition parties but tomorrow 
may affect the Congress Partv in fav^ 
our of the more rightist element i t  
the big bi^iness so desires.

T^e qu^tion is basic. It should no | 
be viewed from the political point of , 
view but from the national point of';, 
view. We must a ’l jointly see th i||. 
the corrupting power of money 
done away with in the democratic-, 
process.

14,00 h n .

S^ri Narendra Singh Mahldf
(Anand); What about the Swatantrli 
P ^ ty ?  !

Sfarl DaJi: This time they may gel 
more. "

Sltfi Warior: Both are the same.

Shri Daji: We haye a certain pro- 
visiph i ^ e r  which an ofllre oT prodl 
debars a candidate from standing , for 
elections. Bi^t I do not know on whu[ 
ground we have exempted the prlncec 
The princes also draw privy p u rs ^  
Which in many cases are something 
more than office of profir It is 
ridiculous. A canteen contractor in 
the secretariat cannot s'and for elec
tion because he holds an office o< 
proiit. But a prince who draws Rs, % 
crore can certainly stand for ‘̂lection^ 
because that is not considered to bf 
holding of an office of profit. In ttip 
case of the princes, it i« not on'y f  
question of office of profit, but tn# 
Constitution and the Instrumsnt o# 
Accession have clothed the princ8f 
with so many privileges, social privi, 
leges, privileges of power ani privi
leges of sodial order and so on. thai 
it is unfair to expect a comnw)ner tp  
contest against the princes.
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[Shri Daji]
A few days back, on the 6th, the 

President of India visited my constitu
ency Indore, and I was faced with the 
most debasing spectacle about which 
I want to speak to this House, and I 
am going to make an issue of it in 
my election campaign also. I was pre- 
eent there as a representative of the 
people of Indore to welcome and 
garland the President. So was the 
Mayor of the City present there, and 
BO was the Planning Minister sent as 
the representative of the elected gov
ernment from Bhopal. But who was 
the first person who could garland the 
President? It was not I who had been 
elected by 8 lakhs of voters of the 
constituency, not the Mayor of Indore, 
not the Minister who was representing 
the State Government but Usha Raje, 
ex-ruler of Indore, who liVes in 
Bombay, indulges in horse-racing and 
drinking and who comes to Indore 
only once in a while, wjio could gar
land the President. This is the respect 
that democracy is showing to the 
elected representatives of the people 
compared t© that shown to the tiny 
decadent princely order. That right 
is given to them under the Instrument 
of Accession. I had a mind to walk 
out, but I wanted to show some res
pect to the President, and, therefore,
I did not do so. But ^ i s  is the system 
«inder which we have made the princes 
80 big and placed them in such a 
high political and social order com
pared to the government representa
tives and the elected representatives 
of the people.

With this background, iT you allow 
the princes to contest elections, it is 
very unfair. The Congress has learnt 
It. The Congress used the princes to 
win certain seats. But when the 
princes come over to the Swat antra 
Party and they are standing against 
the Congress, even the Congressmen 
are swept away as happened in the 
case of the hon. Member from Jaipur.

Shri JToachlBi Alva: I do not want 
to interrupt the hon. Member but I 
would only seek one information from 
bim. He made some allegation about
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some princess. I have nothing to say 
about her being given a higher place 
or not. That may be the hon. Mem
ber’s point. But was it the same lady 
who married a commoner?

Shri Daji: Yes.

Shri Joachim Alva (Kanara): Then, 
it is not fair to make those allegations 
about her character and refer to 
drinking etc

Shri Daji: I am not saying anything 
against her at all personally. My 
only point was this. She ts not even 
resident in Indore, but she resides at 
Bombay. I am only dealing with the 
power and privilege of these princes. 
If they enter the election fray with 
a 1 these privileges, then it la very 
unfair to the others. Whether they 
stand from the Congress Parly of from 
the Opposition, the office of princes 
should be held to be a kind' oT Office 
of profit and they should Be debarred 
from contesting the elections In fair
ness to the commoner who has to con
test from that constituency where the 
princes had been rulers befor®.

Shri M. L. Dwivedi (Hamirpuri. 
Unless they give up their privy 
purses.

Shri Daji: Yes, unless they give up 
the rights and privil ges given to them 
under the Instrument of Accession.

Then, Chapter ITT provides for dis
qualification. The who’e concept of 
disqualification as at present existing 
in our law is against democratic 
principles. What is the basis adopted? 
It is the length of the sentence. The 
criminal law of a land reflects the 
social relationship and the cla.ss rela
tionship obtaining in the particul'ar 
country. You will be surprised to see 
that one who adulterates food or milS 
can be let oft with a sentence of a 
fine, but one who leads an illegal 
strike may be sentenced to imprison
ment. The sentence for adulteration 
of medicine is much lower than the 
sentence for theft. Personally. I would 
regard the man who adulterates medi
cine as a worse offender than one whi>
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has picked a pocket. That is my atti
tude to property relationship. How 
a society ooks at property relation
ship is reflected in the criminal law 
of that society. Therefore, to say that 
anyone convicted of an offence and 
sentenced to two years or more of 
imprisonment should be disqualified 
does not tak» us any further. A man 
who had adulterated milk and sup
plied it to the hospital was sentenced 
to pay a fine of Rs. 5000 by the Indore 
Bench of the High Court, thereby re
ducing the sentence of imprisonment 
for one year.

ShrlmaU Renuka Ray (Malda); 
After the amending Act was passed?

Shri Da|i: Yes. He as sentenced 
to pay a fine of Rs. 5000. So, he could 
stand for elections. But my friend 
Shri Kedar Nath from Jamshedpur, a 
Bitting MLA, who is a better Gandhlan 
than  many other people and who is a 
man with simple living has been sen
tenced for two years for having led 
an iregal strike in 1954 and he can
not stand for election for five years 
after the sentence has been completed.

Therefore, I submit that this is a 
very arbitrary criterion of disquali
fication. The length of^a sentence has 
nothing to do with the gravify of OTe' 
offence. I would submit that iQl per
sons who are guilty of anli-social 
offences like adulteration, blackmar- 
keting, hoarding, whatever be the 
nature of the sentence, whether it be 
a fine or imprisonment for one month 
or two months, should be disqualified 
from contesting elections either to the 
Assembly or to Parliament, and at the 
aame time, persons who are convicted 
in cases which do not impute any 
moral degradation or moral turpitude 
should not be debarred from contest
ing the elections.

We are afraid that in the days to 
come, with the harsh measures that 
the majority party is again and again 
resorting to, many of the Opposition 
Members may be disqualified on this 
ground, because we may B®* technical
ly guilty of an offence MufWe may be
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convicted on that ground; for instance, 
we may be in a crowd which riots, 
and all of us may be considered to 
be guilty and we may be punished for 
two years and as a result of that we 
may be disqualified for six years from 
contesting the elections, whereas a 
hoarder or a person who has been 
guilty of adulteration may Be abFe to 
come to Parliament by contesting Che 
elections. What is this standard 
social and political moraTiTy that 
are having? Under section the
constructive liability always fastens a 
person. I woifld, therefore, submit 
that this particular provision requires 
to be completely redrafted.

I we’come the provision that elec
tion petitions should be expeditiously 
tried.

Shri Narendra Singh Mahida: The
clause is that if a person goes to jail 
for two years then he is disqualified.

Shri Daji: That is what I am sasring. 
Supposing a person is g tin ^  of adul
teration and he is senteiTc^ for six 
months he can stand, whereas if I 
lead an illegal strike and I am impri
soned for two yeSfs I cannot stand. 
Leading an il le in  strike appears to be 
a worse social offence than a l t e r a 
tion of medicine. That is the class 
concept that tHfe 'Criminal law itself 
embodies; it embodies the class con
cept of the society and of the party 
in power, and our present cRminai 
law unfortunately enshrines fhe capi
talist class concept and tĥ e British 
imperialist class concept which has 
been going on for the last hundred 
years. "

I am happy that election petitions 
are required to Be expeditiously tJealt 
with, and a High Court jtidge has ^een 
entrusted with the job. We all saw 
how Shri Pratap Singh Kairon’s peti
tion was not disposed of till the next 
elections. And » a y  I, through you, 
report to the House that the election 
petition of the great and" gTorious 
Chief Minister of my S ttf^  inflBely 
Madhya Pradesh, has still not been 
disposed of and in three months we
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rShri DigiJ
are going to have the next general 
elections? This is the plight of elec
tion petitions now,

,SJW BIU^leUl Vyw; It is going to 
Uje High Court now.

Shri Daji: Again, it will go to the 
ffigh Court. So, what can b© ^o'ne^ 
I do not want to open up the story of 
ho-# it has. been hustletf''during the 
laist few months.

I would submit therefore, that a 
tWe-Umit should be fixe^ in regard 
to the disposal of tl;e election peti
tions. There is no point in allowing 
the election petitions to drag on fron* 
one ejection to the next. If any relu*f 
comes at the fag end, then what is th*- 
use of such relief’

Therefore, it is a good thing that a 
High Court judge is goinj; to br en- 
trlisted with this. Further, appeal 
is also going to be restricted 
That is also a good thing. But 
a t  the same time. I would submit 
that Justice should bt* done, and for 
this purpose, I wouli suggest that the 
venue of hearing of the election peti
tion by the High Court judge should 
be the district headquarters of thP 
constituency Ct>ncerne5. Do you ex
pect an Adibasi from Easter to go to 
Jabalpur Which is 845 miles from 
B a ^ ,  in order to file an election 
petition and take also his witnpss»»s 
there? I submit that that is unjust, 
l^erefore you may give the power.s 
to the High Court judge to try <;iec- 
tion petitions, but the High Court 
judge should be askod 10 go to the 
district headquaners of the constitu
ency for that purpose

I-^ tly , one inore point and 1 haye 
done. ^ i .s  concerns the use of gov
ernment niachinery. This also is a 
s ^ o u s  matter. I-krujw my voice will 
be wested today, but a day will cnme 
w^ien We will reahse the seriousness 
oif what is being done today. Till the 
4ate of filing of a nomination Minis
ters are not supposed to no and do 
election ropaganda. But what is hap- 

The candidature has been 
awv>uftced of â  Deputy Minister

here. He has suddenly developed a 
love for a particular constituency and 
has started touring it. It is my own 
constituency. He is the prospective 
candidate for that constituency of the 
Congress Party. He goes with the 
Collector and a host of other officials, 
the agriculture inspector, the exten
sion inspector, the co-operation ins
pector and other stafT and makes 
enquiries what are the difficulties of 
the people. He tries to find out what 
are the difficulties. He holds bogus 
darbar and asks *What is the diffi
culty?’ If there is no shop^ he says, 
‘open a shop’; if there is a request 
foir a society, ‘register a society’ and 
so on. He goes on doing these 
things. Is this fair! I say this is not 
fair. My election propaganda wU) 
start only after my nomination.

Therefore, this demand is justified 
in India. In other countries, there 
are well-established democratic prac
tices. Uhfortunately, in our country, 
the ruling party likes to violate demo
cratic principles, precedents and 
practices rather than follow them. 
So I say there should be a ban that 
for six months preceding election, no 
Minister should go round with gov
ernment machinery, with the State 
fla? flying on his car, with the Col
lector and a host of other officials^ 
touring his constituency. If he does 
so, it is most unfair to the other 
candidates, the Opposition candidates. 
Let us be fair in this whole demo-  ̂
cratic process. It is a different matter 
that despite all these efforts, he may 
get defeated.

Shri Radhelal Vyas: Does he mean 
to that even if there is a drought 
condition prevstiling there, the Mi
nister should not go there?

Sh’l  DaJl; No. In that case, another 
M’ni'j^r can go, n9t the Minister who 
proposes to contest ftom there. If 
the Minister goes there with a
ho-t ofl^ers and does certain things, 
i6 it fdir to the O ther 'candidates?

Therefore, this provision requires toi 
be ajnended.. These are some of. th«
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suggestions we want to make to im
prove this legislation. We cherish de
mocracy and the democratic process. 
We want it to succeed and prosper. But 
it will not succeed and prosper if it is 
curtailed clandestinely or if it is clip
ped by the power of money or cor
rupted by the lure of money or gov
ernment machinery. Democracy in this 
country shall succeed only if the de
mocratic process guarantees a true 
reflection of the opinions and aspira
tions of the people. If the fountain of 
that opinions is sullied or choked, I 
am afraid democracy itself shall be 
discredited and subverted.

Shrimatl Bemilca Ray: "Mr. Deputy- 
Speaker, one of the finest Institutions 
this country has produced since inde
pendence is the Election Commission 
of which we can be justly prtwd, which 
has enhanced our prestige in the world, 
the assistance of which has been 
sought by newly emerging Countries 
who wanted to have a democratic 
framework to set up Election ctrni- 
missions of a similar kind So that free 
and fair elections could take place. 
Therefore, wlir.t ever may be said to 
decry other institutions of various 
kinds that have been set up in the 
country since independence^ in the 
context of the atmosphere now prevail
ing in which everything is decried and 
nothing is considered good, I do hot 
think even those who decry every
thing can say a word against the Ele- 
otfon Commission as such or that this 
machinery does not work in the best 
possible manner and in the cause of 
justice.

There are, no doubt, malpractices 
during elections; there is no doubt 
that many things are done which 
should not be done. But everyone can 
take it for granted that whatever comes 
"to the notice of the Election Commis- 
iion, it has given proper and due 
hearirtg and has taken steps, where 

' t l l i ^ a l r  tactles have beien employed, to 
iee  that persons Who ibduiged in them 

‘ttr’e disqualified. The Gohda election 
Ui ’tJ.P. i s ^  case In "point which \ip- 
llblds the tine tradifiori* that the 
Election Commissiotn has set up in the

1888 (SAKA) of the People
(Arndt.) Bill and Con

stitution (2Ut) Arndt. Bill 
country, which are, as I have said, 
being followed in other countries too.

Now in regard to the Report of t l^  
Joint Committee, the main point which 
had been referred to the Committw 
was the recommendation o  ̂ the Ele
ction Commission in its Report on the 
Third General Elections | about the 
abolition of election tribunals and trial 
of election pettitiona by H|gh Courts. 
This was included in the Bill as refer* 
red to the Committee. •

14.16 hrs.

vii ^  t
STTgrfqr ^  I  I ^ IT̂T

I

Mr. Depnty>Speaker: The bell is be
ing rung—Now there is quorum. She 
may continue.

Shrimatl Benuka Ray: I am very 
glad that the Joint Committee has 
included therein a provision that the 
High Court can try a petition at a 
place other than the place of seat of 
the Court. I hope that this provision 
will actually be carried out in most 
cases and than the High Court Judge 
will sit in the headquarters of the 
constituency concerned in respect of 
which appeal has been made. It will 
not only help speedier trial but will 
also bring about less costly triala 
which would be of help to all sides.

Another good thing the Committee 
has done is to introduce in cl. 20 a 
proviso to the effect that before it 
issues a certificate to the effect that ^  
person has been dismissed for cor
ruption or disloyalty, he shall be 
given an dpbortunity of being heard 
in person. This is a wholesome provl- 
Sion.  ̂ ’

Another change which I welcome 
is the omission of the word 'direcfoi* 
frqm sec. 10 of the 1951 Act,, b e c a w  
otherwise many tnitable persona €<»- 
plo3red in the public sector will
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come ineligible or will have to resign 
their posts as directors in the under
takings. The services of such persons 
are required to see that public sector 
enterprises are run well.

Regarding the calibre of district 
election officers mentioned in the pro
viso, I think some detailed qualifi
cations should be laid down. There 
j s  every likelihood, and danger, that 
if xi;5trict election officers are intro
duced and there is no proper method 
by which their appointments are 
made, such appointments may not 
keep up the great prestige that has 
been established by the Election 
Coonmission.

There are one or two points on 
which I would like to make sugges
tion. Mr. Daji has said some things 
and he has pointed his finger at the 
Congress party for them, but I per
sonally feel that whichever be the 
party concerned, there are many 
eligible psrsons who are unable to 
stand for elections these days because 
of high election expenses. I know 
that there is a limit set; I know also 
that this proviso is honoured more in 
the breach than in its observance. 
Nevertheless, I would say that if 
something can be added to make it 
more effective, it would help good 
candidates, no matter what political 
party they come from. It is not a 
question of any particular political 
party; political parties are often for
ced to raise funds from every possi
ble source if they want to put up 
good candidates who are unable to 
pay the high expenses themselves. 
They can only be put up if the poli
tical party can raise the money, and 
many undesirable tactics are resort
ed to and money earned from tainted 
sources by all parties.

I do not want to say anything about 
any party, but the whisper has pone 
round that a certain country which 
dabbles in the politics of other coun
tries is helping them. This sort of 
thing goes on and these parties also 
So in for all types of methods to get

money if they even want to put up 
good candidates. Therefore, before 
the Bill is finally passed, I would ap
peal to the Law Minister to see whe
ther, according to the recommenda
tion of the Election Commission itself, 
some other provisions cannot be 
added by which this clause would 
become more operative with regard 
to the limit on election expenses, and 
if it is flouted there should be some 
means by which this practice can be 
stopped.

Mr. Daji has spoken a good deal 
about* Ministers going round consti
tuencies and all the rest of It. I was 
a Minister in West Bengal, and I can 
assure you Sir, that once nominations 
were announced, if Ministers do go 
round with the paraphernalia of 
their office, they are likely to lose 
more votes than they will get. Cer
tainly we did not, and I am certain 
that nobody does it now either once 
their nomination has been declared. 
In fact, they are careful to avoid it 
because after three elections the peo
ple are very conscious today, and the 
elector does not tolerate these things 
so easily. I know for certain that 
it will go against the Minister. There 
fore, I think that this kind of 
suggestion made by Mr, Daji is not 
only unjustifiable but is wholly 
wrong because it will not pay the 
Minister to go round in this manner. 
Therefore, I hope he will not contmue 
to make such allegations which are 
so completely out of place.

Just before an election many things 
are said by various people, and may 
be Mr. Daji has resorted to these 
things because of that, but I would 
ask him to look at the thing as we 
on this side of the House would like 
to look at it , to have a proviso which 
will improve upon the Select Com
mittee’s report, bo that all loopholes 
Pan be plugged, and the prestige that 
the Election Commission has won in 
the world for conducting free and fair 
elections *n our country and for dea
ling effectively with unfair tactics, 
may go up further.
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Report and also the BUI that wiU 
follow, but I would request the law 
Minister to find out whether it is not 
necessary to have the Constitution 
Amendment Bill enacted Arst, and 
whether, when this Bill goes through 
first, assent has to be taken before 
the next Bill is moved or not. He 
should be careful about this legal 
point; otherwise the whole thing may 
fall through.

Shri K. N. Pandey (Hata): I do not 
want to cover a large area and I 
shall not try to reply to all the points 
raised by the opposition; I shall con
fine myself to only one point.

A provision has now been intro
duced that election petitions will be 
tried by the High Court. In my opi
nion it is an impractical suggestion. 
It IS the wearer who knows where the 
shoe pinches. I have fought election 
petition, and I know the difficulties 
that one has to face while fighting an 
election petition.

A person becomes a High Court 
Judge after long experience, after 
having passed several stages, from 
the civil court to the sessions court 
and then to the High Court. He does 
not want to come at the lower level 
after reaching the High Court stage:

What will happen if the election 
petition is to be tried by the High 
Court? There will be taking of evi
dence which means a lot of time and 
a lot Of botheration for the High 
Court Judge. I think no High Court 
Judge would like this thing. More
over, it is going to take more time 
also. I think the Law Minister has 
brought this amendment with a view 
to curtail litigation, but I think that 
purpose is not going to be served, 
because the Select Committee has 
recommended that after the High 
Court decidos. there can be an appeal 
to the Supreme Court also. Previo
usly. a poor person could fight an 
election petition in the lower court 
with a very small pleader, but now 
he has to engage a lawyer of pro
minence in the High Court in order

to win his case, and that will involve 
more money. After that if he has 
to appeal to the Supreme Court, he 
has to spend further more money 
in order to defend himself. For all 
these reasons in my view this pro
posal is impracticable, and I hope the 
Law Minister will consider that. Time 
will not besaved and litigation will 
also not be curtailed, and it will not 
be an easy task for a person to ficcht 
an election petition. Further, there 
are some States where there is only 
one High Court Judge for this pur
pose and if there are several election 
petitions before the High Court Judge 
for consideration, because he has to 
look after other cases also pending 
before him, how much time will he 
be able to devote to the elections 
petitions? You cannot force a High 
Court Judge to give his judgment 
within such and such a time limit. 
Therefore, due to all these reasons^ 
as a lay man I do not think this 
proposal is a sound one, and I think 
the Law Minister should consider 
whether to press this amendment or 
not in this House,

Mr. Daji and also Mr. Chatterjee 
remarked that fighting of elections is 
becoming more expensive, and it will 
not be possible for a poor person. 
It is not the sermon which has any 
effect on the people but it is the 
practice. Gandhiji was the leader of 
the whole country because he prac
tised, he showed the country that he 
could remain with a small angucha 
and loin cloth. But we use warm 
clothes and talk so much to the poor 
people, this will not serve any pur
pose. Mav I ask if there Is any mem
ber of the opposition who has not 
engaged cars or jeeps, and wherever 
they did so, did they engage it from 
their own pocket? If that is true, they 
are rich enough.

Shrl Umanath (Pudukkottai): Col
lections from the ordinary people; 1 
collect from the workers,

Shrl K. N. Pande: That is correct
you must be collecting froih gome- 
body else also.
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Shri UmaiiiaUi: No, I collect from 
the workers and peasants.

no
the

Shri K. N. Pande: There are
accounts, w t have not seen 

, balance-shee. of anybody.

Shri Umanath: I am prepared to
show the balance-sheet of my ac
count.

Shri K. N. Pande: We are
also collecting funds from workers 
and peasants; it is not the 
monopoly of some people alone. 
It is the right at everybody !o fight 
elections. There is none here except 
a  few who is rich enough to flight 
elections from his own pockets; he 
has to collect money from other peo
ple also from some big people also. 
But have we on that account mort
gaged our conscience? Are we going 
to sell ourselves? That is not true. 
Let the day come when the voters 
are educated enough that they do not 
require any propaganda and we are 
not required to go to the remotest cor
ner for convassing votes and people 
will vote for fit candidates. Bill that 
date comes, you should have patience 
80 many things go on in the House and 
they do not require a reply at every 
stage. A reference was made to this 
point and I thought that I should 
reply to this point. My main point is 
about the election petition to the 
High Court and I hope the Law 
Minister will consider it.

Shri Umanath: Mr. Deputy.Speaker 
this Bill as it has emerged from the 
Select Committee is conclusive proof 
that the Congress Party is aeainst 
further democratisation of the ele
ction ptocedures. The more they are 
isolated from the people and the 
vaster and vaster the section of peo
ple joining the struggle for h gher 
standard of living the more is their 
fear of losing the coming elections.

Shri M L. Dwivcdl: They do not 
fear. You are quite wrong.

. Shri Umanath: I shall give exa
mples lo vnt, original Act the use 
of conveyance by candidates or their 
agents for carrying voters during 
the pollini day hag been prohibited.
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It has been declared to be a corrupt 
practice. The implemention of this 
provision was examined by the Elec
tion Commission and it came to the 
conclusion that this provision was 
not sufficient. Notwithstanding the 
penalties involved in the violation 
of this law, this practice was resort
ed to on a large scale throughout the 
country during the elections. Now,
they  have made three recommenda
tions to make this provision effective. 
Firstly, they say the fine for violatoin 
of this rule should be raised to Rs.
1,000 from Rs. 250. Secondly, the 
breach of that provision should be 
made cognizable, and thirdly, on the 
polling day conveyances other than 
the routes buses and those used by 
the candidates and their agents must 
be prohibited. All these were like a 
package deal to prevent this corrupt 
practice. The Government, says that 
this Bill is to implement the recom
mendations of the Election Commis
sion and gave them a legal basis but 
even before referring the Bill to the 
Joint Committee they dropped the 
third reconmiendation about the pro
hibition of plying of vehicles on the 
polling day. Then, what happened 
in the Select Committee? The origi
nal Bill itself is watered down, as I 
explained. The second proposal is 
watered down in the Joint Commit
tee. The committee says;

“Clause 57—The committee feel 
that an offence under section 133 of 
the 1951—Act for illegal hiring or 
procuring of conveyances at elec- 
tiotis should not be made a cogniza
ble offence as it might result in un
necessary harassment of candidates.”

What is the use of hon. Members op
posite getting angry when I make a 
truthful statement? Government it
self cuts down one important recom
mendation and accepts two recommen 
dations. When it go«  to the Joint 
Committee, the Congress Party there 
turns down the second su g g ^ o n . 
Ultimately, the <M̂ y one ot the three 
recominendations now  implemented 
is the rasing of the fine from Rs. 250
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to 1000. Is this not watering down? 
If there is provision like that, and ir
respective of party affiliations, if a 
conveyance is used for carrying vote
rs, and if we point this out and bring 
it to the notice of the police officer, 
he says: it is a non-cognisable offence 
I cannot come into the picture. We 
all konw that this practice is indulg
ed in and that is why the Election 
Commission made this recommemda- 
tion. If the Congress Party in the 
Joint Committee turns down this sug
gestion, what does it mean? That 
means that in the coming elections 
also, we cannot seek the intervention 
of the police officer if this corrupt 
practice goes on.

Shrt Shree Narayan Das (Dharbhan- 
ga): Is there any note of dissent by 
any Member of the Select Committee 
to this effect? Any Member from any 
other Party?

Shri Umanath: But you do not care 
for minutes of dissent. If you were 
reasonable, if you had genorisity and 
nobility enough, if you had the in
terest of the i>eople at heart, if there 
was some hope among the Members 
of the other Party that you would 
give reasonable attention to the 
minutes of dissent, they would have 
given. But it is not so. That recwn- 
mendation of the Election Commis
sion is turned down ^^e ground 
that it will result in harassment to 
the candidates. In fact it is the Op
position parties who are out of power 
who are more likely to be under 
harassment at the official hands and 
not the Congress Party is in power. 
But even we say, that it will not be 
an harassment to us, to the candidates 
belonging to our parties. You are in 
a more advantageous position because 
you have power. But why do you 
object? There is a secret for this. 
The real secret is that there is ho 
question of harassment at all. If this 
provision is adopted, there will be 
some restriction an the Congress 
Party using those corrupt practices. 
I ^ a t  is the secret iMhlnd their oppo- 
jtitiooit site not, thew ^re , pre-
j ^ e d  to toiflrteitainee even this small
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restriction and these recommendations 
of the Election Commission are just 
converted ilnto a iJarce. Still, they 
say that it is intended for the imple
mentation of those reconrniendations? 
When I say that the ruling party 
makes use of the Goverment machi
nery for elections, my friends take 
objection. Shri S. K. Patil was so 
vehement and asked why the ruling 
party should resign before the elec
tions., This demalnd is there pre
cisely because the Congress Party 
being the ruling party is using gov
ernmental power to advance its party 
candidates. It is becausq of that 
that this demand has come. I can 
give you instances during the previ
ous elections when the governmental 
power was used; I can give you the 
latest instaince also. Now, what has 
happened? The extent of the isola
tion of the Congress party from the 
masses is such that they have started 
using the machinery of the govern
mental power even to this. I will 
give you a latest example from my 
own constituency, Pudukkottai, from 
where I come. Mr. Kamaraj, as the 
AICC President, visited Ponnamara- 
vathy in Pudukkottai division on the 
1st and 2nd October. I assert this and 
I shall place the full facts, and I am- 
prepared to accept the challenge 
from any hon. Member on that side. 
In Pomiamaravathy, in that town, the 
Panchayat Union Commissioner was 
given the charge of constructing the 
dais and decorating the dais for the 
Kamaraj reception. It was a Congress 
party reception. I am making and 
asserting this statement here. So 
many people saw it in open daylight. 
The commissioner of the Panchayat 
Union commandeered the services of 
the clerks to do the construction work. 
The truck of the Panchayat Union was 
used to carry materials for the cons
truction work and for the erection of 
the flag-poles for the purpose of the 
Congress party—the sterf tubes were 
being used as poles—and all this work 
was done in Broad day li^ht.

A tfl M. L. OwftMl: Was it in
n^iioia with the election?
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Shri Umaiiath: It was for the elec
tion fund collection. The hand-bill 
was the Congress hand-bill. Then, at 
Annavasal, do you know what hap
pened? Do you know what hapened? 
When Mr. Kamaraj visited that place?

. The Annavassal Union commiss oner 
was given charge of constructing the 

, dais, and he commandeered the 
services of the elementary school 
doing the job, and the elementary 
teachers were given the Con
gress election fund ticket books by 
Panchayat Union commissioner, who 
was asking them to sell the tickets. 
You may ask one question: “What
about the schools? If they were so 
busy with these things, were the 
schools going on?” I will give you the 
list of villages: Vettukkadu, Irumbali. 
Pudur, Anaippatti and Tirunallur— 
in these five villages the schools were 
closed down and the registers were 
brought to the headquarters of the 
Union where the reception to Mr. 
Kamaraj was given. They brought 
these registers to the headquarters, 
from the schools, and they were keep
ing the registers at the headquarters, 
and they kept the register books there 
and they did all these things.

I will give you another horrible 
instance. They were using the gene- 
rater, for the Congress party’s Kama
raj reception, for the electric lights 
and other thmgs. The current failed, 
and do you know what happened? The 
Congress party commandeered the 
services of the Assistant Engineer and 
the Divisional Engineer of the Elec
tricity Board, who were staying eight 
miles away. They were brought 
there and they directed the supervisor 
to get up the po^t and take current 
directly from the main and give the 
connection immediately. For this pur
pose, two engineers were stationed 
thero. No meter was u'sed and one 
does not know how much current was 
consumed. I will snv that it was 
literally areas of stealing current, 
public curreoit. by the Congress party. 
Do you justify these methods? 1 am 
asserting this statement. If there is 
Buv hon. Member who wishes to
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challenge my statement, I am p r i  
Pared to prove that: Let them come 
forward to deny it. (Interruption), 
I have all sympathy for the Congress 
party, because they have no cadres 
even to build a dais for the Kamaraj 
reception when he goes to Pudukko- 
ttai. Is it fair for you to use the Gov
ernment officers, paid by the Govern
ment, just to do away with your 
weaknesses which are political and 
orgsuiisational? That is unfair.

Then, the Chief Minister of Mad
ras State—

Shri A. S. Saigal (Janjgir): Sir on 
a point of order. My hon. friend is 
using the name of Mr. Kamaraj when 
Mr. Kamaraj is not here. It is not 
correct to mention his name and 
quote his name. If he has got any al
legations against him, he can write 
to him, but when he is not here to 
put forwrd or defend his case, the 
hon. Member cannot raise the point 
here. He should not say anything 
about him.

Shri Umanath: This is a question
of a political party using goveni- 
mental power. That is the only point

Mr. Deputy-Speaker: He has not
made any allegation against Mr. 
Kaimraj. What he is saying is that 
the Panchayat Union officials are being 
utilised.

Shri Umanath: I will give you an
other instance.

Mr. Depnty-Speaker; That is
enough. You are bringing in the 
names of persons in the House.

Shri Umanath: The subject under
discussion is such—

Mr. Depnty-Speaker:
to your next point.

Please come

Shri Umanath: When may leader, 
Shri A. K. Gopalan was under deten
tion, Shri V. C. Shukla named him in
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his absence and charged him as 
having done all sorts of dirty things 
and it was allowed by the S peaker.. 
(Interruption). One must be eqiutl. 
You must be equal to both the parties.

Mr. Depnty-Speaker: Order, order. 
Please come to the next point.

Shrl A. S. Salffal: Shri Shukla Is 
present in the House.

S hn  Umanath: Shri Gopalan was
not here. It was made when he was 
under detention. The hon. Member 
has no right to say like that, (/n- 

^terruption). Do not be afraid to get 
exposed.

Mr. Deputy-Speaker: Order, order.

Shri Umanath: There was an official 
function at Perungalur, where a high 
school was opened. It was an official 
function. The coUector of the district 
was present. The Chief Minister was 
present, because it was an official 
function. At the time of the official 
function, a prospective candidate from 
•that constituency, in another function 
there in the presence of the Chief 
Minister and the Collector, was 
honoured; lo say it in Tamil, he was 
honoured with Ponnadai Porthuthal. 
(.Interruption). There is no use get
ting angry. If the Congress party 
wants to stick to position and power, 
official powers should not be used for 
party purposes. Let them clean their 
^tables first.

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Shri Umanath: I will finish soon.
Then there is the question of com
pany donation, and the question of 
election expenses. The biggest re- 
sistace on the part of the Congress 
party is to ban the company donations 
to the various political parties. They 
say that they have brougt legislation 
in 19fi0 that it should be limited to 
Rs, 25.000. Does it do away with the 
harm about which so much of discus- 
iion had been taking place here? I

would request you to hear the < 
vation made by the Santhanam Com- 
mitte on this question. The Santha
nam Committe on Prevention of Cor
ruption had recommended that:

“---- in Indian conditions, com
panies should not be allowed to 
participate in politics through their 
donations. It is trrue that this mat
ter was debated at length during 
the discussion on the Companies 
(Amendment) Act of 1960 and it 
was decided to permit such donations 
subject to restrictions of amoxmt 
and condition of publication. We 
do not think that this is sufficient 
and feel that nothing but a total 
ban On all donations by incorporat
ed bodies to political parties and 
purposes will clear the atmos
phere.”

That is the recommendation of the 
Santhanam Committee, but the Con
gress party still refuses to accept 
this.

Mr. Deputy-Speaker; The hon.
Member’s time is up.

Shri Umanath: I will conclude now.
I am now quoting from Commerce ot 
the 15th October, 1966; it is a big 
business paper from Delhi. Their spe
cial corespondent writes in this big 
butlness paper thus:

‘Thus, looked at from many points 
view—loss of revenue to the State, 
need to conserve resources for 
development, reducing election ex
penditure, protecting the interests 
of sma’l companies and reducing 
sources of corruption and wielding 
of political influence—there seems 
to be a prima facie case to consi
der a ban on political contribu
tions by companies.*'

He is a correspondent of a big busi
ness, paper, and even he writes that 
there is a prima jade case. As far as 
the Congress party is concerned, they 
are not prepared to acept this per
haps because as Mr. Charat Ram 
says in another issue of Commerce
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[Shri Umanath]
dated 22nd October, 1966-he says how 
Dig business is being run_

“Innumerable businessman rapid
ly moving up the financial ladder 
have unequivocally stated in pri
vate conversation: “It Ls impossible 
to coduct business in India today 
without breaking the law”.’

That is an admission by a big busi
nessman; without breaking the law, 
business cannot be conducted. They 
are conducting their business success
fully. What does it mean? They 
arp daily breaking the law and con
ducting the business 6f the companies. 
The donations are not being opposed 
by the Cogress Party, because they 
have to reward the big businessmen 
for the violation of the law so that 
they may make pofits. This unlawful 
practice and these corrupt practices 
should be stopped. As long as these 
practices are there the Congress party 
has no business to claim that it stands 
for a democratic election.

Shrimati Yashoda Reddy (Kur- 
nool): Mr. Deputy-Speaker, Sir I can 
not speak with that mumch eloquence, 
as Shri Umanath. In many things I do 
agree with him, but some of the 
things which he has said, I would like 
to answer. The first thing is about 
the vehicles. You Sir, were the Chair
man of that Committee, and his own 
party Members including his leader, 
Shri Goplan, were there. There were 
so many other Opposition Members 
also when the matter was discussed. 
Shri Daji was also there. Not one 
Member said, “Please do not make 
it a non-cognizable offence”. {Inter
ruption).
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Shri Umanath:
amendment.

He has given an

which our Minister suggested we did 
not ̂ accept them. Were we being die- 
^ ted  to by the party? Certainly not. 
On many of the amendments moved 
by the Opposition and not accepted by 
the Minister, we made the Minister 
agree. But even Mr. Goplan and Mr. 
Daji felt that it would be inconveni
ent if we make it cognizable. So, it 
is very unfair on the part of 2̂ .  
Umanth to say like this. {Interdup- 
tions).

Coming to election expenses, evety- 
one of us is agreed that election ex
penses are beyond the capacity of 
many people. There are some who are 
fortunately rich. There are some 
fortunate people like Mr. Umanath 
who can get collections from workers. 
But some people like me are neither 
rich nor can they get donations from 
the people. I have to borrow. That is 
neither here nor there. Everybody col
lects iTtioney. I am not against the sug
gestion that public companies should 
not give donations to political parties. 
But every time a movemet is organi
sed by the opposition parties, in oil© 
day they spend Rs. 1 crore, and for 
what purpose? To break and destroy 
property and kill people. Where do 
they get the money from? They send 
a communist delegation of 2 lakhs of 
people and spend Rs. 2 crores. Where 
do they get the money from? At least 
we get money from Indian people. We 
do not get it from outside to be dicta
ted and made slaves of outside peo
ple, whether east or west. {Interrup
tions).

. ShrVWti Yashoda Reddy: We also 
have lifoiij^t several amendments. 
But w ^ iit  there not as Congre^ party  
‘rrteth^^fs; we sit thei^ as repiw enta- 
tives of iii\s H c^e , Mid ftot by the 
House, and not by the-dictatte of the 

In s^iCe 6l  adtoe 6f the things

Ho :
^  f^?prT t  I

Shrimati Tadiod« Reddy: If
Tire atcept money from Birlas, tW
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are Indians first and last. I did not 
interrupt the oppostion na.embers when 
they spoke. Let them not interrupt 
me also. If they had confined them
selves to the amendments sought to 
be made, I would not have got up 
here to speak. But they have brought 
in so many irrelevant things abput 
Mr. Kamaraj and so on. With due 
respect to Mr. Umanath, I would not 
like to say anything about that. I 
would remind him that even when the 
communist party was in power m  
Kerala, the communist party mem
bers had utilised Government machi
nery for party purposes. If at all there 
is any party boss in India who is 
simple, who ig honored for his inte
grity and character and simple living 
that is Mr. Kamaraj. Perhaps he was 
innocent of it. If it had been done, it 
would have been done by the people 
who wanted to please him. May be 
they are wrong. But let us not 
bring in personalities who. are not 
here to defend themselves.

Mr. Daji said that anti-social ele
ments like adulterators* and black- 
m arkkeers get away with a sm'all 
punishment or even only with fine 
and they are not disqualified, where
as people arrested on political grounds 
are sentenced to long years of impri
sonment and are disqualified from
standing fpr elections. They want
that even if a man has committed trea
son and is arrested, the moment he is 
released he must be given permission 
to stand for election and there
■should be no disqualification attached 
to him. Mr. Umanath in his eloquence 
said that the Congress Party is fright
ened and that is why they do not 
want to do this or that. Let me re
mind him that it is this Congress 
Party which has passed this law giving 
this sUtus to the Election Commis
sion It is this Parliament where the 
Congress Party has got a majority 
which has created the E l« t.o n  Com
mission and Election Tribunals. Mr. 
u S t h  must a^ e e  that «  there 
,ome bodies which commad the grea- 

“ “  ™

stance Mr. Dandekar*s case—of which 
a^ Panditji said we are shamed. It 
wfais th^ same Election Tribinual 
which sent back Mr. Dandeker to th ii 
House because it did not have any
thing to do with the pwirty or the 
Government. So, just because we are 
in power, we cannot do anything we . 
waAt If we could do that, we. would 
not be here in power for the last 15 
years in spite of the fact that there 
is no other opposition party which ia 
capable of taking up the responsibi
lity of running the Government.

Mr. Daji said that Ministers go about 
using all the ministerial parapher
nalia. In my own costituecy last time 
I had one or two ministers contesting 
with me. First of all, they did not use 
their ministerial paraphernalia. Se
condly, the people did not vpte #9*’ 
them, but instead they chose to vote 
for a mere somebody like me who 
just appealed to them. So, people 
are not so credulous, they are far 
more intelligent. They have approv
ed us once, twice and thrice; I am 
sure they will approve us agwi).

I welcome the Govenmient’s 
ceptance of election petitions bein^ 
decided by High Courts. I do not agree 
with my hon. friend who said that 
election petitions should not go to 
High Court I think psychologically 
it will give greater confidence to the 
people if election petitions go.to High 
Courts. I arh also glad there is pro
vision for appeal to the Supreme 
Court also.

Mr. Vyas moved an amendment 
about the High Court going to differ
ent places, apart from its main seat. 
I cannot say I do not agree ^ t h  It. 
India is a poor country and alrpeople 
cannot afford to go to the seat of tj>e 
High Court. But many persons who 
startd for elections do have money. 
Nobody can deny that. Either ih e j 
have the money or somebody suppliw 
them with money, whether it is the 
party or somebody else. May be they 
taHe loans also sometimes. I some
how personally do not approve ol the 
suggestion that for hearing electioa
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petitions^ the High Court should go 
from place to p ace. I oppose that 
amendment.

I have nothing more to add. I 
think more or less the committee has 
done a good job in trying to do away 
with many loopholes which were 
there. I am sure the Bouse will 
Approve of this Bill.

h n .

3ft ^

fmnsRTtrr
^rhf ^  «TiT

v-TT ^  ^  f  t  I 
^  ^  5ft f̂̂ ftBTn I , ^

Ir iTfT t
% JTT̂ ntrcT % ^
orr̂ r ?ftT ?f.T ^  %

T| I

tr ^  «rTnT ffr^ft
^npnr f? i ^
♦  ^  ?TTfr ?rwf ̂  ^  Hp ^

TK fTT
T?: tTT ^ I ^

fft TR-*  ̂ ^  ^  ?f.T
f n f ^ T  fn
^tfVn 0 * ^ , ?ft

5̂r ?TT% f^-Jn
fsp %prK ^T VcTTH ^  ?T^
t ,  eft i m  ^  ^rftn
«(ftf;nT I

trfVnowrofJ[irft:
I IW  ^  «iniT ISTT I  !
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vff ^  WT
^  ^ I ^  VT >51^
^  f m  I trsp T i f ^

^  f f ,  ^  T3T #■ ?r 5 i ^
’ni^') ^  $rfV»T *fif l̂Tr

«n: w  *̂t TfT «TT ? *Pt^?r 
^ 'T

*̂t % T T  yt%
^  I sj^*il<;41T, ^
^  î-JTkr f̂ ^rK *pi»r %-Tru f ,  

^  ^  ? r m  ? ^ 't
^  ^vi itjH w r  ^  f%

% r?Ttr ^̂ TleT % JncTPTT̂  
% TK m i i  (

’irrir f^ra% % v n r  *tt tt^ -
;fV f^
^ I ^  ^rr^cfr |f t̂xvtt

Jr % ^
^  T n r ^ : v  ^  ^ z i! i  wj

»TT*T, ^¥i»i *PT ^

^rfr^f^RT ^  I fiTVTT f*nr ^ ttt  
«»r̂  ^  % «n?T ?r^ wrry ^  2r I
^  It T ii?t ^t ?î r?Tr ^ r 

r̂ irr^viTwr ^
*|ft ^ ^fcCTft'T Êflft ^  I

v iftvnr% w ^  
f*TT qTfH*TT̂ fe ^  ^ jn f t ^ T  % f s ^ r id  
i(?V Tipjr irar wtt i s o o ^ T r f t n r r

I ^  f̂ ^  ^  VT
^  fiT ^  I  cr:

2000 WT f w f ^  7WT *PTT
^ I ?rtt ^  ^  ̂ TTcTT frr !^4nwK
v if h H  ^  v t q ^  ^  ‘*r?Rft t  i 
^  ^  'RTT Tf»TT W r f ^  «TT f V  IpTWTf ^

^  ^  % ^I^TT 1963 ^
r ^ 7 ^ ; r i r  ^-«n?wt «nf^v

7 8 VTŴ  5TV f v i p r ^  $i 1260^



ITHT ^ I Vi»i ^
^  V %iT, ^ T f t

*T̂ -»T̂ 3T ^  *PTT ô?T %

I ^r^.n qc:i 
«nff ?R ^rfsnrTfTq^ feT»r
? [ t i n n ^ ? r k t  fprfcT
»ift '»! ? I

^  if WtT^r 5?5ff if«rTft^- 
iR^nrt'T ^ I ^nr^T
«rrif "til 'jfi % fnn eft
(t I ’Ttpt^  ̂ VJTT srrcfT 

^  ^  ^ r  « r i v t  'TC ?TT = ^  1 1

fT9% '̂Y?t ^ r  r̂ f^rr n̂rr
irr, if ^  ^  q i^  wrt

I  I ^
^  % ’tTTT ^  iTTcr I  I
•f?T̂ »T % Trrff ^

fv<?icfi *Pi "fV̂  tft
f^^^T-fv^sr ̂  'T^ r<?<̂i 'jficTi

I '

^rrsr ^  if 
*rrr fsr̂ r ̂  ^  v m rdw r
V ^ r  J  I ? f t T  H * l+ < i^ l l ^

iftr I  cft̂ rft ?ftT
#5ft^rr^ ^ ^ ^  ^

V?»T ^  ^ I

5?tf?r5T'T^^^ STTTTT^, «rrnT 
744=d'l^^  ’TtTiTRT 

iF jt ^  % spRf^nr ^  »mT?TT dfr ’tt i
JT5 ^
% «TT TT̂T * T f ^
ifn̂ T?ft *rr 'T$r I , f*Rr ^  ̂
#  'Tf ̂ T j  I ^  ^  ^vrnr-^^ % »mT$f
»TT ?!V?nft t  \ ^5 T ^ , 1966 ^  
^  I  fsp % ffRT V1TVC,
q i f ^ ^  ^T?T, ^*t «(TT»f^ fwrqr * n n  ’TT I

^  ^  ^  ^  ^
*rf i f f /
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5,1^ i< A h- r̂ r ^  r îTf
ITT qfs^rr T t ^ . ^  #
i[?r sn^ r̂ .̂*N ^r, ^
?riTr ?:̂ 1i i ^.f^n ^rr TFr-nTW 
«TiT ^  ?rr^9T €{ t  ^  
^  ^  : ^  ^■^'' f  I f?T ir ^I'Tjft

T^: a-?T ^?Ti fFTiar̂  I  :
“Since then as the matter hM 

now been amicably settled with 
various Government Departments 
like Textile Commissioner, Joint 
Chief Controller of Imports, Spe
cial Investigation Branch of Police, 
Bank of Tokyo, Customs and 
other Central and State Autho
rities, 4t has been agreed to 
release the frozen goods imported 
on our behalf against the above 
mentioned licence/*

JT̂  5T Tixn «rr, ^

«nft r̂f.' tith’ I  ?ftT «nft
Jr t  ^

%c7T?r̂ r I VT^^T ^ f^' 5̂ 1
^mr .̂T 5>rr, €\ ^  if
^̂ rrrrvft ^  ^rrWr i ^

îtv-
*TTO?T f ĴTr t

^  59PTT̂  W , ^  if qTT 
WT J?TT eft ^

^  ^  =^T% % t  I
^  ^ •

**We hereby covenant and under
take that we will indemnify you 
and keep you indemniflecf from 
and against all claims and demands 
which may be made against your 
company, its successors and ai-^  
signs whether by way of principH, 
interest charges, costs or oihcr- 
wise howsoever arising out of the 
sale of the above staple fibre quota 
which may be made #gain^‘ you 
by Government or by any govern
mental authority or by any per
son firm or company and we 
imdertake to pay you on demand 
any sum or sums of money which.
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from time to lime may paid 
Or required to be paid by fou r
company to goverranent or any
such authority or any other per
son, firm or company concerned 
in the sale of the said staple fibre 
quota.”

sj?Ttrn:

^  t
^  I

f  hT x n  I  ? I  fiF m x
vr|rT^T|l; ^  f^Ts^T 

w>. ^Tpr % ?=m ^  ^
T̂t; 11 ̂ 0 t r f  r r  % ^«r ^  ^ i

^ T T f | T O  ^  iT|f

IF ' I

TTTJ ^  3TT^T
f  ffT tr .;T rrr f ;  ^ ' f
’trlT T T rf^Tr ^  %,
spTr ^  r r r  f-,*T?r
5?n:> fTT
f^s:>  % fT R  11 ^n?rrTT ^  ?ftT 
% T  n  *T I  r̂ p f ^  ?T5ff *P> =#T ^  
A  (. T f  ,VT ’T f  5  ^  f l T ^

I ,  f  7, ^  1 1  ^

<Tf r I  ffT P̂TWTM ^T
I ,  ir T ^  qjrt f̂ ^RTT

f r r  ?fiT¥T f tS ,
f  »* T? f ff r^  ’ ^  5rT?l% | f V  f^5F7T«T
% ff'Y o?rrqr^
t  ^ c rf f  ? f t  ^?rt5r-^>r %

| ,  r r^ r t.f  ^
^V< jrra’jrr ^r«rr, ^

^ I ’r r 'r  >  f?rr T f - ^ t | t  i fzrr 
»T If;T j ;X r '* '■'' ^
?ri4^rf f e r l t  ^  l ^ r c  | i ?

r :  . ^
’̂ T  %  T T rrrT f f t  ^rr^^TT 

f  f%—^  »?tT t ~ r
n  5t> gr> wf

Jf t|  t ,  crrf^TTfH:
^'ytfw 5T^T?ff% f5R?^ —
5 ^ ' ^  lit
VTcTF ]̂ “ *“> VTT 'STT̂T̂rTC
% «TT̂  Jf r̂ fS'IST ?TT*ft̂
r*i$r^ % rni^ ^*ITT ^ I

«ft f?o ?rro
f?r wrr ^^T

f .?

>̂T ^  I ^  ^ %

’TT t |  |  I ^  I  ?  ̂ ' "

^  ^ o  ^ o  fy # ^  : t  T̂fî TT
^^^rdin?T 

% f  ^  ^T TO t  .?^

«ft
# t | |  I ’TOT*t ?PT2r# tt «rt»rT i

t  M ?-?r SR T|T «TT 

f^P f ^ > T  t  ^ T

Mr. D eputy-Spe^er; We are not
concerned* with Brashtachar, t  >

«ft
^  T^T ^ I %nfwi t  
sftTOTT^— (^fjt ^  ^ r )  T O
^  WT ? ?ftT.%2r^ 135TS?rT^T .q-̂
?nrT ^  ? %^^'m
ffT crc?''cft ^ ^ \ w m  \ ^  ^
^ x  ^  ^ 'V f^  I

Mri Depnty-Speaker: He should nOt 
take more than ten to fifteen minut«*.

«tV : t
^  Ti^ ^  f% f̂ HFT TT5f«ffr?fV

: :•■ vv,v W



^  ^ r n ? f ^ i u H  ^nrr
^  ^  5,TV

’iTTfĵ rr, f^rfoTnr % aR5T ^  %f\’r 
W  t  r̂TtT ^  ^
fT T ^rff  ^  ^  €\ ^fir I ^‘TtfrrR
f ^ r s r  f̂T r̂v ^  ^mTTtT
fifq-r ^TiT I

Mr. Deputj'Speaker: We are not
•oncerned with that.

vi\ ^ ft  : rft
=ar^^ ^  rrrpT 5̂  ^;r% ^  ^  tft T̂fT
^JSTT^ q r  I »T^ #■ ^  ^  ? f iT

s«rrnT isflrv*TT vr^tT i ^r % . .

^ f ^  : 3TTT r̂
%  I

*f\ inf •»«►!, ?T*TT ^rnr
n r  ^  f  ?ft

^  HVfttPTT ^  I

T?: ^  ?fiT If

*mr t  ^'r t w t

<a'jT(  ̂ It 1m

ferr îrRTT 
^ R "  t  t̂ŶC 'TPff % firar
^TTSf R" ^t ^

j 5 n I ^  fv  ^̂ fW9T *TT7f ^  ^TTT*ft
^  i r r^  t  f^  ^  TT̂ rr t t i t ^  ^  'n ff
^  I «<d'( ’'TTi'^ ^  Ĥ ir«lci

ŴX vr̂ RTT ^  WTtW ^  f^cT^ TF^ %f\X 
TT^^rrt f  'n ff ^  wrw ^ i

'Tnff ^'t T3ftarrfW ŵt f ^ ^ n  
t '  ^  ^ r r r  ^«f?r 

ifirihr TT«?f ^ I ?TT3r ̂
it qfT^JT ^  T ^  fr, ^  ^  t
> P T ^  ^  «rjmTT^ TTfT f^ irm  ^  

f«F^ ^  ?TT^ t  Ŝ|?r
194» (Ai) LSD -0.
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% ?nsnT ^  ^  ^  I m ir
T̂*fiTT F̂T VT

? ?rr^ ^  ’̂ r̂r% ^
'Trff % ?TT̂  *=m44‘t1? »T?ff 

VT T^ t  I q-? ^  ? t  grt f
<<?i I ^  IT? 4»<^ % I

WT t  fjfT ^  TT^ ^IT^T ^  
^  I  ?5t

^  ^̂ smTcT «T^ I rp ̂  I %f*PT
It f̂ 5̂=rar ^

^  fTTŜ  ?n^ ?T ^  ^'<i^ *<î dl ^ 
^  **"̂>1 »̂TTr f,, ^

?T^ ^  ^ v i r=F
gft TT^ fwr t  ^PinT ^  i h i
ftrft W  STI  ̂ ^^TT <l^dl, ^ a ’TT’H’ 
iTr5^ ¥V ?T7?rr ^ ,

^  iTT̂T %
I

?T3T «RT r̂,
?nTT5 ^  T(Twr t  f=F
^  ^  % 55TT  ̂ ^ ’R' wr^
cflT ^  ^  TT̂ SWT̂
?>fr t  ^  TT w ?: 'Tf m

J  HUT  ̂ ?RT?T  ̂WiT 
^TtT ^  f w  ̂  T̂ T t ,  5T? fsr^ JFt
TT^pft if îTTTT %lr« ^  l=T*rrt

T n n f tf^  ^  ?̂TT̂  t o r
I  »fr ^
^  I V3X ^  T̂R”

tt̂ rfVFT WnftiT  ̂^  3ff
 ̂ ^  i \  -^r  ̂ I

5̂TT̂  TTjr^fyfa^ ^*f ?ft ^  %
^  Jf ^ 'if  f?nr«r ^  | ,
^  t  WT^ JffTr f, I w^ ^
fv^TTf ^  +H*i WT irrerr

'3rmj t  I ^  w rr^ ?t
gnm ^ ^  iT^wsR v^tw ^
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[i»fV f5T^]

?rf!j^rr^, 'TT^ ^  3rm

^  rn=TfT ^  I , qrt^?r ^
»R^ ^fV f^ TT f^tET I,. ^

^i îTPT
f ^  «rr^ TT I  I
^ r P T  *»TT t  ^
^ m r  f t ,  ^  T T 3 R tf^  ^  ^
?HT3T ^  ^  ^T w r ^  ^
!ffT tr?f7
fwrarm ?fiT
% rR ff  % ?rraTT n r  w n 'f  ^

^  I

5RT ^  7̂̂  ^^TT -^i^dr ^ f«F ?HTT 
'̂T m ’T W r  ^  ?̂TT̂ V] ^  

?TTTr ir ^  f^5 i^  ^
m i  t ,  ^ h '  q?n ^  %

?*̂ 7 *TT ĵrHT̂TT I
^  ^  f'TStfV 1 ?rm 2 5

w n  fw^T w  sr^T fTOTr or??fiT ̂ i^nr 
^  ^  I  fjp 4 0 q̂XTT
^  ^TRf f m  ?nft ^ irm

I IT? WT̂  
f^V^TTt I  ?fh: ?rar ^  ^  qgr 

’’T ^  ^ w i  ^  îrf?TT ^
'̂Y ^  I  ? rk  ^  %

^^<4^ ?TT^
5RT f ^ T  . . . ( « w m r ) . . . ir? 
^H?HI ^nWT ĵTT^I^ . . .

Shrl K. C. Sharma: They are valid
allegations without any relevance.
They should not go on record.

«r> »w : ir^ ^  w »Tirfiicr 
f  I ^ ’T’TT ^ ? T r  r̂sTTTT 5TR»rr
Vfir ^  ^2^TT

? 'T^^T ?rrar f*r »̂TT 
q^TFlC^r 5fft, 3 0 fTCTT

if?5nT ^  «?k 3ft f t r r r o  ^Jm r

^  ^  3rr?TT t  ^  20  wi
W!^T I . . . ( W«Ci*f) . . ^  fV  
«(id ^  0  ^ I ?rr*T $<s(*i,
^  T̂Tvft ?  I ^  ^  ^  ^'rw ^  

?Ft ^ > R rT
r^^rnr ^  w  . . .  (w rw isr). . .
ITF =R7̂  ^  ^  I ?TT'T ^

'̂VfsT̂ r I rr«fr TT̂  7T?t t  
»̂TT I iT?r I?. ^
5Tt^?T ^ 1 -  ? r r ^ ,  jtt

^5hTT . . . (^z^wr^) .
?rr^ I ? f t ^ ^  m  ^*»TT fft
TTJ-^:^ ^  T ĴTT I

«ft (? rrq7 ) :
r^‘ t

?frr t t  ̂  >sft v«T r^ * 4  ^
^  'd5(ifl 'TT ^  ^€F
T>T?Fft < I W  ^  qfT %
JT̂  ̂  qnrft v ifp c  m sr^ tf ,»̂ - cr?rt

^  ^  ^  ^  m c rr  I; i f '7 i%

Jr ^  T̂jftTFFT ^ 't i v t i i  T7-
« r^  f f  ?ft T[V v ^ rt^  ^ f f ^ r

»?P5̂ TWT̂  ^  ^
^  «ft ^ 2 ^  ^ t

^fturf^R^ ^ I ti fv*n’
^  ^  3ff ^  if ^  ^  «f t I
^  TTV

^T t|
I rft ?ft^ ^

^  TT ^  |?TT. ^  ^ ? t  ^  ^rnrr ?

. . . ( s o t r ) . . . «ft
^  ^  «rr?»rT ^  sn^r | ,  fjqr
<fT% ^  5TTrf 5Ft ^  tv
2T̂  ^-<ft^ w n  ^  in*rr ? . . .

«ft ftnr^ : ^rnft^ VT*r«r
r̂ jTT ^JT I ’RTfr in# ?nft
i5Tf ^  «rrr . . .
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Mr. Depnty-Speaker: Shri Llmaye

should please sit down. MaEng alle
gations cannot be a one-way traffic. 
He must be prepared to hear them 
when they are made b y  others. He 
cannot make allegations and then ex
pect others to keep quiet.

^  ^  ^ % »TTT,%
I 55^7 ^

wn: fjfrqr ^ eft ^  i f^?fr ^

vii ^  ’srnr ^
^  ?rr^ ^  ^

m m  ^  f  1
^  'P', w  qr, q^, |ffrqr 
^  ^  WTT pfr ?r> f:
?ftT ^  ^  me? t

^nrr % if Tt o i  ^
qft t  ? ^  f n ^
VTfcTT ^ ( a m m )

«fV VB[Vm : ^  ?T5ff
^  m  ?

Mr. Depnty-Speaker: Order, order. 
Shri Kachavaiyya cannot go orTlalk- 
ing like this when he is not identifled.

vW hrw ; ?r^ T̂FT JTI%
?nnr^  '̂V ^
*WT r^rsni «TT I sJff ^

ĴTTT ^  ? If?' ^rnr i

JfTT o’l<rH4<‘ ^ ^c? ^
^  I  WT ^

^  tft
if ^  JT? «ft,

nvr. ^rPTifKr w p t  ^  ^
«jTpr ^  ^  f̂
f:5r-?rnf»-?rr f t  ^'nnr ^rr^rr i

'iFTT % *T^
^  ir^ fsr ^R?T ^

1̂  TT^ VÎ TT ^  ̂ ?T
% f e i l ^  =51^^ f,,

n;3p ufhrr t ,  I .  t  m?r w s r rx f  5f 
^  TT ??TT̂ i’Trrr ^  ^r^-Tr 

^ i f t  I  I ?TTT 
if
f f t r ,  hTR- t̂ V 

f̂ m  ^>T r̂ 

f e r  ^ rif^  I
»T  ̂ l̂̂ iriT, ŜT ^  *T^
?ft ?̂ .̂cT,
«nfqc: 5#  I inn 3Ft
^ T r :  t  f^; «TJR w \i  ^n'T ^
^  f  f^?TT> t f  eft,
Wg ^5T f t  ^^>r\J, if *TT^

Sf.t, ^  5 ^ ^  6
cT®r, ^ 7 T  îT*T!ftir If

?njr ?T. mT-5HT !^ .i^  ^  
cTTi, snT ^T  ^wtrft ^  ^  V [ ^ -
« r5 ^  3ft ?tft2f.x «ift

ifTT-irrT

?TK^ ^T ilrfOT-lT 5T  ̂ Vlff%
fsp ^  if ^  *̂t I 
^n’T ^  ^ f<TT 7TT
ftrfH^RT ^  fcTSriT I iTf
fT^?r ^  %, f
?rft^"i?T5T % JH-n^r ?T ^

^  . . .

«ft iw  :[wr5T h ' ^ ,  5pT 
aqf^wr .̂T !T¥?r 5̂T 4' ^
^  ^T 7 ^  «TT, rfr ?n'T % fv

5̂fT fiFT It t  ^  ^
^ y g «rr 5̂5?  fjp ir ^  

XHTi: v n
^Ta-1  ^  ?n*Tfrr ?rff

^  ^  T?T t  ?
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Mr. Deputy-Speaker: You have said 
■o many irrelevant things. I tolerat
ed them. So, you must now take 
■omething from others. It cannot be 
« one-way traffic. Mr. Dixit, you may 
please confine yourself to the Bill.

^  ?T I

Shri Alvares (Panjim): No issue
raised by a Member in the House can 
attract the provisions of any law; 
certainly not the Representation of 
*he People Act.

Shri Harish Chandra Mathor (Jal- 
ore); He is saying that the M«nbers 
should be disqualified.

Shri G. N. Dixit: Among the dia- 
qualiflcations, the Law Minister should 
include that if a Member continuously 
defies the Chair, it shall be a disquali- 
flcation and he cannot be allowed to 
»eek election.

Shri Madhn LtmaTe; Unconstitut- 
tional.

Shri G. N. Dixit; Expediency and 
appeasement can never establish the 
rule of law. It is only strong rule of 
l«w that can establish the rule of law.

f ^ q  ; ?

: ’chk

I t  ^ fT>r
îr ^

^  ^ *TT
51^  ?STT<T ^ I

*TTH»fi*T ^  ^TT ITTT

<iftw  : 5t? 'T'nftra 
WPT ^  I ih r

I

^  trfonFTT
i W t  ^  ^  I

srT>in=f v i i  % %  ?r>
=qrf̂ cr, it

^  I ^  f^^TT ^  I
^  ^  =̂ TT4 irV r
^  t  ?tVt ?rr^ ^

^  ^  5TT̂  f ,  ^
?rr?fr |  .

iTT̂r ^  ^  ^  ^srr^,
^  it tTfT »7?TT

F̂TT, %(V>H 
^ n ? R  5R1T ^  f f  I
f ^ w r  ^  m  3FT

’PT^ T̂5®T f ^ T  t  I

frt 7^
3ffV %, %T5f

^  a  w r ^  >̂»TT . . . .
Shri Ranga: I am not following you.

Shri G. N. Dixit: You are not fol
lowing me? I think, you are listening 
to the simultaneous translation.

t  f f r# ^  ^  T^r «TT 
tft

% ^  ^  ijl',
f'?JT ^  if

wrq% t ,  ^
f w  ^ 1  f  mr t ,  sp>T ? T ^

F̂, 3T> if #5 , ?P!T^
I

r ^ < ! i ^
?nft I WTT % ^  Tin t  ^

^  ^  ^  ŝnr^
ifVr ^  ^  ^  \ ^

fH" 53TFT ^  tnrTR" ^  ^T%



«rr% ^  ^  ^Tinr 11
ITPT ^  "̂YjTT ^  ?rnT TT^n^R
^  ^ j i  5TF, ^  5̂cT
^  f^Trpft JffrfFT̂ ' f f  ^ 5 T  r̂ ^  

5>TT ^ T f^ , T̂TRV W ^ T
?T>T ??r q r  jttpt

?T5^5rf % 5TT̂  1̂- I
frr 3ft ?fV7 ^J i 'TT

'=pV I

t  f?r?Tf^^ ir ^  ^
=err f̂ r ^ f^r ^
jq ,  if,
^r+H ?TFT ^  nfr^iW^ r+^i I ’MM 
H't ? T P ^ ^  T^T I ,  «fV v[j^

^  ^  I ,  % f ^  

q -R  ^  ^  f^r^  if  ^  T^j f*r 

^rsnr '^'t n̂r?" ^  ’srfy'ti <
^  ^  'T-

?Tcf>^r iTiy?>nr, ^  ^ r m r
?TPT ^  JT̂  ffiWTTT ?TT  ̂ f? ^  ^

% ^T j m  ^  t» ^
4=^ m  ^  :STTJT I ^
3̂PT̂  ^T if ? n w t

i j f ^  ̂  3TT ^ I ^  ?T^rr^ ^m r
?Trr p̂wOT ẐTR t ,  ^  ^
5TTP: ^  i ! T ^  ^  TPT Jf

?TT'T M'HA TTIT ^^T, ’inF’ 5T^
^  ^  -?J7T #»r ^  TT^TT^^ I ^31^
q r  ^  ^  i  s r^  q r
TWT yfTznTT, rft <r^t T?: +*-T.flZ vTn̂ VXt 
t ,  ^o ^ o  ^0 ^

5TT̂ |fvFrT %,
% ?R t ,  ^  *n:

^  fTTPT r*inn 5TT t  I
'

^  «tVt t» ^
? r ^ i ^ r j  sfr t» ^  ^<?TT^ T?:

5>TT, ^  ?r^ ^  »̂TT I
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(Arndt.) Bill and Con

stitution (21st) Amdt. B '
Shri Sezhiyan; Mr. Deputy-Speaker, 

Sir, this Bill has been brought befor* 
the House very late in the very last 
session just before the elections. From 
the Report I find that it had been 
submitted as early as on 2nd Decem
ber, 1965. More than a year has 
elapsed. The Ministry should have 
brought this Bill in the last Budget 
session and should "have given us suffi
cient time to go through th is  Bill 
because it is a very important Bill. 
The functioning of democracy depends 
on the way in w hich we conduct our 
elections and how far our elections are 
accurate and reliable, it is only to that 
extent that democracy will function 
and prosper in this country. Though 
I welcome some of the amendments 
glveo in this Bill—some of them are 
in the right direction—much ny re  
should have been done and I feel it 
touches only the fringe of the problem 
whereas the malady is very much 
deeper.

I find from the experience of th t 
last three elections, so many malprac
tices have been found. It has been 
exposed to the country that the law 
has been breached on more Ulan one 
occasion. But the Bill under conside
ration has not touche^ many"'of the 
problems that have been exposed. 
Even in the Report of the Election 
Conmiission, some of the things have 
been suggested, specially regarding 
the limits of expenses and other 
things. Regarding the limits <>f ex
penses, so many Members have 
spoken. No one can plead ignorance 
how this limit of expenses iT being 
transgressed by so m any  persons 
because if I remember aright, even 
openly we find many Members belong
ing to the ruling Party who occupy 
the highest position in the Ministry 
themselves confess how fhe TT!fiit of 
election expenses has been infringed. 
If I remember aright, Shri C, Subra- 
maniam who is a Minister in the 
Central Cabinet now, while speaking 
in the Madras Assembly In 1957 just 
after the 1957 elections openly con
fessed that when he was asked by 
Acharya Vinoba Bhave he had to 
rtp ly  that not a single Member fro<
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[Shri Sezhiyan] 
kis party had abided by thia provision. 
That was what he said, il my memory 
•ervea me aright.

I may also point out that in 1960, 
Shri S. K- Patil was reported to have 
said as follows at Bombay: I am 
quoting from a report in The Hindu 
dated the I8th August, 1960. The 
report says:

“Bombay, August 16, 1960: Shri 
S. K. Patil, the Union Minister of 
Food and Agriculture said here 
today that it was becoming more 
and more difficult to collect funds 
for fighting elections. During the 
last general elections . .

was referring t© the 1957 elec
tions—

**. . . Mr. Patil pointed out, the 
Congress spent about Rs. 5 crores.'*.

That means that Shri S. K. Patil who 
was then the treasurer of the Con
gress Party had openly confessed that 
the Congress Party had spent Bs. 5 
croreg on the general elections; that 
means that on an average, in a par
liamentary constiti’ency, about Rs. 1 
lakh had been spent. That is a clear 
case of infringement of the election 
law which has thus become unreal 
and meaningless, even according to 
the Report of the Election Commission 
itself. It passes my comprehension 
why the form of a statute which has 
become meaningless should still be 
retained. The Election Commission 
has stated, exactly the same thing in 
its report. The report says:

“After the experience of the 
general elections of 1962, the com
mission reiterates its view that 
the legal position relating to elec
tion expenses as they stand at pre
sent are of no use and calls for 
drastic amendment or total re
peal."

That report has further pointed out 
that the prescribed maxima have be
come quite unreal and meaningless.
II puses my comprehension why such

a provision which has become unreal 
and meaningless should be amended 
in this manner; either the law should 
be totally repealed, or else Govern
ment should seek some other way 
out.

When Shri Umanath and Shri 
Madhu Limaye were pointing out cer
tain things, there were 30 many pro
testations from the other side|. I 
would like to point out that big com
panies and industrial houses are con
tributing fabulous sums to the politi
cal parties, especially to the ruling 
party. I may quote here the judge
ment of no less a person than Shri 
M. C. Chagla who was the Chief 
Justice of Bombay in 1958. When he 
was delivering his learned judgment 
on the case Jainti Lai vs. Tata Iron and 
Steel Co., he had this to say: as to 
the reasons w hy the companies were 
contributing to the Congress funds. 
He said:

‘"When one analyses these reasons 
for this alteration it is clear that 
what the company feels is that 
the safety, security, future expan
sion and the profits are all linked 
up with a continuation of the Con
gress Government at the helm of 
affairs in India and in order to en
sure the stability and security and 
ebcpansion and the making M pro
fits, it is desirable that the com
pany should see to it that the 
Congress Government continues in 
power and that Government can 
only continue in power provided 
the Congress Party is returned by 
the electorate; thus arises the nece
ssity  for the company to contri
bute to political funds of the 
Congress Party in order to ensure 
its successs at the polls.”

Therefore, it is clear that the big com
panies and big money are contributing 
to the coffers of the Congress Party, 
just to make profits and just to ensure 
their expansion in the future.

While concluding his judgment, this 
is what Shri M. C. Chagla had to say: 

“Before parting with this case, we 
think that it is our duty to draw
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the attention of the Parliament to 
the great danger inherent in per
mitting companies to make contri
butions to the funds of political 
parties. It is a danger which may 
grow apace and which may ultima
tely overwhelm and even throttle 
democracy in this country.”

This was the clear warning which he 
had given.

Shri Alvares: Was it the same Edu
cation Minister who is here now?

Shri Sezhlyan: Yes, when he was 
thA Chief Justice of Bombay, this was 
what he had pointed out.

Shri Harl Vlshnn Kamath: Has he
changed his mind now?

Shri Sezhlyan: It is yet to be seen.
H» occupies a seat next to the Law 
Minister here, and, therefore, the Law 
Minister should be in a better position 
to understand the implications of the 
judgment given by Shri M. C. Chagla 
when he was presiding over the high 
judiciary in the Bombay High Court

My point is that the election 
expenses are growing. Often, there 
is an inducement to the voters in 
many forms, and we have heard that 
in many places rupees are being free
ly distributed. This technique has 
been extended to this extent now that 
in certain constituencies, instead of 
inducing voters to vote in a particular 
way, inducements are offered to the 
contesting candidates themselves, with 
the result that in the process the 
person who has been put up by the 
ruling party is returned uncontesled. 
This technique appears to have been 
perfected.

Here, I would also like to point out 
that Ministers are using the govern
mental machinery for the party. 
Shrimati Yashoda Reddy was point
ing out very vehemently what Gov
ernment were doing and would do. 
If they are so pure and they have a 
clean conscience, why do they not 
•ccept the plea that the Government 
•hould resign before the elections? Or

else, why should they make any ofB- 
cial tours just before the elections? 
What happens now is that just before 
the election time, especially at the 
time of the bye-elections, you can see 
all the Ministers parading the con
stituencies with all the high offlcialj 
flanking them; and when the Minis
ters make any promises or give any 
assurances, these are fully and readily 
supported by the officers.

I would also support the amend
ment which has been tabled by Shri 
Muhammad Ismail that this Bill should 
be recommitted to the Joint Commit
tee for the consideration of the system 
of proportional representation. As I 
have pointed out in my minute of 
dissent, during the last three general 
elections we have seen that the Con
gress which has secured only 45 to 48 
per cent of the votes has actually 
secured aboat 75 per cenf'iff the seats, 
which is completely out of proportion 
to the votes polled them, and
consequently, the other parties which 
have secured a sizeable majority of 
votes have not been able to get the 
majority of the seats in proportion to 
the votes polled by them. From this, 
you can also visualise the possibility 
of a party which may get about 49 
per cent of the votes not getting even 
a single seat throughout the country. 
That po.ssibihty is also there under 
the present system of elections.

Therefore, I would suggest that 
instead of the present system of 
single-member constituencies return
ing a single-member, there should be 
multi-member constituencies with 
proportional representation system of 
voting and counting of votes. Then 
only the composition of the legislature 
can reflect the true opinion through
out the country.

These are maladies which are of a 
deeper nature and these should be 
attended to immediately. Govern
ment should have come forward not 
with a smattering of the amendment 
of this Act only but they should have 
come forward with a comprehensive
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amendment of several enactments, in
cluding the Constitution, the Com
panies Act and so on. If they want 
to have free and fair elections which 
can ensure the free and smooth func
tioning of democracy, they should 
come forward with such amendments. 
They are coming forward with amend
ments day in and day out; we are now 
having the 21st amendment to the 
Constitution, and if one m<5re amend
ment Is made t f f ^ e  Constitution it 
will not do any harm to the Constitu
tion but it would do much more 
credit to our country and 16 demo
cracy.

Coming to the clauses of the Bill, 
I would like to submit that some of 
the clauses are draconian in nature. 
For instance, there is a clause imder 
which a blanket disqualification can 
be imposed on a person if he has been 
convictcd by a court in India or any 
offence and sentenced to imprison
ment for not less than two years. 
This is a very wide and sweeping 
thing. There are ordinances w ^ch  are 
being promulgated by the State Gov
ernments under which any Member 
of the Opposition could be imprisoned 
for three years. The other day 
Shri Daji was pointing out that there 
was an ordinance in Madhya Pradesh 
imder which anybody who criticised 
the formation of a commission there 
could be sentenced to imprisonment 
for three years. If such ordinances 
are being promulgated by the State 
Governments, then anybody from a 
political party, if he just criticises the 
formation of a commission with res
pect to which he may not be satisfied, 
and which he may feel should be 
enlarged, or should include a High 
Court judge or a Supreme Court 
judge and so on, could be charged with 
the ofFonce and be sentenced for three 
years. But some other person who 
may have committed some heinous 
crime involving moral turpitude, just 
because he gets a punishment of less 
than two years would be free to stand 
for elections. I am not here to defend 
heinous crimes or those who do violent 
deeds or those who are doing thingl

of the People (Arndt)
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which are anti-national; 1 accept that 
such things should not be done. But 
why should we not provide that any 
pesson who has committed a heinous 
crime, even if he has been punished 
with imprisonment for six months 
should be completely disqualified from 
standing for elections? It is not the 
period for which a person is convicted 
that should count, but rather it should 
be the degree, nature and~qunlity of 
the crime that has been cbmmi!tea‘. If 
it is a heinous crime^ which is anti
social or anti-national, whether the 
punishment is for one month or two 
months or one year or two years 
should not matter, and the person 
convicted should be completeTy dis
qualified. But what do we find? Here 
we have got a draconian piece of 
legislation with a provision to the 
effect that any person convicted by 
any court in India of any offence for 
more than two years is disqualified; 
only the period Is specified but not the 
nature of the crime.

Therefore, I would request the Law 
Minister even at this stage to go into 
the question very deeply^ because 
nowadays with State Governments 
functioning as they are—somebody in 
office takes it into his head to see that 
the opposition candidates are disquali
fied; on some ground or other, they 
are caught within the clutches of law 
and convicted for more than two 
years; in that way they will become 
disqualified—there is this danger of 
the Opposition candidates being dis
qualified by the length of the convic
tion stipulated here. So instead of 
putting a limit of duration, they can 
specify the crimes which are consider
ed heinous and condemnable, offences 
involving moral turpitude and so on 
and the disqualification may extend 
to imprisonment for one month or even 
one day. It should be on the basis of 
the nature of the crime committed, 
irrespective of the period of convic
tion.

Regarding other matters, at th* 
clftu8e-by-clauf« confeideration ftaga^
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I think I can profitably take the tim t 
of the House to explain my viewpoint.

Mr. Depnty-Speaker: Shri Tyagl 

'mr^: ?rrtT ^ i
^  I  I #  3 69 ^

TTRT^ ^
'TT T^RT I  I 3 6 9 ^  ̂

. .
Mr. Deputy-Speaker: There is no

point of order.

t̂TT TTJTT ^  I T̂PT t
t r ro  ?TTf T ^1r I  ? t
W\ ^TTn-q?^ IX 7W?TT =5TT^ f ,

I  ISTPT ^nr^T
3 6.9 ^  ^  f’P 5pfTTT ^  . . .

Mr. Deputy-Speaker: Order, order.
When one member has spoken and 
another has been called, T aitf not al
lowing any point of order.

'Tf I  fsmvr ^rrsTR ^  
q r  t  I

^  ^  i

Mr. Deputy-Speaker: I am not
hearing any point of order now. Shri 
Tyagi.

Shri Madhu Limaye:

^  :^69 f. :

“A paper or document to be 
laid on the Table shall be duly 
authenticated by the member 
presenting i t .........

Mr. Deputy-Speaker: I am not al
lowing it.

Shri A. S. Saiffal: There should be 
lome rule on this. Can any member 
say anything at any time?

im  f<5nr̂  : ^
1 1  ift vr4^iTft ^  t

1M8 iSAK A) of the People 22^ 
(Arndt.) Bill and Con

stitution (21st) Arndt. Bill
«TT«JOT f̂ 3ft f  ® I , t  ^

f  I

Mr. Deputy-Speaker: Shri Tyagi.

?Jimr : '̂TrsJTw

^ I ^  ^  W  SfPTTT I
^  ^  I , ^  f

•lid ^  sm»T Of  «ft % ^wriff 
?fhc ^  ^  ^  %

k ^ j  ^nr ?fk  iTft ?̂T
^  ^  ^Fjyft ^ rrf^  i

^  ^  T̂ rTT
<̂fcD ^  fwvnr^r 

t  ?rrer

^  ^  cTT!T) ^  3ft ^  ?TT̂ , ^  q r
rs'HsHdH) vrrf% ^  fr«nT
^  ^cT 3^ jptftnfT ^

3TT̂  f% ^  ?r%, ^priwt ^
^ ' t ^ T  t o r  3rr^ i #

^  f^nrrr ^ t ^
^  TW^ ^Twr

f k ^  m  q rff ^
^cfT^ t ,

I  I if qifff %
^  ^VSRT ? fk  f ^ E J t

??rt ^  TTT ^  ^  I

t  JTft^zT ^  tTHfr r̂r!?ft ft% %
Jfr^ tr^ TO ^ I T r ^

it ?T«ft# g^rit % i%cr ^

I , 2TW ^cT W 3^  I  1 ^  t
3̂TR% 11 ^t^T?fv

^  »ftT ^ x ^ ,
3 r ^ t  ^  ?I3% |TT 11 i ^ ^ q ^ x i  q ?

vtJT ^  Jr 
5 ^  'Tf 5^ ? I
^  ?ft St^F f̂V»M 9T^^T

<TT v n r  ^  v r n t  ^
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*iT% *4 <

f> ^ -
^  ?T>T ^  %grrfT5T tt

JT^TT S I im
^F?r^ spt ?R  %rs^

I  ? rk  ^  % arr^r q r  f ^ T
I , #  f^apft ^ R T R t  ^  ap^^,

^^»lT ^  ?tVt

^  ^^TVt ? 1^ I W  ^
<FT 'Jfiil'̂ r ^

^  ^  si^T?nff r̂ ?rrq 1 1 1  ?fH5rcrT
I  f% ^  ^  ^ r̂ ^  ^
frr 5TRT ^

I  I ^  srrfgrsrJT 'tt

r ^ T  ^  1 ^ fV  I
f% ^  3rfiT7 ^
n̂T5T ^  ^  ^  =5r?7̂  t  I 

I  3T̂  »ft STRTT ^  ^
5rrm ^ f=F ^  ^
fTT 3T3T

^  IT ^  9ifT9^ t» ^  ^  ^
? I t  I  ^

^  r̂ I, tnV r̂ ^  t>
lITf^T # ^  I  I

iT  ̂^  ?tVt

qifrnrr^j ^  ^
^  ^  r̂ sTT '̂V I m r  m T  
j ^ i  ^  ^  ?ftT fkm  »nrr, ^  «ft? ^  

X fsn ^ F t^  ^TT JTilr ^
I ^srr^rt f r̂ r̂

it ^  ^  ’T îrnrn’ ^  ^
^  € \  Ir ^ €  % iTOTT ^

ffV 1 J ^  ^  qrft# ^  ^
^•T ^  'fj^^rr vijF^ ^  ^  I

v : t m  ^
w i  I  ^ r f ^  ^  ?TTfhrft Mt
cR^ ^  5qR f̂ ^TMT ^ r r ^  i ,  irt

:
‘I f  any person in the service of 

the Government acts as an elec
tion agent or a polling agent or a 
counting agent of a candidate at 
an election, he shall be punishable 
with imprisonment for a term 
which may extend to three 
months, or with fine, or with 
both.”

^  iTi| ^
I , ^  yRVRt

% rmti ^  ¥T ^
^  T^

^  I «HR ^
% 'T^ ^  ^  ^  ?mT xri[7^
JRT^ "̂t ^  fsiw f^ninT ^ îTT̂  
^  ?fh: ^?r ^  ^T9FT Tf ^  srrcTT |  1 

??T r̂ ^  t ’ijI’
^  5 ^ ? : t ,  ^  ^  .̂HT
T̂T̂ FTO ^nfJ’TT

^  f ^ ' t  r r ^  m
qtfTJT ^  v^ ? T̂'TR- r̂
!̂ <."+»! O’ <nri(TT ^

?T̂ T̂ 3T% ^  ^
^  w  I  I

^wrqr JPT ^  |  sfr ĵt-
*FRt ?HT>̂ r̂  ^T r̂, -̂w<3aY ^Rt% 
?T, *t>i*|»T ^  I I
«T̂  ?ft ?̂TT I  ?̂ »n: ^  =̂ 'KV ^?TT 
T f s r ^  n>f2¥  ^ ^  f ̂  ^  ^
5TT ^  ?nrT 5V
s r W  *tVt 3ft 5i\fcnT W  « F ^ -

#  ^  'TT̂ f ^  ^r?fzr f ,  ^  MK< r̂ 
r̂f^FT ^  ^  fv  5*TT^



vfirqt wiftfkiTf firr ^ i
^  ^  ^  r*iridi

^  ’t'*nr^ ^  I  I fin  
^ 'Y  «rftw ^  ^ i ,  fsR ^  ?TTraraff %

vPTT »̂T ^  fvm  F̂TT ?
»̂T hI VT % ^^rrf^^vT

flTVTtt ?n?ra^ Vt ?T5¥T ? fJTT
HT^fnrt iHRR f^efipfr ffvirr ^ ^ \  ? 

^  m  I  cTT̂  fTT «nrr^ 
if ^  «r î7 sii't'H' t̂^Cl
<5nTT T̂T ^  f%9T
% I ^rftnr t  « rn r  ^

I  f% ^ ^  ^  t ,  ?IT^T
% ?i<+iO ^WtimO ^
^  “̂t I ^ . '  q;^ I  ? Jm  I

y x v rft #fiTR> ^
fTTT I  5qrr ^ 9 F f  Tp?ftrRY ?r ^
inmR, ’T tf ^  «rrf^HT f ^
f^?T ^  I , cfr ^nrr
^  ^rnt, q r  ^ t t  ctt̂

^  ifr ^  ^  qrff qiT^
ir^ % m»T% ^  ^TT i t r n f t
»T^ f̂V̂  ?r f%m
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fihri Hari Vishnu Kamath: When
I agreed to serve on the Joint Com- 
Biittee last session I had fondly hop
ed that there would be many salu
tary changes in the measure before 
it came before the House. I freely
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admit and condone that there have 
been some changes, and the Minis
ter showed in the Committee better 
receptivity to new ideas, to new sug- 
gestiens, than he normally does in the 
House.

Shri Alvares: That is the habit of 
a Chamber Judge.

Shri Hari Vlahna Kamath: That
is an additional reason why I have 
been pleading, and you have agreed 
so often, that unless a Bill is of a 
minor or routine character, it should 
go before a Select Committee. That 
happened in the Judges (Inquiry) 
Bill, and I am glad to say he was re
ceptive there also, but here the juni- 
org are so jaded, they display such 
asinine stupidity that I am sorry for 
it; but I am glad that in this Bill 
at least there have been some chan
ges made by the Joint Committee.

I would certainly have been happy, 
after the labours that have gone into 
the Bill and the strenuous efforts that 
the Minister himself made, if he had 
made up his mind to become a Mem
ber of this House rather than of the 
other House. Reports have it that 
he and another colleague of his have 
been exempted from contesting elec
tions to the Lok Sabha. I do not 
know whether it is a fact. If it is a 
fact, I am sorry for it. I do hope he 
will change his mind and contest 
elections to the Lok Sabha in the 
coming elections, and so also his col
league:, unless, of coursc, medical 
grounds come in the way, that is 
another matter, but I do hope there 
are no other grounds coming in the 
way.

Some of the provisions which could 
have heon modified further, amend
ed further, I would briefly refer to. 
The Acts sought to be amended are 
two, one is the 1950 Act and the other 
is the 1951 Act. You, Sir, were an 
active Member of the House at that 
time, and I believe you b ' ' e  taken 
active part in the debateg that took 
place on both these Bill« before they
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became law. There is one m atter 
which I had brought before the House 
in the form of a question in last ses
sion, and I repeated that question 
in this session. That refers to the 
happy development that has taken 
place with regard to the State of 
Jammu and Kashmir. We are hav
ing direct elections to the Lok Sabha 
from that State. Representation in the 
Lok Sabha will be direct now. But, it 
is not possible, is it completely be
yond the wit of man and of the lumi
naries that adorn the Treasury Ben
ches in this House, just as the Jammu 
and Kashmir Legislative Assembly was 
allotted 25 seats to the Pakistan-oc
cupied territory of Kashmir in the As
sembly and decided to keep them va
cant till the happy consummation when 
they will be liberated from Pakistani 
occupation, to allot say two seats to 
that terriotry of Jammu and Kashmir 
in the Lok Sabha and keep those seats 
vacant till that glorious day, happy 
event, when we the people of India 
will be able to liberate that part of 
the territory under the unlawful oc
cupation of Pakistan? At least now, 
Government should wake up and pro
vide for them. I had some talks with 
the ministers of Jammu and Kashmir 
as well as other leaders, non-minis
ters but leaders of public opinion in 
Jammu and Kashmir. They were hap
py when I raised the question and they 
look fon\^ard to an amendment so that 
provision will be made in the law 
to that effect. I tried to move an 
amendment in the Committee and he 
gave a sort of an excuse. I was not 
convinced; so were the other Members 
of the Committee. We tried to convince 
him and I am moving an amendment. 
I.et him answer the point again when 
it comes before the House.

The other point which has been 
stressed by many of my colleagues is 
the donation of companies to political 
parties. The socialist, Labour Govern
ment in Great Britain has already set 
an example as they have set an ex
ample in respect of the Parliamentary 
Commissioner for A dm in istra ti^  
Labour Government headed by Mr.

Harold Wilson has already appointed 
a Parliamentary Commissioner for Ad
ministration on the lines of the Om
budsman in Scandinavian countrie* 
even before the Bill was passed by 
Parliament; they recognised the im
portance of that ofRce.

With regard to donations to political 
parties, a Bill was published two 
or three days ago in Great Britain 
and it is being brought before the 
House of Commons very soon as a 
comprehensive measure seeking to 
compel all companies to disclose dona
tions made to political parties exceed
ing pound 25. There is already a flut
ter among the dovecotes of the Con
servative Party there.

Shri Tyagi; Do they supply elec- 
troral rolls to the local areas? What 
facilities do they give? Will you 
please throw some light on the sup
ply of electoral roll to the local 
areas?

Shii Harl Vlshnn Kamath: I hav*
not got a team of secretaries with 
me; yet I shall try  to throw as much 
light as I can. The Labour Party 
has brought this Bill. I t appears that 
during the last elections the Labour 
Party told the people that they 
would introduce a measure which 
would compel the companies to dis
close donations made to political par
ties and that fact was enough to res
train many companies from giving 
donations to the Conservative Party, 
the Tory Party. Now, here is the 
‘Tory Party’, ‘Conservative Party’ sit
ting on those Benches and we are the 
socialist party. They have said £25 
which, after devaluation, would be 
more or less Rs. 500. Here, I think we 
should provide for a similar disclo
sure. I think the Companies Amend
ment Bill is coming up next week and 
I hope the Government will seek to 
provide that any donation given to 
a political party by a company abov« 
Rs. 100 must be published.

Shri Tymfl: It ihould apply to tU 
partiet.
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Shri Hari Vishnu Kanuth: Yes,
absolutely, all parties. Yours, mine 
and that of everybody else. I am 
same for it.

Shri Tyagi; I think it is a good 
idea.

Shri Hari Vishnu Kamath: I am
glad there are some reasonable and 
sensible Members in the Cangress 
Party. I can see many Members on 
the Congress Party agreeing with me.

Shri Tyagri: Then reasonable Mem
’ bers should not be opposed.

Shri Hari Vishnu Kamath: Last
year, some figures were laid on the 
Table of the House I think it was in 
the Budget session. It was disclosed 
that the Congress Party got as much 
as Rs. 99 lakhs. That was disclosed 
money; I do not know about 'mdis- 
closed money.

Shri Tyagi: Who disclosed?

Shri Hari Vishnu Kamatfi: It
laid on the Table of the House. Has 
the Minister made a false statement? 
The Minister made a false statement 
then, if it was su. It was Rs. 99 lakht 
for the Congress party, some Rs. 16 
lakhs to the Swatantra party and to 
the poor PSP, only Rs. 50,000; less 
than R«. 50,000. Now, we are not af
raid. That is why we are not afraid. 
(Juterruption): It is you who are af
raid; not you personally, but all those 
who are sitting there.

U  hrs.

Shri M. L. Dwiyedi: Not at all.

Shri Hari Vis|mu Kamath: The
Minister is afraid, and he resisted
this in the Committee. He resisted 
the proposal everytime it came 
before the House.

Shri VL L. Dwivadi: He is not con
testing.

Shri Vari V is^ p  Kaavith: I do 
hope that they will take a leaf from
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the Socialist, Labour Government in 
Great Britain and bring forward a 
Bill—the Companies (Amendment) 
Bill—if not tomorrow, at least some
time next week, on Monday. Let them 
bring forward a Bill, another Bill, to 
ensure that this proposal is given 
effect to, in legal form, and is passed 
by the House in this very session so 
that it will come into force before 
the next election.

Then I come to another point. It 
is about disqualification. Some amend
ments, changes, have been made, I 
am glad, with regard to the provi
sions on disqualification. I have 
sought, however, to move an amend
ment, because it is not specifically 
provided here: a person convicted of 
hoarding, profiteering, blackmarketin^ 
or adulteration, must be drastically 
punished. Because, unfortunately, 
now the sentence sometimes is only 
a fine. Here, there Ls a provision 
whereby a conviction and sentence 
of two years or more entails dis
qualification. Bue we have often 
found—the Government has refused 
to provide for a drastic penalty lor 
these oflfences—that the persons are 
sometimes let off with a fine and with 
a conviction of one month, two months 
or three or four months, so that he 
does not come within the clutches of 
this law. I have, therefore, sought to 
move that any person convicted of 
anti-social crimes—today, when star
vation is stalking the land—these 
merchants of death, greedy merchants, 
these hoarders, profiteers, blackmark- 
eters and adulterators should be dis
qualified whatever the sentence may 
be. I do hope that my h<m. friends 
»hri Tyagi. and Shri M. L. Dwivedi 
wi.U accept this amendment If not 
today, tomorrow. (Interruption).

An hon. Member: Why only those 
persons?

Shri Bari Kamath: All of
you. ^ t  do not blame me tomorraw. 
I am moving an amendment ^ r  a 
drastic punistuneot. You say
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today. But when it comes to voting,— 
no whip, do not obey the whip. (In
terruption) .

Mr. Deputy-Speaker: Please look
at me.

Shri Hari Vishnu Kamath: I am
looking at you. Now, there is ano
ther provision about corrupt practices 
These corrupt practices have bede
villed our elections here. Company 
donation is one; and corrupt practice 
to which reference has been made— 
lakhs and lakhs of rupees being spent 
and not accounted for in the re
turns—is another. These practices 
have made the election anything but 
free and fair; misuse of Government 
vehicles, misuse of the State appa
ratus, misuse of All India Radio, the 
Government’s megaphone in this 
country—

Shri Tyagi: It is not used.

Shri Hari Vishnn Kamath: Wc
know how much time you take and 
how much others get, and how you 
refuse to give.

An hon. Member; Nobody should 
be given.

Shri Hari Vishnii Kamath: Of
course, in that case I agree. Not even 
the Prime Minister; not even Mr. 
Kamraj. Nobody should be given.

Shri Tyagl: For election only.
There are other matters,

Shri Hari Visluiii Kamath: Yes,
only for election. I do hope that any
one comvicted of corrupt practices 
■hould be disqualified for a far longer 
period than is provided for in this 
Bill. May be 10 to 12 years.

An hon. Member: Six years.

Shri Hari Vtshnn Kamath: That is 
provided for in the Bill. It must be 
for a longer i>eriod. Further, where a 
Commission of Inquiry instituted un
der the Commissions of Inquiry Act,

1952 has also adjudged a person to 
be guilty of corrupt practices as 
happened in the case of Sardar 
Pratap Singh Kairon, Shri Biju 
Patnaik and Shri Biren Mitra, in this 
case also, where an offence has been 
committed and a finding has been 
given by the Commission of Inquiry 
and the Government has refused to 
follow it up, to take follow-up actioa 
by prosecution in a court of law—it 
is guilty conscience; why is not the 
Santhanam Committee’s recommenda
tion being adopted—those person* 
also must be disqualified. The Gov
ernment have refused to institute a 
case against them in a court of law. 
I therefore request that this aspect 
also must be considered.

Mr. Deputj-Spcaker: Th« horn.
Member’s time is up.

Shri Hari Viahna Kamath: Two
minutes more and I have done. The 
Election Commission is invested with 
power to remove or reduce the period 
of disqualification. By and large I 
must say the Election Commission has 
behaved property. But there is a 
suspicion which attaches to the Elec
tion Commission because of an ini- 
tance which happened two or three 
years ago, A member of this House, 
who was elected in the general elec
tion, as a result of an election petition 
filed against him was unseated and 
disqualified for corrupt practices in 
the course of the election. But that 
member was enabled to fight a bye- 
election within four months and wa» 
later promoted as Deputy Minister in 
the Ministry of Home Affairs. It is a 
public matter; it is no secret. The 
tribunal disqualified him; t̂ he M.P. 
High Court upheld it and passed 
severe strictures on his actions. But 
when the bye-election was ordered 
four months later,— Î do not know 
whether the Election Commission wai 
pressurised or persuaded or forced, 
but,—the Election Commission re
duced the period of disqualiflcatloa
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and enabled him to fight the bye- 
election within four months. He was 
eleeted and made a Deputy Minister 
later on. That is why I have sought 
to provide that the Election Commis- 
lion should be divested of this power.

Shri Tyagri: Did he not appeal?

Shri Hari Vishnu Kamath: No.

Shri Jagraoatha Rao: The High
Court held that he was not guilty of 
corrupt practice.

Mr. Deputy-Speaker: He may con
clude now.

Shri Hari Vishnu Kamath: It is an
important tpeasure, Sir; it will affect 
me and you. I hope you are contest
ing the general electioito.

Mr. Deputy-Speaker: If I am given 
a seat.

Shri Hari Vishnu Kamath: I think
you are sure of that.

16.05 hrs.

[ S h r i  S h a m  L a l  S a r a f  in the Chatr]

Another matter which has exercised 
the minds of most of us here is the 
constant misuse of power and autho
rity by Ministers and officers of Gov
ernment. In my own constituency it 
has happened. That is why I know. 
On the eve of the general election, 
the villagers were given free permits 
galore to carry timber from the for
est Some were c a u ^ t  because 
election petitions were filed and the 
tehsildar who issued free permits was 
transferred and demoted. All this 
came to light because an election peti
tion was filed. Otherwise I do not 
know what would have happened.

Shri Tyagi: Suppose there are pea
sants in my constituency demanding a 
tube-well. I try for a tube-well and 
permission is given. Will it be a cor
rupt practice?
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Shri Hari Vishnu Kamath: Do not

do it during the period from the first 
day of nomination to the day of poll
ing. That is all. Lastly, Sir, you are 
aware that under rule 28 of the 1950 
Act and rule 169 of the 1951 Act, the 
Central Government is empowered 
to make rules in consultation with 
the Election Commission to carry out 
the purposes of either Act. Under 
the provisions of those two Acts all 
rules made by Govornment must be 
laid before each House of Parliament 
for such modification as either House 
may deem necessary. Every rule 
made by the Government under 
those Acts should be laid before the 
House. Now, they are amending these 
two Acts, the 1950 Act and the 1951 
Act. We seek an assurance from the 
Government, a promise from the Gk)v- 
ernment—of course, they break pro
mises all right very often, eve» 
then let tem promise today or 
tomorrow that under these amend
ments which are being sought to 
be made now—of course, with their 
majority they will bull-doze all our 
amendments, nagative our amend
ments and then get the Bill passed; 
that is all right, I have no quarrel 
with that—the rules made by th«ra 
to carry out the new provisions will 
be brought before this House in this 
very very session, so that behind th* 
back of Parliament they will not pass 
some rules which may not be in con
formity with the provisions of the 
Act and which we may not be able 
to scrutinise. During the interregnum 
between now and the elections they 
may pass such rules which may mili
tate against fair and free elections, 
militate against the very purpose of 
the Bill before the House. I do hop« 
the Minister wUl give an assurance, 
a promise, tomorrow, that the rules 
to be made to carry out the purpos« 
of this Bill will be brought before 
this House in this very session so that 
Parliament may modify them if need 
be, and I hope that the new law wiU
be such that at least the ensuing 
fourth general elections will be fair 
and free in our country.
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f^^ar I  ff. ;

“.. .and thereupon that Order 
•hall 'supersede all the orders re
ferred to in sub-section (5) of 
■ection 4 or in sub-section (3) of 
■ection 7 and shall have the force 
of law and shall not be called in 
question in any court.”

■ '̂ T̂cTT ^ rft
^  ^  ?r«r ^'rrr

I ^  t  ^

r«fnTT arrm % f^fT
T\Z ^ n T  I  m  7l i  
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^  TTTiTvTr w  wVt 
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“9. In section 21 of the 1950 
Act, for sub-section (2), the 
following sub-section shall be 
substituted, namely:—

‘(2) The said electoral roll—

(*) shall, unless otherwise 
dkected by the Election Com- 
TOXSsion for reasons to be re
corded in writing, be revised 
in the prescribed manner )>f 
reference to the qualifying 
date—”

f̂ r«rr> HTTiT̂ T ^  driTT |

“(i) before each general elec
tion to the House of the People 
or to the Legislative Assembly 
of a State;”

n̂ STT̂ r̂ ^>ft *PT^^
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f^^TT ^aPT^ f5F ;

“No person shall convene, hold 
or attend any public meeting in 
any polling area during the period 
of forty-two hours ending with 
the hour fixed for the conclusion 
of the poll. . .. ”
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Sl'e-̂ r % ^*r 'fi l̂dt
^  t  t  ^  v-m> ^rorr

Shri Ranga: Mr. Chairman, the ear
lier Act and this Bill----

Shri K. C. Sharma: Sir, there i»
no quorum in the House.

Shri Ranga: This Bill and the
mother Act are intended to enable us 
to have fair and free elections.

Mr. Chairman: The hon. Member
may resume his seat. The quorum is 
being challenged. The bell is being
rung__ Now, there is quorum. He
might continue his speech.

Shri Ranga: The object of this Bill 
and the earlier Act is that we should 
have fair and free elections. But I 
am afraid there have been neither 
free elections nor fair elections. If 
some of us in the Opposition have 
managed to come here, it is in spite 
of all that the ruling Party has done 
and could do at the time of the elec
tions.

My hon. friend representing the 
D.M.K. has put in a plea in favour 
of proportional representation and 
multiple constituencies. lam  in favour 
of them. I do not know when thia
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Government wQuld be willing, if at 
all, to make up its mind to accept that 
proposition. Since the present British 
system Of single member constituency 
has helped the Congress Party so much 
during the last three elctions, I do 
not think there is any chance of the 
Congress Party agreeing to it. But, 
without it, my fear is that for a very 
long time to come, until almost all the 
Opposition parties agree to merge 
themselves into one or two Opposition 
parties, it would not be possible for 
the ruling Party to be prevented 
from getting all these unearned bene
fits that they have been enjoying as 
a result of the present system of 
elections.

Secondly, the Government should 
be prevented from using its authority, 
its power, its patronage, its coercive 
powers and its prestige for the bene
fit of the ruling Party. It is for that 
reason that ?p many of us on the 
Opposition side had suggested that 
the Government of the day should go 
out of office three months before the 
general elections and let the Presi
dent’s rule come in so that all politi
cal parties, whether they are on the 
ruling side or on the Opposition side, 
would be on the same footing and 
there would be better and easier com
petition between them all. But one 
of the Ministers on that side, the 
other day, raised the point whether 
there is any such thing at all in any 
other country. I would like to chal
lenge my friends to prove whether 
there is any democracy of this magni
tude anywhena in the West where 
more than 70 per cent of the electo
rate continue to be illiterate; and this 
unfortunate phenomenon continues to 
be here 1 & years after we have passed 
the Constitution. In the Constitution, 
in one of those Directive Principles 
We have given ourselves the pledge 
that within 10 years after the pass
age of the Constitution, we will be 
able to provide universal free and 
compulsory elementary education. 
Our aspiratioix at was to
be able to remove illiteracy in this

country within those 10 years, and 
We have not been able to do it even 
now after 10 more years thereafter.

Then, what is more is this. Our 
people for a very long time have been 
used to authoritarianism in this coun
try and they have not yet got into the 
habit of feeling free of all the influ
ences of those who are in pgwer 
and authority. For very many rea
sons We want the Ministries to go 
our of power three months before the 
elections. That, of course, does not 
appeal to the ruling party. Now, I 
wish to make one other appeal and 
it is this. Whenever they may think 
of declaring the date of the elections, 
one month before the nomination date 
and one month after the election is 
over, that is to say, for three months 
in all, let not the Government, either 
here or at the State level try to pass 
any orders pn matters where there 
are disputes between the Governmei^t 
and the people or between one sec
tion of people and another, which 
would benefit the one side as against 
the other. Let them also not trans
fer officers during those three months. 
Let them not hold any threats to any 
section of the people. Let them also 
not make all sorts of offers and new 
promises of new favours for the peo
ple. Such a thing actually happened 
in one case. There was a bye-elec- 
tion in Dharamapuri in Salem district, 
and while the electioneering was go
ing on, a promise was held out that 
Dharmapuri would be made the 
headquarters of a new district that 
was going to be established, and they 
were able to do the trickin that meui- 
ner. Similar things are being done 
everywhere. New schools are being 
opened. Schools are upgraded from 
•middle to high schools. Electricity ia 
being supplied out of turn in various 
places. . . .

Shri M. R. Krishna (Peddapalli): 
These are good deeds.

Shri Ranfa: . .on the condition that 
the people there would give thUr
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Amendment Bill was on the anvil in 
the Joint Committee, suggesting that 
donations from any joint-stock com- 
pahy to any political party should be 
banned. And who defeated it? It 
was the ruling party with their majo
rity which defeated it. We stand by 
it and even today we would like it 
to be done, and let them do it.

votes to the ruling party. House- 
eites were being distributed, and in one 
i;ase, the matter was placed before the 
Jiigh Court, and it was proved to the 
liilt that lakhs of rupees were distri
buted among the Harijans in the 
name of the formation of co-operative 
housing colonies.

Shri Joachhn Alva: What about
Ihe SwatantraParty? They also put in 
large amounts into their campaign.

Shrl Ranga: Lakhs of rupees were 
distributed among them on the plea 
that house-sites were being distribut
ed among them. So many otiier 
things of thi.s nature are being done. 
Therefore, I want the Government, 
if they are really sincere about their 
professions of democracy and equali
ty of opportunity to one and all, and 
equality between all political parties 
at the time of the elections, to put 
this unction to themselves and say 
that such orders would not be passed. 
What I am suggesting is nothing new, 
in this sense that whenever any Minis
ter is asked by the Chief Minister to 
resign, even today, there is a rule 
that the secretaries are not expected 
to implement the orders that are 
passed by that Minister three days 
before he resigns, or three days after 
he has been given the notice of dis
missal. I speak subject to correction 
when I say that there is some such 
order. Why do they not have a simi
lar order at the time of the elections 
also? For some reasons or the other, 
at the last mcrment orders might be 
passed by a Minister in order to 
favour so many people whom he had 
not been able to favour till that time; 
such orders might be passed in an 
irregular manner and in an unworthy 
fashion. What I am suggesting is 
that the Ministries as a whole should 
abstain from this kind of improper 
conduct.

Corruption is of diflPerent types. 
One type has been referred to already 
by several friends including my hon. 
friend Shri Kamath. My hon. friend 
Shri M. R. Masani had moved an 
amendment when the Companies

I would like to bring to the notice 
of some of our Members, if they do 
not know it already that some of the 
State Ministries have quietly sent 
word to some businessmen ‘If you do 
not want to give money to us, yoa 
may not do so, and we know that 
some of you are in favour of us now 
for various reasons. At least, please 
do not give any donations to such- 
and-such political parties.’. Why are 
they doing it? There are some other 
businessmen who have begun to curse 
some of our friends, and they say 
‘Why are we giving any money at 
all? Why should we give any money 
at all to your party? What do we 
gain by giving to your party if you 
come into power and you are true 
enough to your professions not 
to show any favour to us? Today, we 
are getting everything that we want 
by paying for it. This is the best * 
dispensation that we could have. We 
know the price for everything; we 
know the price of every favour that 
we want from Government; we know 
also the price of such and such offi
cers and such and such Ministers and 
so on.’.

‘Therefore, wo now what to pay, 
how to pay and we get our things 
done’. This is the best of all worlds 
that we can possibly have. There
fore, why should we support any 
opposition party at all. This is the 
atmosphere in which we are living 
and that is why all this corruption.

Then the question of election ex
penses. They are going higher and 
higher, mounting .so high that it is 
becoming suffocating for many people 
like us to fight all these elections, re
elections and bye-elections. It is b€>- 
coming a very big hurdle. In fact, t



2^59 Representation NOVEMBB31 9, 1966 of the People (Arndt)
Bill and Constitution

' (21/ft) Arndt. Bill

2260
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am not revealing any secret when I teU 
you that the opposition parties are 
finding it difficult to get candidates to 
come forward beause they have got to 
spends much money that they do not 
know whereform to get it. Quite a 
large number of them—we are our
selves one of them—have put in an 
appeal for candidates who would be 
self-ftnancing candidates. We are un
able to get money from ,donations, 
not enough, not commensurate with 
the way the election expenses are 
going up. We are not able to get 
the big business bosses to come and 
jo in .. . .

Shrimati Yashoda Reddy: In Andhra 
we could not get a man with enough 
funds to contest the seat held by the 
hon. Member from our party.

Shri Ranga: I do not know what
my hon. friend is saying. She also 
had her hand in trying to see that I 
was defeated in the bye-election. But 
unfortunately for them and fortunately 
for the people, I have been able to 
come over Here. Therefore, let her 
be patient. She can lend her hand 
again next time to defeat us, if she 
can. I am sure she would do it be
cause she is a gallant lady and is out 
for fighting on anything at any moment 
anywhere and against anybody. So 
she does not stop; she must fight.

Shrimati Yashoda Reddy:
get it from the leader.

I have

Shri Ranga; As I was saying, we 
are finding it very difficult to get can
didates with funds to fight the election 
because it has become very costly.

Shri Joachim Alva: The Swatantra 
Party is not hard up for funds.

Shri Ranga: I think in 1957 Shri 
S, K. Patil was saying that Rs. 5 
crores would be necessary to fight the 
election. If that was necessary at that 
time, I can assure that three times as 
much money would be necessary to 
ftght elections this time, when money 
has bocome so much cheaper.

Shri J. B. Kripalani (Amroha): All 
the Ministers collect money.

Shri Ranga: On top of it, jeeps of 
the panchayat samitis are being 
utilised. This is a new phenomenon. 
All our friends opE>osite get them, but 
we would not be able to get them. 
Then they would get vehicles from 
Mahindra and Mahindra also, as they 
did last time in Orissa. In addition, 
there are the co-operative banks, 
cooperative stores and the new super 
bazaars which are opened . . .

Mr. Chairman: Use of such vehicles 
is banned under the law.

Shri Ranga: What is it that is 
banned which is not being done? Our 
friends have pust now said that the 
limit of election expenses is not being 
observed t>y anybody. The Ministers 
themselves have confessed and ad
mitted it. We have prohibition; yet 
there is plenty available to drink. 
Then take the ban in regard to the 
use of vehicles. Use of vehicles for 
transport of voters alone is prohibit
ed. But what about the canvassing 
part? They set the tempo. We are 
obliged to follow. They go to a vil
lage 10 times; we are obliged to go 
there at least 5 times. All this means 
more money and still more money.

Then they control the petrol bunks. 
I have had the miserable experience 
of finding it not possible to get petrol 
for our cars in various places in my 
constituency, because the i>etrol bunks 
belong to the Congress leaders and 
they prevented us from purchasing 
petrol.

All these impediments will come in 
our way. Therefore, how can you 
think of having of free, fair democratic 
and equal elections in this country? 
In actual ractice, what is happening 
There is no democracy (Interruption). 
My hon. friend need not be in a hurry 
because I am in no hurry to conclude. 
There is no domocracy now, it is 
only a namesake democracy we are 
having. They pride themselves on
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world; yes, the biggest democracy 
with the largest number of ignorant 
voters who are dependent on the 
symbols only.

I am glad that you are going to 
have these District Election Officers. 
Let them be recruited from the ranks 
of the District Judges, and not execu
tive officers. My hon. friend Shri 
Kamath had something to say about 
the Election Commission. I cannot say 
that I am satisfied, and I am not 
prepared to say that I am very much 
dissatisfied, but at the same time it 
would be a good thing if the Election 
Commission comes to be recruited 
from amongst the Supreme Court 
Judges instead of from amongst these 
retired officers or the topmost officers 
of the Government. Many things they 
are obliged to decide against the 
Government, and it becomes very 
difficult indeed for a retired officer or 
a high officer when appointed as Elec
tion Commissioner to take the right 
decision. Therefore, I would like that 
change to be made.

These District Judges when the are 
appointed as District Election Offi
cers should not be those belonging to 
the same districts, they should be 
brought from other districts, so that 
they would not have as much of local 
interest as a local officer would have.

So far as the State Election Officer 
also is concerned, I would like him to 
be brought from other States, not a 
local officer however great he may 
be; even if he is a High Court Judge, 
he should not be appointed the Chief 
Electoral Officer in his own State.

Teachers and all other employees 
of the panchayati raj and co-operative 
movement should not be transferred 
one 'month before the elections or 
during the election or within one 
month thereafter. In my own consti
tuency it has h-oppened that more 
than 400 elementary school teachers 
were threatened with transfer soon 
efter my election was over, and dur
ing the election also scores of village

officers were n » re  or less impri»on- 
ed by the Revenue Minister and his 
minions. Such things have got to be 
prevented. Government has been mis
using its power in that direction and 
Government will have to take suffi
cient steps to prevent his ind of 
thing.

So far as District Election Offlcerg 
are concerned, 1 would suggest that 
for one year after the election there 
should be no possibility of their being 
transferred t>r punished or demoted, 
because there is the danger that 
these people also would come to b« 
first of all threatned and afterward! 
punished if they do not toe the line 
which the ruling party and its lea
ders in the State or in the district 
concerned want.

In regard to disqualification, this 
two years is much too short a i>eriod. 
First of all, it ought not to be there; 
if it is there, it should be only Itor 
moral turpitude, and then it should 
be for three, four or five years, not 
for two years, because it is quite pos
sible that this also may come to be 
abused by the Government concern
ed.

As regards the dismissal of nomi
nations ft)r printer's devil and so on, 
they have provided that it should not 
be misused; rather, it should not be 
made a disqualification, and the no
mination should not '•be dismissed. 
Supposing a nomination is dismissed, 
cd, there must be sufficient interval 
between the nomination day and the 
final day on which they give orders 
for printing the papers, during which 
they should provide necessary avenues 
for appeal, so that they ct>n get over 
arbitrary (decisions taken by the Dis
trict Election Officer. It is wrong to 
think that the District Election Offl- 
coTî  are not likely to make arbitrary 
decisions, because as yt>u have known 
from the case of Mr Dandekar, there 
are officers and officers, and they ca( 
behave very badly. Th^y say thc^ 
within six months the High Court 
should dispose of the election peti
tion. It is only an advice to the High
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[Shri Ranga]
Court, I do not know how they are 
going to enforce it. I know one ease 
where there was an election suit bet
ween the chief Minister of a State 
and the vice-President of my party in 
my State and it took them more ^han 
four years before the suit could be 
disposed of. This is a machinery that 
we provide in order to avt»id that 
kind of delay. There would still be 
many casos where it would not be 
possible. There is the question of writ 
also.

Shri G. S. Pathak: There is no 
question of a writ from the High 
Court to itself.

Shri Ranga: They can go to the 
Supreme Court. That is also likely 
to take a lot of time and money. Two 
things have to be done: to devise 
ways nad means which i do not find 
here sufficiently delineated, by which 
time can be shortened at least to the 
extent of six months. They must 
make sure it. Second thing is the 
cost of litigation. Election suits are 
so costly that few people can fight 
them out. A few of them who fought 
it out, whether they succeeded or 
failed, have burnt their fingers and 
a number of them complained to me. 
So, this Bill even if passed with some 
amendments that are suggested, will 
not cure th# disease. This Bill only 
indicates that there is a serious disease 
in our body politic and that can be 
mended *:)nly by more important and 
more radical reorganisation of our 
electoral system and also by a greater 
display of responsibility, Gandhian 
conscience on the part of the ruUng 
party and a more sportsmanlike atti
tude towards the Opposition parties.

Wo fTTo
^  ? T T ^  ?T ^  ^  ^  

^  '»fMt »T^

, fsm ^  
^T^l»1 ^  3RT
^  ^  
% ^
? r r ^ ^

I  ^  ^

^  ^  “ -T ̂  ^  t  ?rh:
“i  trmr

r̂r»T I
r't'ffV ^ ^

i j  ŜTT̂ T l" 5VT

i i ,

i ,  ^
w[ ^rr^?r

% T>»TT I ,  fsRT ^
^  f̂ TTT T̂’TTT ^ 4 ^  

^  f^ T  I

Shri Nambiar (Tiruchirapalli): 
What is the comparison of Mao Tse 
Tung here?

Shri M. L. Dwivedi: Because your 
Members allege liiat the Congress 
Party docs not want democracy any 
longer. Is there dciiiocracy in a coun
try ruled by the Communist Party? 
Do you believe in democracy?

Shri Nambiar: We are not ruling 
now.

iTo ?TTo ^  HdHW
^  t  ^  3TtT % TO'—
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T̂7! ĵfnr ^  0<t'  ̂ TT v̂ »i+'t f^^“

wnr^Rft If apO’ ^  f ^ T  I ^RT 
ir^ t  % w r  ^  fs^ -

S^rf^ ^  ^  5Tf  ̂ W E \ ^  I  
?TiIT I

t  f̂ 5TBV g ?ftT f ^ -
vTPT  ̂ f'jnr% f<̂  V4 'T* <'-J<l»l ®TT *i I <v<?i 
d'-cf'CT^ W\ ?TRI5I ^TT
f t r ^  I

^JJ T>] f®
^  I  f:TTT̂  ^ T w f r
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Dr. L. M. Singhvi: Sir, only the
other day our veteran elder states
man, Acharya Kripalani, reminded us 
that eternal vigilance is the price ol 
liberty. I think it is a salutary re
minder to this House on the eve of the 
coming elections that a fair and free 
election is indeed the first and pri
mary assurance of democracy in which 
liberty can be safeguarded by const
ant vigilance. With a mammoth elec
torate of about 250 million, with an 
estimated expenditure of about Rs. 8 
crores in the coming elections, and 
with one democratic faith, the stake 
of the Indian people in the coming 
elections is indeed immeasurable. The 
Btability of the country will be judg
ed abroad and here by the manner in 
which we are able to hold the cfom- 
ing elections. There is no escaping 
the fact that in recent months, the 
image of India and our own sense of
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(Arndt.) Bill and Con

stitution (21st) Arndt. Bill 
self-coniidence about stability in th« 
tt)untry has been somewhat shaken. 
It would be necessary, therefore, for 
all the political parties, indeed for all 
the citizens of this country, to do 
everything possible to reinlbrce th« 
edifice of our electoral democracy.

It is gratifying that in spite of «b 
atmosphere of nihilistic iconoclasm 
which permeates every quarter and 
every section of our populace, inspite 
of the frustration and disillusionment, 
in spite of the fact that we have lost 
the sense of sturdy self-conference, 
there is a certain broad respect and 
confidence for the Election Commis
sion in this country, a machinery gi
ven to us by the Constitution-makers, 
by the founding fathers, an invaluable 
safeguard against executive incur
sions. It is true many allegations are 
made about election malpractices or 
transgressions of what should be 
considered a basic code of election 
ethics. Nevertheless, broadly it 
is conceded by every one in the 
country that the election commission 
is an independent machinery and it 
is in the independence of the election 
commission that there is assurance ol 
fair and free elections.

It seems to me that there are cer
tain birth pangs of conflict between 
traditional politics as against the 
emerging outlines of democratic poli
tics. To the extent that they are only 
the birth pangs of a new and per
haps more progressive and more 
constructive order, they are to be 
welcomed. But, along with it we 
find symptoms of a mentality which 
seeks to overpower democracy itself, 
of a mentality which rejects, on the 
one hand, the entire apparatus and 
the spirit of democracy and, on the 
other hand, applauds and places its 
belief and faith in an alternative 
system of Government by violent 
means. If this is any symptom of the 
coming events, it is a symptom of 
which we have to be wary.

Doubts have been expressed about 
whether or not the coming ejection! 
would be peaceful. Doubts have been 
expressed by very sober citizens in 
the country including the Election
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Commission, that there may be vio
lence attending the elections, if  this 
happens, I think, the image of the 
country will go down very consider
ably. li this happens, our own self- 
conridence would be eroded very 
gubstantially. If this happens, demo- 
«racy might indeed suffer one of the 
greatest onslaughts, one of the great 
setbacks in the history of our coun
try. It, therefore, appears appropriate 
that the electoral process is kept un
diluted and unsullied. It is, therefore, 
Important that the mainaprings of 
democracy and democratic function
ing are kept un-polluted and are 
protected from the influences which 
seek to curb them or corrupt them.

In this respect, therefore, the Bill 
and the effort to carve “out a new 
electoral law is to be welcomed. 
What is, however, to be regretted is 
that this law also does not go far 
etfough. Perhaps, a day will come 
when we will make a deeper, a more 
thorough, a more searching far-rea
ching study of the election ethics and 
its transgressions, what happens ac
tually in the electoral process, and we 
will seek to build a law which will 
take caro of the lapses and shfort- 
comings which are only human and 
which every healthy and robust legis
lation must seek to curb and eradi
cate.

It seems to me that the election 
ethics and Iho code of conduct which 
was evTDlved somewhere in I960 be
fore the elections in Kerala was a 
very good beginning and I think that 
an effort should b- made for a code 
of conduct such as that, which is des
cribed in the report t)n tho third 
general elections in India in 1962 by 
the Election Commission, to be adopt
ed for the coming elections also, that 
a wholesome support is elicited from 
political parties as well ag from all 
those who participate in the electoral 
process for ensuring that we have a 
free and fair ejection, that we have 
the decencies and simple courtesies: 
•bout which Shri Banga spoke the

•jther day, preserved and not allow 
character assassination or tirades to 
launched in the garb of election cam
paign. It is necessary, therefore, that 
the various aspects of electioneering 
should be examined in close detail, in 
what way meeting should be held, in 
what way placards should be exhibit
ed, in what way processions slwuld 
be taken, what kind of speeches can 
be made, what kind of publications 
can be launched by both political 
parties as well as those who partici
pate in the electoral process either 
for or against someone. I hope that 
an effort would b? made either to 
put on the statute-book, or, if it is not 
possible now, if it is too late now, to 
put on the statute-book such a code 
of cfonduct, at least to gain general 
acceptance from all those who parti
cipate in the electoral process for such 
a code of conduct which goes ^ m e- 
what farther than the provisions of 
this statute even as amended.

I think it is necessary to remem
ber that some of the measures are 
punitive only whereas what we re
quire in the electoral process is a set 
of preventive measures on the spot 
becau.se when the mischief is done 
it is always difficult to go back to 
the events of the elections to prove 
that every election was materially 
affected or to show that such and 
such events did actually or did not 
actually take place for you would 
realise, Mr. Chairman, perjury is rtot 
unknown in our country. We know 
that politics has somehow, in some 
places at least, had a corroding in
fluence in terms of even the truthful
ness t)f witnesses who would be pre
pared to appear before the tribunals 
and courts. There are countless cases, 
and I have experienced several of 
them myself, where it was crystal 
clear that witnesses came forth only 
to oblige one or the other party, that 
witnesses were put ft>rth only to put 
up trumped up evidence, or evidence 
which was a make-belief or figment 
of imagination of the contesting can
didate.
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17.00 hn.
Mr. Chairman: Ehren in the election 

tribunal?

Dr. L. M. Slnghvi: Evidence which 
come before the election tribunals is 
in many cases t>f such a nature and 
€iection tribunals cind courts have had 
occasions to comment on such per
jury  by witnesses before the election 
tribunals. As I said, after all, the 
election contl^3versy or election liti- 
^ t io n  would only reflect the general 
state of morals in the society and, 
therefore, what you find is that, in 
many cases, in an electoral contro
versy the evidence is not of the most 
truthful or the most straight-forward 
character.

One thing that has bewi pointed out 
by most observers, and by almost 
everyone who spoke before me here, 
Is the fact that the magnitude of elec
tion expenses is such that it inhibits 
the working of a free democit»cy, a 
free democracy based on merit rather 
than on money, a free democracy 
basea on aptitude and performance 
rather than on the capacity to incur 
expenditure on elections. In this 
field, I think it is neccssary either to 
see that the limits on election expen
diture are observed strictly and scru
pulously, or if they cann*ot be ob
served, then let us not make this 
farce of prescribing the limit of ceil
ing on election expenses. It is neces
sary, for example, to limit the num
ber of vehicles which a candidate can 
be permitted to use, rather tran allow 
him to use any number of vehicles 
which he can afford. It should not be 
on the basis of what he can afford but 
what would be permissible ft>r any 
candidate under the law, and this 
should bo not only punishable but 
also preventible on the spot when it 
Is done at the time of the election it
self.

Of considerable importance in this 
Bill before the House is the fact that 
we are now seeking? to change the 
forum of election disputes form the 
election tribunals to High Courts. Tt
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is, at the very best, an experimental 
measure. It might very well be that 
this would obviate some of the pro
blems that we have been facing, but 
I am sure it would also generate some 
new problems which we have not 
faced so far. For one thing, the diffi
culty would be of obtaining evidence, 
of bringing witnesses from far and 
wide, in any given part of the coun
try, to the seat of the High Court, 
wherever it is, and it would be diffi
cult for us, those who are involved 
in election litigation to ensure that 
all the witnesses that are needed are 
forthcoming. This, i hope, would be 
solved either by providing that, in 
appropriate cases at least, there would 
be the possibility of the High Coui't, 
or the particular bench of the High 
Court dealing with the case, going 
nearer to the locale of the contro
versy .

I also feel that it would be neces
sary, and this provision should defi
nitely be made well in advance, to 
increase the number of judges of 
various High Courts, if this new 
jurisdiction is going to be invested in 
them. After all, the trial of an elec
tion dispute is a long-drawn affair, 
and with the best of intentions very 
often one finds that an elrction dis
pute goes on and on, almost inter- 
minaoly and perenially. I know of 
cases which, I am told, are even now 
pending decisions. There arc cnses 
which are even now pending, nnd per
haps would remain pendinj^, where 
ex post âcto decisions have to be 
given. I know in the last elections 
there were cases in which the deci
sions were given only on the eve of 
the e’ecticns, or after the general 
elections. Now, if that is the situa
tion' in which we find ourselves, it is 
necessary that the High Court Ben
ches are suitably enlarged well in 
advance. Otherwise, with the present 
arrears with which they are embat
tled, High Courts will find it impos
sible to deal with the increased quan
tum of work. T hope that some kind 
of assurance would be forthcoming 
on this score. I do not want to com-
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ment on the evil of frivoloiu and 
harassing litigation which would come 
forward. That would happen under 
the best—regulated circumstances. It 
cannot always be prevented by mere 
legislation, j  would, therefore, not be 
•o naive as to hope that we can le
gislate election disputes out of exis
tence merely because we wish such 
frivolous and harassing election dis
putes not to be in existence. I wt)uld 
■upport the demand being made that 
there should be uniform criteria for 
removing disqualifications. I think 
there is reason for some heart-burn
ing if there are no uniform criteria 
for removing disqualifications. Either 
the power to remove such disqualifi
cations should be vested in the High 
Courts concerned or suitable and more 
precise criteria should be prescribed.

In this connection, I would like to 
emphasize the need for more inten
sive training of returning officers. It 
■eems that in many cases sometimes 
it is because of the omissions and 
commissions on the part of the re
turning officers and their assistants 
that pit)blems of all sorts arise.

I feel very strongly that if we have 
to reduce expenditure and if we have 
to make it possible for a candidate to 
come? to h'\5 constituency fairly and 
frankly for being voted in t>n his me
rits, the Government must make 
arrangements to distribute voters’ 
•lips to the voters rather than calling 
upon the candidates to perJPorm this 
task. It is very necessary that the 
Government should accept this not 
only in principle but in practice in 
the forthcoming elections.

I also feel that a provision must 
be made either for mobile election 
booths or for an election bo^th for a 
community of 500 persons not sepa
rated by more than t>ne mile’s dist
ance. Tt seems many of the corrupt 
practices arise particularly in respect 
of conveying voters because of the 
diffculties e^fperienced by voters and 
their indifference if such transport Is 
xvot provided. It is necessary, there-

tore, to bring democracy to the hom « 
of the people, to the homes of th« 
electorate, to the door-steps of th® 
electorates. In doing so, we have im 
provide for either mobile election 
booths or an election booth for •  
community of 500 persons not sepa
rated by more than a distance of on* 
mile. '

In this connection, I would like to 
make two more observations about 
the revision of electoral rolls and th« 
delimitation of constituencies. i know 
several Members would like to speak 
and, therefore, I would take the shor
test possible time in doing so. I 
think, the revision of electoral rolls 
is not carried out properly and dili
gently. At present, I think, the pre
cious, the sacred, right of the voters 
to vote is denied to many such voters 
because the electoral rolls are not 
properly and diligently revised. An 
effort should be made to see thal 
these electoral rolls are really com
plete and that they should be revised 
properly and diligently.

Then there is the question of deli
mitation of constituencies about which 
some friends have already spoken. 
It seems that constituencies undergo 
changes from one election to ano
ther and very often without any 
visible reason at all. Now, there is 
naturally a suspicion that this kind of 
gerrymandering of constituencies 
might be motivated by some political 
motive. Tt is not always so. I know 
the Delimitation Commission of this 
country was presided over by a very 
distinguished jurist whgm I hold in 
great respect and esteem. But if one 
looks at the delimitation that has 
been done actually in respect of many 
constituencies, either because of lack 
of knowledge of the terrain and the 
area and the conditions there or be
cause of any other reason, it cau<;es 
considerable misgivings in the hearts 
of those who are concerned. On© 
thing has to be realised that a con
stituency has an Identity of its own 
and that identity should not be des
troyed from election to election. These
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eonstituencies should be retained in 
the same form as far as possible un
less it becomes absolutely unavoid
able.

Shri C. K. Bhattacharjrya (Rai- 
fianj): It has got to be done after each 
census. If the population changes, the 
oonstituency has to be changed.

Dr. L. M. Singhvi: I know deli-
■litation has to be resorted to. But, as 
I said, delimitation has been resort
ed to in many cases for no reason at 
all. One constituency is taken out 
and another constituency is put in 
even without the reason of geogra
phical contiguity or road connections, 
f  can cite many such instances if my 
hon. friend is interested in that.

One thing more that I want to say 
is in respect of symbols. i feel that 
the same symbols should be allotted 
for Independents who have been re- 
liu-ned on a particular symbol. The 
parties have the advantage of having 
the same symbols election after elec- 
lion. After all, a returned Indepen- 
<lent candidate is in no worse posi- 
lion than a person who happens to 
1>e sponsored by a party and who 
lias been losing election after elec
tion. After all, a person who has 
been returned may be an Independent, 
and he is in no worse position, and, 
therefore, every effort should be 
made to see that his election symbol 
is alloted to him if he so choses. I 
tJiink that that would be only in 
(consonance with the dictates of equity 
and fairplay.

Shrl Joachim Alva: The people of 
India and the Government of India 
deserve to be congratulated for 
liaving accomplished three unparal
leled elections in history during the 
\a.st three general elections in our 
Und. That is no mean achievement 
specially in a land where more than 
V5 per cent of the people are i’lite- 
»ate, but they were villagers who 
knew how to vote, who knew the way 
lo go to vt)te and for whom to vote, 
'fhat is not an easy feat. i have wit
nessed President Kenedy’s election in 
I960 in America. That was also a very
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great feat of democracy. That wa* 
finely and ultimately decided by tele
vision. Television decided the elec- 
tiSDn of President Kennedy. Just as 
television decided President Ken
nedy’s election in America, I hope a 
day will come when the te'evision 
programme may decide our elections 
also. For, after all is said and d»ne, 
the people in the far off villages may 
not  ̂ cannot get periodicals and papers 
and cannot get the benefit of public 
meetings and so on, but they can just 
see a discussion between the candi
dates on the television and then make 
up their minds. i wish that our elec
tions are also final’y decided in that 
manner. If not the immediate general 
elections, I hope that at least the 
next general elections may be decid
ed by television programmes.

Shrl Rajaram (Krishnagiri): After
another devaluation.

Shrl Joachim Alva: I had also a
piece of luck to see slices of British 
election. Mrs. Anevar Bevan, Mrs. 
Jennie Lea, now Minister in the 
Labour Government, had sent me to 

‘ her husband’s constituency in Wales 
during the British elections. I am 
mentioning all this because the
British general elections and the
American general elections and also 
the Federal German elections which 
I saw in 1957 at the time of Dr.
Adenauer’s re-election are not by any 
stretch of imagination ordinary ones. 
I would submit that our elections have 
been dynamic and historic, vigorous 
and really public-spirited ones. I shall 
not say much about the German ele- 
tions. becau.«?e they have a smaller 
population. The Americans are nearly 
200 million, and the British are over 
100 million, whereas we have about 
300 million people going to the polls. 
So. let us pat ourselves on the back 
and say that we have indeed done a 
very good job. But what of the fut
ure? What about the conduct of my 
friends on the other side, at least 
of somp of them?

Mr. Chairman: The hon. Member
may address the Chair.
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Shri Mohammed Koya (Kozhikode): 

When the Member yields, then one 
can interrupt. That is the parlia
mentary procedure.

Shri Joachim Alva: A always ad
dress the chair. That kind of conduct 
has gone into the streets of Delhi 
and it has gone into the streets of 
our countryside. Therefore, there Is 
a real positive danger facing our 
next general elections. Whilst it may 
not be the fault of the Congress Party 
or Of many parties forming the Op
position, I would, however, like to 
fK)int out that if only some of the 
Members of the Opposition had been 
even to an ordinary school or had 
participated in an ordinary debating 
society, such boisterous scenes would 
not have occurred in Parliament, and 
they would not have indulged in vio
lence and in such rowdy conduct. 
People lack in even the ordinary rules 
of decorum and they behave in a 
most boisterous fashion with the re
sult that I am constrained to say that 
our Parliament has been reduced to 
bazar-street scenes, and the next 
l^arliament is in great danger if some 
nf these elements which want to 
nort to rowdyism and which resoi^ 

violence and which want to burn 
down property and which want to 
kill people should happen to fight the 
elections and come here; if such ele- 
tnents come in, then there is great 
danger to our Parliament and to our 
denK>cracy. -

Shri Manoharan (Madras South): 
May I make one submission?

Shri Joachim Alva: I am not yield
ing. Let my hon. friend quote the 
rule and then I shall yield. ^

Mr. Chairman: If the hon. Member 
who is speaking does not yield, then 
the other hon. Member should sit 
down.

Shri Joachim Alva: I have great
regard for my hon. friend, and, 
liierefore, I shall yield.

Shri Manoharan: During the time 
of elections and before elections, row
dyism is being played up and goondas 
«ire engineered . . . .

Mr. Chairman: Can the hoti. Mem
ber not speak when hi» turn comes?

Mr. Chairman: The hon. Member
may resume his seat • Order, order. 
Let him resume his seat. While the 
Chair is on its legs, the hon. Mem
ber has to listen to what the Chair 
says.

Shri Mohammed Koya: He has yiel
ded, and, therefore, Shri Manoharan 
can say what he wants.

Shri Manoharan: He has yielded.

Shri Mohammed Koya: This is al
lowed in all parliaments.

Shri Manoharan: Three days ago, 
the leader of my party, Shri Anna- 
thurai, had gone to Coimbatore dis
trict. There was an attempt on his 
life by certain rowdies engineered. 
I can say without any sense of re
servation, by Congress people in 
Coimbatore district.

Shri Tyagi: No, no.

Shri Manoharan: I am sorry he
does not believe me. I can prove it. 
This is a serious matter. It has hap
pened. I entirely, agree that there 
should be no rowdyism. But this is 
what happened.

Shri Joachim Alva: I am sorry I
was interrupted. We have seen a 
pattern of goondaism in this very 
House. Women, young boys and girls 
from schools and colleges and fore
igners come and watch our procee
dings . I am sure they do not go 
away inspired form the pfoceedingc 
of our House. Some of us ought to 
put our heads down in shame at this 
state of affairs.

Shri Mohammed Koya: What hap
pened to Shri Frank Anthony

Shri Joachim Alva: We should be 
ashamed to behave in this manner 
when there are foreigner* watching 
our proceedings, when there are wo
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men, mothers of childrn, who see 
what we do.

Mr. Chairman: I would request the
hon. Member to speak on the Bill.

Shri Joachim Alva: Yes. I am
speaking on the Bill. I am speaking 
on the kind of representatives we 
have. As a result of the Represen
tation of the People Act, we should 
not have representatives who will 
behave in such a manner, whose con
duct and speeches are such a 
character, that the women of our 
country who watch the proceedings 
from the gallery will go away un
inspired and even put down their 
heads bowed in shame.

Mr. Cltairman: Is the law enacted 
that way?

Shrl Joachhn Alva: 1 am speaking
on that.

We want our women to go back 
inspired by our proceedings. We 
want our young boys and who
watch our proceedings to think that 
here are MPs elected by the people 
who can deliver the goods politically, 
morally and decently.

It is true that moneybags play a 
great part in the elections in our 
country. Here I would like to sug
gest that we should follow the pat
tern of the British workers. Here is 
a book, The Use and Abtusg of Trade 
Unions by Arthur Bottomley, at pre
sent a British Cabinet Minister. He 
was good enough to send me a copy. 
Here is a very important paragraph 
from that book which I would like 
to quote, because we must collect 
money ourselves. We must not de
pend upon the rich people for our 
election funds. I hope this will be 
the last election where the rich peo
ple contribute to election chests. ThLs 
is what he says:

“The 'TUG is also active inter- 
noitionally'^—
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"For example, by helping to 
organise and finance study tours 
and courses for trade unions in 
developing areas. The TUC’s 
three-year target for its contri
bution to the International Con
federation of Free Trade Unions 
(ICFTU) Solidarity Fund was 
set in 1960 a t£  500,000. By Sep
tember of that year, £  201,000 
had already been handed aver. . ’

Now, if the British Trade Union 
Congress could collect this much 
within that period in that way, it is 
time that the Indian National Cong
ress which claims to speak on behalf 
of the peasants and workers of India 
raised the amount it required to fight 
the elections itself so that at least the 
next election—not the coming one— 
shall be conducted in such a manner 
that we do not depend on the rich 
people for election funds.

Shri Rajaram: Is he advising Mr. 
Kamaraj?

Shri Joachim Alva; This is a very 
important point. We have copied 
many things from the British. It is 
but right and proper that we go to 
the source and springs of British 
democracy and copy some of their 
great practices. I had said some
where else that there shall be no 
demonstration within a radius of 
one mile from Parliament House..

An hon. Memp>er: Two miles.

Shri Joachim Alva: Two miles, and 
only 10 people shall be permitted to 
present a petition.

Mr. Chairman: Is that included in 
the Bill?

Shri Joachim Alva: No. This is a 
very important matter concerning tho
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conduct of our proceedings. We do 
not want that this House should be 
set a fire by those people.

This is v e r y  important.

Afi regards Judges^ I have great 
admiration for my hon friend, Shri 
N. C. Chatterjee He is a man of pat
riotism, calibre and independence. 
We do really want independent men 
to be in this House. We do not want 
to make it our own parade. We want 
independent members, good, honest 
and straightford independent mem
bers as members of other parties who 
will discharge their work in a parlia
mentary, non-violent and constitu
tional manner in this House.

When we talk of High Court Judges, 
their calibre has also to be of a high 
order but we should not have High 
Court Judges whose conduct is some
times challenged in this House as 
some of us havp done. I am sure the 
intrepid new Law Minister will see 
to it that the Home Minister is not 
burdened with too many burdens, 
that On the question of the appoint
ment of Judges, looking into their 
character etc., is looked after by the 
Law Minister in future.

My hon. friends havo quoted the 
British example. The Labour Party 
has just now got a Bill on the envil 
of the House of Commons by which 
they will compel directors and firms 
who contribute more than £25 to any 
political party to state what amount 
they have contributed and why they, 
have contributed. So, even in Eng
land they have taken a long time to 
find out that the Tories used money 
for their elections that came from the 
capitalists, the money that they 
earned in the colonies, in the election 
campaign^ and hence Labour did not 
win. That Bill has now really 
brought havoc in the ranks of the 
Tory Party, because, as I quoted from 
the book, the Labour Party collects

money from 
Tory Party.

its workers unlike the

Great are the hardships which the 
candidates have to face in the elec
tions, and I am frank enofigh to say 
that I have still to repay Rs. 1500 in 
respect of the second election. I do 
not mind using a vulgar phrase and 
saying that when we stand for elec
tions we beg, borrow or steal. It is 
all right for a rich man, but we want 
that honest, simple, public warikers 
should stand for elections and get 
elected without the aid of big money. 
The Swatantra Party has come into 
some of our constituencies and thrown 
about money like anything and dis
turbed the balance there. The Com
munist Party also has a large invisi
ble funds perhaps and all this dis
turbs the political balance. What 
are we to do?

Shri Rajaram; The Congress is the 
only poor party

Shri Joachim Alva: If some one
throws one lak of rupees in a consti
tuency in which I wanted to spend 
only Rs. 7,000 what are we to do? Our 
own party people demand money, the 
entire balance is disturbed. We 
have to (fight against these money 
bags, against people w'ho pressurise 
elections, against people who pressu
rise the Ministers, apainst people who 
pressurise the conduct of the whole 
Parliament. These are important 
things, and our hardships .should be 
lessened.

What chance has a iKK>r public wor
ker, an honest, straight-forward man, 
against a fedual prince, when the 
prince has a privy purse of Rs. 10 
lakhs. Rs. 15 lakhs or Rs. 20 lakhs? 
Some of these princes are not happy 
unless they mix among themselves 
only, they do not mix with others. 
However. There are princes like the 
Maharaja of Bikaner, whose father 
has been commended by Alen John
son, Press Attache of Lord Mount- 
batten in his book. Partition of India
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lor having opened the gate lor the 
federation of India, but they are ex
ceptions; certainly there are such 
good princes and we want them, but 
if there are others who use all the 
benefits of their privy purse to fight 
elections not only for themselves but 
to destroy the constituencies of other 
poor people^ it is time that this Par
liament seriously considered the 
danger unto us. There are princes" 
lobbies^ there are other lobbies, and 
there are some princes who even 
want to be Chief Ministers of States; 
they are not merely satisfied with 
small pockets of land, they want big 
chunks of territory to rtde over.

Shri N arendn Singh Mahida: All
of us here have plenty of experience 
of elections and we are aware of the 
normal election laws. Speaking here 
about them is like carrying coal to 
New Csistle. No one on this side 
claims that the election system or 
election laws are perfect. But it has 
been our endeavour to improve or 
present system. The last three elec
tions have shown us our faults and 
drawbacks in the election mecha
nism in our country.

17.25 hra.

[Mr. S p e a k e r  in the Chair]

We must play the democratic game 
and it must be played fairly. I may 
tell those who aspire to throw the 
Congress out of power; that if you 
work double than the Congress works, 
you can oust it out in no time. Most of 
our Opposition Members talk a lot 
here and outside but do little work. 
So, it is not the fault of the Congress 
if it comes back to power.

The Joint Committee has made 
certain recommendations and I refer 
to clause 20 which says;

“The Committee consider that an 
opportunity of being heard should 
be given to the person before the 
Election Commission issues a cer- 
tiflcate to the effect that the said
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person has been dismissed for 
corruption or disloyalty to the 
State for the purposes of sub-sec
tion (1 ) of the proposed section 9 
of the 1951 Act.......The Com
mittee are also of the opinion 
that a person should incur dis
qualification when a contract with 
the appropriate Grovemment etc. 
though entered in the name of 
other persons is actually for hl« 
benefit.”
This section is very clear.
Now clause 38 mentions the H i ^  

Court. It says:- ‘The Court having 
jurisdiction to try an election peti
tion shall be the High Court.” I have 
had the experience of fighting elec
tion petitions and I am of the opinio® 
that tribunals serve the purpose of 
going into details of the election peti
tion and the High Court heard the 
appeals. I request that proper autho
rities may be appointed, so that they 
may go into the details of the evi
dence and see that litigants do not 
incur heavy expenses.

The reason for the removal of tri
bunals is, I think, to reduce the ex
penditure. An election petition hac 
to be fought in a tribunal, then in 
a High Court and finally in the Sup
reme Court. Now, the tribunal is 
being removed. The High Court 
should be careful in seeing that the 
expenses of the litigants are not in
creased. With regard to clauses 41
43 the Committee on page 42 of the 
Report recommended that there 
should ®lso be provision in the Bill 
for an appeal to the Supreme Court 
both on facts and on law from the 
High Court’s order on an electioa 
petition and the Minister was autho
rised to come forward with a provi
sion to that effect after consulting 
such authorities as may be consider
ed necessary. I am happy that the 
lylinister has given an amendment 
that there would be appeals to the 
Supreme Court.

Clause 59 mentions that If any per
son in the service of the Govemtnent 
acts as an election agent or a polling
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agent or a counting agent of a  candi
date at an election, he shall be 
punishable with imprisonment for a 
term which may extend to three 
months or with fine or both. There 
have been instances where Govern
ment servants had been instigating 
various candidates, may be, privately. 
If they do so and are caught, they 
should be severely punished. I would 
draw the attention of the House to 
the Minutes of dissent which the hon. 
Members have given. Many hon. 
Members say that Congress is not 
giving due attention to the minutes 
of dissent. Shri Chitta Basu in his 
minute of dissent says:

“The Bill does not seek to put 
adequate curbs on the ever-increas
ing expenses for the election 
which preclude any scope of free 
and fair election..... The Bill on 
the other hand seeks to disqualify 
any person who has been senten
ced to two years of imprisonment 
by any court of Law in India, 
for contesting in any election.’'

I may bring to his notice that the 
expenses are increasing, but I may 
cite my own example: I have won 
the last election in 1962 at probably 
the lowest cost in India. I have spent 
only Rs. 1,700, and that has been,
I presume, a record in the Election 
Commission. So, to say that a Mem
ber cannot come in, unless he spends 
iEls. 50,000 is not proper.

The hon. Member says that to dis
qualify any person who has been 
Imprisoned for two years is to debar 
many political leaders and such tr i
vial sentence is not enough for dis- 
Qtialification. I will cite now Shri 
Kamath who says that a person 
fbund guilty of a corrupt practice 
should incur disqualification for a 
larger period than six years.

Shri Sezhiyan quoted the Chief 
Justice of Bombay—Shri M. C. Chagla 
—^who delivered a learned judgment 
in the famous case J. R. Koticha vs. 
Tdto Iron and Steel Co. Ltd, wherein

he gave a forceful warning that any 
attempt on the part of anyone to 
finance a political party is likely to 
contaminate the very springs of de-i 
mocracy We are not living in Hea-» 
ven. We are on this earth, and all 
political parties need money; some 
limit may be fixed by this House, that 
the companies cannot grant more 
money than certain sum to be pres-.. 
cribed; I would welcome such a mea
sure., But as long as political parties 
are allowed to take money from 
Comipanies—

Mr. Speaker; Is he concluding 
within a minute or two?

Shri Narendra Singli Mahida: I
shall continue tomorrow. I must have 
my full ten minutes. I have been 
waiting for five hours, right from 12 
o’clock. I have not moved from this 
seat.

Mr. Speaker: Would he take five 
minutes more?

Shri Narendra Singh Mahida: I will 
take the full time.

Mr. Speaker: All right. I  will now 
call the hon. Home Minister.

^  ^  .

I

ITo xm
3 5 5 % ^  ^  !T?5T 13T»TT

 ̂ I

m  ?

IT o TTW ^  ^  ^ JTR
^ 3TRr ?rr'r ^
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^  I

ITo : if 355 ^
<RT^ ^', ^RR

^  if yrr̂ iTT I

: «nft 51171^ 5 rr^  i

I

17.32 hiB. >

STATEMENT RE. INCmENTS IN 
DELHI

The Minister of State In the Minis
try of Home Aifairs and Minister of 
Defence SuppUes in the Ministry of 
Defence (Shri Hathi): Sir, the de
mand for a total ban on cow slaugh
ter in the country has been voiced for 
several years in one form or the other 
and from different platforms Govern
ment have already made statements 
in Parliament explaining the steps 
takon to bring about a measure of 
uniformity in the State laws on the 
■ubject.

However, an agitational approach 
to the problem continued and assum
ed the shape of a movement and 
there was widespread propaganda to 
organize a big demonstration near 
Parliament House on the 7th of Nov
ember^ 1966. Government were fully 
aware of the emotional and inflam
matory speeches that were delivered 
in different parts of the country to 
enthuse volunteers to join the de
monstration.

The Delhi Administration authori
ties were in constant touch with 
the organisers of the demonstra
tion and were assured by the latter 
that the procession would remain 
peaceful. Even so, it was envisaged 
that a very large gathermg of the 
nature that was being collected, could 
lead to disorder and violence. Ac

cordingly, detailed and elaborate 
preparations were made by the Delhi 
Administration to maintain order. A 
very large police force was detailed 
for duty and reinforcements were 
brought in from outside. Magistrates 
and senior police officers were posted 
all along the route with special em
phasis on volnerable points. Special 
arrangements were made around 
Parliament House and all entries 
into the precincts of the House were 
strongly guarded. A large number 
Of bad characters were rounded up 
On the 6th November as a precautio
nary measure.

I need not go into events of the 
day as the Home Minister has already 
made a statement on the 7th Novem
ber, 1966.

As a result of the firing that had 
to be resorted to, uptill now 8 persons 
including one constable have died 
and 41 persons have received gun 
shot injuries. About 70 persons 
were otherwise injured. The police 
Constable who died was off duty 
While running out with a bucket to 
fetch water for extinguishing fire in 
the guard room of the All India 
Radio, he was hit by a bullet. Nine
teen Police Officers including two 
ASPs have also sustained injuries. 
The names of the persons killed are:

1. Shri Ram Rakha,
2. Swami Ajudhianand,
3. Shri S. K. Jain,
4. Shri Jagan Nath,
5. Constable Jai Prakash.

Three others have not been
identified.

Vehicles burnt or badly demaged 
include 54 cars and Jeeps, 2 buses, 1 
truck and 26 scooters or motor cycles.

After the dispersal of the mob, the 
situation was quickly brought under 
control. Army units were called 
out and stationed at strategic places 
to stand by and assist the civil admi
nistration in case of recurrence 
trouble.
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Orders were issued imposing curfew  
from 3.00 P.M. Action was started to 
send out of Delhi all demonstrators 
who had come from outside. The 
situation further improved and it was 
decided not to continue the curfew 
beyond 7 00 A.M. on 8th November. 
A ban has been imposed on proces
sions and meetings, etc. All other 
States have been asked to be vigilant 
against any likely repercussions.

The total number of arrests since 
6th November now exceeds 1000.

’ Mr. Speaker: I will i>ermit one
member from each group to put one 
question. It should be by way of 
elucidation and not a long one. Shri 
Hem Barua.

in r f t  ( f ? ^ )  :
^  <sî l TSTT

fŴ cTT ^  I irn? % ^  M T̂PTT

Shri Hem Barua (Gauhati): That
d a y  the capital of India was burning. 
Precious Indian lives were lost and 
damage to Indian property was cau
sed. I remember to have read a 
statement by the Home Secretary— 
I hear he is an able and efficient 
officer—

Mr. Speaker: I requested ham in
the beginning to seek elucidation only. 
He is making a long statement.

Shri Hem Barua: I will be brief.
In that statement, the Home secretary 
said that the ministry was aware of 
the coming developments. From what 
happened afterwards, it appears that 
Government was not prepared and It 
had become panicky only after the 
event. In that context may I know, 
even when the Home Secretary knew 
of the coming developments, why is 
it that Government did not take ade
quate steps to see that these things 
did not happen?
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Shri Hathi: In the first place, I 
have made it clear in the statement 
that the organisers had assured that 
it will be a peaceful procession. Bu* 
looking to the large crowd, as I said, 
it was envisaged that a very large 
gathering of this nature that wai 
being collected could lead to disorder 
and violence. It was not that there 
was information about pre-planning 
of violence. But it was envisaged that 
such a large gathering could lead to 
violence. For that purpose, elaborate 
precautions were taken, which I 
have just narrated. A number of 
policemen were posted round aboul 
Parliament House and on the ap
proach roads, etc.

Shri Hem Bama: After the eveni 
they took policemen from neighbour
ing States, Why is it that they did not 
post policemen in strategic positionc 
before the event?

Mr. Speaker: He says they had
taken precautions. What can I dof

Shri Vasndevan Nalr (Ambala-
puzha): Obviously there are contra
dictory statements from those ia 
authority. Mr. Hem Barua referred 
to the statement by the Home Sec
retary. But Mr. Jha of the Delhi Ad
ministration said he was completely 
taken by surprise and he did not 
expect any such development. There 
are reports in the Press that the In
telligence did really inform the Gov
ernment that serious developments 
may take place. I should like to know 
which statement is correct and whe
ther Government did ha'\^ a definite 
idea about the coming developments 
or whether, as Shri Jha says, they 
were taken by surprise?

Shrt Hathi: As I have said, thera 
was no information of pre-planning 
of this violence, but it was envisaged 
that in such a large gathering it is 
very probable that violence may he 
resorted to. This is t t e  correct posi-. 
tion.
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I  ^  «n
i i  jft?r % if 

^  I  «ft
fsp ?fm fJi'f̂ RHT: ̂  ^

I  fsF ^ «ft I irf^ ?T?
t  m  jT̂ iT̂  ™5fT ^  ^^TTS[

'̂T,
i f tf ^  ir^t ^  ?, «t‘it

qTfsT^ »rqT I
^>T 1933 it ^
«r ?ft ? t ^ r  ^  ?f 1 w

^ T  % ĉTT ?rk  ̂ rrfiWT^^ % ^sn:
qr % ?V ^mT

«TT I 5TTWf ftT, m \  ?HT-
% ?TTOTT q r, ^  ^HTFTT ^

▼f̂ RT ?T^ ^SHTT I

Shrl Hathl: Sir, generally proces- 
■ons are not allowed except with 
permission within a radius of two 
■ailes or lo. In this case permission 
•^ad been granted.

8hrl Hariah Chandra Mathor
(Jalore): The question is why waa 
tfaia permission granted?

8hrl Hathl: I am coming to that. In 
Iba past, permission had been grant
ed to the Communists to have a de
monstration and a large gathering, 
and the Jan Sangh people also had 
been given such a permission. It was 
thought that with proper precautions 
Iftie permission might be given and 
we should not ban the procession.

«rt ^  vyprnr ) : w r
y<+i^ % ^  '^id ^

^
^  'TT, fiHT % 31^

«TT, ^  5 t

«TT ^  ^  ^  •
#  5qq  ̂ % ^rrsnr ^

fsr̂ T ^ftnf ^  ^

?TT̂  ?RTf ^  ^R^nrt ^
^  ^  ?rnr i

«?«*W : ? m  m'T %
^*^ih91̂T ^ ^  ^  ?TT'T

^ I «rr'T

^  #  ^T+K ^

^  % f?r^ 55fhr ^
^  IJT

^  'J’’̂  yX̂ FTT % M+4
f?n?T I ^  ’TT • • •

iraWT ^  ^  % 5ft ^

j'PR VBJTO: n̂aroT
ilTT ^  ^  <nTvT

I

tffwwT : «rnr v't ^
t t n  v t r  ’fTî T T̂TT ..

W5̂  vepim .* ^TjT ^
^ I ^  ^?TT ^ ^ T  ^

T̂RT̂ T, 3fto «r?rTT  ̂w t v  r̂ 
I TTcT if ^  ^
^  <T̂ nrr i

WaJW .* ^  'TT
’T^r^ *prr, i r^

I I«1 ^  '4ql«i
f e n  3TT I  5ft IffT ^  % W>T 
«T+iT ^  ^  % f?Ft m?r it T»-f
^  q^FfT »PTT I

Shrl Hathl: Any person or penoni^
volunteers or whoever they may be 
who have taken part in this demou* 
stration which has resulted in viol
ence, looting and arson, have to be 
arreited, and they have been arreited.
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^>T %?IX
r?iHf[ T ^ 'T̂ <?Y P̂TT ^  I

5^*1 ^  vy[arn7: ^  ^
^  ^  I

nowT ^  ^  I

TTo Tnt (T^W -
: 3ft ^  TT^TWr ^

T r fVf^nTT^ 'H<'’Tdl«?1 % T̂PTT ^ T  I
^  Z(  ̂ ^ tRT ^  I

f ^  % ^ r?r^  ? H i^  ^
^  ?TTJT i r t r  'RTT «ld'HRI I 
^  ?rrvcii'H'̂  f^ T  ^ T  ^  7̂«T% ?̂nT ^
SKcO T̂TT % «JK ^ f^ T

I JT?, Tm  ^  |?TT «TT I ^  f^JT 
^  cfhr ^WlO 'Wt̂ 'TdTH f̂ ^  

'snr^ TT̂ , 'TT vRf ^  ŝrNr ^ i
^H 4.i(V ^  \

^^3% >d*̂ <>l»n ^  o ^  o K fH'*ft
% TITT 'JiM*t»l<t

5T^ ^  I ipCT fq W H  |  ^  ^  '3TPT ^
^  ^  f^ ’Tnn I 9T̂  t o r  
TRT ^RTtf^ 171̂  f w ^  ^T7^

\ ^  fO T I

^  ^  t  ^  ^  ^
% ?TRT^ % f̂

g m  % ^  I  I ^
Eqr^T^rS^TTP^T^cfV^T^Vsflf

^  ^  ^ I . . .  ( w m r r )  . . .

ITtemiT^IViT : ^  T̂̂TT̂T 
I m s T  ?rr^^, ^  i

iTo tro  i r f t ^  ^  ^
% 91^ ’f ^  ^  ^

^fk  c f t ^  ^  ŜFTTf ^  I 
^  ^  'TtTT I  ^

^  . . (ar^iOT)

*̂t
vTR’TWrw ^  1 1 . . .
(W M IK)

iTo Tw ^ci(H
^  I m JJ  JTT??^ ^  HT =?Fr I

#  ^ T  ^  I

sjTOTOT’R̂ 'VTEr: w i r ,  ?n^7: #
’n^ii'J) ti'f 'd i I

«To m  *FT
^RTT̂  f̂tOT ?rr ^ ^
fcRT ^^nrr ’ftt ^rrcr
3>tf tf<‘M < ^  ?P7  ̂ % f®Rft %

'aFTRTT I . . .

Shrl Paniduur (Shivpuri): Sir, I riae 
on a point of order. When a sta te
ment is made, only questions can be 
asked. There can be no discussion.

YTo TT^«Fr*^TfVtf^T :«l«rWT3T^
m m  f t  ^

Mr. Speaker: Order, order. I am
only trying to enforce that. There is 
no point in spending the time of the 
House in controversies. He will re
sume his seat.

<it ftR R  <nr5TRv (y i^ rn x )  : *TT 
rft m  in  •

¥To Tm  »R*t^ ^ * t f ^  : f i w

f?>T f  JT ^>ff F̂T 
^  5rt^ T?: t s R t  I

w m  ^  ^  ^
ĵitsr ^m%ift I

•ft ^ ' t  : ^  I
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(5

«r> fV5H I

^  T̂igT
f% ^ r f  TfcfM ^PTPT  ̂ I 
^^ft 5T ,̂ ^̂cfEfTT ^ I

¥T o TTW : Iff f '̂rrJTT
I ^ I

«reiT« *T5>^ : f^qr^TT g
. .

: *tTTfjprq’ 3 66% SRPfcT 
P̂T 5HI  ̂ I  I

^  TO
t  •

« f t 3 6 6 q r i

^  'TT ^
wr^cT ^  k  I 

«fV :̂ f

^  r̂ftnPTT | .  . . (WTWR.)

TToTm^T^t^THtflWT: V T f^ v V  

TOT ^ I

Shri Tyaffl (Dehra Dun): One ques
tion has not been amply answered, 
and that is with regard to the orders 
issued by the Home Minister to the 
effect that processions should not be 
permitted within two miles of Parlia
ment House. On what date was such 
an order issued? If it was issued, Is 
it a fact that the Ministry did Dot 
can y  out that order?

Mr. Speaker; He has said that the 
order is that without prior permis
sion it should not be allowed.

Shri Tyagi: It has not been repli
ed to.

Shri Hathi: My infonnatioo on thlf 
jis that the orders were that prior 
permission is necessary. I shall check 
up whether the Home Minister acti»- 
ally issued a separate order that n» 
procession should be allowed. I wifi 
find it out.

Shri Harish Chandra Mathnr: Thft
plain question is: What were the o r
ders of the Home Minister? Have you 
not come prepared with this? Pleaw 
tell us what were the orders of the 
Home Minister in this connectioa

Shri Tyagi: Did the Ministry i!»-
fuse to obey? {Interruptions).

Shrimatl Tarkeshwari Slnha
(Barh): He is making a statement tO 
Parliament. He should have known 
these orders. Why does he not know 
of any such orders?

Mr. Speaker: I cannot allow tliat
discussion now as to why he does nol 
know such orders. (Interruptions).

Hatl^: so  far, as I know, tbi
orders are that processions should 
not be allowed without permission. 
This is my information. But I wfll 
check up because I was not dealing 
with this. The Home Minister h in -  
self was dealing with this.

Shri Muhammad Iwnafl (Manjeriy.
I want to know, according to the pre
vious information of the Government 
how many people were expected to 
come into Delhi and what was their 
preparation, that is, how many 
policemen they had kept ready from 
inside as well as outside Delhi.

Shri Hem Bama: Very few.

Shri Muhammad Ismail:---- and at
what time the policemen were got 
ready.

Shri Hathi: The outsiders were 
about 40,000 to 50,000. The police
men from Delhi and others Were 
about 5000.
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: «fV vuxo iT^o
«TTOf«r I

% t t  ^   ̂ "

VtOT ^  ?TT>3fV9nT ^
ir «fV

^?TRT qrtqi I

«fV ITJ f^HT  ̂ : Trfk^f % 5, 
^>g % I , JTTTT̂ 't % I

? n 5TT»r % ^  I

•ft TT«T 'TFllI ( ^ )  : ^

^ ?r^ 5ft j j j
^  fw m r  I  I

Shri ShiraJI Rao S. DeshmnUi
(Parbhani): As long as you are pre
siding in this august Chair, is it In 
•rder for you to allow any such in-
Iwinian treatm ent to the MembenT

TT»T
^  q r  5 T ^  ^  ^

tmfrsFT f w  Tnn «TT I ^  ^ rm r  =5tt̂

j ^rnft^snr r̂ ^
r̂, ^  ^

% ? if JTf qr̂ T̂T =ErT̂  ̂ f  «RT
sTspTT ^  firnFRTT ^  if tr

^  oZJI  ̂ «ft I  ^

I  ? zrf? 5nrn: ^  ? n w  sjijt.t ^
^  ?m R T ^ ^^(Tm  ^

I?r% 2tt̂  r̂ ̂  ?r f  m  «tt ? w
?T5r I  5T9tTT7TfT2ff ^

Wt*T ^  ^  flT̂ T % §ft%" ^
%ftX ^ 2 ^  ’̂ 'V ? ?Tf I
w ^ x  ^  I  ?

fthri V a sadevn  Nair: The role oi
Congressmen also.

Shrl Hathfc The Jan Sangh and the 
R.S.S. were the main people who 
took p a r t___

Several hon. Members: Shame,
shamel

Shrl Hathl: ___and others.

^ : %3
^  ifV ^ ift ^  I
^  % I  ({fert5f^)

Shrl Vasndevan Nalr: Seth Govind 
Das was there.

t ^ ^  f  ® ^  ^
j[ I ?HK ?TT’T ^  ^ \k  <j'f>T<i|ii
«TtimT -ql^^ ^ ^ \

I T o  T F T
?TT^ wf=RTWT̂  ^ I  

1 ^ I

ift ĴFRTsr ( ’f r f ^ )  : ^

^ I ^  *^Hh I  I ^  Hit>K
Vt ^ ^  f r  TTsraHt !̂r

^  5r^?T ^ ?tVt ^
^RkTT I  ftp ?PTOT 'TT

nf^ ^T ^  w ^ -K  ^  ^  3nF«r
5r ^  r̂ ?

«ry : #  fJT#^ g
f«icc*fY ^S’fVf'T^^FT ^

^ «Tr 5ft#9FT 5>IT I
?ft ^  ^
^c1'*iT*h f^^T *TT cl I (V> ^

I ^  ?rk  '̂Y ^ I ^
ITFRk «fV T T ^ T T ^  ^

i T ¥ ^  ?rk  ^
fjni% sRihrvixt I
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?  I *

«ft : ?rWT̂
?rr^q ^rm’̂TT w r  | ,  

*TTff T-c ?rr̂ 'tq" T̂TTTJrr p̂tt 
^%fTf^%9PT ^  I

j Vr ^  'TT̂ f
^  ̂ Trrar w r  |  i

•liOaM : ^  TT̂ T̂ Ir ^  ^̂ jTTSRT

«rt fH|[ : 5F  ̂ ^  ^
^7f^%T?PT ?ft ^  ^  ? 0 f ^  I

If J8 hra.
STATEMENT RE. STRIKE BY 

NURSES

The Minister of Health and temily 
Planning (Dr. Snshiia Nayar): On
the 2Sth October, 1966, one Miss P. 
David, a Sister in the Saldarjan^ 
Hospitel was alleged to have handed 
•rer one gallon tin of dettol in a buc
ket covered by a duster to a sweeper 
♦o be taken to her room in the Nurses 
Hostel. On interrogation by the 
Chowkidar the sweeper informed 
him that he was carrying the bucket 
iinder instructions from Sister David. 
Since theft of Government property 
was sucpected, the matter was imme
diately reported to the Medical 
superintendent and the Vigilance 
Oflflcer who called for the concerned 
Sister and made certain enquiries. 
Bister David gave a written state
ment that she was taking the dettol 
for cleaning her bath-room in the 
iMMteL The Superintendent of the

Nurses in 2 3 O2 ' 
Delhi (SO  

Hospital reported the matter to the 
police as has been done in the past 
in such cases. After making enquir
ies the police took Sister David into 
custody on 31st October, 1966. She 
was released on bail the next day.

On 2nd November at about 10.00 
a.m. the president and secretary of 
the Safdarjang Hospital Nurses As
sociation informed the Medical Su- 
perintedent that the nurses would go 
on an indefinite strike from the 3rd 
November, 1966 to press their follow
ing demands;

(1) Judicial inquiry must be car
ried out why the hospital 
authorities failed to take de
partmental action against 
nursing sisted P. David.

(2) Resignation of administrative 
officer and vigilance ofBcer 
who surpassed their responsl- 
biUties.

(3 ) why legal action was not 
taken against the person who 
was carrying the bucket and 
Dettol tin;

(4) thorough inquiry must be
made against the chowkidar 
who reported the matter to 
the vigilance officer; question 
also as to why the chowkidar 
has been given extraordinary 
power to move about in the 
hospital premises specially in 
the nurses’ hostel without 
restriction, and by whose 
authority. »

After that, the nurses had a meeting 
with the Health Secretary and they 
had a meeting with me also. Misun
derstandings and misapprehensions 
were removed.

The nurses went on strike on the 
3rd November, without giving ade
quate notice as required imder the 
Industrial Disputes Act. During the 
strike, necessary arrangements were 
made for running the hospital and to 
avoid inconvenience to the patients. 
The nurses in some of the other hos
pitals in the city also observed a 
token strike on 4th November tn
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iympathy with the nurses of the Saf- 
darjang Hospital.

After their meeting with the Sup
erintendent and the Health Secretary 
•fid finally with me, the nurses in the 
Safdarjang Hospital have withdrawn 
their strike and have gone back to 
duty since this morning.

I wish to compliment the staff of 
the hospital, the doctors and the 
others who saw to it, that there was 
no inconvenience to the patients and 
•Iso the nurses who, in spite of their 
strike, sent one nurse in each ward 
•nd  when there were many casualties 
on the 7th, they sent two nurses to the 

wards to see that the patients wece 
not neglected or inconvenienced.

18 h n .

^ ff: ^  *r 3ft qnfV

¥To g sftw  ^n̂ TT: ^  ^  ^̂ TPTT
f®  ^

<\, % 3J<TT f̂ TTT «Tr I
TfT I

^  ^  ^  ^>1 I

vf\ JfTiT ^
f^TPTT ^  ^ I t  ^  f̂fhrr 5r7?T
«fr cffT % ^zvfi ^  ^
^r^TT ^  ^

^  f̂ fCT #?TR t  I t  5fFRT

*Rrnrr ?

? h tt^  ^  ^  I  ^  ^
TO <fV?: ^

^  I , 5<rf<rq ^  ^  p̂t

t  I . . . (»Î <TT5T) ^
t  'TJTW ^  ^>TT I JTTT f
*r?: fir? f̂r t i

' îFRT I

Shri D. C. Sharma (Gurdaspur): 
The question of demands of th« 
nurses has been reported to th® 
Ministry not since the 3rd of Novem
ber, but for a very long time they 
have been putting forward their de
mands. May I know what attempt* 
the Health Minister, whom I compli
mented on resolving this deadlock, 
and the Health Ministry have been 
making all these days to consider 
those demands and to take some 
action and why did they allow the 
situation to deteriorate so that th« 
nurses should have had to have re
course to a strike?

Dr. SushUa Nayar: May I tell th« 
hon. Member that this situation had 
nothing to do with any general de
mands? Whatever their general de
mands or difficulties, the Ministry haf 
been looking into them.

8hrl D. C. Sharma: What are those
general demands?

Dr. Svshfla Nayar: This statement 
does not relate to any general de
mands. All that I wish to state is 
chat the Ministry has taken very good 
care to see that the conditions im
prove. The nurses themselves have 
acknowledged that their conditions of 
service have improved. We would 
like to improve them still further and 
we are trying to do so according to 
our resources.

Shri D. C. Sharma: What are the 
general demands?

Mr. Speaker: She says they do not 
come in this statement.

Shri S, M. Bauerjee (Kanpur): 
Since the strike is over and an ami
cable settlement has been reached, I  
want to know whether an assurance 
has been given to the nursei that
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there will be no victimisation because 
of participation in tlie strike.

Dr. Sushila Nayar: The hon. Mem
ber is working all the time in a 
different set up; his mind thinks in 
terms of victimisation, GrOvernment 
do not think or act in terms of victi
misation. We think in terms of 
serving the interests of our patients 
and the country,

Shri S. M, Banerjee: I put this
question bccause generally after a 
strike, there is victimisation, I do not 
know why this lady is allergic to me. 
She is imputing motives to m e___

Mr. Speaker: Order, order. He
should be the best person to know. 
Shri A. P. Sharma.

Shri S. M. Banerjee: She has a
bad temper, and we have a bad tem
per.

Shri Hem Bama (Gauhati): Your 
reply was very good.

Shri S. M. Banerjee: She should
not always take advantage of being 
a lady.

Shri A. P. Sharma (Buxar): What 
were the causes +hat led to this illegal 
strike? Have Government tried to 
understand their problems as to what 
were the causes for the strike before 
they launched upon this illegal course 
of action?

Mr. Speaker: She has decribed in
detail the causes.

Dr. Snshila Nayar: There was an 
' alleged theft, and the whole trouble 

arose out of that. It has nothing to 
do with their general demands.

 ̂ ^  ff'T ^ . .
Mr. Speaker: She is denying that 

this has anything to do with their 
general demands. Again and again 
she has said that.

Shri D. C. Shaitaa: We cannot ac
cept her statement (InterrUpticins).

Nurses in 2306 
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Mr. Speaker: In this manner we 
cannot proceed.

Shri A. P. Sharma: What were th t
causes?

Mr. Speaker: She hag said it twice.

Shri Vasudevan Nair (Ambala- 
puzha): There were reports in the 
newspapers that the representatives of 
the Delhi Nurses Association waited 
upon the Minister—I am referring to 
the other hospitals not the Safdarjung 
hospital—before they decided to go on 
strike, to have a meeting with her and 
to represent their grievances, and it 
was reported in the newspapers thal 
they waited and waited and no reply 
came from the Minister, and when she 
was prepared to meet them at mid
night or so they had dispersed and the 
strike call was given. I should like 
to know whether the Minister was 
standing on false prestige at that time 
and refused to meet the representa
tives of the Nurses Association, and 
that is the cause of the strike.

Dr. Snshila Nayar: The in fo rm a tio A  
of t h e  h o n . Member is  completely 
w ro n g .

Shri Joachim Alva (Kanara): I  am 
not putting a question, but I want to 
draw your attention to a serioue 
matter which perhaps has escaped 
your attention. May I in all humility 
say that you should not have permit
ted Mr. Limaye to say about Mr. 
Pandey that he was Atulya Ghosh’i  
man. Tomorrow somebody may be 
called a Chinese agent and another 
man may be called a Russian agent.

Mr. Speaker: He need not rake it up 
now.

Shri Joadhim Alva: You ought to 
strike it off the record since he called 
Mr. Pandey Atulya Ghosh’s man; that 
is unfair.

sft TW WTW

^ I cf ^
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f«ft TTtJ ^  sqr^r]
.  % A 'V r  ______  1* hrs.f  I w m  nnypT .

^  . . . (hTW T) . . T̂T'T ^TTtT
. . . (wnnrm)

. . . ?TTq% JTT̂^̂TT I  f% IT̂
?rrr ^  ^  ^  ^

^  ^  JT
^  I ^

3̂T̂ ?rr^ »T  ̂ ^  cT̂
5T̂ f I im  f?r%^
I  f% m#-?:
i r i  |[t^ ^  ?ifsrqFTT I  $rf%?T ^  ?TrT
^ w r  »ii+i ^  ?̂TT ^
^*-^< ^9T ^  [imr*T

H'txiT ?tVt ?rnT 
^  ^  ^  j  ?rt ̂

I . . . (WTfJTR)
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Mr. Speaker: There ought to be some 
limit. This camiot be carried On in 
this manner.

ITo :( 'fi^9W r<):
<177? % ^ ĥflT ? T ^

t̂<!ft I  1 %ft ?t ?TTq̂
^  % 'M»'dAcT <̂><̂  ’irr

^ ^  ^  ^  I ^  ^
v r f ^  ^  ^  ^  I t  ^  ??T
f ^ I f  *<Tf<0) ^  ?fh: TTEHWfWf ^
^  ^  I

fTMW : ?IFT ^  ^  ^  I
f% ??TT jV̂  ?tVt ^  ^

?t\t  ?rnT trnr ^  ^mr ^
m«T ^  T̂PT ^  W>T1T

^ I ?rnT ^  ^
^  fV  ̂ ^  ^  Ir
1W5T ^  ^  I

I T  o T H T  w t f ^  I ?T5T jf
i F ^  I  W k f?T ^  IT t  I
^  '?>̂  ?rnT f%i?rr cjrr^f ^  Td i

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORT
ANCE.

D r o u g h t  a n d  S c a r c it y  C o n d i t io n s  m  
U t t a r  P r a d e s h  a n d  B ih a r

Shrl S. M. Banerjee (Kanpur); I 
call the attention of the Minister oi 
Food and Agriculture to the following 
matter of urgent public importance 
and I request that he may make a 
statement thereon:

‘T he acute drought and scarcity 
conditions in Uttar Pradesh and 
Bihar.”

The Minister of Food, Agriculture, 
Commiinity Development and 0«- 
operatfton (Shrl C. Subramaniam): Be
fore I make a statement on the sub
ject, I would like to clarify certaim 
facts in view of what happened thii 
morning with regard to this calling 
attention notice because I was accused 
of failing to reply to your letter.

Mr. Speaker: That was clarified, I 
myself did it.

Shrl C. Subi a: I have gone
into the whole thing, and it has left 
a bad impression that I was negligent 
in replying to you.

Mr. Speaker: I said on the 7th we 
asked you, and on the 8th we sa id .....

Shrl G. Sabnunanlam: Even on the 
7th I find it was night, after 7 O’clock 
the preliminary notice had been 
received, and by 1 O’clock yester
day, before the admitted notice was 
brought to my notice, I had beem 
called upon to make a statement 
today at 6 O’clock. Shri Kamath 
used the words: “It was a dirty 
trick”. As a m atter of fact I got the 
direction from the Speaker that I 
should make the statement at
•  O’clock . . . (Interruptions).
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Shri C. Subramaniam: Having said 
aU these harsh and hard words, of 
eourse, Opposition Members and 
Leaders are above all these things 
and they do not have even the courtesy
lo apologise.

^  tlTBiarm : ^
t  ^  f^lT t  I

Shri Hem Bama (Gauhati): May I 
request the hon. Minister not to rake 
up these things but to read out the 
statement?

«ft JVR ^  VSIW : ^
^  I

Shri C. Subramaniam: I will read 
out the statement. But before read
ing out the statement, I  want to say 
this. While they make critic ism ^ 
they are entitled to make criticism^— 
when they made a mistake they should 
have at least the decency to express 
regret. . I [||

V(t (XT̂ TT) m'T
t ,  ^  Tff,

Trr ffT ^ ^
^ I ^ »̂crT>i?TT̂T

^^r't %‘T I

?f€JW ; ?TPT #5 I

^rr5-?n5 <HfdTt f  i
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Shri Vasudevan Nair (Ambala-
puzha); It was unfair for the Minis* 
ter to accuse us like this. We got the 
impression in the morning from what 
you said that he did not perhaps reply 
to you. On the basis of that infor
mation, Members made some state
ments. Why should he go now Q«t 
of his way to rake it up?

( f ^ T )

Mr. Speaker: I shall have to ask him 
to go out.

Shri K idun  Pattaayak: Why?

Mr. Speaker: You are intem iptlac 
again and again.

7i4i^ : irrw r 
I  I («m wR)

¥To TR

q v  W R ^  WJW ■ «rnr^ vpt
^  I ^  ^  I

Shri Parasbar (Shivpuri): Speakei^s 
orders are to be carried out; they m art 
be carried out.

VfanfT : vft
^ irrr i

«rt irTnft : ^
f̂ F ^  WT-^W?T ^ # I

t

. TOW ^
I  I I  R̂TcT-
qr ^  ^

^rt I , ^  ^  ^

^ '

^  PpT ^
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^  ^  ^  ^  ^  ^  ?  I

«ft wm^ : ?nnT^ t  eft W
«rr3»TTT

^r^hnr: ^rrr ^
I

«ift : r̂rTeffy ^  HM'HH
^  ?nT5T sttt

..........  (»mPT)
^  ^ f t f ^  ^  ^  ^  t  • • • •

H *h[iT: ^
^STT̂  I

«ft Ho innff : ^ rr^ , i tc r t  
f  2FT ^

f '

«rt ^rrri^ : ?h k  ? n w t ?tr^

^  I

: ?rrT ^
I

«ft v p rft : fTTj
r̂rq-jft ?

(Shri Bagri then left the House)

Shii C. Subramanlam: The situa
tion 2irising out of the unprecedented 
drought and the prolonged dry spell 
from the first week of September in 
the States of Bihar and Uttar Pradesh 
has been described at page 7 of the 
review of the Scarcity and Food Situa
tion laid on the table of the House on 
1st November, 1966.

As soon as it was evident from the 
failure ol the October rains that the 
situation in these 2 States would as
sume a very serious turn, steps have 
been taken both by the Centre and the 
State Governments to start pro
grammes for the relief of the affected 
people and also for increasing local

Scarcity Conditions 
in U.P. and Bihar 

production of foodgrains within the 
States to the maximum extent possible 
depending upon the water resources 
available. The Government of India 
have conveyed approval of schemes 
for production purposes costing Rs. 6.7 
crores and Rs. 11.1 crores respectively 
to Bihar and U.P. Grovernments. Both 
the State Governments have been pro
mised financial aid in the form of ac
celerated plan assistcince for carrying 
out these programmes. A statement 
showing the schemes for which assist
ance has been approved is being plac
ed separately on the Table of the 
House. [Placed in Library, See No. 
LT-7312/66]. In order to bring more 
area under rabi, U. P. Government 
have also sanctioned grants in aid 
for the construction of 1 million 
kutcha wells to small land holders 
at the rate of Rs. 20 per well subject 
to the maximum of two wells per 
land holder,

Bihar Government have also been 
saActioned a loan of Rs. 1-5 crores in 
September, 1966 and a further sum of 
Rs- 5 crores in October, 1966 for start
ing relief programmes. The Gk)vem- 
ment of Uttar Pradesh have already 
taken up the relief schemes with the 
funds at their disposal and Central as
sistance will be given to them as well 
as to Bihar according to the agreed 
formula depending upon the expendi
ture incurred. Both the State Gov
ernments have been informed that 
subject to proper planning and imple
mentation of programmes for relief of 
distress in the affected areas finance 
will not be a bottleneck.

The Government of India have in
creased substantially the allotment of 
foodgrains to Bihar and U.P. The 
allocation for November to Bihar has 
been increased to 1,07,000 tonnes and 
to U.P. to 60,000 tonnes as against
72,000 tonnes and 40,000 tonnes rcjs- 
pectively in October. It has been im
pressed upon the State Governments 
that they should plan properly the 
movement of these foodgrains to the 
drought affected sireas and organise a 
rational and equitable distribution. 
Arrangements have also been made to
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State, 7 in Hazaribagh District and tt 
in Monghyr District. The matter wai 
referred to Bihar Government and 
from the information furnished by 
them the facts are as follows: —

ensure that the foodgrains move into 
the States as expeditiously as possible. 
Depending upon the availability with 
the Government of India, it is propos
ed to increase the allotments of food
grains to the two States still further in 
the coming months.

The State Governments are organis
ing gratuitous relief to the sick, old 
and disabled. For this purpose apart 
from the allocation of foodgrains men
tioned above, 5,000 tonnes of wheat 
have been allotted to Bihar and 1,000 
tonnes of wheat to U.P. for distribu
tion in the shape of gratuitous relief. 
In addition, 216 tonnes of beans, 600 
tonnes of milk powder and 147 tonnes 
of vitamin biscuits have been allotted 
to Bihar and 200 tonnes of milk i>ow- 
der and 50 tonnes of vitamin biscuits 
to U.P. 55,092 i>ersons are being given 
gratuitous relief in Bihar while in 
U.P. Grovernment have sanctioned a 
sum of Rs. 5.8 lakhs for expenditure 
on gratuitous relief.

A number of relief works to pro
vide employment to needy people have 
already been started both in Bihar 
and U.P, 11,313 relief schemes and 
9,920 plan schemes are in progress in 
Bihar giving employment to about
3,25,000 persons daily. In U.P,, apart 
from those employed on Plan schemes 
for which I am sorry, I do not have 
the figures, about 23,000 persons are 
employed on relief work. The num
ber of persons employed on Plan 
schemes is not readily available and 
is being collected. It is expected that 
ihortly, as soon as the rabi sowings are 
over, the number of persons employed 
on relief work will show a sharp in
crease.

The situation in both the States has 
been fully discussed with the State 
Governments by the Central officials 
and Ministers and is constantly under 
watch. Whatever help is necessary 
from the Government of India to pre
vent distress in these 2 States have 
been assured to them.

An allegation has been made that 13 
persons had died of starvation in Bihar

Of the 7 cases from Hazaribagh Dis
trict, details necessary for making en
quiries were available only in respect 
of one case. This related to a person 
called Sobaran Naik of Village Bol- 
kuppi of Barhi Tehsil of Hazaribagh 
District. Enquiries show that he died 
of acute dysentery on 30th October, 
1966. The deceased is reported to have 
owned land and several heads of cat
tle. The enquiry officer who visited 
the house of the deceased on 4th Nov
ember found foodgrains in the house 
Individual enquiry has not been pos
sible in the other 6 cases for want ol 
details. However, it is reported by 
the Bihar Government that the district 
authorities have had no reports of star
vation deaths from the areas where 
these deaths are alleged to have taken 
place.

Of the 6 cases of death alleged in 
Monghyr District details were given 
only in respect of 5. These cases were 
enquired into. It was found that 4 of 
these related to very old people who 
died of natural causes. In the other 
case the death was due to an accident.

It has been confirmed by the Bihar 
Government that relief works are in 
progress in the areas where the star
vation deaths are alleged to have oc
curred, The District authorities of 
Hazaribagh and Monghyr have also 
prepared the list of indigent persons 
in the various villages and gratuitous 
relief has already been ordered In 
these cases.

vff fTo iT>o ^  f
*fT ?TPT ^  ^  ^  ^

^  I

WniW : 5TFT tiqH I

Shri S. M. Banerjee: Out of 52'
districts in Uttar Pradesh, nearly 47' 
districts are affected and practically



2315 Drought and NOVEMBER 9, 1966

[Shri S. M. Banerjee] 
the whole of Bihar has been affected 
by drought. That means more than 
crores of people are affected and are 
facing starvation or semi-starvation 
condition. When it was known in 
September itself that drought condi
tions were fast approaching, what 
steps and precautions were taken by 
Government for having minor irriga
tion facilities? Is it a fact that what
ever amount has been given by the 
Central Government to the State Gov
ernments and the block development 
organisations that has gone down the 
drain and no minor irrigation facilities 
were provided in North Bihar as well 
as in eastern U.P.?

Mr. Speaker: I request the signa
tories to be brief and precise, because 
there are 35 names.

Shri 6. M. Banerjee: The minister 
has not given a vivid picture. You 
can ask Mr. Bhagat who has visited 
Bihar. I want to know what finan
cial aid was asked for by Bihar and 
U.P. and whether it is a fact that not 
even 50 per cent of that is being 
given? Why have they not been de
clared as famine areas?

Shri C. Subramaniam: About the
first part, why we did not take mea
sures in September itself, the rains 
could come any time between 7th 
September and 15th October. Rain in 
any part of that period would have 
relieved the situation. As a matter of 
fact, we would have had a very good 
crop then. Because of total failure of 
rains between the first week of Sep
tember and the third week of October, 
this acute drought came about. As 
soon as we realised in October that 
the situation was going to be serious, 
immediately central teams were sent 
to UP and Bihar. The necessary 
discussions were held with the State 
Governments, and works were taken 
up.

About minor irrigation programmes, 
I cannot say how the State Govern
ments were functioning before. Now 
we are trying our best to see that 

' minor irrigation and quick-yielding
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projects are taken up as much as pos
sible, so that more water will be avail
able for rabi and summer programme.

Shri S. M. Banerjee: What was the 
the demand of financial assistance by 
Bihar and U.P. and what was given? 
Why have you not declared them as 
famine areas?

Shri C. 6a niiani: The decla-
ration of those areas as famine areas 
seems to be the demand of many oppo
sition parties. It does not serve any 
purpose. What is important is to take 
various measures for giving relief to 
the distressed people. That is being 
organised not on the scale provided 
in the famine code, but much more 
than that. So, declaration as famine 
areas is not going to improve matters.

The Bihar Government demanded 
about Rs. 100 crores. Certainly if 
Rs. 100 crores are pumped into the 
Bihar system, there would be not 
only inflation without sufficient goods 
being available, but it is not going 
to serve any purpose whatsoever. 
That is why we discussed with 
them to find out what would be the 
finances necessary’ for their pro
duction programmes and also for 
other relief programmes. We have 
come to an understanding with them 
and on the basis of that, we are re
leasing the finances.

f  TT t  ^ ; r r  f

^ 3 ^  Itr cfoT
t  ^  TTTar ^  f t

^ I ^  ^

P?TTr #qTT |  T̂TT
Tpft ^ I WT



^  ^  5T^sr ^   ̂t  f  ?
3T> I ,  =5ft I ,  3ft % ift
sn r^  ?fV5r# f  ’jttt f^rr |
I  ? % ift ?T T ^ I
Vnr r*lH<lT f?HI^
^  «fV ^RVTT W  ^  T ^

I?

f’T®^ HT3^ r̂ d ^
f  r j?  «IT I ^  «fVr iT^ 3T«r

f  t  «ft ^  3rt q r 
JT̂ n ^  f^ r̂r srr i.it

"m^dT ^ ^  *T*n% T?: f̂ i^TT
?t>T ^  ^  ^  ^  «TT%
% ^^T SHFiJ 5FT T ^  I  ?

l̂|[t^TT i r f  TW ( ^ ^ )  :
^  4>^ '

TOW «H 5^ : ^  % T̂TT
•T I l[% VTTVt Vid ^T  ?ft ^ I
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Shrl C. Sabraz n: Sir, the point 
for consideration is this. We have 
not only to look into what ia the 
demand from .the various State Gov
ernments but, as far as I am concern
ed, I have aJao to take into account 
what is available with me for equit
able distribution between the States. 
Even taking 1,07,000 tons, in a situa
tion of this sort certainly we cannot 
afford to distribute on the normal 
basis. But for the purpose of meeting 
the situation I contemplate we should 
give at least five kilograms per month. 
On this basis one lakh tons will serve 
two crores of people. If they are able 
to organise this, it is sufficient to meet 
the entire urban area, they would be 
able to meet all the industrial areas 
and also to serve the acutely affected 
areas. I have told them this. This 
is the season when some harvests are 
coming in some areas. Therefore, 
some foodgrains would be available, 
particularly in areas where there have 
been some crops. Therefore, they 
should concentrate now in areas where 
there have been total failure. I do 
agree that as we go on, the distress 
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is likely to increase, the scarcity may 
become more acute. I do feel it will 
be possible for us to increase allot
ment in December and, subject to 
availability, in January-February- 
March we will further step it up. 
I have made my own calculations 
with regard to the figures given 
by the Bihar Government in res
pect of the number of people 
affected and sAso what would be 
the urban population. On the basis 
of five kilograms they would be able 
to serve everybody. They have indi
cated that 1.82 lakh tons of foodgrains 
should be adequate to meet the situa
tion even where scarcity would be at 
its intensified point.

! ’TiTTT %
iR T R T  ^  I

Shri C. Subramaniam: Sir, I can 
assure the hon. Member that every 
aspect has been discussed and steps 
are being taken. For example, fod
der for the cattle, drinking water for 
the people and cattle, programme for 
the children, for the nursing and ex
pectant mothers, programme for re
lief for the sick, disabled and old, 
programme for relief works where 
able-bodied persons can work and 
earn a wage with which they <;an pur
chase foodgrains which we would be 
supplying through the fair-price shops, 
all these have been discussed and a 
programme has been taken up to meet 
the situation as best as possible. What 
is to be understood is, we cannot ex
pect normal conditions to prevail in 
this abnormal situation, we have to 
undergo certain difficulties and we 
should be prepared for them.

vsTTTvr fwir : smr
?TT% ?fT ^  f  I

^  ^  STT^ TT ^  I

TT wnwwu: n rr

f>F ^  >rnpft, ^  wter, %nfw-

^  ^  T̂TT ^ f
#  r̂FPTT ^  ^  ^  ^
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% ^ ^  ^ ?j 

Shrl C. Sabramaniam: Evidently
the hon. Member is not a practical 
farmer. In Uttar Pradesh they say 
that with their own manual labour 
they can have kutc}^  wells but at the 
bottom some support is necessary so 
that the mud will not collapse, and 
for that purpose they have to give 
a slab or some bamboo supi>ort. That 
they say, would cost about Rs. 20. 
What we are giving now is Rs, 20 for 
them to give the support below. As 
far as the other thing is concerned, 
the farmers themselves assured us that 
they would be able to have kutcha 
wells and the programme in U.P. is to 
have one million kutcha wells. I am 
assured that this is a very practicable 
programme.

f%̂ rT o '3̂ nT ĉfPTT ^
^  ^ ra  r?r, ^

^  ^ t  1
wf̂ HTT, TTr̂ iifV̂ ,

5RTT ,̂ fiT3f?»p: 5Bftr !TTf̂
Wcff it ^  t  I
^  ^ ^  «rT
^  q r

?TT*T ^ TT: |TT
'TT^ I srSTTT ŝtrt %
?TpfV zrn5(T ^

^  <siia iW f̂Vr f^r^rf
% HTETff ^ ^  ^rt ^

I #  ^  ŜTRTIT 
g ^fvr. ^  ?TW?: jt grar?ff ?T>T 

% ^rra"^ ^  ^  mhi ^
^ ^  ^ Trf t  ^
?TT4.TT ^  'Sm̂ PHTT T?:

I

t  IT̂  -»ft 3rr̂ T?TT
?T\T f^|[R ^  ^RWT^ ^ f^d <w|
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t  ; ?T7R ^=V, ^
^?JR ^TT# % fqr ;33t;tt

t  I

Shri C. Snbramaniam: As far as
minor irrigation programmes and other 
production programmes are concern
ed, we have given an assurance to both 
the State Governments that their per
formance is the limit, that to the ex
tent that they are able to perform, 
moneys will be made available to 
them. Therefore, finance will not be 
a limitation. As far as foodgrains are 
concerned, as I have already said, I 
shall try to make equitable distribu
tion between all the States of what
ever ij available in the central pool.

f^«TW snTR . ^^TRt
^R!l) ^ ^  ^  it ?rnT T̂T̂ ,
^  ^ 5?rr ^
^  I ^cTT ^  »T ^  ^
?T f tr  ^  5ET% !Tk ^

^  ’TfrtnT f̂ r̂ TT I 
^  JTTvfft̂ ,

212 «nn% %
f̂ TQ[ ^T, T̂T'̂ T̂T ^
s^T ^T  I I

% ^ft’T 5TX1R ^

^ ^  ^  0 *ft 0 ^
32,000 40,000 ^

r̂?r f% ^
w rf^  *n i inrc 3̂^  ^p trt

ijo <fto % T̂RT 5FTt? ^>ff iTRT 
l/3 ^2 l^ 5 T fc rfe

I  itu . ^  ^  sTirrf^
?TRT?t ?t2T srnJ’, ^  5t%  

^  ^ s(% f^T r̂ar ^ I
t  JI5  ŜTR̂TT ^ f?TT

?TT̂ *rV fiFrr R̂kTT 1 1

^  T i|^  I  %tn T im  I ^
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P fsicT^ ^

^  ^  ^^^11 ’R\T

?TTT̂  5Tt̂ -*TT̂T ^  f^T  ^rri^tn I

Shri C. Subramanlam: As far as
tube-wells are concerned, we have 
said that first priority should be given 
to making the existing tube-wells in 
working order and repairing the 
channels of the existing tube-wells so 
that whatever is available will be 
f u l l y  utilized. We have also under
taken programmes which would yield 
results, not next year but, as far as 
possible, within the rabi season so that 
more water will be available for the 
rabi programme; if it would not be 
available for the rabi programme, 
water should be available for the 
summer programme. We have given 
priority to these things and I hope the 
State Governments would m£ike use 
of these things. I am glad to say that 
they are doing the job as far as pos
sible. Let us wait and watch. Let 
us not condemn them beforehand.

Shri Viahram Prasad: What about 
the increased quota?

Shri C. Subramanlam: We are giv> 
ing them 60,000 tons, as I have al
ready stated. .

Shri A. P. Sharma (Buxar); I have 
been requesting the Central Govern
ment and the Government of Bihar for 
the last three years that tube-wells 
should be provided in such areas 
where there is no other irrigational 
facility available. 1 have been de
manding 200 tube-wells in my area, 
from Koilwar to Buxar and Buxar to 
Mohania on both sides. I want to 
know from the hon. Minister whether 
any specific order has been issued to 
the State Government that this scheme 
should be completed within the next 
three or four months so that the peo
ple may not suffer for want of water 
in this area.

Shri C. Subramanlam; I must con
fess that as far as the programme of 
200 tube-wells is concerned. I have 
failed to get it through, in spite of 
my intervention and the intervention 
of the two Prime Ministers. I am sure 
during this difficult period the Bihar 
Government would take up this pro
gramme also. We have indicated to 
them that this should be taken up.

Shri Hem Bama: In view of the 
fact that people in U.P, and Bihar, in 
certain parts, are facing famine due 
to drought conditions, and apart from 
starvation deaths most of the people 
in Bihar are forced to live on roots, 
may I know (a) if the attention of the 
Government is drawn to the allega
tions made that the funds allotted for 
minor irrigation projects in Bihar went 
into the pockets of some people and 
minor irrigation projects exist only 
in the Government files, not in areas 
where they ought to exist and (b) 
whether, instead of saying repeatedly 
that the Bihar Government adminis
trative niachinery needs to be streng
thened, Government have taken any 
positive steps to see that the admin
istrative machinery is sufflciently 
strengthened in order to administer re
lief in this hour of crisis?

Shri C. Sabramanlam; With regard 
to (a), I have no facts with me to 
substantiate the charges made by the 
hon. Member that the funds made 
available for minor irrigation projects 
have gone into the pockets of anybody. 
Tf the hon. Member has got any spe
cific facts, I would like him to pass 
on those facts to me.

Shri Hem Bama: I can do it now.

Mr. Speaker: Not in this manner. 
He must first write to me.

Shri C. Subramanlam: It is a very 
serious charge. Particularly in the 
present context, if the money allotted 
for a certain purpose is being abused, 
certainly, it should be the duty of 
everybody to see that not only there 
is no abuse but these abuses are pro
perly dealt with not only under law 
but under the social pressure also.
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[Shri C. Subramwiiam]
As regards (b), as ar as administra

tive machinery is concerned, I think, 
I made that point here during the de
bate on the No-Confldence motion. Un
fortunately, the Members opposite 
were not present. We have taken up 
the matter with the Bihar Govern
ment with regard to the strength
ening of the administrative machin
ery. They are also taking action in 
this direction.

Shri D. C. Sharma (Gurdaspur): It 
it not a fact that the relief works and 
the plan projects to which the hon. 
Minister referred in his very glowing 
statement cannot be made use of by 
the people for the simple reason that 
they are too infirm and too weak to 
do any kind of manual labour and 
also even if they take part in these 
relief measures to which the hon. 
Minister has referred, they are not 
paid their wages in time and there is 
a great delay even in the payment of 
that relief of Rs. 10 per month which 
is being given to some persons and, 
if so, may I know what the Govern
ment is going to do order that these 
bottlenecks in the relief works which 
are being carried on are removed in 
Bihar and Uttar Pradesh?

Shri C. Subramaiklam: As far as
the infirm, the old and the disabled 
persons are concerned, we have got a 
scheme of gratuitous relief eind they 
need not go to work. As far as the 
payment is concerned, it is expected 
that the wages are to be paid every 
week and we have also supervision for 
that. If there are any complaints with 
regard to the payment of wages, I am 
sure, the State Governments will look 
into the matter. If anything is brought 
to our notice, we shall try to bring it 
to their notice. ,

20  'TT ^
viT ^  ^  11

Shri Farashar (Shivpuri): There is 
no ‘Akal Mantri’ here.

^  flTTcT ^  I 

iTTVfhr ^  %

tsft m j f?w a: ^

I

I , ^  t  I

I

rro  TT^
^n'T T O  T?T5̂  T?:

?T ^  cTT ^  ^  ^  ^
3n%ft ? WTW ^  ^

?

?T?t' q r  ^  ^  I  1^  
^  q r ^  ^  I

«fV : ?T8®T I
^  ^  ^  ^  

I  3Tfgro
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% t f ,  ^  ^  JT TT
5TT ^, I f l̂TTT if ^

^  ^  ? n n ‘5r ^

% ^  ^ fV^TT if
t |  t  I if 6 -7  *TT
f  I ?nfV  <^i4i^ %  ^ T W

^  ^  . . . (w m n r)  . . . T̂srrnT
5ft ?fV ^  sffV ift 

’sqTTT ?ft ?!T  ̂ 1̂T§ %
if +<»iT f% ^  JTT ^  ^  

‘t*'!̂  <(lOf . . .

Unror »T|fVfl7 : »T^
.  . .

^  f%

% \ . . . («irTO»T)

irwmfT ^*hnf . w w x, vn?T 1
^̂ TT ’RcT -q I Pf5̂  I
^  I  f^r ^  ^  I

\ ?flT arf ^  m W  ^  
^ ^   ̂ . ! . .

jp^ TT if TRT ^
'ft ^ : v ^  ^  q w  I 

l*flF VRift ^
t |  ^  ?

«ft ^  fwRnr : ?nrr faRT ânf% % 
^  ^THT ^  J |^  . . . (?*w *n*f)

?re«TW : < 1 ^  ?HR
ircTv ^  f* r^  ^ ^  ^  ^  <T^ cH^
¥ t  ITT^ 5 iw ft TRT * r ^
t  if ^  ^  ÎPTjfV I

stV «r^ fWim : ir^
f j ^  if ^  ^  t  

?TW r̂THTr f ’RTfft ^  TT f̂ 
OTT ?T % ^TT«r »ra |  i

t  ^fnsFT I  I tt?;
fHq<;'t ^TTrfr ^  f^. snr ^7  ̂ ir f̂v

^ ^ n rf t  ?r w¥^ t t  ^^f
T̂cT̂TW 5J7r%*(7 «i^ F̂T% ^ ?flT

f T  'T=̂ T*TrT % ^  «TT f a P ^

^  f̂ T̂ rW VX% 3̂̂ T% ftiMbrf^ 
»T^ ^  ^ T r f t  VTXWt ft

^  ^f(\^ ^  »rr#Tf i 
’T̂ ’tTJT, ^  W  srt ^  ĉfTcTT

«ft T^W JTi?*f W9TTW («wf) :
^  *1̂  3̂̂ TVt ^  ^  JTTT

i r r ^  ?

«fV f^inq: ^  frfirf^ «fe4>!i
^  I

wnwT ?n^ TT?r ?r i

«A T^m : 4 ’ T |g  f

r^.-cT^ ?> TFT t
^i" ’i' ^TT?ft T’lT ^ ^
I  iTi I cT> ^  I

?T)ft t t t ’Tt »rr#Tf 1
eft ip-T 5T¥̂  I  %(]  ̂ if
iT^ ^?ft q-j^rr 1^ ^  fsnr^f ^

TT g ’f t  ^  *FT7 ^
r ^ r  I

isft «TTrm : %rri-K 1
W h a t  is  h i s  q u e s tio n ?  E v e n  a f t e r  fiv e  
m in u te s  th e  q u e s tio n  h a s  n o t  b e e n  
p u t.

■ tm nfr : v t f
?HTT ^  t  Tq ?T3r I

«fV i r f  rft ^  n̂̂ TrTT

% girnr #  ?ft*T ^T^nfV
» f t ^ ,  ^ r ^ i t t  wn^rf^'f ^"t *riT ^
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[«ft

^  »TFf ? ’SHR ?TT9f?TT

^  I Tft^TTT ir  I  %i\T
?TTq ^ t|  I  P̂T ?grR I
WTK »ftTT*r if ^  ’frf

j^ q if  ^tTff ĵr̂ TT
f^TT-^r I f T T  ^TT^TT ?ffV

^  #?TTT t, ?

Shrl C. Subramaniam: I am in
complete agreement with the hon. 
Member that the situation is quite 
serious in Bihar. The question is how 
we are going to deal with it. I do not 
think that these allegations of star
vation deaths and creating a scare in 
the country are going to solve the 
problem.

As a matter of fact, the hon. Mem
ber was also present when we had 
discussions with the Members from 
Bihar, and I thought that at that meet
ing he took a fairly constructive at
titude. I can assure the hon. Member 
that we are doing our best to see that 
this serious situation is met as best 
as possible, and in that I would im
plore the co-operation of everybody 
including Shri Madhu Limaye so that 
we may be able to deal with the situa
tion successfully.

I

TTo TT’R Htffpn : T̂Eq’QT

^  ^  if ^  ^  

r^q rrf  % »̂TT ̂  w
^  if fJT ?T>ff ^
jr3r^^qT^5rrT^r5fr?TT?T^^TRTT I
^  ^  % I HiARTWT ^

5T ^  f ^ T  if I ?r«f T̂T

T^T ^ ^  ^  ^T m  I
f5r?T% 'TT^r ?r?r i  ITT 1  1 1

? fk  f5T T̂% TT^T ?T?r It ?: 1 ws{ 
^T^ 5 . . . .

Shrl Parashar: There is no quorum 
in the House.

Shri S. M. Banerjee: This is ex
tremely bad.

Mr. Speaker: Congress Members
have taken upon themselves to do this 
kind of thing?

f^Firr (^ t̂ )  :
r^ T T  ?t\t 5T|T?r if
^ T I  ^  T tw V  

^fftnr t t  mr^ ^  ^ 1

Mr. Speaker: Let the bell be rung. 
. . . Now there is quorum. Dr. Lohia,

Tjo  TTlT Htffr*TT: ?ft ^
^  'T̂TT ^  <f51 ^

4 0-.S0 qr 1 oo fe r>  ^  ^  i f
^  cPTB ?tV»: ^

^  i f  ?T?T ̂ >TT I rr> ^
^  WT rf fhFT eft

r̂nr? ^  <T̂ T f̂ TfT
■<T̂ cf i5T?fT I ^  *K

eft TPT I T̂ 3FTT
^  ^  ^  ^  ^?TT(t
TfiT r̂ft if t>*t ^  «nr 5 0 ^T^ ^

^  ?f T̂T »̂TT ^ I 
if ^  I ?ft Tijid ’
% ?T̂ TT3rT ^  ^  TTF^ ^  |[ I ?ft

r̂r?TT ?fh: ^  ^
fiT+Tf % sfh"

?T*k ^■5^'f Trt cTTT:
ofT T̂T ̂ TT ^3  ̂^fhft ^  Or ^

?lftT ^  5^  ^TT^
cT3T ^V+1 ^  I #  TT^

It ^«<IH ^vi*nl “̂ T^ T  ^ ^
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^  ĤTT »T
^  ^ ^Pftf^ ^  TT^
^  ^ n r  ^  ^  <Tt^ ^  ^ttttt

=̂ TftiT, 3TfT m r ^  T̂T̂  I  ^
xrw>  ̂ % r ^  TT^ %

5Ftf TT?̂ T qr^ ^
4 0 ^rrer ? r  ^  r [ ^  %
^  ^  jrr% w ^  I  ^ 'f f^  5fitw h '^ ^ ,  
#■ ^ T  \ ,  f?T% =qfT  ̂ ^  iTft 
r̂n?% T̂ JTT ?T^ ^ T ^ ,  STTT

^  ^* î'iT f+yr 'jT^fr 
t  f r ^  m  m m  ^  «f7̂  t^t i
iTf ?TT̂ TT ^  T|»fl ^  ^ irg  r̂ 
V+ ^•TT ^t^iT ?ftr
?> Trf

T̂«?TW iTlftm : ^  ^TTT^
^  ?rrirm ITT ^  ?

TT o THT : ?rnr

+?{+< ^  HT̂T ̂  I STR ^  ^ tTT ??RT

Shri C. Subramanlam: I can only 
hope that the predictions of Dr. Lohia 
would not come true.

^ o  TUf irft]|»T
^  I  qstr^r i

«TWWT : «nr ?tM  ^  ’JTTTT 

’snrR ^ I

¥To TT5FT IR>5T ^̂ >f̂ Jin : ^  JiTT 
WTW 5Tt f q ^  ^

I  ?rtT iR  TT mfjfcT 5t
11

IT«iTW ^  WT ^
^  I

¥T0 Tm H5T>f[T ^>f^pn : m«T

^  *1̂  ^5  ̂ ^

KARTIKA 18, 1888 (SAKA) Scarcity Conditions
in U.P. and Bihar

Shrimati Tarkeshwari Slaha: May
I know whether the Governments of 
Bihar and U.F. had informed the Cen
tral Government about the growing 
drought situation as early as August 
and whether any officer was sent by 
the Central Government to look into 
the situation; if so, what was the re
port that the officer gave, and whe
ther at that time the urgency of the 
situation was realised by the Centre, 
so that the requisite relief could be 
made available to Bihar and U.P. be
fore this situation could arise?

Shri C. Sabramanlam: The quei-
tion of relief arose only in October, 
and it is only in October we sent the 
teams for the purpose of making an 
assessment of the situation, because 
by that time it was hoped, even the 
hon. lady Member was hoping, that 
if Hatia rains came, it would ease 
the situation. Unfortunately they fail
ed. That is why we took immediate 
steps. Certainly in August if there is 
no rainfall, we always hope that later 
on it would become normal, but when 
we felt sure that the year was going 
to be difficult, we immediately sent 
teams to recommend the necessary 
ftepa.

«ft svo irnrw
T̂TT% ffTTT if ll

^T^dT ?T5r %

^  t  I ^  psTTF
«rrH ^  #ptR t f ,

^  ^  <>+T O ’ ^4>n
^  ?T?r f̂ T̂T îTT̂  ^r+»i if 
f^^TT ^  «mrr g*, ^  t?: ^
<5^^ fsw f+''ttH % 'rnr ^nfhr

^  ^  5 ^  ll ?T5T 5T^ fo r 
r̂rar 11 if »f?fV [̂®5Tr
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[«fV 

JTfsr I  ^

Shrl C. .Sabramanlam: 1 am told that 
this order that persons owning more 
than three acres would not receive any 
foodgrains from the Government shops 
has been cancelled in all the scarcity 
affected areas. Certainly where there 
is some crop and there is a possibility 
of getting some harvest during this 
season, we cannot be supplying to 
them from the fair price shops, but I 
do agree that later On when what they 
have grown may not be sufficient to 
meet their requirements in the com
ing months, at that time we should 
see how we would be able to supply to 
them also.

•^Ti^ f  irkin’ v t r  ^
^  m i

EJTR" If ^  ^
^  I  ?>T ^  %

♦livh 4*^  ̂ WTvft ^ T̂T

Shrt C. Sabramanlam: The State 
Governments have got their own rules 
and regulations for the declaration of 
non-collection of taccavi, land revenue 
and all those things. 1 am sure all 
those steps will be taken by the State 
Governments.

( i T ^ )  :
^  ^  f 3 p % ^  t  ?n ?
(HTVflTR)

yrV R  % ^  I  ?

WWW : a+MF >TT nMR
*<T9) ^  ^
^ 5 ^  ^  ^  ^

^  T̂T̂ T̂ T I; I

«tV 5V»t *pqi^  : ®PTT

Shri C. Subramaniam: There are res
ponsible Governments in both the 
States, and there are Assemblies also, 
and therefore with regard to subjects 
under their jurisdiction, certainly they 
would take all the necessary steps 
under their rules.

2 0 qfr TO

I  ^  ^  t

^ ^  ^<id ^  H"! I '5TRTT
11 ^

^ I

: 2 0 ^0 ^
WT ^  ^  it

^3TT  ̂ ?rnT^rm, t  ?
m i  Try3T ^

Dr. L. M. Singhvi: We would like to 
know whether, in view of the pre
vailing scarcity in Bihar and in UP., 
and the acute scarcity conditions pre
vailing throughout, the country on ac
count of which sufficient foodgrains 
cannot be made available to these two 
States, any efforts are being xnade to 
augment and to secure additional 
shipments of food into the country, 
and if so, what is the order of the 
possibilififes at present in this respect?

Shri C. Subramaniam; Every attempt 
is being made to get from other coun
tries also the import of foodgrains.

Dr. L. M. Slnflhvl: Any approxi
mation?
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Shri C. Subramanlam; I am sorry I 
am not in a position just now to indi
cate how much we would be getting 
and from what sources.

^  ^  WPT̂  6
^ ^Tcrr ^  ^  ^  i t  t  

^  TO I ^PT ? a r^
iTf t  5Tt WFT flJRTTT

t ,  t  ^ifi^TdT ?fV?: f̂T3r?T
5T>T W^, ?rk

^  ^  t ,  m
?nft ^fTT ^
^  =51% »T̂ , ^  ^

w hrC r ^ n rf  m f^ftrz ff 
^  r̂r*T % f^nr

«TT f̂ 5T«T »19flr?Rt ?̂T% 
I  UT 5>F ^  ?

Shri C. Subramanlam: We are taking 
all measures particularly to protect 
the weaker sections of the community. 
As far as migration is concerned 1 
know there is a certain amount of 
m igration .... (Interruptions). P ar
ticularly in West Bengal but it is not 
possible to keep account of migration 
within our own country from one place 
to another.

ffr5T?T : Wf 'ftffR^r

TTH
^psi^, ?R T̂TT ^  Terr

{ ^  ^  *R
•T^ ifl^ , a«f» ^  ^  O'jf’ftfd' ^  ‘T>I H 

Cl ^ 5^
1949 fAi) LSD—13

^
^?r% % ?nV*/V f , <T7

HM<fn ^ I vrPrrroV <rtr 
^  *ft^7 vxcft" I

WWJW »T|r^iT : ?ft ^
f̂ r*TT ^  I ^  i | I

¥ T o  xm ^̂ jny : €\W I
«ft ^  ^̂ TFTT 11

ĵTsrnr gpt P551I? i

WHWf ^  ^ f r
#  5T^ ^ T̂̂RTT, ^  ^  WT ^  ^TVdl

f  »

fTOiT ^  ^  ^
I

v t  ^ i to rn :  |  ^  i

TTo T^T < rtf^ in : 2 0 wrar,
5 0 ^rra" »rt^ li ^  5 1

Shri s. C. Samanta: I would like to 
know whether the people in the 
scarcity areas will be exempted from 
the payment of land revenue for this 
year and whether the levy system that 
has been introduced will be liberalised 
or discontinued.

Shri C. Subramanlam: There has 
been no levy system either in U P- or 
in Bihar as far as I know, because we 
have been impressing upon them that 
when normal conditions are there they 
should have some sort of procure
ment. Nothing has happened there 
and therefore, relaxation does not 
arise.

Shri C. Subramanlam: As far as land 
revenue is concerned, I have already 
stated that the State Governmenta are 
aware of this and when they review 
th is .. . .
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¥To xm
if ITT I

Shri C. Sabramanlam:---- they will
certainly take all factors into account 
and examine whether they ihould 
rxcmpt or collect it. I am gure in the 
present conditions they would not 
nuke any attempt to collect land 

revenue.

Mr. Speaker: Any other signatory? 
No. The House stands adjourned til)
11 a.m. tomorrow.

19 hn.

The L o k  Sabha  th e n  a d jo u rn ed  tili 
E le v e n  o f th e  C lock on  T h u rsd a y , 
N o ve m b er  10, 1966/Kartifca 19, 1888 
(5afca).
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